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LOK SABHA DEBATES 

LOK SABHA 

, Friday, Apri I 4 , 1986/ 
Chaitra 14, 1908 (Saka) 

The Lok Sabha met at 
Eleven 01 the Clock. 

{MR. DEPUTY SPEAKER in tlte Chair] 

ORAL ANSWERS TO QUESTIONS 

{Eng/Jlh] 

Construction or godowns by private 
parties for hire by F .. C.I. 

*555. SHRI JAGANNATH PATT-
NAIK: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether it is a fact that jnitiativ~ 

has been taken by Food Corporation of 
India to encourage piiva te parties to 
construct godowns and rent it out to the 
Corporation; and 

(b) if so, the details of the scheme 
and the States covered by this scheme ? 

THE MINISTER .OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 

'MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) 
Yes~ Sir. 

(b) A statement is g'ven below. 

Statement 

The Food Corporation of India has 
advertised a scheme . to get additional 

. Storale , capacity of 2.S minion tonnes 
~9Dstr~cted throuab .private parties. The 

salient . features of the· scheme are ,.'. 
follows: 

(i) The minImum capacity t6 be 
constructed by the private partiea 
at a pJace would be 5.000 toUes 
or a multiple thereof. 

(ii) The parties should have physical 
possession of the I~nd ao~ also 
clear title to it. 

(iii) The land should be suitably lo~­
ted keeping in view its distaDce 
from the rail-head/mand~s/ oxis-
ting FCI depots and sho.uki be 
on or near the broad pUle points 
which should be equipped . with 
railways siding facilities for hanel-
ling full or balf rakes. 

(iv) The parties would . be required to 
invest at least 25% of tho estima-
ted cost of construction ,and may 
get loans from the banks for the 
balance 75% of the cost. 

(v) The construction would be in 
accordance with FC!'s specifica-
tions, designs and layout plans. 

(vi) The guarantee to be given by 
FCI for occupation of goc;lowDs 
would be initialJy for a period 01 
5 years, extendable by two year. 
at t~e option of the FeI. 

(vii) The permissible period of ~~D.· 
truct;on f. r a godown upto 10,000 
tonnes would be 9 months and 
for godowns with a higher capa-
city it would be 12 months 
effective from the date. of··aaree.. 
ment with FCI. . , 

(viii) The rent payable by FC~ would 
be Re. 1.00 per sq. ft. per mqotb 
for godown~ in rural area. and 
Rs.· 1.1 S per sq. ft. p~r month 
for lodoWDS hI W'ban ar .... 
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The States/Union Territories proposed 
to be covered under the scheme are 
Andhra Pradesh, Assam, Arunachal 
Pradesh, Bihar, Delhi, Gujarat, Haryana, 
Himachal Pradesh, Jammu & Kashmir, 
Karnataka, Kerala, Madhya Pradesh, 
Mabarashtra, Meghalaya, Manipur, 
Mizoram, Nagaland,. Orissa, Punjab, 
R.ajasthan, Tamil Nadu, Tripura, Uttar 
Pradesh and West Bengal. 

.' 
SHRI JAGANNATH PATTNAIK : 

What is the total storage capacity avail-
able with the FCI to preserve food 
procured as on 31st January, 1986 and the 
total quantum of foodgrains annually 
procured by the FCI ? At least, the figures 
for 1983·84 and 1984-85 may be supplied. 

SHRI A.K. PANJA: We are taking 
First July 1984 because that is the peak 
procurement time. As on First July, 1984, 
the stock was 22.48 million tonnes and the 
storage capacity required at the 85 per 
cent utilization was 26.45 million tonnes. 

. The storage capacity was 22.65 million 
tonnes, The gap was 3.80 million tonnes. 
Again on First July, 1985, the total stock 
was 28.65 milJion tonnes and the storage 
requirement at 85 per cent utilization was 
33.70 million tonnes. The storage capa-
city was 23.81 million tonnes. The gap 
was 9.89 million tonnes. As on First July, 
1986. the projected total stock figure is 
28.65 million tonnes. The storage require-
ment at 85 per cent utilization is 33.70 
million tonnes. The storage capacity 
would be 25.50 million tonnes. The. aap 
projected, as expected,' would be 8.2 
million tennes. 

SHRI JAGANNATH PATTNAIK : 
What arrangements are being made to 
preserve surplus foodgrains or stock that 
is availabJe with the FCI for the present? 

SHRI A.K. PANJA: The arrange-
ment that has been made at present is 
this: the storage .capacity which has been' 
c()mpleted by F.e.I. is 1.12 million tonnes; 
that become available to us on 31st 
March, 1986. The storage capacity still 
'under construction is J. 72 mimoD tonnes. 
Tho total comes to 2.84 million tonoes. 
But it ~oes not meet the gap_ 

Tbe" ar, tho ASl.Jres I fay, regardins 

covered storage. We are bavins covered 
and plinth storage which is called shortly 
CAP so that 'the portion which has not 
yet found place in the covered storage 
could be kept as far a5 possible in a 
scientific manner. Besides, we have taken 
several steps. First efforts are being made 
to increase distribution through public 
distribution system by liberalising issues. 
Secondly, Ro)ipr flour milTs have been 
permitted to buy wheat in the open market 
and also utilise upto 150 per cent of their 

.licensed capacity. . Thirdly, _ export of 
wheat and wheat produc1s by private 
traders and also by.,pCI has been permit-
ted. Fourthly, all stock limits and move-
ment restrictions on wheat have been 
removed to facilitate free trade. 

Fifthly, issue of wheat to workers in 
National Rural Employment Programme, 
Rural Landless Employment Guarantee 
Programme has been raised from 1 kg per 
man day to 2 legs. per man day at a 
subsidised rate of Rs. 1.50 per kg. as 
against a Central issue price of Rs. 190 
per quintal at which FCI issues wheat to 

. the State Governments for the pubHc 
distribution system. 

Sixthly, foodgrains are also being 
given to tribal areas at speciaJIy subsidised 
rate. 

Lastly. FCI was permitted to sell 
wheat at a fixed price of Rs. 193 per 
quinta) till 31.3.86. 

These are the some of the steps taken 
for the purposes of reducing the food-
grain stock. 

SHRI SARAT DEB: . I have gooe 
through the statement of the hon .. , Mini-
ster. He has permitted the private peo-
ple to buHd godowns to accommodate 
5000 tonnes of foodgrains. In that 
statement, be has said that 25 per cent of 

. the money will be provided by the owner 
and 75 per cent will come from the State 
Bank. At the same time f he has said 
that they are giving Re. 1 per square ft. 
as far as urban areas are concerned, and 
occupancy by the FeI will be for five 
years. I.f such a hUle structure is occu-
pied on)y for five years, will that perSOD 
bo abl~ to par off the IOfln Of th, itlt, 



Bank ? If not, what measures Govern-
ment is going to take in this regard? If 
the construction is done. in rural areas, 
what wiil be rate per sq. ft. '1 

SHRI A. K. PANJ A: Probably the 
hon. Member has not seen ·the entire 
statement. So far as rural areas are 
concerned, it is Re. 1 per sq. ft and in 
the case of urban areas it is Rs. 1.15 ·per 
aq. ft. So rar as bank loan is concerned, 
we are guaranteeing its use for five years 
with two years act~on with the FeI. We 
have calculated it. The reasonable worked 
out rent comes to 96 paise per foot, but 
we are giving them Re. 1 in rural areas 
And 15 paise more. In urban areas be .. 
cause it is the liability of the owner to 
pay muncipal taxes. Some of the ·appJi-
cants raised the question whether it would 
be viable. We have calculated it in this 
manner. These god owns constructed 
according to FCI specifications correctly, 
will have a life expectancy of 30 years. 
He will also get 75 per cent of bank Joan 
at easier rate of interest . and 2S per cent 
is his own money. Although there is a 
depreciation of the property, yet its 
market value rises. Even if it is te'rmi-
nated after five years, be is getting a 
capital asset which can be used for other 
purposes. That is why, we find that this 
is reasonable. 

SHRI SOMNATH RAT.H: I would 
like to know from the hon. Minister tbe 
amount being charged by tbe Fel for 
storing of wheat and rice per quintal per 
year and the amount being charged by 
Fe! for handling charges for wheat and 
rice per quintal per year ? 

SHRI A. K. PANJA : It is a separate 
question; I need llotice tor this. 

SHRI C. MADHAV REDDI: Just 
now the hone Minister has said that the 
gap is 8.2. million lonnes. Out of that 
only 2.5 million tonnes capacity is beiDi 
offered to the priva~e sector. May 1 
know what are the pJans ot' the Depart-
ment for increasing the storage capacity 
reaardina the reSt of the lap ? . 

. SHRI A. K. PANJA : In the Seventh 
Plan we did ask the Planain& Commission 

to live us a little over Rs. 500 crores for 
tho purpose of making construction l';ut, 
in fact, the Planning Commisaion bas allo-
wed .only a little over Rs. 240 crores for 
tbe purpose of construction. But with 
that also we will not be able to meet tbe 
gap and that is why the CAP system is 
being provided because, as I have .alreadJ' 
said and as the bon. Member knows, this, 
is a problem of plenty as we arc havins 
more production of wheat and rice .ioce 
1984 onwards. But it is not necessary tbat 
this wilJ continue for ever. That is why we 
are taking two steps. One is the constru-
ction of permanent storage by FCI, by 
Central Warehousing, by State Warehou-
sing Corporation as well as by private 
parties, as it has been given in the answer 
to today's question. Secondly, we arc 
releasing these commodities in a better 
manner so that it goes to our people who 
need it most, like the tribals, the nursina 
mothers, the pregnant mothers and the 
children. 

SHRI C.K. KUPPUSW AM Y : Sir, 1 
would lik.e to know how many godowns 
have been approved for Tamil Nadu so . 
far. 

SHRI A. K .. PANJA: Sir. so far as 
the question as to how mallY godowns 
are existing In Tamil Nadu is concerned, 
1 have not got the figure but for the 
scheme, 81 applIcations have been receiv-
ed up .. uJJ now, and alJ the 8J have depo-
sited the earnest money. Those apphca-
tions are under examInation. 

[TranI/arion) 

SHRI RAJ KUMAR RAI ; 1 want to 
know the number of F .. C. 1. godowns in 
eastern Uttar Pradesh in the pnvatc: sector. 
especially in Azamgal'h, BaLJla, Gbazlpuc, 
Deorla, Gorakhpur, Basti, Jaunpur, Bana-
ras, Mirzapur, Gonda and Falzabad. Is 
there any F. C.I. 8odown in these dIstricts 
and if not, the reasons therefo.ce 'f Also, I 
would Jake to know as to why aU the 
godowns in the private sector are located 
In Haryana and l>unjab ooJy and Dot in 
Uttar Pradesh 1 

(EngJilh) 

SHRI A. K. PANJA : Sir. it is not 
possible to aive specific answer about tbo 



t 0'01 ~",,,,,; APRIL 4. J986 O,al 14",."". • 

e~ .. p.ft o.('Uttar Pradesh bUJ." of CO\1-
ne.;,lr \be: lion,~' ,Member want,. it, I wUI 
lu9P)y'the'inrormation. 

"~I ..-" I" 

SH1tT':RAJ'KUMAR RAI: There is 
Doiie"~there. My ~ubmission is that not a 
linala:'" :,odoWD : is there. Why is it so, 
tbl.(is my" question ? 

'Why . there -is Dot a single godown? 
Why thY disparity is there ? 

·SHIt! A. K. PANJA: Sir, so far as 
Utt.·r" Pradesh is concerned, 127 applica-
tions ltave been received for this new 
acIMme, out of which 32 have not de po-
.i~ed'i any earnest money. To satisfy tbe 
h01l~' 'M~mber I will look into it as to 
how malty out of these 127 will become 
elilfb.le end how maoy will be in the eas .. 
. 'ern part. 

,SHRI THAMPAN THOMAS: Sir, 
tbe qlle8tion that I would like to ask is 
tbat, there are certain sl,Jb.depots run by 
FeI directly in certain States, cspecial;y 
in KeraIa. Now they are being wound up 
and aTe being given to private parties. 
Allo'in Madras, Visakhapatnam and Kan-
dla. there were 6,000 workers working 
directly under the Food Corporation of 
India 'Whose services were terminated and 
tbe work is being given 00 private contract 
I would like 'to ask the Minister when is 
be aoiog to tender the whole functioning 
of the Food Corporation of India. 

SHRI A. K. PANJA : Sir, . a s~parate 
question might be put for this so that I 
may reply to the bon. Member because 
it does Dot arise out of the scheme. 

IT,oll,latlon} 

'. ,SHR,I, RAJ KUMAR RAI: Mr. De-
put, $p~kert Sir, my question has not 

. belD replied to. 

[Eit,/t'sh] 

MR. DEPUTY SPEAKER: Already 
you have asked and not 80t tbe answer. 

Don't put It alain ....•. (lnu",,,ption,) 

(tranl/allon) 

SHRI RAJ 'KUMAR RAI Sir, tt1y , 
qu~stion has not been repJied to. It will be 
a wrong precedent tbat 'a question is 'ask-' 
ed about eastern Uttar Pradesh and the 
repl3' is given about Tamil Nadu. We want 
your protection. If you do not give us. 
protection, who else wiH .give? My 
question must be replied to ••• 

[English) 

MR. DEPUTY SPEAKER: You 
please take your seat. Already you ask. 
ed the question and the Minister has rep-
lied. There is no point now. Nothio, 
will go on record. 

(Interruptions J*. 

Pendlog court cases of excise duth.'s 

*551. SHRI S. G. GHOLAP: Will 
the M'jnister of FINANCE be pJeased 
to state: 

(a) whether it is a fact that large 
number of cases of excise duty are pend .. 
ing in courts; 

(b) if so, the number of ca·ses and 
the amount invohed therein; 

(c) whether it is fact that one of the 
important reasons for increase in number 
of excise cases is buying time for paying 
the excise duties; and 

(d) whether Government are charg-
ing interest on the amount from the date 
of order or any other action is taken? 

THE MINISTER OF FINANCE (SHRt 
VISHWANATH PRATAP SINGH): 

(a) to (d) A statement is given below. 

Statement 

(a) and (b) The total number of casc#s 
involving excise duty pending both in the, 
Supreme Court and the various High . 
Courts as on 31.12.1985 was 7158. ~any. 
of the cases have a bearing on r~te of .' 
duty, valuation and in some cases the ex-
cisability of the product.. Theref9re, pre ... , 
cise quantification of the revenue involved 

··Not I.corded. 



is pOlllble Ot)ly after t be court cases are 
declde4~ 

(c) and' (d) In recent years the tendency 
to, file court cases against the Govern-
ment,.&, get stay orders. is on the increase, 
There is no p(ovision in the Central· 
Excise Jaw to charge any interest on the 
amqunt due from the parties. However, 
in ,ca:~s ,wllere the partie$ request the 
faciJit.y. of payme,nt in instalments,. com-
pound interest at the rate of 17.5% ,per 
anl)um is charged on the dues outstanding 
at the end of each month. 

SHRI S. G. GHOLAP Sir, he has 
replied that the, value cannot be given as 
it i~ to ,be decid~d by the Court. But the 
deci,sion, must have been taken by the 
officers. ,So, my question is this. What is 
tbe value as per the decision taken by the 
officers ? 

THE MINISTER OF STATE IN, THE 
MINISTRY OF FINANCE (SHRI JANA 
RDHANA POOJARY): As I stated 
about 7158 cases are pending in the High 
Courts and &upreme Court. The approxi-
mate amount involved is Rs. 2029 crOfes, 
22 lakhs. 

SHRI S. G. GHOLAP : As the inte-
rest is not charged the person who goes 
to tbe Court gets the advantage while the 
person who pays has to incur Joss. So, 
what action Government is taking to 
amend the Act accordingly? 

SHRI JANARDHANA· POOJARY : 
It is ,true there is no provision for 
charging interest. However in the cases 
where the parties request the facility of 
payment in instalments, compound interest 
at tbe rate of 17.5 per cent per annum is 
charged on the dues outstanding at . the 
end of the mOJ;lth. I have noted the sugg-
estion which has been made by the hon. 
Member. 

Elfeet of MODVAT on automobile 
industry 

·SSS. SHRI Y ASHWANTRAO . 
. GADAKH PATIL : Will the Minister of 

FINANCE be pleased to state: 

(I) Whether Government are .war. 

that introduction of 'MODvAt arid ,t'i~t.' 
in excise duty has affected' I tbe" .utOm~Jt1 f· 
industry adversely; 

(b) it so, the details thereol; Md " 
(c) the measures proposed to be t,klll'" 

to help the industry; 

, . 
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE; '(SHJlI 
JANARDHANA POOJARY) : <a> to (cf' 
A statement is given below 

Statemebt 

As p~rt of the 1986 Budget proposal •• 
excise duty on fuel-efficient and Don.fuol 
efficient motor cars and Jeeps and veri; 
bas been raised. Besides excise duty ha. 
been le\iied on body-building of'the mtltor 
vehicles. 

2. Approprjate adjustments in the' 
rates of excise duty on motor vehiclft, 
were also made ,taking into account tM 
input duty relief under the M ODV AT 

,Scheme by rounding them off to the ncar. 
est step in the new duty strucutrc. ,For 
example, the various rat~s of excise dade •• 
such as, 15.75% and '21%. as applic~bJ.' 
to medium/heavy commercial vehiCles' a12d' 
light commercial vehicles, were rounded 
off to 20% ad valorem. 

3. Representations have been receiVed, 
from the automobile industry in this 'coa~:' 
nection. Measures taken to provide'''' 

" .. .;;)-
relief of the industry inclUde 
raiSIng of the exemption limit ". 
under the small.scale cxem_ption, .c~me, 
exemption for job work and input. I ~ ,~ 
captively in the manufacture of final 
pr'oducts. 

(Trand allon ] 

SHRI XASHWANTRAO GAQAKH; 
PATIL: Mr. Dep\lty, Speaker, Sir. my' 
qQesliQn wJU wh,etber introductioa of; 
M ODV A T Scheme and hike. in ,exci." 
dut), bad affected the automobilo iDd.....,;'t. 
adversely? Tbe repJy states o.aJY' tb.il 
much that represontatiou have beea ~ 
ive~ from the a~omobU, indUitr)', iD tbtl . 
con~ectio~.·, The iDtt04uctioll of., MOD-' 
VAT. and hi~e iq ,,,cise d&JlY. ha'le '-.t: .. 
sbotk wav.. ID the automobJIt ... .." ':'". 
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and at the same time, it .has also adversely 
aft"ected tbe clearance of motor vehicles 
and their spare parts. I want to know 
whether the Government have taken any 
step in this regard or does the Finance 
Minister propose to hold a meeting with 
tho representatives of the automobile 
industry? 

[Engll,h} 
I 

SHRI JANARDHANA POOJARY: 
We have been receiving representations 
from the concerned industry. We are 
looking into all these aspects. As the hone 
Member knows, so far as the small scale 
industry was concerned we have excluded 
the value of chassis only yesterday. 

[Trans/ation} 

SHRI YASHWANTRAO GADAKH 
PATIL : It is for the first time that 20 per 
cent excise duty has been levied on 
the bodies of the trucks and the buses 
which wiU push up the prices of these 
vehicles further. This is tUfU will have its 
impact on the common man also. The 
cost of body building ot a bus comes to 
nearly Rs. 100,000. I want to know whe-
ther some steps are being taken to reduce 
its price? 
[Engli,h) 

SHRI JANARDHANA POOJARY: 
I have very clearly stated this in the main 
reply. If the hon Member could kindly go 
through the main reply the answer will be 
very clear to him. I do _not want to repeat 
it now. 

SHRI E. AYYAPU REDDY: The 
first part of the question says: 'Whether 
Government are aware that introduction 
of MODVAT and hike in excise duty has 
affected the automobile industry adversely' 
and for that there is no direct answer 
liven by the Minister. From the other 
answer given by the Mini ster we get the 
impresslon that it has got adverse effecton 
the motor car industry, the automobile 
industry. I want to know as to what 
is the effect of this MODVAT 
8Chem~ on the Tyre indu~try. I wan~ to 
know whether it has given any relief to 
the Tyre indllstry because the very com. 
poaCDt of tbe Tyre industry is again sub-
S" to the excise duty. The tyre again is 

subjected to excise· after completins 
the production. Has MODVAT 

helped the Tyre industry? That is my 
question. 

SHRI JANARDHANA POOJARY:' 
MODVAT scheme has been introduced 
to reduce the cost of the manufacture. 
As there is now controversy about this 

. MODV AT system, it is better if I clear 
the doubts also. So, MODVAT is not a 
system that has been introduced now. 
Only the new name ~as been given. 
Earlier the system was there under a 
different name. That was, Proforma Cre-
dit of Duty Scheme. Now, a change hus 
been made in the name. The scope of 
this scheme has been widened and it has 
been reJaxed. Some people have been cri-
ticising it stating that it is detrimental to 
the interests of the industry . Actually, it is 
not that On the coutrary some of the 
industries hsve welcomed it. I-Iere, so· far 
as MODV AT is concerned-I am just 
coming to your point-under this new 
scheme, they cannot avoid taxes, they 
cannot suppress the duty paid documents 
and they cannot avoid the payment of 
Octroi, they cannot avoid the payment 
of income-tax and sales-tax and it is a 
measure against the black money, it is 
going to stop generation of black money 
also. Now, some people object to it, they 
refuse to understand the benefits that 
the mode availabie under this Scheme. By 
M ODV AT there is no effect on any indus-
try but at the same tim·! we have ImposeQ 
the duty on finished goods, Because of that, 
in some cases as a meaure l)f additional 
resource mobilisation we have .imposed 
some duty in order to collect more re-
venue. Even if it is coming under the tyre 
indhstry, we cannot heJp it ..•••••• 

SHRI E. A YY APU REDDY: Tho 
tyre industry is expected to get relief 
under MODVAT because every ~ompo"" 
nent is subjected to excise duty_ 

SHRI JANARDHANA POOJARY 
Whenever the excise duty is paid and 
when they are covered under 37 Chapter, 
the benefit will be available for them. 
And about your suggestion, I will look 
into it. 
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SHRI B. K. GADHVI: Sir, at the 
time of the, presentation of the Budget,. 
the introduction of the new scheme. 
rtamely, MODVAT was announced and 
it was mentioned at that time that the 
prices of finished products are expected 
to go down. But the experienci! is other-
wise. But that is not my point. 

My point is that so far as the excise 
duty in terms of this MODVAT scheme 
is concerned, the original importer or the 
manufacturer of the raw material pays the 
duty and passes on the goods to the 
wholesaler and' then the wholes,aIer sends 
them to another small wholesaler. Thus, 
in between there are 6 or 7 agencies in-
volved and therefore, the wholesaler can 
pass on some vaHd documents of excise 
and other things. I will give an example. 

(interruptions) . 

MR. DEPUTY -SPEAKER: You put 
the question. 

SHRI B. K. GADHVJ : Tn between 
there are 5 or 6 agencies involved and 
they are not having the valid papers of 
payment of excise duty and therefore, 
ultimately between these 5 or 6 agencies 
it is difficult to detect as to whether there 
is any evasion of excise duty. On this I 
would like to know whether the Govern-
ment has applied its mind and has seen 
the practical aspect or the implication 
of the trade. 

SHRI JANARDHANA pbOJARY: 
As I stated earlier, M onv AT as such is 
not responsible for the increase in prices. 
Because of MODVAT in respect of so 
many articles the prices have gone down. 
In order to neutralise it we have imposed 
duty on finished goods and in order also 
to lesson the burden of the benefit that 
is given to the industry, we have imposed 
duty on finished goods: It is not the case 
of the Government that because of MOD-
V AT there is increase in the prices of 
other commodities. As I stated earlier~ 
even, the industry and trade are aware of 
genefits of MODVAT. On the contrary, 
even now we have covered only 37 Chap .. 
ter under it. Now those industries whose 
commodities or items are not covered are 
coming forward and asking for the appli-
cation of tbh MOPV AT for thoir indu-

s~ries also. Now, the hOD. Member hal 
stated about the tyre industry. I have 
got the information There is no increa5c . 
in the case of tyre and they are elisible 
for MODVAT credit also. So far as this' 
aspect is concerned, as I have clearly 
stated, now the scope has been widened 
because of the MODVAT. I am just 
bringing to your notice that honest tax-
payers are rewarded by automatic credit. 
They can credit automatically the duties 
which have been paid earlier. By tltc 
system which has been adopted, the duty 
that has be'en paid earlier will get auto-
matic credit. 

SHRI P. KOLANDAIVELU: Sir, 
with regard to MODVAT, it is actually 
not that you have been able to find out a 
new way. You are f0Howing the very 
same principle of taxation of what you 
have 1'0 Howed Jast year. I put ~t to you 
that you are bringing old wine in the new 
bottle. by stating MODVAT. It is not 
MODVAT at all; it is MADVAT. It can 
be said so because after the introduction 
of MODVAT, you have created so many 
troubles not only to the automobile in-
dustry but you have created trouble in the 
power tiller, tractor and all those industries 
also. J put it to you, yesterday the Fin-
ance Minister was kind enough to exempt 
from excise duties, tractors up to 25 H.P. 
but not the power tillers. Power tHlers 
are being used only by small and margi. 
nal farmers . .It ought to be exempted from 
the excise duties. I want to ask the hone 
Minister whether such a step will b. 
taken to the power tiJlers also and exempt 
it from MODVAT. 

SHRI JANARDHANA POOJARY: 
Sir, the hon. Member has made a point 
saying that it is not MODVAT but 
MAD VAT. Some criticism has come 
saying that it is MADVAT. If some 
people refuse to understand that, I cannot 
help if they call it MAD VAT. There are 
some people who refuse to pay the duty 
and they W(1nt to defraud the Government. 
They want to take the benefit by avoid-
ing the payment of tax. 

Now, here, as I have stated, the scope 
has been e,lIarged. Earlier, it was very 
restrictive and it was confined to 66 items 
only. Now, it has been extended to ~ 
8roups haviilJ about 2,000 items. Now, 



:;foE t~at ,,~, ~fter Jnq-pd'lctioQ of 
"t~9RW~Tt',~hi1".,fixina ,he rate. of duty, 
:'7~'~~}1of .,the 4Qty ~posed on . final 
.. ~,.ct~. tb., pri~es of . s,?D.» pr.od\lcts ~.ve 
;'.' ,,,4Qwn ~Dd the, pri~'s of ... 
r :(t~/~"11I~lIon') 

'., Mil.' DB·PUTY ·SPEAKER He is 
teiUDI ~ome U .' 
:.' " ' 

, . SHR.I JANAltDHANA POOJARY : 
Por 'exampl'e, ; laundry soap; we have ~ot 

'·touched. The" price has, come down. but 
fa' 7 order to!neturalise it, after all we have 
to let resources for the developmental 
activities. Hon. Mem bers always say, 
wbile takiDI up the cause of Tamil Nadu, 

'this,;tbat'they want more money for more 
"developmental works. For tbat, more 
money k required also. 

SMR.I P. KALANDAIVELU But 
then, are you taxing .. : 

. :SHRI JANARDHANA POOJARY: 
·W.e·have to let revenue for neturalising it. 
,We have imposed some duties. Here, the 
hoD. Member has stated ...••• 

,$:~RI P. KOLANDAIVELU : I 
aJte~ about power tillers. 

. . MR. DEPlJTY.SPEAKER He 
_ked ~WMther you will, exempt power 
tiUer. That is the only point. 

".SaRI JANARDH~NA POOJARY: 
I am making it very clear. It is not a 
~ritiQism of the hon. Member only be. 
cause there has been critjcism, I am 
answering to that. Coming to his sugges .. 
tion, we are nOljnl it. 

J DR. K.O. ADIYODI: Is it not a fact 
that the .ener-al price increase is due to 

, theladministered prices ? 

t MR.' DEPUTY SPEAKER: Is it 
. .;.tQ4 to, ,MODVAT or you are raising 

J ,aQinC, :O,thCr, tlling ? 
. , Ne,,~~Sbri Jhansi Laksbmi. 

AetloD alalalt boarder. of tOiDs.ad 
Curr.pe, D.ote •• 

(a) wbether Gover~o~t have ,adviled 
States to deal firmly with coin· and ODO 
fupoe not boarders ; 

(b) if so, tbo results of ,this directive 
so rar; 

(b) whether similar directives have 
been given to tho U'oion Territories ; 
and 

(c) and nu('nber of cases in which ho-
arders of coin and currency notes' were 
d~t~cted and punished in th~ Union,Ter-
ritories, . especially in Delhi Union 
Territory ? 

THE MINISTER OF STATE IN THE 
MlNISTR Y OF FINANCE' (SHRI 
JANARDHANA POOJARY) : (a) to (d) 
A statement is given below. 

Statement 

(a) to (c) There have been reports of 
boarding of coins. Accordingly, attention 
of all State Governments/Union Territories 
has been invited to the provisions of the 
Small Coins (Offences) Act 197) t which 
int~r alia empowers the Government to 
take legal action against any person who 
is in possession of small coins substanti • 
ally in excess of his reasonable require-
ments for the purpose of meHing or 
destroying. Four States have so far rep-
orted successful raids against the hoar~ 

del'S of coins. The details are as 
follows :-

Name of State and Place. Amount 

(i) MeghaJaya at Shillong Rs.2688.20 

(ii) Rajasthan at Barm~r Rs.939.40 

(iii) Maharashtra at Jalgoao, Rs. 
Akola and Bombay city. 20512.74 

(iv) Uttar Pradesh at Kanpur. ] 3.5Kg. 
of coins of denomination of Re. 1,50 

paise and 25 paise .. 

(d) No cases of hoarding of coins or 
currency notes have been reported in the 
Union Territories includtng Delhi. 

"CCft sa-DIM T SHRIMATI N.P. JHANSI LAKSHMI : , ~~, .. ..-.".,.. A I N.P., JHANSI 
~~SHMI: Will tbe M~Gi~te.- of PIN. I Would like to know from the hOD. Mini-
f.,)JCE be ,p.ea·sod,to, ~~ate ; . 8ter whether existiD8 laws are tuticient 

• 'I II> " ... 
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to .punish the coin hoarders and whether 
the Government is considering to amend 
the laws fo the rigorous punishment of 
th c coin hoarders. 

SHRI JANARDHANA POOJARY: 
So far only four cases ha'., been reported 
and four Slate Governments have taken 
action and whether it is sufficient or not 
will be made known after going to the 
court when they are prosecuted and when 
they are tri ed. 

SHRIMATI N.P. JHANSI LAKSHMI: 
I would like to know whether the 
Government is aware that Jot of coins 
arid one rupee notes are deposited in the 
Hundis of various temples in the country. 
Can the Government take tbem in exch-
ange and re-circulate through the banks '1 

SHRI JANARDHANA POOJARY : 
Whenever the notes which are found in 
Hundis are brought to the bank for ex-
change, definitely the banks are taking 
action on that and they are exchanging. 

SHRIP.R.KUMARAMANGALAM: 
I would like to know from the hon. 
Minister as to what has happened to the 
proposal of using the stainless steel from 
Salem ~'s a raw material for making coins. 

SHR[ JANARDHANA POOJARY: 
That proposal is under consideration. 

Opening of branches of Revional 
Rural Bank! in West Beagal 

.. ·560. DR. PHULRENU GlTHA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of branches of Regio-
nal Rural Bank opened in West Bengal 
so far and locations thereof; 

.. (b) whether Government propose to 
open ,m~re. branches of Regional Rural 
Bank in West Bengal during 1986-87; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
A statement is liven below: 

Statement 

(a) Reserve Bank of India h,., re. 
ported that 63Q branches of, 9 ROgionaJ 
Rural Banks were functioning, in W4t 
Bengal as on 1.12.1985. District-wis, 
distribution of these branches is as 
under :-

District 

Purulia 

Bankura 

Midnapore 

MaIda 

West Dinajpur 

Birbhum 

Coochbehar 

JaJpaiguri 

Darjeeling 

Nadia 

24-Parganas (North and South) 

Burdwan 

Howarh 

Hoogbly 

Murshidabad 

Total 

No. of 
Branches . 

22 

59 

64 

48 
,I 

46 

6% 

39 

39 

22 

38 

72 

49 

36 

16 

27 

-~ 

639 

(b) and (c) The current branch Ii~en .. 
sing policy aims at achieving a coverage of 
at least one bank office for a population ot 
17,000 in rural and semi.urban areas of 
each development block. The policy also 
aims at elimination of spatial gaps so as 
to ensure that atlenst one bank office .. ,44 
avaiJabJe within a distance of 10 Kegs,,! 
from each viIJage. The Reserve Bank :Qf 
India will issue licences for 0.penin8' addi~ 
tional bank offices on the basis, of th*~ 
norms. In the districts covered by the' 
Regional Rural Banks (RRBs) preference 
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will be aiven aeneralty to RRBs for 
opening ncw bank offices at rural centres. 

DR. PHULRENU OUHA: The 
a.Dswer to items (b) and (c) given in the 
Itatement is not at an clear. It is said 
that the banks win be established within 
a distance of 10 Km. but the radius of a 
Branch is not mentioned. May I know 
the radius of the existing Branches? 1 
am not asking for the future ones. Can 
you teU us the radius ? 

SHRI JANARDHANA POOJAR Y : 
It is not possible to say. As per the 
earlier licencing policy of banks for 1982 
up to 1985, there shall be one Branch for 
• population of 17.000. Now it will be 
one Branch for 13,000/17,000 population 
in block level and also the spatial gap 
will be reduced. There shall be one 
branch for 10 Km. 

DR. PHULRENU GUHA : My 
second question is this. On what basis 
the money is allotted 1 Our experience is 
that, many of these rural branches are not 
in a position to give loans or grants to 
people of that area allotted to a parti .. 
cular branch office. ... 

SHRI JANARDHANA POOJARY: 
Under IRDP during the Sixth Five Year 
Plan, there is a programme to give loans 
to 600 families in one block and as far as 
arant is concerned, the budgetary allo-
catIon is there on 50: 50 basis. That is 
being given. The Joan under IRDP 
could not be given to aU the people at a 
time. A phased programme is there and 
under that scheme, it is given. Und~r the 
DRI Scheme, at 4% rate, the amount is 
liven that is, 1 % of the total advance. 

SHRIMATI GEETA MUKHERJEE: 
Is the hon. Minister aware that due to 
tho one officer bank-for example, in the 
district of Midnapore, 17 branches of 
Mayurakshi Gramin bank are one officer 
banks and most of the rural banks are 
onc officer banks ... -when plans of IRDP 
are discussed. that officer cannot leavCl 
the bank and go? How can he go for 
anything else 1 Therefore, I would like to 
kBOW whether the hon: Minister would 
Oh.DS' th,sfructur, of the rur.) banks so 

that they are not one-officer banks but 
they are also provided with one Technical 
officer so that they t:an actual1y discharge 
their duties on the spot for fulfil1ins the 
Plan. 

SHRI JANARDHANA POOJARY : It 
is true that so~ of the branches are one-
officer branches. But here in spite of tbe 
constraints they are discharging their 
duties .effectively and the suggestion made 
by tbe hon. Memher-I am going to look 
into it. 

KUMARI MAMATA BANERJEE: 
Mrs. Gandhi nationalised the banks for 
the upliftment 0: the poor people. But 
I think, as the Minister is aware~ that due 
to some communication gap between the 
people and the bank officials; people are 
not getting all advantages from the Rural 
Regional Banks I want to know whether 
the Government has any proposal to set 
up a non-officJal committee to Jook 
after these things ... 

MR. DEPUTY SPEAKER: You have 
put the question. Please sit down. 

KUMARI MAMATA BANERJEE : ••• 
so that the banks will do something for 
the poor people. 

AN HON. MEMBER: Particularly in 
West Bengal. 

( Interrupliol1S) 

SHRI P. R. KUMARAMANGALAM: 
Can the Opposition be so non-chivalrous 1 

SH~I JANARDHANA POOJARY: 
A spectacular expansion has taken place 
in the bani, nti sector. All the ban" officers 
or the bank employees are not bad. Some 
black sheep are there. It is there in every 
system. We have identified such people 
who are not dedicated and committed to 
the programmes of the Government. Here 
where some peopJe are not having the mind 
to heJp the weaker peopJe, we have identi-
fied such peopJe also and proper action 
will be taken against such people also. 

So far as the committee is concerned, 
in regard to IRDP, at the Block level 
Advisory Committees are there. Act the 
Sf"te ',vel allQ #'t ~h' District level h(>w ftlf 
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nOD-officials can be involved-we will look 
ibto it. 

SHRI BASUDEB ACHARIA : Accord-
,ioa to 1981 census the rural population 
of West Bengal is 3 crores and 40 Jakhs. 
But the number of bank branches now is 
only 639. According to the present criteria, 
there should be one branch for 17000 ru-
ral and semi urban population. There 
should be at least 2300 brancpes in the 
State of West Bengal. So. may I know 
from the Minister the num ber of Branche~ 
proposed to be set up during the Seventh 
Five Year Plan. 

(b) I also want to know whether the 
Government of West Bengal has sent a 
proposal for setting up a bank 3 years ago. 
We were told that it is under acti ve consi-
deration. May I know from the hon. Mini-
ster whether that particular proposal for 
s.tting up a bank in the State of West 
Bengal is still under the active considera-
tion and how long will it remain under 
active consideration 'I 

SHRI JANARDHANA POOJARY: 
There are about 3284 branches in West 
Bengal today. Before nationalisation, 
prior to 1969, there was one branch .... 

SHRI BASUDEB ACHARIA: I am 
asking about rural branches. 

SHRI JANARDHANA POOJARY: 
Yes, I will come to that. 

There was one Branch for a population 
of 80.000 as against one branch for 
65.000 on all India basis. No that has 
been reduced to one branch for 22,000 
populaiion a.s a~ainst one branch for 
15000 population on alJ India basis. There 
are 804 licences which were issued for op-
ening of branches in West Bengal. Now 
branches are being opened. 

The hon. Member has asked for the 
Seventh Five Year Plan projection. Here 
I can say that the proposal is· that for one 
branch for 17000 population with a special 
provision that there will be one branch 
for every 10 km. 

State Government and tbe banks have .. 

been asked to identify such areas, such 
blocks. 

The defini te areas are to be identified. 
After identdication by the State Govern-
ment, the number of branches to be open-
ed in West Bengal will be eonsidercd by 
the Reserve Bank of India and I will be in 
a position to give the actual Dumber after 
3 or 4 months. 

MR. DEPUTY SPEAKER: Next 
Question. 

SHRI V. TULSIRAM: 1 have been 
looking towards you for quite somo time. 
Why do you not look towards us 1 You 
have always been doing so. I want to ask 
a question. 

( I/lt~rruptiDns) 

[English] 

MR. DEPUTY SPEAKER I have 
seen. Please take your seat. 

I wm call you after some time. 

AN HON. MEMBER: This is not 
the way for him to speak. 

( ltlterfuption$j 

MR. DEPUTY SPEAKER: There are 
other Questions also which arc important. 
I will call you also. 

SHRI P. M. SA YEED : Yesterday so 
many Questions were not answered for 
want of time. (Interruption/j) 

MR. DEPUTY-SPEAKER: That is 
why I want to give chance to others. There 

, are many other Questions also. I have to 
accommodate them. 

Shri Laliteshswar Prasad Shabi. 

Important of shoddy and raal 

.561. SHRI LALITESHWAR SHAHl: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the quantity or shoddy and ralS 
imported annually during last three years 
for manufacturina wool1en yarn • 
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(b) the reason for price rise of local 
raw, . wool' from R:s. 16-18 per kg. to Rs~ 30 
per kg. in Indian market; and ' 

(c) the number of sheep exported 
durillg last-three years? 

THE MINISTER OP'STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPARTMENT 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) to (c) 
A Itatement is given below. 

Statement 

(a) Imports of woollen shoddy Rags 
(Mutilated) during the years 1983, 1984 
aad 1985 were ,of the order of 34.38, 37.34 
81ld 31.09 aU in Million Kgs., respectively. 
Rags are imported for manufacture of 
shoddy yarn. 

(b) The index number of prices of 
raw wool has exhibited an increase from 
251,9 in 1983 to 292.7 in 1985. This is 
primarily on account of general inflation. 

(c) Export of Jive sheep (Adult) is 
allowed within a limited ceiling on first-
come, first served basis_ Number of sheep 
allowed for export during the years 1983-
84, 1984-85 and 19X5-86 (upto Jan. 86) 
were 35025, 17455 and 39475 respectively. 

, \ 

SHRI LALITESHWAR SHAHI : Sir, 
part (b) of the Question, i.e. the 'reason 
for prize-rise of local raw wool from Rs. 
16, to Rs. 30 per kg. is not a matter to' be 
laid 'ort the Table. It should be explained 
her •. 

SHRI SHIVRAJ V. PATIL: I .... ave 
not understood the question itself. When 
a ,matter is laid on the Table of the 
House, the reason is also mentioned. For 
part (b) of the Question it is mention 'd 
that the index number of prices of raw 
wool bas exhibited an increase from 251.9 
in 1983 to 292.7 in 1985. This is primarily 
on account of general inflation. This is 
already mentioned. 

SHRI LALITESHW AR SHAHI : The 
country is facing acute shortage as fat' as 
ra" wool is concerned. 

~., I ~\d 1,1,)"'1 1 

Therefore, the production is also hamper-
ed. I w<'utd like 'to' know' as to how't:tlis 
Government proposes to meet the situa-
tion. 

SHRI SHIVRAJ V. PA TIL: There 
are two ways by which the Government 
want to meet the situation. One is to in. 
crease the production and tbe second is to 
allow the import of raw woo] needed. 
Import of raw wool is on Open General 
Licence. As far as producti on is concern-
ed, we are importing the varieties of sheep 
which can produce nlore wool and tryinl 
to hybridise and thereby increase the pro-
duction. 

SHRI LALITESHW AR SHAHI: Is 
there any programme for hybridisation; if 
so, what is the target? 

MR. DEPUTY SPEAKER: Have you 
any programme for hybridisation ? 

That is the question. 

SARI SHIVRAJ V. PATIL: I can 
giv: the figures, We have brought sheep 
from Australia. New Zealand and America 
and sheep are given to sheep breeders. We 
are cross-breeding and producing the 
breep which can give more wool. 

SHRI H.A. DORA: Sir, sheep are 
being imported from Australia and are 
bemg brought into India from frigid zones. 
Our c()untry is in turid or temperate 
zone. So, would it be possible for us to 
develop tbis sheep in our country's 
climate? 

SHRI SHIVRAJ V. PATIL: As a 
matter of fact this question has to be 

,. answered by the experts in the area. We 
would )ike to get the sheep which can give 
better yield not only in the temperate zone 
but aJso in other zones We will keep our 
experts informed that they should try to get 
the sheep of the kind which are required 
throughout the country. 

(Trandat ions] 

PROF. NIRMALA KUMARI 
SHAKTAWAT: Mr. Deputy Speaker, 
Sir, throuah you, what I want to .Ik 
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from the hone Minister is that the Govern-
ment imports shoddy arid rags to manu-
facture woollen yarn a nd the rags so 
iml'orted are sold here on the pa vements 
whiclt the poor people buy a nd wear. 
These rags ca'use communicable disease 
like AIDS. Have the Government con-
ducted any survey in this regard and 
made efforts to check the saJe of such 
clothes in the market ? 

SHRI SHIVRAJ V. PA TIL: Sir, 
according to our Jaw, the worn out clothes 
which are in wearable c'"'ndition cannot be 
imported into the country. Only such 
clothes are allowed to be imported a, are 
totally torn and de-stitched. The stitched 
clothes or the clothes which are Vv orth 
wearing are not allowed to be imported. 
If 'it has happened I think, a separate 
q'uestion arises out of it. 

.' ,~ " " 

PROF. NIRMALA KUMARI SHAK· 
TAWAT: Mr. Depllty Speaker, Sir, the 
clothes do sell. You go to Chandni Chowk 
and you will find heaps of such .cJothcs 
being sold there. 

1 

SHRI SHIVRAJ V. PATIL: These 
might' be made in India. 

PROF. NIRMALA KUMARI SHAK-
T A WAT ': They are not indigenous. they 
are foreign clothes. 

(Interruptions) 

[English] 

Implementation of new Customs and 
Central Excise tariff' classification 

+ 
*563. SHRI VAKKOM PURUSHO· 

THAMAN: 
SHRI B. V. DESAI: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether any new Customs and 
Central Excise tariff classification has been 
implemented in the country; 

(b) if so, whether i~ has resulted in 
having new tariffs; 

(c) if 10, wheth.r it is higher or lower 

than the present tariffs; and 

(d) the estimated additional income or 
loss in one year due to this neN classifi-
cation ? 

THE fvllNISTER OF STATE IN THE 
MINISTRY OF FlNANCE (SHRI 
JANARDHANA POOJARY): (a) to (d) 
The new Customs Tarjff based on the 
international nomenclature known as the 
Harmonised CommodJty Description and 
Coding System was brought into force on 
the 28th February, 1986. Simultaneously, 
a new Central Excise tariff, based broadly 
on the same nomenclature and taking into 
account the domestic requirements was 
a!so brought into force. These two 
tariffs provide essentially a: revised nomen-
clature for classification. It was not 
intended to bring ahout change in the 
rates of d Ilty. 

SHRI VAKKOM PURUSHOTHA .. 
MAN: Sir, the Hem. Minister has stated 
that the new tariff provide essentially a 
revised nomenclature for classifkation. 
But still J would like to know whether it 
has resulted in getting adJitional income 
or revenue to the Government. If so, the 
details thereof. 

SHRI JANARDHANA POOJARY: 
There is no change III the rate of duty. 
Practically there is nt..) additional revenue 
because of the neW classli~\:ation. 

SIlRI VAKKOrvl J>URUSHOTHA-
MAN: Since it IS a qucslion of new 
tariff in customs dUly. J would like to 
know whether the Government is aware 
that the poor people from Ken.ila working 
in Gulf countries arc being unnec~ssari1y 
harassed by the ,;ustoms oHiccrs at Trlvan-
drum Airport. A vast majority of these 
people arc working as labourers and when 
they corne once ina year or two they 
bring some clothes, utensils for their family 
members or C,O'ie rdatJves. 1 suggest 
that they should not be treated on par 
with the regular smugglers or even with 
the tourist pas~eogcrs. I would lik.e to 
know whether the Government is prepared 
to show some concessions in their case at 
least while increasing the limit of the free 
allowance. I would also say tbat I don't 
want a neialive answer, if the Minister 1, 
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prepared to give a positive answer, at least 
Jet him consider. 

SHRI JANARDHANA POOJARY: 
I share the concern of the Hon. Member 
for the brothers and sisters who are wor-
king abroad and who are bringing foreign 
exchange to us. Regarding the difficulties 
and harassment. when complaints come we 
take action. So far as your suggestions is 
concerned. definitely a positjve answer win 
be given we are tooking into it. 

Failure to supply ration in time to Fair 
Price Shops by Food Corporation of 

India 

·566. SHRI RAMASHRA Y PRASAD 
SINGH: Witl the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether it is a fact that Food 
Corporation of India quite often fails to 
make a timely supply to fair price shops 
even if fair price shop owners deposit 
money well in advance resulting in harass-
ment to ration card holders; and 

(b) if so, the ste.ps Government pro-
pose to take to ensure regular supply from 
the Food Corporation of Ind!a to fair 
price shops and consequent timely 
availability of ration to consumers at fair 
price shops? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) and (b) A 
statement is given below. 

Statement 

Of the seven commodities viz. rice, 
wheat, sugar, imported edible oil.:., kero-
sene, controlled cloth and soft coke being 
supplied under the Public Distribuiion 
System, responsibility of the Food Cor-
poration of India is confined to supply of 
wheat, rice and sugar. Food Corporation 
of India does not undertake supply of 
wheat and rice to Fair Price Shops directly 
in any State except in Kerala and 'West 
Bengal. In respect of other States, retail 
distribution of these commodities is the 

resp .. onsibility of the State Governments 
and Union Territory Administrations 
themselves. Food Corporations of India 
also works as wholesaler for supply of 
sugar in 13 States and Union Territory 
Administrations. However. in the State 
of Bibar: Food Corporation of India, on 
the basis of release orders given by the 
concerned State Government authorities, 
directly supplies sugar to individual fair 
price shops. Food Corporation of India 
has informed that necessary remedial action 
is taken in the case of local shortages 
whenever reported by positioning the 
stocks in their depots. 

[Translation) 

SHRI RAMASHRA Y PRASAD 
SINGH: Mr. Deputy Speaker, Sir, the 
t~ply given by the hone Minister does not 
make the position clear. My question was 
that though the wholesalers deposited 
money in time with the Food Corporation, 
yet they were not supplied with commodi-
ties in tinle and they were made to take 
rounds of their offices. As a result of it, 
the wholesaler has to bear the extra 
expenditure which ultimately has to be 
borne by the card-holders. The card ... 
holders too do not get rationed items in 
time. They are made to take rounds of 
the Fair Price Shops and they do not get 
foodgrains at the prescribed time. I want 
that the hon. Minister should reply to it. 

{Engli,hj 

SHRI A.K. PANJA : As the hone 
MeJnber kn"ws so far as Food Corpora-
tion of India is concerned the responsibi-
lity of distribut,ion is in case of rice and 
wheat only. So far as retail' distribution 
is concerned it is the duty of the States 
concerned and the Union territories 
excepting the present system that is going 
on In Kerala and West Bengal. So far 
as sugar is concerned there are 13 States 
where Food Corporation of India takes 
the responsibility of supplying it to the 
retailers also. If any shortage is reported 
by the State Government immediately the 
zonal office is alerted and it is taken care 
of. 
[TranI/a/ion} 

SHRI RAMASHRA Y PRASAD 
SINGH: Mr. Deputy Speaker, Sir, he 
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bas already read out this reply. When 
the wholesaler. appointed by the Bihar 
Government deposit money with the F.C.I. 
to lift the stocks of wheat and. sugar, they 
are made to take rounds of the offices of 
F .C.I. which ultimately affects the card 
holders. Such a thing is quite common in 
Gaya district of Bihar. I want to know 
as to why they do not supply commodities 
to the owners of Fair Price Shops in 
time? 

[Engli.fh) 

SHRI A.K. PANJA: Sir, I do not 
know which State, district or particuJar 
area the hon. Member is mentioning .•• 

SHRI 
SINGH: 

{English] 

RAMASHRAY PRASAD 
I am talking about Bihar. 

SHRI A.K. PANJA : Sic, wholesaler 
or a retailer in a particular State the hon. 
Member may let me know the persons con-
cerned certainly we wilJ take steps but at 
present the total number of retail shops is 
3,25,080 throughout the country. If there 
is a particular district or area. 

( Interruptions) 

[Tranl/at/tnl] 

SHRI RAMASHRAY PRASAD 
SINGH : I am taking about Bihar State. 

[English] 

SHRI A.K. PANJA: If there is any 
complaint against any wholesaler in a pa-
rticular State then bring it to my notice 
and action will be taken. 

SHRI BHAGWAT JHA AZAD : May 
I know which one is true? Is it as a result 
of the hike in price of wheat and only two 
items I am mentioning in FPS-and as a 
result of rice the 15 to 10 per cent increase 
by State Go~ernment as distribution 
charges the wheat and rice availalrlJe in the 
open market are cheaper than in the ration 
shops? Is that why. most often, shop 
owners do not come to lift or is it that 
they' deposit the money and do pot set the 
Irlh •• ? Wbi~l} 9Re is true ? 

SHRI A. K. PANJA: Sir; this does 
Dot arise out of the present question but 
uptil now whatever (lfftake is there we 
are finding. that is going in a particular 
pattern not s,howing ...• 

SHRI BHAGWAT JHA AZAD : 
Which one is true wht!ther the shop owner 
do not deposit the money or they deposit 
the money and do not get grains? 

SHRI A. K. PANJA : As I 
said if the shop owner anywhere 
deposits the money and does not 
get grains then it is the responsi-
bility of the States except KeraJa and West 
Bengal. So far as sugar is concerned 
besides Bihar there are 12 other States. 
Sy far as wheat and rice are concerned, if 
any retailer is depositing the money and 
still not getting the grains, if any particu. 
Jar area is mentioned I can make an 
inquiry. 

SHRI PRIY A RANJAN DAS MU-
NST: Sir, to ensure supply of foodgrains 
to the consumer in the ration shop there 
are three stages. One. there must be a 
ration card; Second ensure suppJy in the 
ration shop and then the shops are divid-
ed into SR area and MR area. I would 
like to know from the hon. Minister 
whether he is aware of the fact that in 
every state especially where statutory rati-
oning area is concerned in the metropoli-
tian cities ... the number of people who are 
eJigibJe to get the ratton do not get it for 
not having received the ration cards at 
the appropriate time because of bureau .. 
cratic· bungles. I t becomes always the 
duty of the MPs and MLAs in the respec. 
tive areas to meet the grievances. I would 
like to know ftom the hon. Minister whe .. 
ther he will, in consultation with the 
State Government. ensure a policy that 
the recommendation of the MPs and the 
MLAs is accepted foc issue of the ration 
card temporarily subject to the examina-
tion and thereafter permanent ration card 
so that onc sort of the grievance is sorted 
out. 

SHRI A. K. PANJA : This is a sugge. 
stion worth considering. I will look into 
it. 

SHRI V. S. KRISHNA IYER: Sir. 
not only that we should ensure supply 
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or ration to the people, but we should 
ar~o ensure supply of quality grains to the 
people. I thought that in the States 
the quality of grains was not good but ev .. 
en in Delhi, it is so; my experience is that 
in the past some weeks the q!-'ality of rice 
gi~en in the ration shops varies. Will t,he 
Government ~nsure good quality of wheat 
arid rice for the consumers '? 

SHRI A. K. PANJA: ,It is true we 
have received some complaints regardjng 
bad quality given to the consumers 
through the retailers That is why where .. 
ver we have recehed such complaints, it is 
for the State Government, after taking it 
from the FeI godowns to take action. 
(Interruption) In Delhi also, same is the 

case. The Delhi Administration takes it 
from the Eel and gives it to the retailers. 
So· far as the Government is concerned 
and FeI is concerned, we have told the 
States that let there be a joint inspection 
at the time of taking deJivery from the FeI 
godowns and thereafter it is the duty of 
the State Government or the local admi. 
nistration to see that that quality whjch 
has been approved and taken delivery of 
actually reaches the consumers f that is, 
the end users. That is the responsibility 
of the Administration. But we are not 
keeping ourselves aloof from it. \Ve are 
repeatedly issuing instructions that (a) 
there must be joint' inspection, (b) there 
must be surprise checks by the State Gov-
ernment Authorities and (c) the entire ma-
chinery for taking a~tion against any 
defaulting party is with the State Govern-
ment. Wherever anything is coming to 
our notice we are immediately sending our 
own team to have inspection of the fact 
reported either in the newspapers; or by 
the hon. Member and thereafter taking 
steps accordingly. 

SHRI ANOOPCHAND SHAH: I 
would like to know from the hon. Minis-
ter as 'P C.l. is supplying wheat and rice 
to the various States as per the allotment 
the Central Government and there are 
two systems at present existing in this 
country, one is through the State agency 
and the other is the one which is 
existing in Kerala and West 
B~ngal-which system is better and why 
we are not implementing only one system 

, -"\:," I}; 'j 

, S~'R,I A! K. P~NJ:A : ; SIr,. Q:Uf7id~. 
is to enforc,e on~. :~ystem a.n~; tbat)s "f~ 
b~~ides West Bengal and Kerata. one ~yt" 
te~ ~s ~eing fo~)owe~.. TP~i infrast.l:.4,ctW;e 
reqUlre,d, the Jaw en'orc~ment ,maRhiD~r)' 
an~ ~Is~', the powers; are ~itb t~~ ~'~t,' 
Gov~rnments by giving' cpnSCIOUS de)egate~ 
power. But so far as West Bengal is ~ofJr 
cern ed, we wrote several times to the 
Government of West Bel_lgal to take '-\P 
the distribution to the retailers. We 
have not yet received any favourable 
reply. 

Closur e of jute mills 
, . 

·567. SHRI ANANT A PRASAD 
SETHI: 

I 

SHRI KUNW AR RAM : 

Will the Minister of TEXTILES b. 
pleased to state: 

(a) wh'ether Government are aware 
of the hardship of jute farmers in certain 
State following a steep fall, in jute prices 
and the closure of several jute mills, ren-
dering thousands of workers jobles: 

(b) if so, whether any representations 
have been received by Govern~ent in this 
regards; 

(c) if so, the details thereof; and 

(d) the reaction of Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (S'HRI KflU. 
RSH1D ALAM KHAN): (a) to (d) A 
Statement is given below. 

, " 
Statement 

(a), It is true, that raw jute price:~ 
have toue,bed minimum suppo.rt level durio8 
the current ju~e season 198, .. 86 mainly 
due to 'harvestio'g of a bumper jptc cr_op', 
but this has not resulted in closure ,of juiq 
milJ$. On' the ~ther han~, with ra'w ,lU~~,' 
teria,1 prices coming. down , sub$tantialJ,~~ "" 
number of th~se, jute rp~lt~, which :re~~nri 
ed under closur~ ~ur~ng th",~ ,~~t :h~){;~~ 
1985 due to ti,bt supply POSition and hl,h 



MW jut.'~lpriceS,,j.D the 'Country, bave re-
opened araduaIfy ... 

('~ tQ,(d) Tbere bave been represen-
tatloal from tim'" to time about fall in raw 
jute!:prices. With 'a v.iew 'to preventing 
distress salcs of raw jute and to protect 
tbe Interests of jute growers, the following 
~ :titlv~ ·tltt~ti·by 'the' Govt :-

(i) Announcement of minimum sta-
tutory pdce of raw jute and 
tnesta; 

(ii) Bx,paosion of 'market coverage 
both by the Jute Corporation of 
India and State Co-operatives; 

(iii) EnIataetnellt df storage ca pacify; 

(tv) Pull manning of purchar-:e centres 
through recruitment of additional 
hands; 

(v) Sanction of credit on 'as required' 
basis by the Reserve; Bank of 
India for undertaking price sup-
110rt opelation. 

(vi) Issue of directive on 6.9.85 by 
Jute Commissioner to aU working 
jute mills in the private sector to 
build up a stocks of raw jute up 
to specified levels so as to step 
up purchases of raw jute by jute 
mills; 

(vii) Grant of permission to Jute Cor .. 
poration of India to export raw 
jute; 

(viii) Use of mass medla by Jute Cor .. 
poration of India to advise the 

. farmers not to make distress sale 
of their produ.ce at prices below 
the statutory minimum to unscru· 
pulous traders and bring their 
produce to JCI/Co.operative pur .. 
chast c'en trel. 

EM) IteObrd purchase· of over 27 Jakh 
• Ie' . df taw jdte by the Jute Oar-
poration of India. . 

!Mlt. bSPtfty SPEAKER: Mr. 
Sethi, you can put your' sut'pljtDontaey. 

sHat ANANTA PRASAD IBTHI 'f 
I haye no Supplementary to put. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

Reported bun&llng by tra'fel' ai ..... 
UDder foreign fra vel se heme 

·556. SHRI KALI PRASAD PAN ... 
DEY: Will the Minister of FINANe! 
be pleased to refer to the reply liven to 
Unstarred Question No. 4904 on 20 Dece. 
mber, 1985 regarding news item captioned 
'Foreign Exchange Racket Detected' end 
state : 

(a) whether Government have condu. 
cted an enquiry into the cases of bungJina . 
done by some travel agents under Foreign 
Travel Scheme; 

(b) if so, whether the report of this 
enquiry has been received by Government; 

(c) if so, the details thereof; and 

(d) the action taken against the con-
cerned persons on the basis of this report' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
Yes, Sir. 

(c) The report of the InVestigatibl 
Officer indicates prima-facie tbat Shri 
Kundan Singh has been buying and seJlin. 
foreign e;l(change in an unauthorised man-
ner exploiting the Foreign Travel 
Scheme . 

(d) Adjud.ication proceedings have 
been· commenced against Shri Kundan 
Singh by issuance of Show Cause Notico 
on 7.2.86 for violation of the provisions 
of Sec. 8(1) & 8(2) of F.E.R. Act, 197' 
for U.S. t. 3,47,248, £. 32,137 and Cana-
dian $.3.061. The adjudication prooeedm81 
are in progress • 

Investigations are also in proaresl 
in respect of S/5bti Obatdjit 
Singh, Prem Chand, Tarsem Siqh and 
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Satbop Sinalt. Ap,pr()pr\ate a,ction, under 
tho' law as wartaote" by the,' resulf . oj 
'investigations, will be taken. 

I 

lEn,Ush] 

Mlal.um support price for tabaceo 

·564. SHRI V. SOBHANADREES-
'WARA ItAO : Wdl the Minister of COM .. 
NEIlCE be pleased to state: 

<a> the minimum support' prjce for 
tobacco to ,'be' paid to the growers during 
the current season as decided by Govern .. 
ment and the corresponding figures for 
.the last year; and 

(b) whether the increase in the cost of 
cultivation was taken into consideration 
while fixing minimum support price for 
tobacco? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) A state-
ment is given below 

(b) Yes~ Sir. The Minimum Support 
Price was fixed after taking into conside. 
ration all relevant factors including cost 
or cultivation on the recommendations of 
the Commission for agriculture Costs and 
Prices. 

Statement 

The Minimum Support Price for VFC 
Tobacco fixed during 1986 marketing sea-
son in Andhra Pradesh by the Govern-
ment are as follows :-

(i) F2 Grade (Revised R8.' per Kg. 
specifications) grown in 
black soil. 11. 1 S 

(ii) L2 Grade grown in light 
soils 12.00 

The prices fixed in 1986 are the same 
as fixed in 1985. 

The prices for other grades of VFC 
Tobacco during 1986 have also been kept 
at tbe level of 1985. 

Growtll la Gr.os. National Product 
-'6'. SHRI O. N. RBDDY : Will tb. 

Minister of FINANCE be pleased t\o 
state; 

, (a) whether Gross National P~oduc~ , 
inoreased o'ver the previous year by 9.9 
per ,cent, in 1975 .. 76, by 8.7 per ~nt in 
1977.78, by 7.S per cent in'1980·81 and' by 
S per cent in 1985·86; and 

(b) if so, the reason for lower increase 
in 1985·86? 

THE MINISTER OF STATS IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : (a) 
and (b) Gross national I'roduct at 1970· 
71 prices increased by 9.9 per ,cent in 1975. 
76 I 8.7 per cent in 1977.78 and by 7.S p~r 
cent in 1980.81. Estimates of growth rate 
in 1985·86 have not yet been made by the 
Central Statistical Organisat·ion. However, 
on the bas's of available information 
regarding prvduction trends. !D the Eco-
nomic Survey for 1985 .. 86 growth rate for 
the year is anticipated to be between 4.5 . 
and 5.0 per cent. The relatively high gro-
wth rates in 1975-76. 1977 .. 78, and 1980-81 
reflected recovery from sharp decline in 
agricuJtura1 production in the immediately 
preceding year due to drought. The agri. 
cultural production in 1974-75, 1976·77 and 
1979·80 had declined by 3.2 per cent~ 7 
per cent and 15.2 per cent respectively. 

Strudural changes in Life insurance 
l)oJicies for mass participation 

*568. SHRI BALASAHEB VIl{HE 
PATIL : Will the Minister Oi' FINANCE 
be pleased be state : 

(a) whether Government propose to 
bring some <'! I uctural ch~!nges in life insu-
rance poli\.il'S in,. order to encourage mass 
participatioll for .ood return in old age 
and also~to have good medical care in 
the old age; 

,(b) if so, the salient features thereo!; 
and 

(c) whether Government aJso propose 
to have the matter examined by an Expert 
Committee to go into details and suuest 
some concrete proposal in this reaard, as 
is being done in a number of foreiaD 
countries where the people's participation 
is increasina. to insure them for better 
life in old a,e ? 
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THB, MINISTBR.' OF STATB IN 
THB M~NISTRY OF FINANCE (SHRI 
JA~,AR.DHANA POOJAR Y): (a) and 
(b) \Tbe Matter of broad basing the life 
insuranco pOlicies is under constant scru. 
tiny of the ,government. The Life Insurance 
Corpo~tion of India have evolved, of late. 
a larae number of group insurance sche-
mes for ddferent socially disadvantaged 
groups, like landless labourers, village 
artisans, employees of shops and establi-
shment etc. Under tbese schemes with a 
very low premium a substantial life insur .. 
ance coverage is given to economically 
backward sections who otherwise will not 
be abJe to take 'individual policies. LIe 
have also annuity scheme$ for providing 
pension in old age. 

(c) Government have no such propo-
, 'sal, 8t present. . 

Foreign assistance for setting up 
Talcber Thermal Plant and TO Thermal 

PJant in Orissa. 

569. SHRI SRIBALLAV PANI .. 
GRAHl: Will the Minister of FINANCE 
be, pleased to state: 

(a) whether some foreign organisations 
are coming forward to financially help in 
setting up Talcher Super Therma] Plant 
and Ib Valley Thermal Project in 
Orissa; 

(b) if so, the present stage of negotia. 
tions; and 

(c) the steps being taken to expedite, 
the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARD.HANA POOJARY): (a) to 
(c) The Talcher Super Thermal Project 
of 'NTPC is in the pipeline for World Bank 
assistance. While the project is being dis-
cussed with the Bank, the eventual trying 
up of the loan would depend on internal 

clearances, completion of Bank appraisal 
and availability of rupee re'ourcel .. 

There .have been some prelitniDary 
f.."otrers from external sources for the Ther· 

mal Plant in Orissa. Rupee resources 
~ have not yet been tied up and the Plaonin, 

Commission has not so far approved ,b. 
project. 

{Trana/alion} 

Decline in Rupee Value 

*570. SHRI . VISHNU MODI: WiJJ 
the Minister of FINA~CE be pleased to 
state: 

(a) whether it is a fact that the rupee 
v~lue has declined considerably' in Docem-
ber, 1965 and thereafter • 

(b) if so, the main factor responsible 
for this decline and the ratio of declinel 
value of rupee in various metropolitan 
cities of the country; 

(c) whether Government propose to 
take any action to check the decline in 
the value of rupee; and 

(d) if so, the details thereof and if 
not the reasons therefore 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (d) 
The purchasIng power of the rupee, mea-
sured as the reciprocal of the AU India 
C01lsumer Price Index for Industrial 
Workers (base 1960-100), which is com-
plied on a monthly basis, was 15.87 paise 
in November. 1985, remained unchanged 
in December, 1985 and actua1Jy increased 
to 15.90 paise in January, 1986 (tho latest 
available). The requisite information in 
respect of the four metropolitan cHiOi of 
the country is as under :-. 



.~ t~(fl~, ~w.f(~ A'~4'~ ft-fUI~ .. ~ ... 
Metropolitan PUtchasinl pO,wer of E,xt",ut QC d~9J)Q4 
Centre/City the rupee dur~n, (-) app~~~Q~" 

(in paise) l +) over tbp ~e· 
vious mOD:t~ (in 
paise) 

Nov. 1985 Dec. 19M Jan. 1986 Dec. 1985 JaD. 1986' 

Bombay 15.29 15.20 14.91 -0.09' -O~23 

Calcutta 15.92 16.05 16.34 +0.13 +0.29 

Delhi IS.20 15.34 15.20 +0.1.4 -0.14 

M'Idras 15.4~ 15.36 15.31 -0_07 -0.05 

A111ndia IS.87. 15.87 15.90 No.ch. +0.03 

The Government has been closely watching the price situation and has taken a 
Dum ber 'Of steps to contain jnflation within reasonable limits. The thrust of Gpv,l. 's 
anti-inflationary policy continues to be on effective supply and d~ma~d man,~me.r;t~ 
inoluding strengthening of the' public distribution system for essential commodities, 
supply of foodgrains to weaker sections under special schemes, enforcement of fiscal 
diaoi.pJi.ne and keeping the aggregate liquidity in the system under control. 

S~ugglj DB of GQ Id 

·S71. SHRI R. M. BHOYE : wm the 
Minister of FINANCE be pleased to 
uatl;:-

<a> whether the Directorate of Revenue 
I&lt~Ji,~nce, reGeotly unC1arth~d smuggled 
.Ql~i .d~uring th~, raids conducted in Delhi, 
B~,mpay, etc; 

(d) w,heth~r any international gang 
'!l,,~ge~ in the smuggling of gold has 
been detected 8S reported in the 'Hin~J.ls­
tan Times' of 12 March, }986; and 

(0) if so, the details in this regard? 

T'H,E MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA· 
RDHANA POOJARY): (a) The total 
value of contraband ,old seized by/or an 
i.nformat ion of the Directorate of Re-
venue Intelligence during the firs~ three 
months of 1986 throughout the country, 
Including Delhi and Bombay, is given 
below:-

Period 

January to 
March, 1986 

Value of gold seized 
(Rs. ill crore~) 

3.90 

(b) and (c) Pacts of the 'case referred 
to In the; 'Hindustan Times~ of 12th; MAl'ch, 
1986 are as follows :-

In pursuance of intelligence relating 
to receipt of contraband gold from Dub~i 
via Pakistan by 11 gang of smuga1ers 
operating from Amritsar and Delhi, the 
residential premises at BJ-98. ShallmaJ:' 
Bagh, new Delhi, taken on rent by one 
Shri Gursharan Singh Sodhi, alias Saran,a 
motor vehicle dealer, was searched on 
10/11.3.86 by the officers of Directorate or 
Revenue Intelligence, Zonal Unit, DeihL 
The search resulted in the recovery of" 100 
foreign marked gold biscuits valued at Rs. 
25 lakhs and Rs. 5,11,500 purported to be 
the sale proceeds of smuggled gold. Simul-
taneous raids were also carried out at the 
various residential and business premises 
of the above said Gursharan Singh which 



resulted in the recovery of Indian curr· 
ene), of 1tB~ 1.7 lakbs ',om the business 
premiaes1 aad l\s~ 4O~600 ftom tbe' resIden-
tial promises and some incriminating docu-

, ments. On the baSi6 of the diJClosures 
mHe" by Sbri GurSDalan S:ngh Sodhi, 
another, premises under bis control at 
143·A, Block·UV, Shalimar Baght New 
Dethi, w..e als~ ·searcud resu,ltin! in the 
EeQOyory,ol22J fOtOign mark.o- gOld his-
cw., of 1.0" tolas each valued at R,s. 5S 
lMrhs clewerly concealed in· an in-buBt 
almirah of the bed-roon, wall. These pre .. 
mises were not occupied by any oae but 
were primarily used as storage dU111i> of 
the contraband gold. 

In the whole operation, contraband 
a"ld valued at, Rs~80 lakhs and Indian cur-
Rncty of Rs. 7.22 Iakbs and a Maruti car 
valued at Rs. 60,000 were seized. under 
the Customs Act. Further investigations 
are in progress. 

lOt this connection, Shri Gursharan 
Singh and, his associates Pawan Kumar, 
Balwinder Kumar and Bikram Singh were 
arrested on 11.3 86, and since then have 
been detained under COFEPOSA Act. 

[English} 

Loss sutTered by Nationalised Banks 

*572, SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of FINANCE 
be ploasod to sta te : 

(a)' whether the Punjab National 
Bank, the Central Bank of India and the 
Union Bank of India besides the Singa-
pore Branch and Behrain Branch of the 
State Bank of India, have suffered huge 
]ossesid\.lring the past few year; and 

(b) if so, the reasons therefor and 
quantum of loss 1 

TaE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and 
(b) The' publisbed profits of State Bank of 
Iildfa, Punjab National Bank, Central 
Bank 01 India and Union Bank of India 
for tbe years 1982, J 983 and 1984 are 
Pfea" below": 

Name of 
the ,Bank 

1. State Bank 
of India 

2. Punjab National 
Bank 

3. Central Bank 
of. India 

4. Union Bank 
of India 

-------------

(Rs... in la.khs) 

Published Profits 

1982 1983 1984 

1901 2375 24QZ 

799 853 901 

388 399 307 

280 290 311 

The risk of certain debts going bad, is 
inherent in the nature of operations of 
banks. Loan losses occur due to a 
variety of reasons, including marketing 
and management problems, and diversion 
of funds etc. Public Sector Banks make 
provision every year out of their annual 
income for meeting their liability towards 
bad, and doubtful debts to the satisfaction 
of their statutory auditors. 'According to 
the, forms of balance shc'et and profit and 
Joss accounts prescribed in the Third 
Schedule of the Banking Regulation Act, 
19 9, which all banks are rcqujred to 
follow, and in accordance with the pro-
visions of the statutes governing the 
Public Sector Banks, banks are given 
statutory protection from disclosing the 
quantum and details of bad and doubtful 
debts for which provision has been made 
to the satisfaction of their auditors. 

Some of the overseas branches of the 
Public Sector Banks have suffered Joan 
Josses during the last three years. Accor-
ding to Reserve Bank of India tbese 
losses have been occasioned due to various 
factors such as ero~ion in the viability of 
some of the large Indian Joint Ventures 
Projects set up in ,the Third Countries. 
problems of exte'rnalisation of p.ayments 
from some countries, multiple financing of 
borrowers, injudicious. and." unautborised 
londina by local manapme.n'" in. soRlt 
cases, etc. 



Protests against tax raids 08 
Business Houses 

·573. SHRI P. M. SAYEED : 
SHRt SONTOSR MOHAN 
DEV: 

Will the 'Minister of FINANCE be 
pleased to state ; 

(a) whether the tax raids on certain 
Business Houses during the last four 

. months have yielded ·the desired results; 

(b) the number and names of the 
Business Houses thus raided and the tax 
evasion detected in each case; 

(c) whether some protests have been 
received by Government from industrialists 
or Business Houses against tax raids; 
and 

Bajaj Group 

(d) jf so. the nature of the protests 
and reaction of Government thereto? 

JI~ 

THij MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI lANA-
RDHAN'A POOJAR Y) : (a) Yes, Sir. 

(b) The number and names of the 
more important business houses/industrial 
concerns raided and allesed tax evasion 
by them detected as a result of the raids . 
are given below: 

(c) Yes, Sir. 

(d) The protests general1y relate to 
alJeged harassment/alleged mis-use of 
powers, unnecessary publicity etc. All 
such complaints have found baseless on 
enquiry. 

Total value of 
seizures/tax evaded 
(Rs. in crores) 

1. 

2. Shri Bansi Lal Narain Dass Zaveri 

1.18 

1.25 

3. 

4. 

5. 

6. 

7. 

S. 

9. 

Mis. Nagarjuna Fertilizers & Chemicals Ltd. 

Mis. Somany Pilkingtons Ltd. 

5.00 

1.00 

2.00 

2.00 

MIs. Sharda Plywood 

Mis. M.M. Rubber Co. Ltd. 

Mis. Kirloskar GI:OUP 

Shri Ram Refrigeration Industries 

22.70 

1.35 

5.00 

6.40 

1.02 

10. 

11. 

Punalur Paper Mills 

Valtas Ltd. 

Drkay Silk MiJls (P) Ltd. 

J Dcome tax due from tea garden owners In 
Tripura 

·374. SHRI AJOY BISW AS: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the toral income tax arrears due 
from the tea garden owners in Tripura 
(larden-wise break-up); and 

(b) the action Government have 
taken to realise the income tax arrears? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF FINANCE (SHRI JANA. 
RDHANA ,POOJAR Y) : (a) and (b) The 
total income-tax arrears d.e from tea 
garden owners in Tripura is Rs. 2,59,901. 
This is outstandi'ns against only . one toa 



'W,llltll Atl'we~, ' CHAITRA J4. 1908 (SA.KA) 

garden namely. MIs'. Vedvrata Chakravo .. 
rty & others (prop. Meghliebound Tea 
Estate).. The demand has been stayed by 

. Oaubad High Court. 

\ 

Assl.tance to sick units 

-575. SHRI SAIFUDDIN CHOW· 
DHARY: 

SHRI, HANNAN MOLLAH : 

Will the Minister of FINANCE be 
pJeased to sta te : 

(a) ,the numb,er of sick units, both large 
and small scale which are still in need of 
assistance from Government such as con· 
cession of tax and the like for their revival 

. and rehabilitation; 

(b) whether there is any proposal 
to extend assistance to these units; and 

(c) the number of workers affected 
!n these units separately for large and 
small scale units and Governments prog .. 
ramme to help them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SARI JANA .. 
RDHANA POOJARY) : (a) and (b) As 
per the latest information availabJe 
from RBI, there were 545 large scale, 1287 
medium scale and 91450 small scale sick 
industrial units in the assistance portfolio 
of scheduled commercial banks as at the 
end of December, 1984. The Govt. & RBI 
have been emphasising on the banks and 
financial institutions to make efforts to 
identify sickness in an industrial unit at the 
incipient stage itself, carry out viability 
studies and nurse such sick ,units which 
are considered potentially viable. Banks 
and institutions draw up rehabilitation 
programmes in respect of the potentially 
viable units on a case.to-case basis which 
may contain both shott term and long 
term measures. 

(c) The Ministry of Labour have 
informed that DO information is 
available regardjng the number of 
. workers affected in sick units. The nu .. 
mber of workers affected because of closure 

I of units was 24045 during 1985, as per'the 
tiaure'S collected by the Labour Bureau. 

Contract for opening or branch otBce by 
Punjab and Sind Bank"at hlgber' rate 

S2SS. DR. GOLAM YAZDANI • 
,Will the Minister of FINANCE be pleas~ 
ed to state: 

(a) whether PUlljab and Sind Bank 
had opened their Branch Office lntema~ 
tional Banking Division, Bomba~ in Co-. 
laba area, whereas licence given by Reserve 
Bank of. India stipulates the opening of 
InternatJOnal Banking Division in Nari-
man Point area only; 

(b) whether the premises acquired by 
the Bank has been contracted at a high-
er cost of rent than prevailing in Nariman 
Pojnt area and certainly to that of prevai • 
]jng market rent in Colaba area aJso; 

(c) whether it is a fact that Bank had 
sufficient number of offers for premises in 
Nariman Point area which were kept aside 
without assigning any reasons thereto; 

(d) if so, whether any bank officials 
is involved in the matter; and 

(e) if so, action proposed to be taken 
in this regard? ' 

THE I\lINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA· 
RDHANA POOJARY): (a) Reserve 
Bank of India have reported that the In-
ternational Banking Division of the Punjab 
& Sind Bank is located in accordance 
with the licence issued by them. 

(b) to (e) Puniab & Sind Bank have 
reported that they have selected the best 
offer from amongst all the firm offers rece-
ived in response to their advertisement for 
accommodation. based on a car~fuJ eva]u. 
ation of the relative merits of the otTers. 

Asshtaore to Tripura by North Easter. 
Handicrafts and Hundlooms DefelopmeDt 

Corporation . 

5256. SHRI GADADHAR SAHA : 
WilJ the Minister of TEXTILES be pleas. 
ed to refer to the reply given to Unstarred 
Question No. 4909 on 20 December, 1985 

. regarding assistance to Tripura by North 
Eastern Handicrafts and Handlooms 
Development Corporation and state 



. APaIL'., 1M 

(i) whether tbe informatico bas '*ttl 
collett.d: -and . ' 

(b) jt not, When the infbrmation is 
Jit~Jy to be collected and Jaid Oil tbe 
Table of the House ? 

'THE ~lIN1STBR OF 'STATE . OF 
THE MlNIStRY OF ~EXtILES (SHRI 
KHURSHID ALAM KHAN): (a):V es, 
Sit. Itrtplementation re~ort in fulfilmeht of 
the assurance atising out~of the Lok Sabba 
Unstarttd Question No. 4909 dated 
20.12.85 bas since been submitted for lay" 
ing on the Table of the House. 

(b) Does not arise. 

Oblervanee or "eekly hoUtteys by Stipe, 
Bazar ,.Itd Kendrl),1 Bbandar , . 

5257. SHRI KAMLA PRASAD 
SINGH: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether Super Bazar and Kend-
riya Bhandar are the two major co-opera-
tive institutions in Delhi In aking available 
items of daily need to, the public and tbe 
Government employees; 

(b) if so, the rea!ons why these 
institutions observe weekly holidays and 
not rotate these employees by giving them 
off one by one thereby ensuring the avail-
ability of daily need it~ms uninterruptedly 
except on three National Holidays viz. 
Republic Day, Independence Day and 
Gandbijl's Birthday; and 

(c) if so, whether there is any pro· 
po~al to direct these institutions accor-
din~1y ? 

TI:lB MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MiNISTER OF STATE IN THE MlNT· 
STRY OF FOOD AND CIVIL SUpp-
LIES (SHRI A. K. PANJA): (a) Yes, 
Sir. 

(b) The branches of the Cooperative 
Stores Limited (popularly known as 
Super Bazar) and the Central Govern-
ment Employees Cooperative Society 

" Limited (Kendriya Bhandar) located in 

dftforent i)lrts of D'elbffN- .:o..1hI'''''' 
to eibserve weekly 'off _ let.ltiftlinl 't., 
t·he statutory requirM'ltfttt of :'Delti ·Ad .. 
ministration. applicable to 'df.r~nt ianeta, 
I t is not considered feasib~e by theso 
stores to rotate the employ tel ,of tbe bra-
nches to work on holidays. 

(c) No, Sir. 

Vlnhltloll of Ii cenced ca~actty by MI. 
Pare Drin~s (New Deihl) Ltd. anel MIs. 

Kool CrOWD Corks Pvt. Ltd. 

5258.. SHRI ANANDA pATHAK: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that MIs. Pure 
Drinks (New Delhi) Ltd. and MIs. Kool 
Crown Corks Pvt. Ltd. got licence to 
iplport a 30,000 bottles per hour bottling 
plant and 60,000 caps per hour erowh 
plant respectively on 10 November, 1984; 

(b) whether it is 'also a fact that it] 
both cases substantially larger capacity 
plants have been imported; 

(c) whether the plants invoice $tating 
the capacity/size of plant are as per Hcence 
or as per sbipment; ,and 

(d) the action proposed to be taken 
against 'the companies for violatidn or 
licenced capacity 1 

THE MINISTER OF FINANCB 
(SHRI VISHWANATH PRATAP SINGIl): 
(a) MIs. Pure Drinks (NeW Delhi) LttJ., 
and MIs. 1:<-001 Crown Corks Pvt. Ltd., 
had submitted applications for issue of 
Import Licences for machinery stated to 
have' been destroyed/damaged during th~ 
riots in Dc:1hi in early November 1984. Th6 
same w.as examined and cleared in the 
Ministry of Industry in consultation with 
the Technical Authoritits concerned tn 
accordance with the Policy adbpted tot 
quick rehabilitation of such units. Accor-
dingly, following Licenc~s wete fssu'ed ,to 
tbe units by the office of CCI & E tor tb't 
purpose :-

(i) MIs. Pure Dtb1ks (New n~fd) 
Ltd., were ,ranted an Itn~rt 



CIIAlT.RA 14.1'" ('~£fJ ",111'" A"""" • 
Licence for a clf value of Rs. 
240 lakhs for import of (I) 1 No. 
Filler and Crowner Assembly 
Cap. 320 Bottle Per Minute· 
Rate Rs. 40 lakhs each 1 No. 
Filler and Crowner Assembly 
Cap. 500 Bottle Per Minute (i.e., 
30,000 bottles per hour) and allied 
accessories etc. 

(U) MIs. Kool Crown Corks Ltd., 
NCfw Delhi were granted an 
import licence for a cif value of 
Ra. 70lakhs for import of 1 No. 
Automatic Crown Cork Manu-
facturing machinery with 60,000 
crowns per hour capacity com-
prising of (A) Titan Press .(B) 
Automatic PVC Compound in-
jecting machinery (C) and spare 
"arts. 

(b) to (d) The licences were issued 
subject to production of the relevant 
documents. The firms have furnished 
certificates from the Chartered Engineer's 
certifying that the machines were damaged 
beyond repairs and that the machineries 
proposed to be imported are of the same ' 
capacity as already installed. 

Import or raw sugar 

5259. PROF. MADHU DANDA· 
VATE: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether it is a fact that a number 
of sugar factories in Maharashtra have 
faced closures for want of adequate supply 
ef sUlarcane; 

(b) if so, whether a proposal has been 
liven to aive clearance to these sugar 
factories to, produce sugar from imported 
raw sugar; 

(c) if so, whether final decision bas, 
been taken in this regard; and 

(d) if not, when a decision in the 
matter is expected ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF PLANNING AND 
MINISTER OP STATE IN THE MINIS· 
TltY Of fOOD ANP (:IVIJ., S\]PPf,.l~S 

(SHRI A.IC. PANIA): <a) Only 4 lusar 
factories in Maharashtra did not 10 ioto 
production in 1985 .. 86 season due to varioul 
reasons including shortage of' sugarcane. 
87' factories which worked in Maharashtr. 
during season 1985.86 have produced upto 
15th March. 19.93 lakh tonnes of sugar a. 
against 18.36 Jakh tonnes of sugar produced 
upto the corresponding date 111 1984-85 
leason. 

(b) Yes, Sir. 

(c) and (d) The proposal has beea 
considered and it has not been found 
possible to accept the same. 

Grievances of members of India. 
Economic Service " 

5260. SYED SHAHABUDDIN 
SHRI SAIFUDDIN CHOW. 
DHARY: 
SHRI VISHNU MODI: 

Will the Minister of FINANCE b. 
pleased to state : 

(a) 'the present strength of the Indian 
Economic Service, grade-wise; 

(b) whether the members of this service 
have submitted a petition to Government 
listing their grievances; 

(c) if so, the main grievances; and 

(d) O'overnment's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) Pres~nt 
strength of the Indian Economic Service 
is : 

Grade 1=39 

Grade 11=50 

Grade 111=176 

Grade IV =259 

(b) Yes, Sir 

(c) the main grievance of the petitio-
ners is reSardio$ tht c_dr, str\J~~"r, of 
~b~ Servj~c. 
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(4) While, some aspecls art wit,bin the 
purview of the 4th Pay Commissi on whose 
recommendations are awaited. the Govern .. 
ment have already taien action to alleviate 
some of the grievances. 10 order to 
mitigate the main grievance regarding tlle 
cadre structure, the' Government had taken 

, up a comprehensive cadre review. But in 
the meanwhile, Hon'ble Supreme Court in 
their judgement dated 11.2.1986 in W.P. 
No. 1595 of 1979 ordered revision of the 
seniority lists of Grade IV officers of the 
I.E.S. and review of all promotions made 
so far. Hence the Cadre Review will be 
taken up after the implementation of the 
orders of the Hon'ble Court. 

Ciaarette packets under Weights and 
Measur.es A.rt 

5261. SHRI C. SAMBU: Will the 
MiDi.ster of FOOD AND CIVIL SUPp· 
LIES be pJeased to state : 

(a) whether cigarette packets sold 
come under the purview of the Standards 
of Weights and Measures Act; 

(b) if so, whether the prices printed 
on ,'be cigarette packets will be taken into 
consideration in the implementation of this 
Act; and 

(c) how cigarette manufacturers are 
showing profit to the retail sel1ers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTE'R OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) : (a) Yes, Sir. 

(b) and (c) Under the Standards of 
Weights & Measures Act, 197,\ a packaged, 
commodity, which is sold or intended to 
be sold in the course of inter-State trade 
or commerce has to carry. among other 
things. a declaration as to the sale price. 
According to the rules framed under the 
Act, the retail dealer is not authorised to 
realise from the customers any' other 
charges except the local taxes over and 
above the saJe price printed on the pack-
age~ by the manufacturer or packer. The 
sate price indicated on the cigarette packets 
is inclusive of profi~ margins of Qealers 
and manufacturers, 

c,..... ..eme I. c1,.,.. .. OD of 
sablfcflred roodl1'aht. 'to ,.ral 

famlUes In TamU Nada 

5262.. SHRI N.' DENNIS: Will the 
Minister of FOOD AND CIVIL SUPP· 
LIES be pleased to state: . 

(a) the details' re~rdina 1be number 
of rural fa O1i1ies and the number 
a·nd names of the districts in Tamil 
Nadu State going to be Dot,ified for 
implementation of Central Scheme for 
distribution of subsidised foodgrains to 
rural families in the Integrated Tribal 
Development Project areas; and 

(b) the details regarding the quantity 
of wheat, rice and -other assistance provi-
ded in favour of Tamil Nadu ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI· 
STRY OF FOOD AND CIVIL SUPp· 
LIES (SHRI A. K. PANJA): (a) The 
scheme covers 9 Integrated Tribal Deve-
Jopment Project areas in Tamil Nadu, 
spread over the following 5 districts: 

Sr. No. Name of District 

1. Salem 

2. North Arcot 

3. South Arcot 

4. Dharmapuri 

5. Tiruchirapalli 

The po;~ :J1ation CO\ cled is about 2.5 
lakhs (1981 Census). 

(b) Under the scheme, only wheat and 
rice at specially subsidised prices are made 
available. The State Government have 
issued orders for implementing the scheme 
with effect from 10th March, 1986, and 
information regarding quantities lifted is 
not available. 

Ptiulti .. fibre agreement 

5263. DR. CHINTA M'OHAN : Will 
the Minis~er of TEXTILES be pleased t'o 
state. : 



. <a) ",bother it is a fact that European 
~conomic Commpnity is attell;lptiog to 
JaoJate .and thwart India on Multi-fibre 
Agreement (MFA) which will in effect 
mean setback to country's textile and 
pmtent c"P0rt as reported in the' Econo .. 
mic Times of 7th March 1986· , I 

(b) if so, corrective steps taken/propo .. 
sed to be taken; 

(c) whether our Embassy ,in Brussels is 
seized of the problems; and 

(d) if so, their suggestions in this 
regard? 

THE ,MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) 10 (d) 
Negotiations are currently taking place in 
the GATT on the future of international 
trade regime in Textiles after the current 
Multifibre Arrangement expires on 31st 
July. 1986. All major textiles exporting 
and. importing countries including India 
and EEC are participating in {he negotia-
tions. In this context, exporting developing 
(;ountries have emphasised that the multi-
lateral commitments by the developed 
countries including those undertaken by 
GATT Ministers in 1982 need to be 
implemented, These commitments call 
for substantial liberalisation of restraints 
on exports of textiles and clothing and the 
phasing out of the restrictive and discri .. 
minatory regime governing. the exports of 
these products from developing to the 
developed countries. As the negotiations 
are continuing, it is not possible to 
oomment on the evolving position of the 
participants. 

Starting or "single window service" 
by Life las.raDce Corporation 

5264. DR~ T. KALPANA DEYI : 
Will the Minister of FJNANCE be pleased 
to state: 

(a) whether Life Insurance Corpora-
tieD Chair.man has started a 'Single 
WJoclow Service' for journalists only as 
l'OIoncd in the. Economic Times of 3rd 
March; 1986; and 

(b) it '0, whether it is proposed to 

extend tbis 
country? 

service throUIRout 

. THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHltI 
JANARDHANA POOJAR Y) : (a) and (b) 
No, Madam: However, fUDctionina of 
LIe has been decentralised with adequato 
powers to the branches in order to better 
serve all categories of pOMcy_'oldcrs 
throusbout the country. 

Equating 'B' Grade Clerks in UDC 
.~ale 

5265. SHRI C. JANGA REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have issued 
orders for implementing the ruling of 
1979 of Bombay High Court in MaUni 
Dhanji Pingle's petition No. 890 equating 
aU downgraded 'D' Grade Clerks in 
UDC's scale; 

(b) if so, whether a copy or these 
instructions in this regard will be laid on 
the Table of the House; 

(c) jf not the reasons therefo r' , 

(d) how Government propose to im-
plement this High Court Judgement, in 
words and spirit equadng all downgraded 
'B' Grade Clerks in various Ministries/ 
Departments; and 

(c) whether a copy of the said Bom-
bay High Court Judgement will be laid on 
the Ta bJe of the House 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (e) 
On the basis of a judgement of Bombay 
High Court delivered on 23.7·1979 in 
MaJini Dhanji Pingle's Writ petition No. 
890 of 1979, the erstwhile '11' Grade 
Clerks of the Textile Commissioner's 
office who were itl the scale of Rs. 62.120 
prior to 1·1 .. 1947 and had ~en placed in 
the scale of Rs. 55 .. 130 with effect from 
1-1-1947 on the basis of recommendations 
of First Pay Commission, were placed 
with effect from 1-1·1947 in tho scaJe of 
RS. 80-220 applicable at tbat tim. to tb. 



,ost of Upper Division Clerks in the 
Central Govemment offices. Wbile no 
Icneral orders have been issued in this 
t_ard, each such case of 'B' Grade 
Clerk working in other Central Govern-
ment Departments/offices, for according 
similar benefit is considered on merits on 
reference from concerned Departments/ 
offices. S Copies of the judgement deli· 
'cred by Bombay High Court in Writ 
petition No. 890 of 1979 have been placed 
ita tbe Parliament Library. 

S.Ppl, 01 Coal and Electricity to Dooara 
Tea Gardea. 

5266. SHRI PIYUS TIRAKY: Will 
the Minister of COMMERCE be pleased 
to .tate : 

(8) whether it is a fact that shortage ot 
electricity and coal in the Dooars Tea· 
Gardens is affecting the production of 
."perior quality of tea. 

(b) whether it is also a fact that rail-
way is not cooperating as it should have 
done to supply the required coal to the 
tea larden. in the belt; 

(c) whether it is also a (act that low 
qua1ity of coal is supplied to the tea gar .. 
dens in spite of a number of representa-
tions received for supply of better quality 
coal which is needed for the modern fir-
iaa technologies; and 

(d) steps being taken to meet the 
demands of the Dooaes Tea Gardens? 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
to (d) Representations have been recei-
ved from tea industry in North Bengal 
regarding inadequate supply of electricity 
and required grade of coal to tea estates 
in the region. Tea Board has been in con. 
.tant touch with the concerned agencies 
10 resolve tbe issues. . 

LOIS or Revenue Due to Piracy of 
MUll c Cassettes 

5267. Dr. B. L. SHAiLESH : Will the 
Minister of FINANCE be pleased to 
atat. : 

(I) Whethet it is • I •• t that th. pitalY 

or music cassettes has now reacbed alarm-
ina proporti()DS as a result of which the 
national Exchequer has suffered· an ,ati", 
mated loss of Rs. 80 croles or so; and 

(b) if so, the effective steps' which 
Government propose to take in the 
matter and prevent the reV'DU. 
loss? 

THE MINISTER OF STATB 1M 
THE MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY): <a> Report. 
of piracy of music cassettes have come tQ 
the Government's notice. The central exci •• 
duty on sound recorded cassette tlpes 
was wholly exempted from the 1st MarCil, 
1984. Consequently, there could b. aG 
revenue loss on this account; 

(b) in order to check piracy of music 
cassettes, the Copyright Act, 1957 wa. 
amended by Copyright Amendment Act 
1984, which came into force from 8tk 
~ctober, 1984, so as to increase the pun-
Ishment for copyright infringement and 
thus have a deterrent effect 00 the inci. 
dence of such malpractices. However, 
copy right is a propriety right and 
it is for the owners of the copy. 
right to institute ci vii and criminal procee. 
dings in the appropriate court of law tor 
enforcing their rights. 

Per Capita Consumption of Foodaral •• 

~268. SHRI PRAKASH V. PATIL: 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the· per capita consumption of 
foodgrains in the country during 1963, 
1984, and 1985 among the rural poor; 

(b) whether the consumption bas been 
rising and if Dot the factors responsible 
therefor; and 

(c) the steps taken to raise the intake 
and abolish starvation deaths? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): (I) 
All·India per capita Btt availability ., 
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foodll'aiDS duriog the years ~983, 1984 and 
1'.5 was II under:-

Year 

1983 (P) 

1"4 (P) 

It8S (P) 

Foodgrains (Grams per 
day) 

436.4 

'477.9 

.63.3 

(P)-Provisional 

No lepar~te data in respect of rural 
poor i. available. 

(b) Per capita net availability of 
toodarains rose to 477.9 grams per day in 
1914 and cam. down to 463.3 grams per 
day in 1985, depending mainly 00 produc-
dOD in the country. 

(c) Besides. steps taken to increase pro-
duction of foodgraios, & issuing foodgrains 
It lubiidised rates in the public distribu-
tion system, the followinl measures have 
been introduced to ameliorate the lot of 
tbe w.aker and the vulnerable sections of 
tb. people :-

(i) 

(ii) 

(iii) 

Di.tribution of foodgrains at 
a concessional price to the peo-
ple Jivmg in the Integrated Tri-
bal Development Project areas 
and the tribal majority States; 

Increased coverage under the 
nutrition programme for young 
children, pregnant women and 
Dursins mothers; ;lod 

Expansion of the coverage of 
Rural Landless Employment 
Guarantee Programme and 
NationaJ Rural Employment 
Proaramme. 

Chit FaDd Companies io India 

'269. SHRI MOHANBHAI PATEL: 
Will tbe Minister of FINANCE be pleased 
to Itato : 

(a> the Dumber of shroff companies 
6hit-fund companjes) functionins in the 
eouatry _ their number Statt·wis •• 

(b) the Dumber of those which are 
registered; 

(c) the total amount of deposits with 
these companies; 

(d) the' number of companies that 
become defaulters during the last three 
years, year-wise; 

(e) the. number of persons affected and 
the amount invoJved; 

(f) whether it is a fact that the chit-
fund companies are increasing day by 
day; and 

(g) the genera·1 rules for a))owing these 
companies to run their business ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
The Reserve Bank of India (RBI) has re-
ported that according to the Jist maintai .. 
ned by it, the number of Chit Fund Com-
panies incorporated under the Companies 
Act, J956 stood at 2337 as on 31.1.1986. 
Their State-wise distribution is given in 
the statement given below. RBI has 
reported that it has no information whe-
ther all of them are working. 

(c) According to the annual survey of 
deposits conducted by the RBI, the amount 
of regulated deposits & exempted deposits 
heJd by 641, reporting Chit Fund Compa-
nies as on 31.3.1984 was as under; 

(R8. in crores) 
--.~---.----------~------

Regulated Deposi ts 1.' 

Ex.empted Deposits 380.7 
(including Chit Subscriptions) 
-----~-.------'----

(d) and (e) The present data report-
iog system of the RBI does not yield the 
required information. 

(f) The RBI has reported. tbat the 
numb er of Chit Fund Compames in the 
corporate sector and inch .. ded in its mail· 
ing list increased from 1220 as on 31.1. 
1982 to 2337 as at the end of January, 
1986, 

(I) With a view to r.,uJatiq the 



C4ift Fuel business an4 mauers cOlinec-
ted therewith, Government have onacted 
the Chit Fund Act, 1982. For giving effect 
to "tae provision of tWa· Act~ the State 
Governments are required to framo ruies 
in consultation with the Reserve Bank of 
Jadia. So (8(, 11 Stato Goyernmcsls/UllioD 
"orritoda hlV4 reported., framed rw,les 
for the enforcement of the' Act. The 
matter is bejng pursued by the RBI with 
Gdacr State Oovornments. 

Statement 

Tbe State.wise distribution of Chit 
Fund Companies, as on 31.1.1986, inclu-
ded ~n the mailing list of the Reserve 
•• nk. 

Name of State 

Andbl11 Pradlsh 

Assam 

Bihar 

'Chandiaarh 

Delhi 

Gujarat 

Goa, Daman and D.iu 

Haryalla 

Himachel Pradesh 

Jammu and Kashmir 

Keeala 
Karnataka 

Madhya Pradesh 

Ma'harashtra 

Pondicherry 

Punjab' 

Tamilnadu 

Uttar Pradesh 
'West Bengal 

No. of Chit Fund 
Companies. 

300 

6 

6 

3 

820 

S6 

1 

10 

1· 

1 

373 

158 

8 

6S 

17 

30 

442 

26 

14 

Total: 2337 

EQort 111 11' •• Ore I,. '<»1 ... , ' 

5270. SHRI LAKSHMAN MALLICK : 
Will the 'Minister of COMMERCE be 

. pleased to state : 

(a) the progress made to step up 
export of iron are from Daited-Totft ... ke 
sector in Orissa; and 

(b) the total quantum of iron ore pro-
cured fr am Daitari· T omka sector for ex-
port during the last three years. ? 

THE MINISTER OF FINANCB (SHRI 
VISHWANATH PRATAP SINGH): 
(a) The procurement of iron ore for ex-
port from Daitari-Tomka sector in Orissa 
bas gone up to 3.67 lakh tonnes (approxi .. 
mately) during the period April '8S to 
January '86. 

(b) The total quantity of iron ore 
pr~ured for export trom this sector during 
the last 3 years was 1.30 lakb tonnes in 
1982·83, 0.53 Jakh tonnes in 1983·84 and 
2.55 lakb tonnes in 1984-85. 

Scheme for Developmoot of UI"ba'D 
Consumer Cooperative Stores ' 

5271. SHRI AMARSINH RATHA-
WA: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether Government have spon-
sored any scheme for the developmeet of 
urban consumer. cooperative stores in the 
country; 

(b) if so, the details thereof; 

(c) the main purposes for opening 
such stores in urban areas; and 

(d) whether there is any proposal to 
open such stores in rural areas a)so ? 

THE MINISTER OF STATE IN 
THE MINIST~ Y OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) and (b) The 
Central Government is implementing a 
Ce,ntrally Sponsored Sch,me for dev,~op­
ment and strengthening of consumer ·coop-
eratives in urban areas from 1.97111072 •. Pina! 
neia) assistance Is beina provided under 
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the ''S~btnne to 'State Governments/UniOn 
Terrltoty Administrations to assist urban 
. consumer cooperatives for : 

(i)' Setting up Department Stores. 
Larges/Small Sized Retail Out-
lets and Mobile Vans. 

(ii) Setting up of consumer industries. 

(iU) Rehabilitation of week wholesale/ 
ce.tral consumer cooperative 
stores (and State Cooperative 
Federations in Eastern and 
North-Eastern States), and 

(iv), Strengthening of State level Coo-
sumers Cooperathe Federation 
and Marketing.cum-Consumer 
Fede'rations for diversification and 
expansion of their business. 

(c) The main purpose for developing 
CDnsumer cooperative stores in urban 
areas is to build up a strong and viable 
consumer cooperative movement for ensu-
ring supp]y of goods to consumers at rea-
sonable prices so as tD exercise a healthy 
influence on the price structure. 

(d) For distribution of consumer goods 
by primary agricultural credit societies and 
LAMPS in the rural areas, the Central 
Government is already implementing a 
Scheme through the Nationa1 Cooperative 
Development Corporation for providing 
ma,rgin money assistance to such coopera-
tives to enable them to undertake distri· 
bution of consumer artjcl~s in rural areas. 

Appointment or eontra.ct labourers 00 

,erlDanoot balls in FCI depots in Orissa 

5272. SHRI CHINT AMANI JENA: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether hundreds 'Of contract 
labourers of various depots of Food Cor-
poration of India located in Orissa are 
not made permanent in spite of their re· 
peated representations; 

(b) if so, the reasons therefor; 

(c) the depots in Orissa where the 
contract Jabourers llave not been made 

permanent indicating the number or emp-
loyees and the periDd for which 'they bav. 
been working; 

'(d) whether it is a fact that In maDy 
such depots the contract labourers have 
been working there for more tban ten 
years, if so, number 'Of such workers; 

(e) the criteria for making them per-
manent; and 

(f) when they are likely to be made 
permanent 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI .. 
STER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) to (c) The 
operations in FCI vary from season to 
season and even day to day. In such • 
situation when the operations are not uni· 
form, the work is carried on in 31 depots 
of Orissa through service contractors who 
employ their own labourers as per their 
own requirements. 

(d) FCI does not have records of 
such labourers who arc engaged by tbt 
service contractors. 

(e) and (f) The FCI does not have 
any direct empJoyer ... -employee relation-
ship with the labourers engaged by the ser-
vice contractors. Therefore, the question 
of making them permanent by Fer does 
not arise. 

Fjnanci al assistance fot constru CtiOD or 
godo~ns i D KeraJa 

5273. SHRI K. KUNJAMBU! Will 
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether Union Government have 
given financial assistance to the Civil Sup.. 
pJies Corporations of different States for 
construction of god owns etc.; and 

(b) the amount given to the Keral. 
Civil Supplies Corporation for this pur .. 
pose so far '1 

THE MINISTER OF StATE IN TH'8 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI .. 
STRY OF FOOD AND CIVIL SUPPLIES I 

(SHRI A; K. PANJA): (a) Yes, Sir, 
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Thore is a Central Sector Scheme, namely, 
'Aasistlnee to States/Union Territories of 
North Eastern Region, Himachal Pradesh, 
Sikkim, Jammu & Kashmir and Andaman 
A Nicobar Islands' for strengthening sett-
iDa up of Civil Supplies Corporations and 
construction of godowns. During the 
financial year 1985 ... 86, a sum of Rs. 14 
lakhs has been released to the State Gove-
roment of Himachal Pradesh. 

(b) Does not arise in view of answer 
to (a) above. 

Mlamanaaement at the Saharanpur Ua it 
of N.T.C. 

5274. SHRI BASUDEB ACHARIA : 
Will the Minister of TEXTILES be pleas-
ed to state: 

(a) whether it is a fact that the num-
ber of management and supervisory staff 
in the National Textile Corporation Unit 
of Saharanpur is more tl1an the require-
ment; 

(b) whether it is also a fact that the 
management is ind ulging in below cost 
price sale of produce of the unit; 

(c) if so, whether these are the main 
causes for sickness of the unit; 

. (d) whether there is a rumour of 
closure .of the unit; and 

, 
(e) if so, the steps taken to revamp 

the unit '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) The 
number of management and senior super-
visory staff in the Lord Krishana Textile 
Mills, Saharanpur, nnder the NTC is 
within the sancti oned strength based on 
work requirement duly approved by the 
Board of NTC (U.P.) Ltd. However, in 
some areas where there were unqualified 
junior .supervisors, continuing from erst-
while management of tbe miH supervisions 
has been strengthened by posting qua Ii 
fled personnel. 

(b) Lord Krishana Textil. Mills is 
Sinilli it, cJoth and yarn at competitive 

rates while takio8 ioto account the prnat-
]ing rates in the market •. Ploor price.' ror ' 
cloth and yarn are reviewed and fixed .from 
time to time by a' Central Sales Committee 
subsidiary level irrespecti v. of COlt, takina 
into accout the rates .of other mill. in tho 
market, rates of ~arious mills under NTC 
and 'accordingly miUs are advised to lell 
the production at such fixed prices. COlt 
of the production of Lord Krt.bana Tex. 
tile Mills is more than the aal. price due 
to old and outdated machinery. 'XCIII 
labour etc. 

(c) The Study Team, appointed by 
the Government to look into the function-
ing of 8 weakest mills of NTC. includinl 

. the Lord Krishna Textile Mill, attribut-
ed the following major reasons ror 'conti. 

. nuous losses of. these mills :-

(i) obsolete and outdated maohi-
nery; 

(ii) defective lay-out; 

(iii) poor maintenance; 

(iv) inadequate modernisation; 

(v) high labour complIment; 

(vi) lower productivity; 

(vii) poor quality of product and ]ow 
sales realisation • 

(d) and (e) The Textile Policy states that 
the continued operation of units, which 
are incapable of becoming viable, would 
mean a continued drain on scarce resour-
c~s and such units or parts thereof may 
have to be closed down to prevent any 
further losses. However, no final decision 
has been taken regarding the closure or 
any mills ·so far. 

Proposal to create t ouri.t centre. for 
Buddhist Pillrims tourists from abro •• 

5275. DR. A. K. PATEL: WilJ tal 
Minister of PARLIAMENTARY AFFA. 
IRS AND TOURISM be pleased to 
state : 

. (a) the number of Buddhist pilarims/ 
tourists from foreign countries who visit .. 
,d India in each of· the I.at t'r .. ' .. 11 
Ind in fb~ pr,sCQt ,ear; 
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(b) the places in India which they 
visited; and 

(c) ,whether there is any proposal to 
create Buddhist Centre(s) specially for 
catering their needs? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT): (a) and (b) 
No separate statistics of Buddhist pilg .. 
rims/tourists from foreign countries visit-
Ing India are being maintained. However, 
the prominent Buddhist places of pilgri-
mage . which are visited by the foreign 
tourists are Sarnath, Kushinagar and Sra. 
vasti in Uttar. Pradesh; Rajgir, PatJiputra 
(Patna). Bodhgaya and Vaishali in Bihar, 
Sanchi in Madhya Pradesh and Ellora & 
Ajanjta in Maharashtra. 

(c) Yes, Sir. Master Plans have been 
prepared for Kushinagar, Sravasti, Pipra .. 
hwa (Kapilavastu), Bodhgaya, Rajgir and 
Nalanda through the Town and Country 
Planning Organisation and micro plans of 
Kushinagar-Sravasti through the National 
Institute of Design, Ahmedabad. 

An integrated master plan covering all 
the Buddhist Centres connected with the life 
of the Buddha in U.P. and Bihar has been 
taken up in conjunction with the concern-
ed State Governments and the Archaeolo-
gical Survey of India. 

The Department has requested all the 
conce~ned State to submit the proposals 
for development of Buddhist centres in 
their States to be tak~n up in the Seventh 
Five Year Plan. 

Scbeme of assistance to developbiking in 
Himyalayao regioD 

5276. SHRI DINESH SINGH: wm 
the M1Dister of PARLIAMENTARY AFF-
AIRS AND TOURISM be pleased to 
state: 

(a) whether Government have pre-
pared any scheme for assistance to deve-
lop hiking in the Himalayan region; and 

(b) if so, the particulars thereof 1 

THE MINISTER OF PARLIAMEN .. 
TARY AFEAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : (a) Yes, Sir. 

(b) During the 6th Five Year Plan, 
the Department of Tourism had released 
funds for the construction of trekkers butt 
in West Bengal and for purchase of trekk-
ing equipment in West Bengal, . Himacbal 
Pradesh, Uttar Pradesh and Jammu '" 
Kashmir. 

Du'ring the current plan, funds have 
been released for the construction of 
trekkers huts and purchase of trekking 
equipment for Sikkim. 

The Central Department of Tourism 
has set up a Himalayan Tourism Council 
for advising the Governmenton promotion 
of Himalayan Tourism including trekkins. 
This will have representation from the 
concerned Ministries/State Governments 
and Experts. 
Increase in collection or corporate 'axe. 

an d personal income tax 
5277. SHRI MOOL CHAND DAGA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the extent of increase in collection 
of corporate taxes and personal income 
tax separately on account of (1) Supreme 
Court decision on the question of 80J, 
(ii) Supreme Court decision on the 
qnestion of interest on sticky deposits 
with the banks and (iii) collections out-of 
standing demand taxes paid by Oil and 
Natural Gas Commission and other public 
undertakings including banks;, and 

(b) the net increase due to reduction 
in rates of corporate taxes and personal 
income tax? 

THE MINISTER OF STATB IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
extent of increase in colJection of Cor. 
porate taxes and personal I ncome Tax 
separately, during 1984-85 over 1983-84 is 
available only in respect of collection out 
of outstanding demand. These fiBures 
are as under :-

Collection/Reduction 
out of outstanding 
demand from-

(a) Companies 
(b) Non-companies 

(Rs. in crores) 
1983-84 1984-8~ 

331.00 
348.64 

443.26 
460.29 



· ~' ~be ,Corporate 'TaX., paid, by Oil and 
Natural Gas C'Ortlmission· and tbe otlMr 
public'undertakings Including banks dur-
jng 1984-85 amounted to ·Rs. 1577.2§ 
erOliOS. 

(b) No study has been conducted to 
ascertain the net increase due to reduction 
in rates of corporate taxes and pers'Onal 
income tax. 

Opening of more stock exchang~s in Deihl 

5278. saRI SALEEM I SHER ... 
VANI : Will the Minister of FINANCE 
be pleased to -state : 

(8) whether a single stock exchange 
1n grow'ing Metropolitan city like Delhi 
serves the public interest ; 

(b) if not, whether Government pro .. 
pose to open two or three more Slock 
Exchanges in North, South and East 
Delhi for the convenience of the public; 
and 

(c) jf so, the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JAN. 
ARDHANA POOJARY) : (a): The exis-
ting Delhi Stock Exchange Association 
Ltd., in Delhi is serv-ing public interest. 

(b) ,Government does not ~pen 
Stock Exchanges. 

(c) D'oes not arise in view of answer 
to (b) above. 

ISuperaODQ9fed Persons working In Super 
B87:flr, 

5279. SHRI BANWARI LAL 
BAIR W A : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(8) whether it is a fact that many 
retired officers are continuing in some 
of the dep'artments of Super Bazar even 
after eight to nine years of their super-
annuation ; 

(b) if so, whether it is not against' the 
~in;le' Ministet's ins~ .. uction not to give 

'extension of sorvice to retired CDlpl(?,ycel: 
and 

(c) if so, the reasons for retainin,a 
'luperslln8ated persOns in 'tbe 'serviCe of 
Super :Bazar ? 

THE MINISTER OF STATE IN THE 
MINISTRY 'OF 'PLANNING AND 
MI:NISTER OF STATE '].N TAB 
MINISTRY OF PO'OD A·ND' ctVIL 
SUPPLIES (SHRI A.X. PANJA) :"(a),'to 
(c) Under 'the Service Rules of Super 
Bazar, the Cooperative Store Ltd.; New 
Delhi. an employee retires at the age' br 
60 years. The Rules also provide 'fot 
re .. employment upto the age of '65 'yean 
with the approval of the competent' auth-
ority,_ The S'uper Bazar has reporttd that 
two persons in its Drugs Department, 'Viz. 
Adviser (Drugs) and Dispenccr-cun1.iPhar-
macist, who had retired in October, 1984 
and December, 1980 were engaged in 
October and December, 1985 'on a conso· 
lidated salary for fifteen months and one 
year respectively. This, according to Super 
Bazar, was (tone as suitable technical 
persons were not available to filt up these 
posts. An employee of the Delhi Admirtis ... 
tration who was on deputation with t\uper 
Bazar since 1980 retired from service on 
superannuation at the 'age of 58 years in 
December, 1985. He has been re-emplo-
yed till attainment of 60 years as per 
Rules of Super Bazar. 

Assistance to Fisherman by Banks 

S280. SHRI K. PRADHANI; Will 
the Miniskr of FINANCE be pleased to 
state: 

(a) wI c h,.r his attention ha~ been 
invited to the news item captioned .c'U 
surcrs still net in Ori 5sa fish folk" appe-
aring in the 'Economic Times', New 
Delhi of 12 March, 1968; 

(b) if so, tbe facts of the matter; 

(c) whether he prop-oses to direct 
some of the nationa1ised banks to launch. 
a scheme for assisting these' poor fisher-
men families to ~ombat this exp'Joitation ; 
and 

(d) if Dot, the reasons therefor ? 
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T~e MIN:JSTijR OF STATE IN .. THB. 
MINISTRY OF FINANCE (SH&I 
JANARDHANA POOJARY): (a) 'Yes, 
SJr~ . 

(~) .to (d) UCO Bank has reportep that 
its B-anpur bra.nch has initiated a pilot 
scheme for assisting fishermen folk of 
Chilka lak~ tbrougb the organi~atioq of 
cooperative societies with subsidy assist-
allOe from Orissa Scheduled CasteS and 
Tribes n.'Ielopme.nt . Corporation. The 
Bank has reported that the branch sanc-
tioned loans to 663 fishermen amounting to 
Rs. 23.50 lakhs and has already disbursed 
an amount of Rs.23.23 Iakhs. National 
B~nk for Agriculture and Rural Develop-
ment (NABARD) has reported that a 
scheme is being operated by it in the 
Chilka lake area for 311 Scheduled Caste 
Fishermen beneficiaries belonging to 
a cooperative society with total financial 
outlay of Rs.IO.89 Iakhs. NABARD has 
also, reported that some of the public 
secto·r· banks. such as Indian Overseas 
Bank, State Bank of India etc. are also 
financing Primary Fishermen' Co-operative 
Societies of the area. 

[Translation) 

I~~me ta1i and excise duty oufstand·ipg 
fr.ora c.mpallJcs, HUFs, Iodividualsj 

in Kanpur. 

5281. SHRI JAGDISH A W ASTHI : 
Will the Minister of FINANCE be pleased 
to,state : 

(a) the names of those companies, per-
sons, Hindu Undivided families and other 
persons . in Kanpur metropolitan city 
against whom income and excise duty to 
the tune of Rs. 5 lakhs' or' more is out. 
staoding, separately and the period fr om 
which it is outstanding ; 

(b) the steps proposed to be taken to 
ensure speedy disposal of appeals pending 
in Courts and to realise tho revenue; 
and 

(.0)' the date .from which each case is pen-
di~gdn Court and the etrecdve'steps being 
taken at present to realise the taxes? 

THE MINISTER OF STATE IN THE 

MIN~STRY OF FINANCE, (SHRI JJ\N. 
~RDHA.NA POOJARY) : (a) to,(c)': To",; 
InformatIon to, the extent· possible ,is bei,q.; 
coUe((t~d and will be laid on t~ T~'i 
of the House. . 

[English] 

Long tertll fiscal policr 

5282. SH·RIMATI D.K. BHANDAltI : . 
SHRI D.N REDDY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether some of the eminenf 
economists feel that there is too much 
reliance on large delicits and there was 
also indequate direction in regard to 
control of public consumption expendi. 
iture ; and 

(b) whether it is a fact that the 10n.1 
term fiscal policy does not take into acco-
unt the human capital and ignoe(B the 
living condition of a v~st majorhy of our 
people including women an~ bonded 
iabour ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JAN· 
ARDHANA POOJAR Y): (a) and (bJ 
Thre is no unanimity among economjsts 
ab:>ut the level of budgetary del1cit over 
a given period or in regard to the specific 
areas where public consumption expendi. 
tures need to be controlled. The Long 
Term Fiscal Policy (LTEP) has catejori .. 
cally reiterated that the alleviation of 
poverty is at the centre of our Plans. It 
has. also stated that in the coming years, 
the Centre's expl nditure prOVIsions wUI 
accord an even higher priority to prog-
rammes benefiting the poor, and that the 
scope of the programmes of crop insur-

. ance, and social security wi)) be expended. 
The LTFE has also made it clear that it 
shall be the endeavour of the GoverD[Jlc:t)t 

I to ensure that the benefit of subsidies 
goes mainly to the poor and weaker sec-
tions of our society: 

Opening of branche. of PUDjab National 
Balk ia HI machallPrlde. 

5283. PROF. NARAIN CHAND 
PAR ASHAR : Will the Minister of FIN-
ANCe be pleased to state: 
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Ca) whether the Punjab National Bank 
bas .. submitted ·applications to the Res-
erve Bank of India after proper survey 
fot the opening of new branches at the 
Nalti and Batran District, Hamirpur and 
KathoJ, Tehsll Debra, District Kangra in 
Himachal Pradesh ; 

(b) jf so, whether the licences have 
been issued by Reserve Bank of India 
and the likely dates by which the branches 
would be opened; and 

(c) if the licences have not been 
luoed so far, the likely date by which 
tbese would be issued and the reasons 
for delay '1 

THE MINISTER OF ST~TE IN THE 
MINISTRY OF FINANCE (SHRI JAN· 
ARDHANA POOJARY): (a) to (c) 
Reserve Bank of India (RBI) has reported 
that Punjab Nationa1 Bank had submitted 
applications for opening its branchees at 
Nalti and Batran in Distri( t Hamirpur and 
Kathog in District Kangra, Himachal 
Pradesh in April/May, 1985. As the applic-
ations were received after the expiry of 
branch licensing polie} 1982·85, RBI bad 
not issued licences for opening branches 
at these centres. The question of open-
ing branches at these centres will be con-
sidered by RBI if these centres are included 
in the Jist of identified centres as finalised 
by the State Government under the cur-
rent branch licensing poJicy for .1985·90. 

Loan to water and waste 'Wat er authority 
of Kerala by LIe 

S284. SHRI MULLAPPAUY RAMA. 

Name of scheme Rate of interest 
It & mode of payment 

Urban Schemes 9.75% Half yearly 

Ilural Schemes 10% Half yearly 

CHANDRAN: Will the Minister of FIN~ 
ANCE be pleased to state: 

(a) whether the Water and Waste 
Authority of Kerala had asked for Joan 
from the Life In'surance Corporation of 
India during 1985-86. 

(b) if so, the details thereof; 

(c) whether the Life Insurance Corp-
oration propose to sanction the entire 
amount of loan applied for; 

(d) the terms of sanction; 

(e) whether Life Insurance Corporat-
ion is involved in. ensuring and utilisation 
of the loan amount ; and 

(f) if so, particulars thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI IANA-
RDHANA POOJAR Y) : (a) to (c) Rerata 
Water and Waste Water Authority had 
approached LIe for a total loan of Rs. 
546.81 lakhs, comprising of 385 lakhs for 
11 urban water supply and sewerage sche-
mes and Rs. 161. 81 lakh for 17 rural 
pieped water' suppJy schemes in the State 
of Kerala during 1985 .. 86. LIe has already 
sanctioned and disbursed to the Authority 
on 20.3.86 total eligible Joan of 543.61 
lakhs comprising of Rs. 385 lakhs for 
urban water supply schemes and Rs. 158. 
61 lakhs for rural water supply schemes. 

(d) Terms of sanction are :-

Period of Security 
repayment 

25 equal annual 
jnstalments 
with 3 years 
moratorium. State 

Government 
28 equal annual' guarantee 

I 
instalments with I 

3 years moratorium. 1 



(e) and (f) : LIe monitors the pro-
Ifess reports regarding utilisation of loans 
alleady sranted for the purpose and aJs,o 
to ensure that adequate amount of exp-
enditure together with matching contribu-
tion by State Government and/or concer ... 
ned authorities is proposed to be spent 
durina the financial year for which further 
Joan is being granted by them. For new 
schemes they examine the financial viability' 
and see that admini strative approval and 
technical sanction for the same are obtai-
ned from the appropriate authorities. 

Request Iro~ KeraJa Housing Board 
10 r assistance from banks 

5285. SHRI K. M OHANDAS: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that the State 
Housing Boards find it difficult to arrange 
finance for the purchase of land for 
housing construction as loans are not 
available from the commercial ban ks for 
this purpose; 

(b) whether the Kerala Housing Board 
bas made a request in this regard; and 

(c) if so, the reaction of Government' 
thereto? 

THE MINISTER OF ST ATE. IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): . (a) to (c) 
Loans are not available from commercial 
banks for purchase of house sites. Invest-
ment by Housing Boards for house sites 
will have to be financed by State Govern-
ments from budgetary resources. The 
commercial banks are lending for house 
construction activities by way of direct 
finance to economicaJly weaker sections, 
low income groups and others including 
Housing Development Finance Corpora-
tion (HDFC) and as indirect finance 
through subscriptions to bonds/debentures 
of BUnCO, Housing Board, etc. within 
an overall target allocated (or housing 
from the banking sector. As per the 
information received from Reserve Bank 
of India, one of the nationalised banks 
bas approached RBI under Credit Autho-
risation Scheme for a term loan to Kerala 
Boutin.' Board in consortium with other 

banks for meeting partly cost of construc-
tion of dweiii ng- units for economically 
weaker sections affected by monsoon 
floods last year. The proposal is under 
process in the RBI. As the matter relates 
to an individual constitutent or a bank, 
furthel; details in this regard cannot be 
divulged under the statute governing the 
nationalisation of banks and in accordance 
with the customs and usages rrevaIcnt 
among bankers. 

Setting up of a permaoeot exhlbltioD 
centre in Abu DhabI and other 

countries 

5286. SHRI P.M. SAYEED: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether UAE has agreed to India 
setting up of a permanent exhibition centre 
in Abu Dhabi; 

(b) the other steps taken to boost 
trade and industrial cooperation between 
the two countries; and 

(c) the names of other countries 
where India has set up or proposes to set 
up similar permanent exhibition centres 
with a "jew to popularising Indian goods? 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP 
SINGH): (a)' No formal proposal has 
been made in this regard. 

(b) With a view to promoting trade 
between India and UAE, possibilities 
relating to foHowing matters arc constantly 
being explored: 

(i) Promoti on of U AE investments 
in industrial and other projects in 
India as also the possibility of 
joint projects in UAB or in third 
countries; 

(ii) Setting up of projects which 
should combine Indian skilled 
man-power and Indian technology 
wi th U AE capital and eoerl)' 
resources; 

(iii) Joint Ventures; 

(iv) Exchanae of delcaatioDs; 



(v) Participati01'1: ill the" II1~~ati08al 
Fairs hdd;in UAB;< ew., 

(0) There is no propos~1 at pr~seat to 
set,,' up permaneDt exlaibitjon, ceDtr~s 

Pnoad.1 

Mflf."ffee for issu .. "r. prof'lssioui< 
certUlcate to lolcbmitbl 

5287. SHRI C.K. KUPPUSWAMY: 
Will the Minister of FINANCE be 
pleased to. state : < 

(a) whether Government propose to 
fix a minimum fee for the issue of profes-
siOllal certificate to each goldsinith from 
tkelfinancial year 1986.87 onwards; 

(b) if so, the minimum fee proposed; 

(c) wh~ther Government also' propose 
that each goldsmith will have to renew bis 
certificate at least once in three years; 
1110'" 

(d) if so, the reasons therefor? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAtNARI)HANA POOJARY) : (a) and 
(c) .No such proposals are under Govern-
ment's consideration. 

(b) and (d) Does not arise. 

Propf)sal for settjng up export 
promotion council for betelifaves 

S2S~. SHRI SATY AGOPAL MISRA: 
Will. the Minister of COMM'ERCE. be 
pleased to state : 

(a) whether there is any prQPosal 
\luder consideration of Government to set 
'JP aD.; Ex-port Promotion COJ,lncil for betel 
lealfcS; 

(b) if so, the details thereof; and 

(0) if, nt)t, tbe. reuons th~r~for? 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP SINGH) 
(a) No, Sir. 

(b) Does not arise. 

(c) ,Betol, ICHlv.o& havo, li{J)i~ ,~.,ort 
market in some I' neiakbourJns I . co~flMl 
aJ;ad in the Middlo East wbero we h,,,vO,., 
sub$tantial ~tbnic population. T4ef~~" 
sottins.up of I an B~port ProlJ1otiQQ Co·.QP'(U, 
cxolu'J\{ely fQr tbis co~oditJ doo.l.' Jl<O'~ 
appear to be D«;cesSArY.' 

Increase In J.Ddo-U.S. T ... afl~, 

5289. SHRI MANIK REDDY 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Joint Indo-U.S. Business 
Counc iI has called for raising trade ta1'get 
with USA and vice versa and made posi· 
tive suggestions in this regard; 

(b) whether imports of 'luxury items 
cannot be restricted; and 

(c) whether Indo.U.S. Business 
CountiJ is serving any useful role? 

THE MINISTER OF FINANCB 
(SHRI VI~HWANATH PRATAP SING.H)t 
(a) The Indo-US Joint Business Council 
which met on 12·13 March, J986, called 
for raising Indo-US trade turnover from 
its existing level of US $ 4 biIlion to US 
$ 6 billion in the span of next 3 years. 
At the meeting, both sides agreed to make 
efforts to identify the areas in which two 
way trade could be expanded. 

(b) This subject was . not discussed, 
Imports of luxury goods into India are 
restricted under our import po1icy. 

. (c) It is a usc;ful forum for establisqiog 
frultful contacts between tbe bus.ioess~ 
of the two sides and provides a framework 
for exchange of vi-ews at non-Goycrnxnen", 
tal level. 

Proqlotion of Touejsm In ~ar •• "tra 
darJ"I,Sevenlb PlaUI 

5290. SHRI MURLIDHAR MANE: 
Will the M:inister of PARLIAMENTA~¥ 
AFFAIRS AND. TOURJSM, be pl.aseQ. t.~ 
state: ' 

(a) the step, ~ak~D, by Gov~r.nm~nt.fQJ' 
promotion of, to.\1ri.sm in Mab~~tr. 
dud.QsJQc.Scycntb Fiv.e Ye~r .PJan; ~ " 
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':(1)) war.btr Ill'mon Covemment pro-
~.e'lto deve}® sbme t.u~ist resorts in the 
State:,during the'same period; and ' 

,(c) if '10, . the d~tails thereof? 

THE MINISTER OF PARLIAMEN. 
TAR Y AFFAIRS AND TOURISM (SHRI 
H.K.L. tBHAGAT) : '(a) The Central 
Department. of Tourism in consultation 
with the Government of Maharashtra has 
identified 17 places of tourist importance 
whl¢h ;,will 'be developed in a p,hased 
maaoer ,with the combined resources of 
State, Centre and private sector. 

(b) and (c) The, Central Department 
of Tourism ,sanctions central assistance 
for individual projects forwarded by tbe 
State Governments based on the merits of 
such projects and availability of funds. An 
amount of Rs. 5.,12 lakhs has been 
sanctioned for floodlighting of Bibj .. Ka. 
Maqbara at Aurangabad in December, 
1985. 

Decline In predution of sllk 

,5291. SHRI MADAN PANDEY 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether it is a fact that the head 
office of the Central Silk Board was 
lransferred, to ~angaJore on the request of 
Government of Karnataka; 

(b) Whether ,the production of tusser 
silk bas tieclined despite the seope for 
development of sericuIture in Northern 
and Eastern regions and the interwstate 
development project undertaken; and 

(c) 'the steps being taken by the 
Central Stlk Board in this regard ? 

THE 'MINISTER OF STATE OF 
rHB M1NISTRY 'OF TEXTILES (SHRI 
~H'URSHI'D ALAM KHAN): (a) Yes, 
Sir. . 

(b) and (c) No, Sir, in fact, the 
prO'ducti~n of tusser silk has increased 
from the level of 2.57 Jakh kg. during 
1'981 ... 82 to 4.44 lakh kg. during 19'84·85. 
In order to step llJ' the production of 
tosser silk. Cehtral Silk BOifd (CS'B) has 

.stabUabed a full ftedpd Contral" se • .". 
tore' ~Research & Training Inatitute :,.t 
hnebi to tackle the problem. or t .... t 
Culture and to provjde research aid 
development support to the reaTtrS. ,fbi. 
Institute has a network of 19 '·Basic 6wd 
Multiplication and Training Oontra, ,a 
aegional Tusser Restarch Stations ,and ,1'1 
Extension Centres located in various 
States. Further, seven Oak Tusser Grain-
ages have also been functioning 'neder 
Central Silk Board in North Eastorn 
Region to consolidate production of oak 
tusser. 

Acceptance of draft, pay orders and 
cheques issued by n8 tionallsed banks 

by Delhi Custom House Treasury 

5292. SHRI MANVENDRA SINGH: 
Will the Minister of FINANCE be pleased 
to refer to the reply given to part (a) of 
Unstarred Question No. 2931 on 6 Decem-
ber, 1985 regarding acceptance of customs 
duty by draft issued by scheduled bank 
and state: 

(a) the reasons why Delhi Custom 
House Treasury does not accept drafts, 
pay orders and cheques issued by the 
nationalised banks; 

(b) the reasons why Custom House 
Treasury has not been opened at Central 
Warehousing Corporation, Nt~W Delhi to 
facilitate the trade with above referred 
facility of acceptance of demand draft and 
pay orders et~; and 

(c) the revenue collected year-wise by 
the State Bank of India on account or 
customs duty at the Central Warehousing 
Corporation, New De1hi during the last 
two years, year-wise details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (8) The 
Delhi Custom House- Trea~ury is accepting 
drafts; pay orders and cheques issued by 
nationalised banks for payment of 
Customs duty. 

(b) Under the departll1entali,sttion. of 
accounts sobeme, the ass~sets are reqUtred 
to deposit the duty in Delhi in ~c ll.eso"e 
Bank oflmita, State Bank of India, 8'04 



APRIL ., 1986 W,ltl,,, A.,.".r, 10 

ita.'lubsidlaries' as well as ~unjab National, 
Bank. Accordingly, the State Bank ot 
India is authorised to collect duty at the 
Air Carao Unit, Central Warehousing 
Corporation, Gurgaon Road, New Delhi. 
Departmental Treasury at Delhi Customs 
House was in existence even berore 1977 
and it bas been retained as an additional 
facility to the trade. 

(c) Customs duty collected by the 
State Bank of India at Central Ware-
housing Corporation, Gurgaon Road, 
New Delhi during the last two years is as 
follows: 

1984-Rs. 169,62,40,126/-

1985-Rs. 190,91,71,935/. 

AJ8nt. and Ellora caves in tourist 
map 

5293. SHRI BA NWARI LAL 
PUROHIT: Will the Minister of 

. PAR.LIAMENTARY AFFAIRS AND 
TOURISM be pleased to state: 

(a) whether it is a fact that inter-
nationally famous Ajanta and Ellora caves 
have not been included in important tourist 
spots/map of India; 

(b) if so, the reasons therefor; and 

(c) what are the important tourist 
places in Maharashtra and the efforts 
made by the Government to develop the 
identified tourist spots in the State "/ 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. EHAGAT): (a) and (b) Ajanta 
and Ellora are included in the "Right 
Place" Tourist Map of India published by 
the Department of Tourism. 

(c) The important tourist centres in 
Maharashtra identified in consultation 
with the State Government are: Bombay, 
Pune, Ahmednagar, Aurangabad (Ajanta 
and Ellora), Nasik, Murud/Janjira, 
Ganpatiphule, Vengurla, Nagpur, Ramtek, 
Wardha (Sevagram), Chandrapur (Tadob.a 
National Park). These centres are being 
developed with the combined resources of 
State, Centre and the private sector. The 
State Government is providing transpor. 

tation facilitj~s. conducted tours, accom-
modation facilities and other tourist 
infrastructure facilities for those 'centres 
identified. The Central Department of 
Tourism has sanctioned funds for strcng'" 
thening of ·Elephanta Jetty and for tho 
deve)opmant of Ajanta Foot Hills. 

Formula to determine cost escalation of 
prices in contracts lor modernl.atlon of 

NTC 
5294. SHRI G. S. BASAVARAJU: 

Will the Minister of TEXTILES be pleas-
ed to refer to the reply given to U ns tarred 
Question No. 4872 on 20 December, 1985 
regarding non-payment of bills to contrac-
tors eng.aged in modernisation of NTC 
(U.P.) Ltd., Kanpur and NTC (WBABO), 
Calcutta and state : 

(a) the formula applied to determine 
the cost escalation of prices; 

(b) whether it is a fact that contrac-
tors bills have been pending for more than 
three years in spite of the fact that such 
firms continuo.usly make representations 
without any result and as a c,onsequenc. 
thereof most of them have stopped work. 
ing; 

(c) if so, the facts thereof; and 

(d) the further steps being contem-
plated to quicken the process of modern-
sation and payment of bills to contractors 
and to provide proper cost escalation 
benefits in the larger interest of NTC it-
self? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI KHU. 
RSHID ALAM KHAN) : (a) There is no 
fixed formula applied to determine the 
cost escalation of prices in connection 
with civil construction contracts. Such 
contracts are generally' awarded on the 
basis that steel and cement will be provid-
ed by the mills concerned under the subsi. 
diaries. SimiJarly, any statutory increase 
like excise duty, central sales tax, octroi 
etc. is also borne by the mills concerned. 

(6) and (c) No, Sir. The two NrC 
subsidiaries have informed that no bills are 
pendin8 for more than three years, except 



•• 
iD oases where the contracto~s have them-
.elves abandoned the work or have raised 
lome dispute or when the matter is subju,. 
di". 

, (d) Implementation on modernisation 
is closely monitored and suitable action is 
taken wherever necessary. 

Opea'ng, of brlnches of State Bank of 
India In Phulbanl Dlstrld (Orissa) 

5295. SHRI RADHAKANTA DI· 
GAL: Will the Minister of FINANCE be 
pleased to state: 

(a) the number of branches of State 
Bank of India opened in Phulabani district 
in Orissa; 

(b) whether Government propose to 
increase the number of branches of State 
Bank of India in 1986.87 ? 

(c) jf so, the number of branches oj 
State Bank of India proposed to be open-
ed in Phulabani district during 1986 .. 87; 
and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JAN· 
ARDHANA POOJARY): (a) to (d) 
Reserve Bank of India (RBI) has reported 
that State Bank of India is having 29 bran-
ches in District Phulabani, Orissa as at 
the end of February, 1986. Under the' 
branch licensing policy for 1985.90, the 8 
unbanked centres were identified in Dist. 
rict PhuJabani .and these were approved 
by the Government of Orissa for opening 
bank offices. RBI, bas since allotted all 
the eight centres to Kalahandi Anchalik 
Gramya Bank. As such, there is at pre-
sent no proposal before the RBI for issu-
iDg licences to State Bank of India for 
opt!ning branches in Phulabani District. 

Dllcontinoaace of wbole.ale dealer 
for distribution of essential commo-

. ditfel tbrougb PDS 

5296. SHRI iAINAL ABEDIN: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether it is a fact tbat the Union 

Wrltl,n Alii"" ,,2 
Government have issued instructions .t • 
tbo State Government to the effect that 
wholesale dealer would Dot be appointed. 
for distributIon of essential commodities 
of daHy requirements including rood,raill. 
through public distribution system; 

(b) if so, the reasons therefor; 

(c) whether this measure will disturb 
the Public Distribution System puttina 
people in difficulties to set their rationed 
articles; 

(d) whether this instruction is applica-
ble to all the States and Union Territories; 

(e) whether any- State Government 
has drawn attention of Union Govern-
ment to the difficulties to be faced by it as 
a result of this measure; and 

(f) the rc:action of Union Government 
thereto? 

THE MINISTER OF STATE IN THe 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) : (a) No, Sir. 

(b) to (f) Do not arise. 

Export of handloom and textile 
products 

5297. SHRIMATI JAY ANTI PAT· 
NAIK: Will the Minister of TEXTILES 
be pleased to state: 

(a) the total value of handlooms and 
textile products exported in 1983.84 and 
1984-85; 

(b) the total value of handlooma 
and textile goods export in 1985·86; 

(c) whether Government have taken 
steps to increase the export of handlooms 
and textile goods; and 

(d) if so, the details thereof' 

THE MINISTER OF STATE 01' TH! 
MINISTRY OF TEXTILES (SaRI 
KHURSHID ALAM KHAN) : (a) aad (b) 



A!,.a_.,triadicatias~total'" v.lue:, of-cot,., t. t,xtiJel') (MillmadofPowerloom-. and! 
~) _ported durin,' 1983.84. 
l"'85',and: 1985 .. 86" (April .January) ii, 
git(M,: btJo",. 

(c) and (d) The folJowing steps bave 
taken to boost expor"· of texdles, includJna 
handJoom: 

(i~ Seft-Ioan schome is available for 
modernisation of tbo toKtilo indue 
stry. 

(li) Sephilticated: tatile machines 
not maoufae.tt1fed IndfgoftoutJy arc 
alJowed to be imported on OGL. 

(Iii)) Width, wide shuttle'fess Jooms and 
rotor spinning ,mac.hines are allow-
ed to be imported at concesaional 
import duty linked with export 
obJigati0J1. 

(iv) CCS rates have been substantially 
increased with effect· from 1st Jan-
uary, 1984. These rates were can .. 
tin'ue during 1985. These rates 
have been extended upto,31st 
Deeember, 1986 subject to re-
view. 

(v) Import entitlements under REP 
Uoonces, bave been Iiberalised vide 
Appendix 17 of the Import.Export 
Policy for 1985-86. Some items of 
raw materials/fabrics are permit-
ed,to be imported under the Ad. 
vance Licensing Scheme and Duty 
Free REP Scheme vide Appendi. 
ces 19 and 21 of Import-Export 
Policy for 1985 .. 88. 

(vi) Under the 100% Export Oriented 
Units and Free Trade Zones 
Scbe,mes~ facilities for liberal im" 
port of capital goods and raw 
materials along with many other 
concessidns are given with necos-
sary export obligation. 

(vii) Foreign Collaboration is aHowed 
to modernise ind genous textile 
machinery to enable exporters to 
have- access to modern machinery. 

",*",,>~" a."\ 
'us Book. ·,Seb.at. ol,:'.a .... ', 
turcr-o.~ \l.bd.tr., dtei UW .. '" 
Im~xpmt' Policy. 

(ix) Government has been giving addi-
tional assistance: for D'OW pro~tl 
and new markets. 10% hiehor; 
REP is Ii vco for' new. prodJlcta'i 
and new markets. 

(x) Government has be~n giYina, libe-
ral assistance for sponsoring and 
funding promotional activities 
such, as market studies, Buyer-
Seller-Meets, Partici'pation in in-
ternational fairs and exhibHions 
etc. 

(xi) Export .. Oriented Production pro .. 
grammes are also operated by 
the Government. 

(xii) The pre-shipment credit period of' 
90 days has been increased to 180 
days. 

Statement 

(Rs. in crores) 

(provisional) 

cot t,;m textiles 
Year Mill madel Handloom LTotal' 

powerloom 
--. __ .. _._--
19i3 .. 84 

1984 .. 85 

319.44 

471.57 

1985 .. 86 395,91 
(April 85'knuary'86) 

125.89 

168.36 

136.46 

44S~33' 

639.93 

532.37 
____ , .... -.' ____ • ......_.... __ --'- •• 4 .. _-. .... -._',.___.._...... 

Source: Cotton Textiles Export Pro. 
motion Council, Bombay. 

Purchasing power of rupee 

5298. SH'RI GURUDAS KAMAT: 
WiU the Minister of FINANCE be pleas·, 
ed to state: . 

(e) whether it is a fact that purchas-
ing power of Indian rupee bas dee! ned 
sharpl~; f 

(b) jf so, the details tbereof: and 

tvUi} Government hR, anllounced intro... (c) the steps taken by Government to 
"uction of new Import-Export. check inflationary trend in tho cQunt'r7? 



'ria MrNIsrSlt '01' STAT! 'iN TIIB , 
~Mt!ft$!ltY "Of' F'lNA:NC'E :(SKRt'1ANA-
~,DRANA P001~ltY): (a) 'arid (b) The 
'pUrcbalfng -powc'r of'the r.pec, measured 
as "tbe atciptocal of ' the all Indi'a Consu. 
mer Ptlce Index for Industrial' workers 
'(base \960 .. '100) declined from '17.01 paise 
'to IS"90 paise between 1anuary !1985 and 
Jllnu81;Y 1986 (Ia,test avaifable.) 

(0) The Government accords high prj. 
'onty 10 the 'control 'ot inflation and 'has 
"een taking remedial 'measures in the. 
'light of emerging trends, The thrust of 
~ovt.s anti.;infiationary po' icy 'continues 
to be on effective supply and demand 
management including strellgthenina of th~ 
PUblic Distribution System, enforcement 
of fiscal discipline and ~eeping the aggre-
,ate li'1uidity in the system under control. 

Clandestine trade bylftdlan Agencies 
wi th South Afrlea 

5299. SHRi SARFARAZ AH'MAD : 
SHRI DHARAM PAL 
SINGH MALIK : 
SHRI M. RAOHUMA 
REDDY: 

Will the Minister of FINANCE be 
'pleased to -state: 

(a) whether attention of Government 
has been drawn to the news item appear. 
ed i~ the Blitz of 14 Dec., 1985 where in 
It has been stated that despite rep'eated 
utHcial denials, various Indian agencies aro 
engaged in clandestine trade with racist 
Sout h·Africa; 

(b) whether the recent seizure of ves .. 
'8e1 in Cochin with 19 container which was 
d'eclared in documents as meant for Mapu 
to was destined for South Africa; 

(0) whether it is a fact that an estima-
-.d Rs. lOP crorcs worth of goods are re .. 
'portedly exported from India to South 
'Arrica ~very year; 

(d) if so, whether any inquiry has 
'.tace been oondll~ted; and 

,i(e) tile 'action >beina taken -by Govern· 
ment in re,ard thereto ? 

'TD! 'MINISTBR 'op ST~TB YIN 
THE MINISTRY OF FINANCE '(SHill 
JANARDHANA POOJARY) : (a) and (c) 
Y'cs, Sir. Foreign trade whh tho Rep,ubJlc 
()f South Africa is totally prohibited der 
1be 'Imports and 'Exports (OoDtrol) Act, 
~1947. However, as and ,wheD allY ctac 
of'violation of ' the prohibition is lIotictd. 
'appropriate a'ctiod undor tho law II ~teuJO 

(b) (d) and (e) A case of c: ..... tiu. 
.export ot' goods from India to South Mdca 
by transhipment and manipulation orllbtp. 
ping documonts was detected, OD 7m 'July J 

'19-85 at Cochin. The ship "M. V. ATADl t , 

beionging to Mis. Gold Star .,Linc, Hoq. 
kong carrying the suspected carlO, maniA 
fested for Maputo, but suspected to 
be destined for South Africa, was detainld 
while sailing from Bombay to Colombo 
and'40 containers were unloaded from the 
ship. The ship was seized under tbe Cus-
toms Act and later te(caaed on execution 
of a bond of Rs. 9 lakhs backed by bank 
"uarantee. In this coonection, II persons 
persons were arrested under tbe ,CustomJ 
Act. 

As a result of the investigation, goods 
in..21 contamers were permitted to be re .. 
,exported to Maputo in the absence of'8uffi· 
cient evidence regarding the contravention. 
The goods in the remaining 19 containers, 
'totally valued at Rs. 5S lakhs were seized. 
ShON~ause notices have been issued to 36 
parties involved. Five cases 'have already 
been adjudicated resulting in confiscation 
or goods valued at Rs. 20.84 Jakhs and im-
position of personal pel1alties amounting to 
Rs. It ;500 and redemption fine of Rs. 
22,500/. 

,Proposal to str'Dgtbcm finaneial 
bale of Coffee Board 

5300. PROF. P. J. KURIAN: Will the 
'Minister of COMMERCE be pJ.eased to 
'state: 

(a) whether the Coffee Board is ,not 
able to pay the price of coffl!e to tIM po-
wers and bonus to .cmploy •• s due, to loa •• 
quate financial allocation; 

(b) it '0, tho details thertof; and 

(c) the stops 'boins ,tlm··to ,: .. ur. 



payment to the I!'owers and to atreostbeD 
the financial base of the Board ? 

THB MINISTER OF FINANCB 
(SHRI VISHWANATH PRATAP 
SINGH) : (a) and (b) Coffee Board is able 
to make payments to growers in suitable 
Instalments, as sacles progress, in acco rd-
ince with the provisions of the Coffee Act 
and guidelines approved by Board. Since 
Coffee Browers have challenged the appli. 
cability of the payment of Bonus Act to 
employees of the Board and the matter is 
aubjudice; subject to the final Court deci .. 
lion. interim payments being made to 
Coffee Board employees. 

(c) Does not arise. 

lBank credit to cbemlcallndustry 

, SlOt. SHRI K. V. SHANKARA-
GOWDA: Will the Minister of FINAN-
CE be p]eased to state : 

(a) whether his Ministry has received 
the report of the Sub·Committee set up by 
the Reserve Bank of India for review of 
chemical industry norms; 

(b) if so,· the main recommendations 
made by the Sub-Committee to Govern-
ment; 

(c) the number of recommendations 
out of them accepted and implemented by 
Government; 

(d) whether the Sub·Committee con-
sidered the norms set up by the Tandon 
Committee for providing bank credit to 
the chemical industry; and 

(e) ir so. to what extent Tandon 
Committee's recommendations have been 
aateed upon by the SUb-Committee? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (e) 
The Committee on Direction set up by 
Jleserve Bank of India to consider the 
issues arising in implementation of Tan-
dOD Committee's Recommendations 
decided in October, 1984 to appoint ~ 
Sub·Committee for reviewing existing 
norms and evolving "-norms for the 
4illllleaated sub·,roups. This Comm. 

iuee was to consi~er only· residual. 
of the :S aroups of industries 'recom· 
mended by Tandon Committee i.o. 
Pharamaceuticals, Dye· and Chemicals an4 
Basic Industrial Chemicals. The Sub-
Committee has submitted an inte-
rim report containing recommendations 
relating to dyes and dye-stuff's and the 
same are yet to be considered by tho 
Committee of Direction. The Sub-Com-
mittee's reports on disaggregated sroups 
under Basic Industrial Chemicals and 
Pharmaceuticals are awaited. Separate 
Sub-Committees had also been set up for 
FertiJiser Industry and Textile Industry 
(including man-made fibres). The recom-
mendations of the Textile Industry. Sub-
Committee have already been implemen-
ted in June, 1984. The Report of the Sub. 
Committee on Fertilisers has been consi. 
dered by the Standing Committee on Co-
ordination of Institutional Finance for 
Fertillser Industry and its recommenda-
tions are under the consideration of the 
Reserve Bank of India. 

[T,,,n,lation) 

Irregularities In free lale of wheat 
by the District Office of F. C. I. I. 

Sagar (M.P.) 

5302. SHRI NANDLAL CHOU. 
DHAR Y : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) the quantity of wheat sold in free 
sale on 31 January. 1986 by Sagar district 
(Madhya Pradesh) office of Food Corpo-
ration of India; 

(b) quantity of wheat sold in free sale 
in various places like Vidisha, Bina, 
Gadarwara etc. under Sagar regional office 
on this date. separately; 

(c) whether this office had been infor. 
med before time not to sell wheat in the 
last days' proceeding 1st Febuary. 1986 in 
view of increase to be effected in prices 
from lsi February. 1966; 

(d) quantity of wheat sold in free salo 
by Sagar District offices during the period 
from 1st January, 1985 to 31st December, 
1985, month.wise; 



" '(e) whether bis Ministry or the alltho~ 
rid. ~f food Corporation of India have 
reQeiv04 IDY complaints regardir;ag irregu-
larities in the sale of wheat on 31 January 
19.6; and 

(f) if so. details thereof and action 
taken thereon ? 

THE MINISTER OF STATE IN T~E 
MINISTRY OF PLANNING :AND 
MINISTER OF STATE IN THE MINIS-
TR.Y OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PUNJA): (a) The quantity 
of wheat sold on 31st January, 1986 in 
Sasar . Djstrict, offices of FCI, Madhya 
Pradesh, was 2562'5 toones. including 
quantities covered by earlier release 
orden. 

(b) A statement is given below. 

(C) Por administrative reasons, the 
Pood Corporalion of India Headquarters 
is.ued iniJructiobs to their field units, on 

30. t .1986. to suspend fresh sales of wheat. 
However, deUvery of wheat against fulJ 
payment at the unrevised rate received 
before the close of business on 31st Jan-
uary, 1986, bas been allowed. " 

(d) Free sale of wheat at a fixed 
price commenced only in the middle of 
November, 1985. The month-wise sale, in 
1985. in the Sagar Division, was al 
rouows: 

November 1985 

December 1985 

3780 tonnes 

5916 tonnet 

(e) and (f) Complaints have been 
received that some officials of tbe Corpo-
ration sold wheat in contravention of 
orders. Investigations are in progress. Pen-
ding detailed investigation, four officials 
have been suspended and their headquar. 
ters changed. The explanation of the Dis-
trict Manager, Sagar, has also been 
called. 

. Statement 

Name of Centre Number of 
Release 
Orders 
issued on 
31.1.1986. 

Quantity of 
wheat covered 
by Release 
Orders 

Quantity of 
wheat actually 
isaued 

(Figures in tonnes) 

lUna 21 

Gangbasoda 9 

Gadarwara 25 

KareIi 12 

Narsinghpur 16 

Sagar 57 

Vidisha 35 

Closure or Empress Mills in Nagpur 

. 5303. SHRI" MUKAL WASNIK: 
SHRI BANWARI LAL 
PUROH[T; 
SHRI INDBRJIT GUPTA: 

Will the Minister 01 Textiles b. 
,Itastd t. Itat. : 

462 462 
108 108 

29' 354 

133.~ 121.' 

190 226 

870 86~ 

416 426 

Total: 2475.5 2562.5 

(a) whether the Tatas have decided to 
close down th~ir Empress Mills, NalPur, 
one of the pioneer textile mills in tb • 
country; 

(b) if so, whether Government have 
permitted them to do SO; and 

(c) if Dot, wbether Ooverameat pre, ... 



~. _~CUIl .the mini. ;to ave rthO\Jt8.m. 'lor· ttm· 
;~OJ •• ' I.om ,uaem,IOymon1 ? 

THE MINXSIBR. OF ST ATB .OF 
tHE ~INIStRY OF THE TEXTILES 

.. (SHRI KHURSHID ALAM KHAN): 
. ,(,) and (b) MIs Central India Spinning, 
\V~vin.g & Manufacturing Co. Ltd. 

.. (Empress Mills Nagpur) have app ied to 
the Government .of Maharashtra for the 
closure o'f their mill under the provisions 
of the Industrial Dispute Act, 1947. The 
State Government is yet to take a decision 
on this application. 

(c) Government of India do not pro-
..,se.to take over this mill. However a 
,:package of rehabilitation has ,been wor-
,..ked out by the Industrial Development 
Bank of ,India for the revival of the 

. Gilt 

P".posal to,brina Super Bazar under 
M.nicipaJ Corporation "f Deihl 

5304. SHRI C. MADHAV REDDY 
SHRI MANIK REDDY; 

'Will the Minister of FOOD AND 
CIVIL SUP'PLIES be pleased to state: 

(a) whether it is a fact that Super 
Bazar is proposed to be brought under 
Municipal Corporation of Delhi; 

(b) if so, whether Government are 
aware of a paper presented at FICeI 
Consumer Forum 00 11 February, 1986 by 
a consumer group which has made certain 
positive moves io this direction; and 

(c) if so, the details thereof and Gover-
nment's reaction thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY 0F PLANNING AND 
MINISTER OF STATE IN THE MINIS .. 
TRY OF FOOD AND ' CIVIL SUP .. 
i'LIES (SHRI A. ·K, PANJA) : (a) to (c) 
,tAt the ,Consumer Business Forum meeting 
ref.the Federation of Indian Chambers .of 
Commerce and Industry held at New 
Delhi on 11 February, 1986, the repre-
sentative of the Consumer Education & 

... ssmb Centre presented a paper in 
which it was, .inter alia, sUHesN'd that itbe 

. TfOrkio, or fair price shops, Mother Dairy, 

',lhlhi Milk ,:'scheme ·.booihs aad 1.,Oul!ttS of 
,thO Super Bazar' ,ud .,the ,.O~dvo 

, .Stores ,should be intqr.atod .and coordi-
nated. There is no ,proposal ,under oQUli· 
deration of the Oove~nment to ,briDi .dlo 
Cooperative Stores Limited (popularly 
known as Super Bazar) New Delhi; under 
the control of the M uDcipal Corporation 
of Delhi. 

New Areal lor cashew a lid rabber 
,pl.Diad.a 

5305. SHRI HUSSAIN DALWAI ': 
Win the Minister of :COMMER.OE :be 
pleased to state which of the areas have 
been earmarked for development . of cas-
hew and rubber plantations? 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRt\.TAP 
SINGH) : Besides proper upkeep of rub-
ber plantations in traditional areas like 
Kerala, Tamilnadu and Karnataka, rub~r 
plantation in new areas lik. Tripura, 
Assam, Andaman & Nicobar Islands, 
Orissa etc. can be undertaken during the 
VII Plan period. 

The Centrally Sponsored Schemes on 
development of cashew is being imple-
mented in the States of Kerala. Karnataka, 
Tamil Nadu, Maharashtra, Andhra Pra .. 
desh, Tripura, West Bengal, Orissa and 
Goa. Besides a multi-State cashew project 
with World Bank assistance is :under im-
plementation in KeraJa, Karnataka, 
Andhra Pradesh and Orissa for area 
expansion as well as improvement of 
existing area under cashew. 

Concession 00 impGrt dat1 OD .pJg Iron 

5306. SHRI C. D. PATEL: 
SHRI AHMED PATEL : 

Will the Minister of FINANCE be 
·,Ieased . to s.tate : 

t 

(a) whether the Union Government 
have been requested -by tbe Government 
of G ujarat to arant concession 'on the im. 
port duty on pig iron;-and 

(b) the action taken by the Union 
!Govemment "erlOD '1 



THE MINISTER OF SlAI.E IN THB 
MINISTRY OF PINANCE (SHRI JAN· 
AaDHkiNA P~OOJARY): <I) and (b) 
OOMttDIDJn,t . of, GAlj.at baa requested for, 
reduction. in import duw, 00. PSI iroDt and, 
with, oft'oct from 9th December, 1985, 
tho bulo. customs dut~ on pig iron wu 
reduced to 25% ad valorem. Auxilary duty 
(30% till 28.2.86 and 40% from 1.3.86) and 
additional counter-voiling duty equal to· 
excise duty 8(0 Jeviable in addition. A 
copy of the notification' issued in this 
res-pcct has already been laid on the Table 
ofl thO' Rouse. 

Foreign eIcbange earned by Indians 
Wtorkiag abroad 

5307,. DR. G .S. RAJHANS : Will the 
Minister of FINANCE be pleased to 
state : 

(a) the amount of foreign exchange 
earned by Indians going abroad for emp· 
loyment ; and . 

(b) the amount of foreign exchange 
remitted by them to India durini the last 
one year? 

THE MINISTER OF ST ATE IN 
THE. MlNISTRY OF FINANCE (SHRI 
JANARDHANA POOJ AR Y) : (a) and 
(b) No precise information about remit-
tances received exclusively from Indians 
working abroad is available, since details 
of remittances of Rs.iO'(X)O/-and below 
are not required to be reported to the 
RBI by the authotised dealers under the 
current ·ruJes. However, private transfer 
receipts which inter alia, include remit-
tances received from non-residents of 
I~djan nationality as recorded in the 
balance of payments' statistics during the 
3 years ending 1983-84 (latest available) 
are as follows :-

Year 

1981 .. 82 

1982 .. 83 

19&3 ... 84" 

Amount 
(R5. Crores) 

2082.8 

2430.7 
2648.7 

Cultivation of cashewaut plantadoD' 

S3G,8. PROP. K. V. THOMAS 

Will· tho. Minisier of COMMERCa ar, 
pJeased, to st~te : 

(a) the quantity of raw cashew out .• 
bein,j im,ported; and 

(b) the steps being taken to cultivato .. 
cashew, nut plantations in India? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIBS 
(SHRI P. SHIV SHANKER) : (a) Import 
data are available upto 1982.83. Quantity 
of raw cashewnuts imported during 1981. 
82 and 1982-83 was 160S7 and 1485 tonne. 
respectively. 

(b) Centrally Sponsored Scheme on 
package programme on cashewnut intro-
duced in Fifth Five Year Plan is being 
continued during Seventh Five Year PJan 
also. Under this Scheme subsidy is pro-' 
vided to the growers and the State Cor-
porations for fresh plantation and main-
tenance. Besides a multi-state cashew 
project with World Bank a$sistance, is 
also being implemented in Kerala, Kar .. 
nataka, Andhra Pradesh and Orissa. It 
is proposed to cover an area of 61,lSO) 
hectares under expansion and area im-
provement programme. Under another 
World Bank aided project of Kerala Agri .. 
cultural Development Project which is 
under implementation from 1977-78 the 
World Bank has extended assistance for 
the rehabilitation of State owned cashew 
plantation in 2280 ha. and for new plant-
ings in 1470 ha. in Cannanore district 01 
Kerala. 

Remunerafive price to farrotrs for 
Sugarfane 

5309. SHRIMATI BASAVA RAJES ... 
WARI : WiJl the Minister of FOOD ANU 
CIVIL SUPPLIES be pleased to state: 

(a) whether Government propose to 
give more remunerative price to the far-
mers for sugarcane so as to increase pro-
duction of sugar and stop import of sugar; 
and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATB IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPfLIBS 



(SHltl A. 1(. PANJA): <a> and (b) Por . other input cost •• 
the season 1985-86, the Central Govern-
ment have already fixed the statutory 
mInimum price ot sugarcane payable by 

, ,upr factories at Rs.' 16.SO per quintal, 
linked to 8.S% recovery with proportio-. 
nate premium for higher recoveries.'. Tbis 
marks an increase of Rso 2.50 per quintal 
over the minimum price fixed last year. 
Besides, a still higber minimum price, i.e. 
at Its. 17.00 per quintal linked to 8.50;0' 
recovery. bas been annouced for the next 

(c) : Vanaspati manufacturers 0' small 
packs have been advised to keep tbo pd. 
ces at a reasonable lovel. Remedial meas-
ures, including effective supply mana,"-
ment df imported oils will bo taken to 
ensure reasonable prices for consumers, 

Per capita capital I D,e.tlDeat b, 
Floaocial Institution. 

lugar season. In actual practice, the cane 5311. SHRI HARISH RAWAT : Will 
srowers are genera)Jy getting much higher the Minister of FINANCE be pleased to 
prices than the statutory minimum. 

[Translation] 

lucrease 10 price of VaoBspatl Gbee 

5310. SHRI TARIQ ANWAR: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government are aware 
that the price of 'Vanaspati Ghee has 
increased by rupees two to three per kg. 
jn the market immediately after closing of 
the Delhi Cloth Mills; 

. (b) if so, the reasons thereror; and 

(c) the steps taken by Government to 
withdraw the increase in the price thereof 
and the result thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUP-
PLIES (SHRI A.K. PANJA) : (a) and (b) 
The price of vanasDati has not increased 
by rupees two to three per kg. immedia-
tely after closure of DeM in first week of 
December, 1985. Certain brands or vanas. 
pati in small packs ~ave shown an increase 
of about Rs. 0.75 to Rs. 1,35 per kg. in 
January, 1986 which has be~n attributed 
to reduction in percentage incorporation 
of imported edible oils and increase in 

state: 

(8) the per capita capital investment 
made by various central financial instit-
ution in different States during the period 
of various PJans; 

(b) whether there is any dift'erence in 
the capital investment made in various 
States: 

(c) if so, the details thereof, States-
wise; and 

(d) the steps proposed to be taken by 
his Ministry to bridge this gap ? 

THE MINISTER OF STATE IN TH! 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (8) to (d) 
The State-wise details of per capita finan-
cial assistance disbursed by the financial 
institutions from the years 1980·81 to 1984-
85 are given in the statement given below. 
The· sanction of financial assistance by 
the financial institutions depends upon 
the number of applications for viable pro-
jects originating from different States. 
With 8 view to encouraging industrialisa-
tion in backward areas the Government 
financial institutions provide various con-
cessions and incentives such as investment 
subsidy, fiscal concessions, etc. to entre-
preneurs for setting up projects in such 
areas. 

Statemeot 
, 

(Amount in Ilupees) 
Disbursements 

State 1~8()"81 1981·82 1982·83 1983.84 1984-1.5 
1 2 3 4 , 

~ 1. Andhra Pradesh 18.67 2'.33 40.73 ,,'.Ot ".~ 
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1 2 3 3 .. 
. " 

2. Allam 2.'6 3.92 6.05 6.17 16.11 
3. Bihar 4.91 7.47 1.33 11.55 9.16 
4. Gujarat 53.26 76.94 82.12 8S.13 91.3' 
S. Baryan. 26.01 42.08 48.37 59.82 97.63 ,. Himachal Pradesh 22.43 60.04 64.S3 70.'6 'l.lf 
7. Jammu '" Kashmir 2S.33 28.06 39.63 41.97 52.40 

S. Karnataka 35.61 43.62 45.81 '-4.80 17.4' 
9. Kerala 19.65 27.42 25.1' 25.90 38.'2 

1 •. Madhya Pradesh 9.55 12.60 17.97 27.88 3'.11 
11. Mabarashtra 53.39 6O.St) 65.22 73.31 85.34 
12. Manipur 3.12 5.56 10.93 5.71 2 •• . 
13. Meghalaya 1.21 14.77 2e.S4 25.08 28.01 
14. Nagaland 8.44 17.39 27.62 12.50 29.62 

15. Orissa 15.69 22.81 35.'3 36.23 ~'.~2 

16. Punj~b 35.93 54.63 54.7. 11.eg 68.91 

17. R.ajasthan 2O.3S 28.74 40.43· 49.47 42.38 

IS. Sikkim 11.56 5.73 12.33 29.00 67.00 

19. Tamil Nadu 33.22 38.38 44.93 71.33 '4.42 . 
20. Tripura 7.85 7.26 15.1' 5.43 2.24 

21. Uttar Pradesh 11.02 14.72 14.21 19.20 26.8' 

22. West Bcngal 21.72 29.38 24.94 3'.90 36.'7 

23. Voloa Territories 

(8) Andaman and Nicobar 25.79 9.57 13.SO 0.5' 18.00 

(b) Arunachal Pradesh 3.93 5.48 11.67 23 .• 2'.33 

(c) Mizoram 3.61 28.21 29.40 

(d) Delhi and Chandiaarb 30.39 53.13 78.96 82.33 13.52 

(e) Goa, Daman and Diu 170.08 197.25 241.27 227.91 200.73 

(f) Dadra and Nagar HaveU 105.00 141.00 187.00 

(I) Pondicherry and Laksha .. 
dweep 30.94 55.32 122.33 258.17 368.83 

All India ».11 31.01 34.37 42.11 49.61 --



[~n,Il'hJ 

Collection of Taxe. From Te. Com,.· 
iDles of 1'a l Gardensi,1D Assam 

"~312. SHRI 'MOHIRA:M SAII(I)\: 
WiU ;the Minister of FINANCE be ploated 
to state: 

(a) the number of headquarters of the 
Tea' Companies of tea gardens in Assam 
Jocated in Assam and how many are out. 
side Assam; and 

(b) the amount of Income~tax other 
t han' Corporate tax collected or asse$s~d 
on these compa'nies incladil1g taxes on 
salaries of persons employed in these head-
qUar'ters and out of this re"enue how 
much accrue,s lto Assam and howmuch to 
States other than Assam 7 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHJiI 
JAN,l'\RDHANA POOJARY): (a) and 
(b) The information is being collected 
attd will be laid on the Table of the 
House to' the extent possible. 

Setting up or sugar mills in Madbya 
Pradesh 

5313. KUMARI PUSHPA DEVI; 
WHI the Minister of FOOD AND CIVIL 
SU·PPLIES be pleased to state: 

(a) the number of sugar mills in diff. 
ereQt districts of Madhya Pradesh; 

(b) whether there has been scope for 
setting up more sugar mills in view of 
increasing production of sugarcane in Raj· 
garh and some other districts in that 
state; 

s. No. 

1 

1. 

Name of' the' factory 

2 

MIs. M.P. State Agro 
Industries Development 
Corporation Ltd., Teh. 
KareJi, Distt. 
Narsinahpur. 

110 

(e) if so, whether Government propose 
-to set liP '8Omc'moro1\tpr mills 1n'MaA)ta 
Pradesh; and 

(d) the s,teps taken in that regard? 

THE MINISTER OF ,STATE ,'IN 
THE MINISTRY OF PLANNING AND 
MiNISTER OF STATE IN 'TffE '~MINI .. 
STRY OF FOOD AND CIVIL SUP-
PLIES (SHRI A,K. PANJA): (a) There 
are' 8 installed sugar ;mUls' in different .Iis", 
triefs of Madhya Pradesh as aiven 
bolow : 

District No 

Gwalior 1 

Ratlam 1 

Sehore 1 

'" 
Mandsour 1 

Ujjain 1 

Morena 1 

Indore 1 

Khandwa 1 

(b) It is for the Government 6 r 
Madhya Pradesh to examine the scope to 
set up more sugar mills in the State, con-
sidering the availability of adequate sugar-
cane and other relevant factors. 

(c) and (d) At present, no appHca. 
tion for establishing a new SUgar mill in 
Madhya Pradesh is pe nding consideration 
of the Government. Two Letters of Intent 
which were granted for establishment ,of 
new sugar f~irtories in Madhya Pradesh, 
under implementation as per details given 
below:-

Date of DaiJy cue 
grant of crushing Sector 
Letters of capacity 
Intent (tonnes) . 

3 4 S 

19.4.84 lZSO Public 



1 2 

2-. Mis. ~P. State ·Aaro 
IndustrJes Develo~p1ent 
Corporation Ltd., 
Tobsn, A.mla, 
District Betul. 

Pl~s to alsl,t. Andhra Pradesh Miller.1 
Corporaflon btMMTC 

5314. SHRI BHATTAM SRIRAMA. 
M\1RTY: Will the Minister of)COM. 
Mll~~CE be p:,lcJlsed to state: 

(a) whether the Minerals and Metals 
Trading Corporation of India has any 
plus to assist the Andhra Pradesh Mine-
rai Corporation in production and sale of 
barytes,. granite bauxite and other 
minerals; 

(b) if so, the details· thereof; 

(c) whether any negotiations are being 
catried 00 in this regard. with the govern-
ment of Andhra Pradesh; and 

(d) if so, the outcome thereof? 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP SINGH) 
<a) Yes Sir. 

(b) An agreement 'for marketing of 
Ba&ytes produced by APMC throup,h 
MMTC has been entered into and MMTC 
has given financial assistance to improve 
AllMC's liquidity position. Other details 
are being discussed with APMC. 

3 4 , 
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(c) and (d) The question, of. ~TC'I 
equity participation in APMC has boca 
rcfferred to Andhra Pradeab: Govemment 
by APMC Board of Directors. Its out. 
come is awaited. I 

Import aod dJstrlbutlon of fQodar"lll 
in Sixth Plan 

5316. SHRI AMAR ROYPRADHAN: 
Will the Minister of FOOD AND. CIVIL 
SUPPLIES be pleased to state: 

(a) the distribution of foodgra,ins in 
India durjog the Sixth Five Year Plan, 
ye.ar-wise and State-wise; and 

(b) {he import of foodgrains in India 
in th~ Sixth Five Year Plan, year-wise and 
country-wise 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS· 
TRY OF FOOD AND CIVIL SUPJ>LIES 
(SHRI A.K. PANJA): (a) A statement 
I indicating the required information is 
given below. 

(b) A statement-II indicatioB,. the 
required information in regard to import 
of wheat and rice is given below. 

Statement 

(In '000 tonnes) ------------------- _._---------_ ... _ .. _._ .. _-_ 
State 1980·81 1981·82 1982·83 1983·84 (P) 1984·85 (P) 

Andbra Pradesh 582 588 690 1373 1216 

A.aam 486 ~O7 541 57' 587 

Bihar 821 S64 847 902 543 ,. 
Gujatat 360 449 438 342 324 
Haryana 118 144 204 140 151 
Himachal Pradesh 82 72 90 71 75 
Jammo '" Kashmir 296 266 296 348 361 
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Karnataka 571 713 690 682 149 
Kerall 9ff) 1210 1336 IS75 IS05 .. 
Madbya Prades. HI 541 493 381 220 
Maharasktra 14.' 1103 1570 1499 1023 

Manipur U 31 62 63 3' 
Melbala;,. S. 91 '7 101 97 
NaaalaDel 44 4. " 70 73 
Orial. 0495 211 .77 396 291 
Punjab 242 238 397 169 201 

Rajasthan 121 22' 207 S3 47 

Sikkim H 39 a9 42 043 
Tamil Nadu 742 1188 132. 1593 1725 
Tripura 17 15 108 116 115 
Uttar Prad •• h 136' .931 1258 590 608 

West Bengal 2162 2290 2997 27,.3 2024 

A It NIsland. 17 20 11 21 18 
Arunachal Pradclb 22 27 ~ 40 43 

D '" N Haveli Nel· 1 Nea. I Noa. 
Delhi 716 168 890 123 768 
Cbandi,arh 21 22 27 19 23 
o oa, Daman c.\ Diu 57 68 70 69 "66 

Laksbadweep 1 6 5 6 , 
Mizoram 34 51 56 65 60 
Pondicherry I 11 14 29 14 

Total 13258 13268 15351 14904 13027 
." (P)-Provisional. 

St .temeat·11 

(Quantities in 1akh tonnes) 
Oo-. _ _"_. --__ ..... __ .. _M ................. 

Year WHEAT RICE 

Country Quantities Country Quantities 
contracted contracted 

1980-81 -Nil- -Nil-
. 1981·82 U.S,A • 1.5.1' -Nii-

Australia '.50 
1'12-13 U.I.A. . I'~. -Jliil-
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1983 .. 84 U.S.A. 
Canada 
Argentina 

1984·85 -NiJ-

[Translation] 

Purcbase of paddy by FeI tn Madhya 
Pradesh 

S317. SHRI DILEEP SINGH 
BHURIA: Will the Minister of FOOD 
AND CIVIL SUPPLI ES be pleased to 
atate : 

(a) whether Food Corporation of India 
has been authorised to purchase paddy at 
the support price; 

(b) if so, the names of the States 
where arrangements for the purchase of 
paddy by the Food Corporation of India 
have been made; 

(c) whether paddy is being purchased 
at support price by the Food Corporation 
of India in all the districts of Madhya 
Prade$h; and 

(d) if not, when the arrangements for 
the purchase of paddy will be made '/ 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) Yes, Sir. 

(b) Andhra Pradesh, Bihar, Haryana, 
Madhya Pradesh, Orissa, Punjab, Rajas-
than, Uttar Pradesh, West Bengal, 
Arunachal J'radesh, Delhi and 
Pondicherry. 

(c) No, Sir. 

(d) The Food Corporation of India 
makes arraoaements for the purchase of 
paddy in the 'areas 'allotted to it by the 
State Government and, in the rest of the 
area. procurement is undertaken by the 
ltat. Government and its .aencies. 

3 4 S 

9.80 Thailand 3.70 
5.00 Burma 3.50 
6.50 

-NiI-

(Engll&h) 

Procurement of roodgralns In Punjab 

5318. SHRI BALWANT SINGH 
RAMOOW ALIA: Will the Minister of 
FOOD AND CIVIL SUPPLIES be pleased 
to state: 

(a) the total procurement of foodgrains 
made trom Punjab for the last four years; 

(b) the stock of foodgrains lifted by 
the Railways till 1 March, 1986 and the 
quantity remaining unlifted til) now in 
Punjab: 

(c) the break-up of the stored food-
grains bQth covered and lying in open, 
purchased by different procurement 
agencies; 

. (d) the quantity of rotton foodgrains 
for the last four years; and 

(e) the steps being taken to lift tho 
piled up stocks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS .. 
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) Statement I 
is given below. 

(b) 75.75 lakh tonnes of foodgrains 
were moved by rail from Punjab, during 
1985·86, upto February, 1986. The stocks 
of foodgrains remaining in Punjab as OD 
1st March, 1986 was about 90 Jakh tonnes. 

(c) Statement II is given below. 

(d) 1.28 lakb tonnes of Coodgrains ot 
the Food Corporation of India was 
damaaed in Punjab in tho cours. 01 
procurement, storaae and transport, and 



due tOi' rains, ftoods, and cyclones, from, 
1981-82 to 1984·85. 

(0) Close coordination with the Rail-
ways i8-' __ beiDa maintained to maximise 

suppJy of wagons for loadina food,rains In 
Punjab. 'The load'in. agencies have beeD 
leared up to achieve a hisber volume of 
clearance and" the movement hal' picked 
up. AddidWlai, quantities arc also beinl 
moved b'l road, to neighbouriDI Statea. 

Statemeat-I 
(Figures in lakh tonnes) 

Ii_ - ____ ....... ~..__--_---~--......... 
Mark.tina Years 

1982-83 

1983·84 

1984-85' (Prov.) 
1,98',~86 (~rov.) 

(11t~ Octobor, 1985 to 
20th March, 1986) 

Marketing Years 

19~83 

1983·84 
1984 .. 8,5 (Prov.) 
1985-86 (Prov.) 

(1st April, 1985, to 
24th. Marcb, 1986) 

w ••• 
Pa4dy 

"ice 

Covered 

4.4Q. 

7.73 

33.7' 

Rice 

16.10l 

22.92 

25.76 

18',76 

KbaJ'if F oO~irains 

Paddy 

24,.63' 

. 14.71 

25.51 

34.66 

Rabil Foodgr.ains 
Wheat 

48.26 
51.71 
50.12 

61.41 
__ -------

Total in 
,Terms of Rice 

32~52 

32.73 

42.77 

41.87 

1~.89' 

Statemeat·JI· 

F'.C~I. 

CAP Total 

1.24 5.64 

'.87 13.60 

- 33.1' 

(As on 1.3.1986, in PunJ.b) 

(Figures in lakh tonnes) 

Covered 

lS.§~ 

-\ 

CA'P 

~.~S· 

NA' 

-

Total 

4()'.87 , 

NA; 

-



Misuse of Importe. raw IUk 

5319. ,SHlt! V.S. K.RISHNA IYER : 
Will the Minister ,of tEXTILES be pleasod 
to stato : 

,Ea) ",bethel" it ·,bas ~ome ,00 the notice 
of Government that ,the imported raw silk 
given to the importers for the manufacture 
of finished ..goods is -being misused and is 
not used :{or ex'·port purpose; 

(b) if so, the total quantity or imported 
taw sitk misused; and 

(c) the action taken against those who 
misused the imported raw sUk ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN); (a) Yes, 

, Sir. There" have been some allegat ions of 
misuse of imported raw silk. 

(b) 3334 kgs. (provisional). 

,(c) Investigations have been under-
taken and action has also been initaited 
by the office' of Chief Controller or Imports 
& Exports 'under Imports (Control) Order, 
1955. 

· 'Decen'traHsatio D or storage of FC}'. 
rood stotks 

5320. SHRIMATI KISHORI SINHA: 
Will the Minister of FOOD :AND CIVIL 
SUPPLlES be pleased to state: 

(a) whether Oo\crnment have any 
proposal to decentralise storage of the 
Food' Corporation of India's food stocks 
and- shift them to district and taluka head .. 
quarters' also ; 

(b) if so, the details tbereof ; and 

(c) if not, the reasons for not decentra-
lising in' the context of the need to 
suppJy remote 'areas with food in times of 
dittress ? 

THE MlNISTER OF ST ATE IN THE 
MI'NISTRY OF PLANNING AND 
MlN'ISTER~ OF . STATE IN THE MINI· 
Sl'RY'OP'FOOD, AND CIVIL SUPPLIES 
(SHRI . A. 'K. PANJA): (a) to (c) 
.,..:..T.be Food ,COfp(>r.tiQP of ,Ind.ia holds 

.10 

hlifer/<Operational stocks ,or loodaraioL,at 
a .rp ,number of nodal points 'wbich 
ate foeated at· district/taluka h •• dquart .... 
aDd \ other places. :rho selection ,01 ,the 
ftot!'al poi·nts where tbe Corporati.n ~,. 
storage godowns arc located is 'made ,k •• p-
ing in view the need and operational con-
Iid.radoDs. The responsibility tor Jiftin. 
tbe food,rain ~tock from .be Corpora-
tion~I'godowns, its subsequent storage aa,d 
distribution is that of the State Govern .• 
ments. 

Speedy disposal of loan application. 

5321. SHRI ANADI CHARAN DAS : 
WiU the Minister of FINANCE be 
pIleased to 'state 'tbe sto,ps taken to ensure 
that loan applications' received by braDchet 
of nationalised banks are speedify dis-
posed of and .harassment by way of. dolay 
or persistent documentation is avoided ? 

THE MINISTER OF Sl1ATE IN· THB . 
~INISTRY OF FINANCE (SMRI JNN; 
ARDHANA POOJARY): :Reserve fBaak 
of India has been issuing instntotins 
from time to time to all the scheduled 
commercial banks for ensuring speedy 
disposal of loan applications received r"by 
branches of nationalised banks. Tbe 
main lnstruct'ons are as follows : 

(1) Loan applications under Integra-
ted Rural Development Programme 
(IRDP), Self-Employment Scheme for 
Educated Unemployed Youths etc. should 
be disposed of expeditiously, say,_ within 
a fortnjght of their receipt. All loan 
applications upto Rs. 25000/- even outside 
such special schemes but falling under tbe 
Priority Sectors should be disposed of by 
banks within a fortnight. 

(2) A register should be rna inUlined 
at branch wherein tbe date or receipt, 
sanction/reject; on wiih reasons therefor 
etc. should be recorded. The u,ister 
sho~dd ,be made available to all' inspoot_. 
agencies. 

(3) There should be a mach.foery at 
the Regional Offices to entertain comp· 
laints from the borrowers if the branches 
do not t'o:1ow instruction issued ,bY'Res-
erve Bank or Indja in this roprd. 

(4) The officials "de'IUna "'Witb 'tb. 
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borrowers should have sympathetic and 
helpful attitude. In the cases of branches 
which are found to be adopting undesirable 
practices, there should be no hesitation 
in fixing staff accountability and taking 
prompt and stringent action. 

Reserve Bank of India bas advised 
that the banks are required to take usual 
and necessary documentation duly execu- . 
ted, by the borrowers. 

(Translation) 

Development of Bara Talab in Bhopad al 
a tour Is t centre 

5322. SHRI K.N. PRADHAN : WiJl 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased 
to state: 

(a) whether any scheme has been 
prepared by the Union Government or 
with their assistance for the development 
of 'Bara Talab' in Bhopal from tourism 
point of view; and 

(b) if so, the outline of the scheme 
and the expenditure proposed to be in-
curred thereon during the Seventh Five 
Year Plan 1 

THE MIN1STER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H~K.L. BHAGAT) : (a') and (b) 
The State Government has prepared a 
scheme for the construction of a boat 
house and introduction of water sports at 
Bara Talab in Bhopal. The' Central 
Department of Tourism has sanctioned 
Rs.7.71 lakhs and released Rs.3.00 lakhs 
as advance during 1985 for the constru-
ction of boat house and purchase of sailing 

, boats and O.K. Dinghies for Bara Talab. 

The State Government has provided 
Rs.6.00 lakhs during the 7th Five Year 
Plan for development of Upper Lake 
Front. The India Tourism Development 
Corporation aDd the Madhya Pradesh 
Tourism Development Corporation are 
jointly implementing a 3·star hotel project 
at Bhopal at an estimated cost of Rs.I90.00 
lakhs which is scheduled to b, comple-
ted d~rjDa 1986.87. 

[English] 

Trade agreemeDt •• 'gDed with fore'la 
couDtrlella 1'85.86. 

5323. SHRI PRATAP BHANU 
SHARMA: WilJ the ~inister of COM. 
MERCE be pleased to state: 

(a) the number of trade asreements 
signed by Government with foreign coun-
tries during 1985·86 ; 

(b) the main financial features of 
these agreements ; 

(c) the estimated increase in the 
export of Indian goods due to these agree-
ments ; and 

(d) the salient features of agreements 
which were entered witl) Japan, West 
Germany, Soviet Union. and USA durin, 
that period ? 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): 
(a) and (b) India has renewed the Trade 
Agreements with USSR, Poland, GDR 
and Romania during 1985-86. The Agee. 
ments with these countries provided for 
payments for all commer~ial and non .. 
commercial transactions ,between India 
and these countries in non-convertible 
India Rup!es, besides balancing of trade 
over a period of time. 

(c) In the case of all the rupee pay-
ment countries with whom the Trade 
Agreements were renewed the two trading 
partners have agreed that the trade turo-
over in the next five year period (198.5.90) 
should be double of the volume of trade 
achieved during the preceding five year 
period. 

(b) or these countries Trade Agree-
ment was entered only with USSR in 1985. 
86 The agreement with USSR a]Jows the 
Rupee Payment system between 'India and 
the Soviet Union to continue for the five 
Year period. Payments for all commer-
cial and non-commercial transactions 
between the two countries are to be made 
in non-convertible Indian Rupees and the 
rupees are to be utilised by the Soviet 
authorities (or purchai. of Indian ·Iood. 
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aDd •• rvices for export to USSR.' The 
ttl de wIll, as .. hit~erto, be conducted OD 
.' ~balaDciol basis 'over a period" of time. 
The Al1'eoment also provides for autom-
atic renewal for subsequent periods of 
Bve years at a' time unless either· party 
lives' a written notices to the other at 
l,ut six months in 'advance of the date 
of :expiry of th~ Agreement of its intension 
to mo1ify it. . 

Noa.locl •• loD of life .avinl draa,l. n.t 
of draa. exempted from exelse duty • . ' ~ 

5324. SHRIMATI GEETA MUKH· 
ERJEE : Will the Minister of FINANCE 
,be pleased to state : 

(a) whether it is 9 fact tbat the list 
of 41 drugs exempted from Excise Duty in 
the:,budget for 1986-87 does not include 
lire-saving and essential drugs like anti-TB 
and anti-maJarial drugs; and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
~INISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJAR Y): (a) and (b). 
The 41 drugs exempted in the Budget for 
1986-87 include certain anti-TB, anti-
diabetic., anti .. dyseptery, a:nti-amo,ebic, 
aoti,.helminthic, anti· biotic, anti-asthmatic 
and cardio-vascular medicines. Certain 
drugs, already exempted from excise duty 
prior to. the Budget, cover anti-malarial 
and, a few morc anti-TB medicines~' 

. , - Annual Gentral Meeting. of pub~fc 
undertaklolS 

5325. SHRI I. RAMA ' RAJ: Will 
tho Minister of COMMERCE be pleased 
to state: 

.'(a) whether it is' a fact ,that 'some 
public sector' 'undertakio-gs under his 
Ministry do Dot bold Annual Geneta) 
Meeting (AOM) in time as required by 
the' Companies Act, 1956;' ' 

(b) how many public undertakings 
bave Qot held Annual General Meeting in 
'tim. d'uriDa 1984-85; and 

(c) the steps his Ministry proposes to 
take to curb tlds practice'? . 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP SINGH): 
(a) and (b) AU Public Sector Undertakina. 
under this Ministry except Tea Trad;o. 
Corporation of India and Cardamom 
Trading Corporation of India have held 
their Annual General MeetIng (AOM) in 
time during' 1984 .. 85. 

(C) Instructions for holding Annual 
General Meetings in time have been issued 
to all the Public Sector Undertakings' 
under this.. Ministry. 

Survey operations under lection 133A 
of Income Tax Act 

5326. SHRI SOMJIBHAI DAMOR : 
Will the Minister of FINANCE be pJeased 
to state: 

(a) the number of survey operations 
conducted under Section 133-A -of the 
Income Tax Act, 1961 by the Income Tax 
Department, Delhi Range-wise and month-
wise from April, 1985 to February, 1986; 

(b) the number of surveys conducted 
under Section 133-A of the Income Tax 
Act, 1961 by the IntelJigence Wings at 
Central Revenue Buildings and at Mayur 
Bhawan of the Income Tax Department, 

,Delhi month-wise from' April, 1985 to 
February, 1986; 

(c) whether ,it is a fact that not much 
importance is being given for survey 
operation by the .Income Tax Department, 
De!hi in view of the small number of 
opera tions; . and 

(d) if so, the reasons tberefor ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
The Income-tax Department at Delhi 
conducted 59' survey operations under 
Section 133-A of Income-tax Act, 1961 
from April, 1985 to February, 198e. 

(c) No, Sir. 
(d) Does not arise. 

Export performance of tobacco, oil 
eakes, .plees, cottoD, etc. 

5327. SHRt BRAJAMOHAN 
MOHANTY : Will the Minister or 
COMMERCE be pleased, to st'ate : 



II' . W,ltl". -,,,,.,,.i 
(a) wbetbor it is a fact tbat the •• port 

perfol1ltlne. of tobaeoo ail, --. s,**, 
raw cotton. Iilk. fabrica aad jut, .-Dufac-
tUtts has fe,isteted a D.epltv. Irowtb 
duriDI April to September, 1985; 

(b) if so, the reason, of such ncaative 
growth in respect of each of tbese items; 
and 

(c) the steps Government have taken 
to promote export porformance of these. 
items? 

THE MINISTER OF 
(SHRI VISHWANATH 
SlNOH): <a) Yes Sir. 

FINANCE 
PRATAP 

. (b) The main reasons for decline in 
exports of these items include increased 
competition from our competitors in the 
international market and higher domestic 
prices in respect of some of tbe specified 
items. 

(c) The major steps' taken to boost 
exports of these items include: estabJish. 
ment of APEDA and the Spice. Board; 
abolition of export duty on unmaDu:fae-
tured tobacco and excise duty on branded 
cjsars, cherroots and cigarelloes; hi.hcr 
cash compensatory support to jute carpet 
backing cloth and yarn on the basis of 
matching performance by industry; iorma-
lion of STC-Jute industry consortium on 
50:50 loss sharing basis for export of 
carpet backing cloth to North America; 
c(lnstituting a new J ute Manufacturers 
Development Council (JMDC) and Jute 
Fund out ~f proceeds of jute ceoss to.aive 
boost to R&D efforts and export promo. 
tion and making available substantial 
quantity of raw cotton for exports durina 
the current cotton seasons (Sept. 1915-
August, 1986). 

Report of committee on .tr •• liall. 
accountlnl proeedure of Fer 

5328. SHRr K. RAMAMUl\THY: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pteased to state ! 

(a) whethor the Committee appointed 
to go into the question of streamUniD, the 
accounting procedure of tbe Food Cor-
poration of I ndia with special focus oa 
losses, has submitted itl report hy Jan., 

'1_. a~'" .,. JI,U 

(b) jf 80. the d .. aila Qr ,be rep.oft .. 
ttw· acdOA tat •• tbonoa ., 

TBi· MINI.STU 01" STATE IN TH.· 
MINlSn y Of' PI.AN NINO AN.D! 
WINI.W-Ea, OF STArS IN. THE MI~" 
TRY OF FOOD AND CIVIL SUPPLl,.: 
(SHRt A.IC. PANJA): <a) No. Sir. Tta. 
report or the IDtema) Committe of officers 
lookjlll jato the ",-kioa. of· ~ood Corp. 
ratioB of IDdia inaJudina tbe e&i.tiq 
pattern of maintenance of accounts i. 
awaited sbort'ly. 

(b) Does not ad see 

p,oftetto. of .nk 

5329. SHItI VIJAY' N. PATIL: Will 
the Minister of TEXTILES be pleased to 
state ~ 

Ca) whether the production of .Uk bas 
increased substantially in the couotl')' 1ft 
the last three years; 

(b) if so, the total &iJk produced durin. 
1914-85 and todate, $tatewise details ther.-
of; and 

(c) the steps Governrrlent propose to 
take to encouraac more production and 
better quality silk? 

THE MINISTER OF STATE 01" 
THE MINISTRY OF TEXTILES (SHill 
KHURSHID ALAM KHAN): (a) Yes 
Sir, production of silk in the country has 
increased from the level of 5748 tonn.s 
durinS 1912-83 to 7673 tonnes durin, 1984-
IS. 

(b) A statement indicatin, total State- . 
wise .ilk production durio. 1914-8' and 
that duria. first three quarters of t. 
fi.led.1 year 1'15 .. 86 ia ai)fell below. 

(ellmpottant stoP! taken to UlCOUt .... 
more production and better quality silt 
ale as uftder : 

(i) OraaDiaation of produCtion aod 
supply of quality silk .·ort ... 
to rearera tbro. National Silt .. 
worm SMd 'Pro~tt · 



... 

(iii) ,1 ..... _.m.tioQ of intealive ,S.ri· 
;cubilre" DeYeJopmeat Project in 
Welt Be,qat. 

(iv) ImplementatioD of Mup Seed 
~IDevelopment 'Preject 'in North 
B.,ter. l~~oaloD. 

(v) . establishment of Central Silk 
TecbDotoaieal Researcb Institute 
for carryiDS out research in 
cocoon proceslin., reeliD. and 
spinola. frOr improviDI quality of 
IUk ,arn and 'abrles. 

I 
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(vi) Carryina out of extension work 
to educate the farmers in the 
improved techniques ot' silkworm 
reariJ;ll and control of diseases 
resultioa in production of quality 
cocooos. 

(vii) In addition to above special 
pru,rammes, the Board's rca-
search and service stations 
functioniDI all over the country 
have ~Iready evolved new varieties/ 
silkworm races suitable to diffe-
rent aaro-climatic conditions for 
improving quality as well as 
increasing quantity of both 
cocoons and raw silk· 

Stlte ... t 
State_I ••• lIk prodactlo. darla. 1914·8S aDd tlt.t darl8. Irst tbree quart ers of 

tbe laaDclal ,ear 1915·86 

State 1984-85 1985·86 

Andbra Pradesh 12S4 753 

Atsam 2S8 223 

Arunachal Pradesh 6 2 
• Bihar 3O~ 308 

Himachal Pr.adesb 4 3 

Jammu &, Kashmir S3 23 

Karaataka ~9 3089 

Mabarastra 2 10 

Manipur -4$ 36 

Madbya Pradesh 43 35 

Mizoram Nea. 6 

M'abalaya* '45 34 , 
NapJand* 7 4 

Orilsa 79 41 

PusU.b 4 Nea· 
lamil Nadu 750 63S 
Tripura NOI· Nea. 
Uttar Pr~ 22 S 

", •• t Benpl 737 '12 --
·" .... iii' i 

Total %13 '719 -
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{lDe.ploy.eat due to. clo.a~e of Mh:. 
.iDel 

5330. SHRI P. PENCHALAIAH 
Will tho Minister of COMMERCE be 
pleased to state:' 

(a) whether it is a fact that there is a 
glut in the mica trade as a result of which 
90 per cent of the mica mines have been 
closed; 

:~~ . "UtI 

. ,was received from the' Association : IU .... 
" tina that Eaport ·.Houaes/T·radinj HouHI 
should be excluded from .'tbe purview or 
OGt imports in respect of soda ash and 
this item should be aUowed, . to be 

. imported throulh. , consumer.s and their 
Associations alone., The . same has not 
been agreed to. 

World Bank A •• lstaace to Ed.lIlaiayar 
Hydro-Electric Project of Keral. 

(b) whether it is also a fact that a 5~32. SHRI P.A. ANTONY: Will 
large scale unemployment has been created . the Minister of FINANCE. be . pleased' to 
as a result of the closure of these mines; state: 
and 

(c) if so, whether there is any propo-
sal under considerations of Government 
to remove the export duty on a11 varieties 
of mica in order to reanimate the mica 
trade and to provide employment to 
thousands of workers who lost their jobs 
due to tbe closure of the mica mines ? 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP 
SINGH): (a) and (b) Number of repor-
ting mica mines declined from 274 in 1980 
to 217 in 1983. Demand for mica has gone 
down due to development of mica substi-
tutes, greater use of mica products like 
mica paper and micanite and technological 
chanses in the products involving use of 
mica. No data bas been computed on· its 
effect on employment of labour. 

(c) ; Government have not taken any 
decision to abolish export duty on mica. 

Froposal to ban import of soda ash 

5331. SHRI K. RAMCHANDRA 
REDDY: Will the Minister of COM· 
MERCE be pleased to state: 

(a) whether the AU India Silicate 
Manufacturers Association urged Union 
Government to ban the import of soda 
asb; and 

(b) if so, tbe reaction of Government 
thereto? 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRAT AP 

, SINGH): (a) and (b) A representation 

(a) whether the World Bank baa 
agreed to ,extend financial assistance to the 
Edamalayar HYdro-Electric Project of 
Kerala; 

(b) if so, the quantum of assistance 
offered; and 

(c) when it is likely to be finalised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a). No. 
Sir. 

(b) and (c) Does not arise. 

Contraband smuggling througb eaUle 
(rom Pakistan to Punjab 

5333, SHRI DHARAM PAL SINGH 
MALIK: 
SHRI SUBHASH Y ADA Y : 

Will the Minister of FINANCE b. 
pleased to state : . 

(a) whether it is a fact' that there has 
been contraband smuggling· on a . very 
mass scale through cattle from Pakistan 
to Punjab; 

(b) if so, whether any inquiry has 
since been conducted in tbe matter; 

(c) if so, the results thereof and the 
. action taken in this resard ? 

THE MINISTER' OF ISTATB IN 
THE MINISJ&Y OF FINANCE (SHl.1 
JANARDHANA POOJAR.Y) : (~):.10 (I) 

• i- .. " •.• 



" ,aeportl. r~.ived by, ",the GOVOJDment indi-, 
_to that tis. endre .Itldo~Pakistan 'border 

" continues to be vulnerable to' smuu11DI 
activities across the border. Howe\'cr, re-

. 'porta ,received and seizures made do not 
indicate any: mass scale smuggling through 
,cattle from Pakistah to Punjab. 

The anti-smuggling drive in the entire 
Indo';Pak 'border region has been inten-

, lifted. The trends in smuggling and sei-
, zures made in the region are kept under 
. constant review. for taking appropriate 

remidial action in close co-ordinat ion 
with the concerned Central/State Govern-
ment enforcement agencies deployed in 
tbe region. 

Opening of braacbes of Nationali-
sed Baaks in Haryan. 

5334. S~RI CHIRANJI LAL 
SHARMA ': Will the Minister of FINAN-
CE be pleased to state the number of 
branches of nationalised ban~s proposed 
to be opened during 1986 indicating ·the 
names of the places where these 'branches 
will be opened ? 
,1 ' 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): The aim of 
branch licensing policy for 1985-90 is to 
achieve a coverage of 17,000 population 

. per bank office in rural and semi-urban 
. areas of each development block. The 
policy also aims at filling up spatial gaps 
with a' view to ensure a bank office 
within 10 Kms. from ~ach village. The 
Reserve Bank of India (R.BI) has advised 
the State Governments/Lead Banks to 
identify potential growth centres requiring 
banking facilities taking into account the 
Dorms laid down by RBI and to forward 
, the list of identified centres to RBI as 
finalised by the State Governments. The 

'question or issuing licences for opening 
. additional bank offices will be considered 

by RBI with reference to the branch licen. 
sina policy. It is, therefore, not possible 
at this stago",o indicate the number of 
branches that may be opened in 1986 and 
the name. 01 the 'pJaces where such bran-
cbes wo~ld be opened. 

,.Coaplaintl.re.ardIDI corruption ia 
., ,dlltributloD ,of .0aDs 
'533'. 'SHill V~ S. VpAYARAGHA-

! . 
,.j~ 

. VAN : Will the Minister of FINANCB 
be pleased to state : 

(a) the number of-complaints received 
in 1985 about corruption in the distribu-
tion of loans to the ,weaker sections; 

(b) the action taken in such cases; 
and 

(c) the steps proposed to be taken to 
eradicate corruption in this area . 

THE MINISTER OF STATE IN 
THE MIN1STRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
The Reserve Bank. of India has reported 
that whene'ver complaints are received 
relating to alJegations of corruption, mis. 
use of position, delay in collection of 
cheques, misbehaviour by bank staff etc., 
the necessary remedial action is taken by 
the banks. The Reserve Bank of India 
does not have separate data in Regard to 
complaints against various categories of 
of advances. The Reserve Bank of India 
has issued instructions to aU banks stating· 
therein that wherever mal-practices in dis-
bursement of loans and subsidies arc 
noticed, they should be quickly and tho-
roughly investigated by the banks and 
promt action be taken against the bank 
officials involved . 

[Translation] 

Growth rate of national econolll' 
for 1985·86 

5336. PROF. K.K. TEWARY: WiIl 
the Minister of FINANCE be pJeased to 
state : 

(a) whether the gro~th rate of S per 
cent in the national economy forecast in 
the 'Economic Survey' for 1985-86, lIrst 
year of the Seventh Fiv ~ Year PJan i. 
being realized; 

(b) if not. whether the reasons for tb. 
same have been ascertained; and 

(c) the measures beinl takeD te ." .... 
tain the tempo of economic arowth ia' th. 
oountry? ' 



. t.HI MINRTB'·OP·'TATB iN TRf! 
MINISTRY OF FINA NCB '(SII&I lANA· 
RDHANA POOJAR Y) : (8) Accordina to 
\M Bc.onomic SUrvey, on the 'batis of in-
.formation Ivailabl8. ·tbe GNP ,rowdl in 
1985·86 is anticipated at 4.5 to 5.0 per 
cent. 

(b) and (c) : Do not aris •• 

[Bn,II,h} 

R.....,'Utatlo. of dek baduatrlal 
•• It, J. GuJarat aDd Mabara.btra 

5331. SHRI.ANOOPCHAND SHAH: 
Will the ~bliatcr of FINANCE be pleased 
to ,state: 

(I.) whether it is a fa~t that now 
.JC~JIle fot rehabilitation of sick' indust-
rial umtJ has not been properly bnpJe-
meDted. in 0 ujarat and Mahar.shtra; 

(b) if so, tbe difticultles camilli in a 
way to rcbabilitate sick industrial units; 
uti 

(c) if not, the number of sj~k indus-
trial units covered under rehabilitatiOJl 
adleme from October, 198.5 to December. 
:1'.5 in Gujarat and Maharaabtra ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHill 
JANARDHANA POOJAJ{ Y): <a> to (c) 
No new scheme for rehabilitation 01 sick 
industrial units in Gujarat and Mahara-
shtra has been introd uced. As on Decem .. 
bor 31, 1985, 14 units in the State of 
Oujarat and 1 S units in the State of Maha-
,ruMra bave been provided ·rehabilitation 
.. ssilt.nce by Industrial DeveJOj)ment Bank 
of India (IDBI). 

(Tra,lation) 

i Porelaa Ischlna' earaed by bl' ... • 
wire ladustt, 01 Morad.bad 

5338. SHill HAFIZ MOHD. SIDDIQ : 
Will the Minister of TEXTILES be plea-

, lid to stete : 

(.) wbether the braslware i.ndustry of 
Mor.Gablc1 'which has beQ.a 1I0.od ,~Ulce 
.f ,(OJeip .•• ch •• earoiap. it raciq 
oriais; 

(b)iflO.dat .... ,. .. ,OC* or 
our :btUIWare ..• eods ia. tile ,"terutioaal 
market; aDd 

(c) whotber it is I. fact tMt Wah ,_t 
'of raw materililor' 0 .... 0 •• kes ',.' 
10od, uDCMQpetiti .. in ,lui iaterlll.lout 
market; and 

(d) tb, ,actiou ~poNd by a "' ... -
ment to _ ... ialproyelMDt in ·:tW. fO .... d 
with a 'View ,to coDtaioilll unempJO)IIMDt 
in the· bra.twa,. industry .ad tIIua upUf • 
t.iDa the overall economy of,tbe couatfY 1 

THE .MINISTBR. OF STATE IN THB 
MINISTR Y OF TEXTILES ,(S8a1 
KHURSHID ALAM KHAN): <a) to (c) 
The value of exports 'ot art metalwaro. 
durin. the Jaat three yeats is as under :-

Year 

1983-84 
19~ .. aS 

(1 984-lj 

(ApliI-,Nov.) 
198$-16 

(April-Nov.) 

Its. CIOf_ (PtOY.) 

67.23 
83.11 

53,56 

S7.3j 

nate do Dot indicate any s:risil. U ... 
ever, .the art metalware iodulitl'Y ,R faciaa 
.tjft' .mpctiUoD in .tbe interna-Uoul 
market particulatly from Sout~ K.ona, 
Taiwan aDd SODa KOQI who are fMUiq 
mactune .. de art metalware, at a Tower 
price. 

(d) To •• co~ o~I* •• f_t 
... al"ar_ frO.f!l th, country. ,tho tott."Na, 
Iteps are \bei,Qa ·tak-en ; 

(1) Conatitution of a sopU;&t. Ex-
port Promotion Council tor' HaD-
dicraSts. 

(2) SetQa up of a Motal a. •. 
eras_ $enico Otntt7e :;·to ··iatreve 
the q .. Ut·y ·ucS· finiah or . :art 
metalwares. 

. ·(3) IJrMtlN ""'. '........ to prcwide de.Isa' .... istance .to th, 
'ilKhtatry. 



1..-
f4>" ~;,"".l.bibltlOU feJr AND CIVIL Sl1PPLISS be ..... ::1 

,....10. tjf'· I"diall ,art 1Mtal·, to state : ' 
"AroI :: •• 0Mt, 

<') S~DI of salU .. cvm"." 
t .... to .xplore aarket ,pot •• till 
ill Q~erleas countries, 

(6) Cash Compensatory support at 
tlte rat. 01 10% .of tho, POB valuo 
.piolt exports, of art metalwares 
aad; 

(7) Duty drawback at the rate of Rs. 
19.50 per kt .'.ainit eaport of art 
meta: wares. 

fl!n,'IIhj 
Opea lIlarkel operatloa aad export of 

wheat aDd rice by Fel 

5339. SHRI SATYENDRA NAR.-
AY AN SINHA : Will the Minister of 
FOOD A"ND CIVIL SUPPLIES be 
plealed to stat. : 

(a) whother Food Corporation of 
India ha, proposed large scale open 
market operations to cover partially its 
Josses io foodgrains handlina for procure-
ment and buffer stock operations ; 

(b) if so, the details thereor ; and 

(c) whether Food Corporation of 
India also propose t'o undertake export of 
~beat and rice ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI .. 
STRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): 
(a) No, Sir. 

(b) Does not arise. 

(0) The Fel would undertake exp" 
ort of wMat. Tbere is flO proposal for 
eq>ofl or rice· by the FCI, at present. 

411 ... 108 .eff.port •• 41b1. 01J. t. 
Sta,,, 

5 MO. SHIlIMATI PR.ABHAWATI 
GUPTA; WiU tb, NiPisto;r of fOOl> 

(a) the quantity of imported edible 
ojls allocated to th. States dtttin, 1 ~ .. ; 
and 

. (b) tbe quantity of imported edibJe 
ods propOS«! to be aJlocated to the States 
durin. 1986-$7 ? 

THE MINISTER OF STATB 
IN'THE MINISTRY OF PLANNING 
AND MINISTER OF STATE' I'N 
THE MINISTRY OF FOOD 
AND CIVIL SUPPLIES (SHRI A.K. 
PANJA): (a): A quantity of 5,42,810 
MTs. of imported edi~le oils was allocated 
to States/Union Territories for Public 
Distribution System during financial year 
1985.86 

(b)~he allocation of imported edible 
oils to States/Union Territories for Public 
Distribution System during 198'6 .. 87 dep. 
ends on many 'actors since the Central 
Government makes allocation in this re .. 
lard month to month basis takio, into 
consideration the realistic assessment or 
the demand, price and availability of indi-
genous edib1e oils within the State/RegioD, 
availability of stock with State TradiDI 
Corporation and other factors like pace 
or lifting of oils aHocated earlier etc. 

Notieesstryed on bie textile unit' i. 
BoMbay for e'.llon or excise dill'. 

5341. SHRI PRIY A RANJAN 
DAS MUNSI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether notices have been served 
by bis Ministry on Bombay based' bi, tex-
tile units and their management ror evasion 
of excise duty and other matters ; 

(b) it so, the particulars of such uoiu 
and the results thereof; and 

(c) the number of units/persons ... 
ainst whom proceedings have beeD star .. 
tod? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JAN· 
AltDHANA POOJAIl Y) : (a) to (~) Tbt 



APRIL '4, 1,*1'· .,' 

i.fotMaUoD to the extont possible is bein& 
collected and will be laid on the Table of-
tb, ,House. 

lelr ~plo,lDeDt schelDe for educated 
uaemployed 

5342. SHRI T ~ BASHBBR : Will the 
Mtnister of FINANCE be pleased to 
Itate : 

<a> wbether Government have any 
proposal to modify the Self-Employment 
Scheme for Educated Unemployed; and· 

(b) if so, th~ details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JAN .. 
ARDHANA POOJARY): (a) and (b) 
The Scheme for providing Self.Emp-
loyment to the educated unemployed 
youths which was introduced in til year 
1984.,S4. was further extended for the years 
1984·85 and 1985.86. No decision regard .. 
ing the extension of the operative period 
of the Scheme beyond March, 1986 with 
modifications, if any, has been taken so 
far. 

[Trans/at ion] 

Realisation of taxes small industries in 
Uttar I'radesh 

5343. SHRI RAJ KUMAR RAI: 
Will the Minister of FINANCE be plea-
sed to state: 

(a) whether attention of Government 
has been drawn to the news item appear-
ing in the -Jansatta' of 2:st December, 
1985 wherein it has been stated that tax 
is being realised even frot:n those small 
industries in Uttar Pradesh which are ex .. 
empted from payment of tax ; 

(b) wb;etber any complaint has been 
made in this connection by the All India 
Sports Goods Manufacturers Federation; 
aDd 

(c) the steps being taken by Govern .. 
ment to help those small indurtries which 
are exempted from payment of tax ? 

'_ THE MINIS.TER OF STATE' IN THE 

MINISTRY 'OF PI-NANCE: .(SHR.I JAN-
ARDHANA POOJARY) .: (a). to (c) Sal •• 
tax is mainly a. State subject of ·tax.tJOI 
under the constitutioll. The relevant Intor 
mation would, tberefore, be available 001,. 
with the Government of Ottar Pradosh. 

[English} 
o 

Llons-el,en by S81. AllaaaJ. District EtaJa 
(UP) to unemployed edueated youth. 

5344. SHRI MOHD. MAHFOOZ 
ALI KHAN: Will the Minister of FINA-
NCE be pleased to state: 

(a) the amount of loans given by tb. 
State Bank ot India. Aliganj, District. .Etab 
(Uttar Pradesh) to the unemployed 
educated youth during 1985; " 

(b) the terms and conditions ef tb. 
loans advanc'ed to them; 

(c) whether Government have mad. 
and survey to know if the loans are beilll 
utilised/have been utilised by the loanees 
for the pUrpose for which these were liven; 

(d) if so, whether a'ny cases of devia-
tion have come. to the notice of Govern~' 
ment; 

(e) jf so, the details thereof statins the 
action taken/proposed to be taken by the 
Government in such cases; and 

<f> whether the loans are being refund'. 
ed regularly by the loanees?' , 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA~ 
ROHANA POOJAR Y) : (a) State Banie 
of India has reported that its Aliganj bra-
nch had sanctioned an amount of Rs 
428,500/ - to 21 beneficiaries under the Sel': 
Employment Scheme during the year l'8S. 

(b) Under the Self .. Employment Scheme 
loan not exceeding Rs~ 25,OOO/-per· benefi .. 
ciary is given as a composite loan at th., 
rate of 10% per annum in the cas. of 
specified backward areas and 12% per 
annum in other a'reas.. The ba.aks have 
not to ask for owners contribution in the 
form, of ~argin money or seck coUateral 
secut:ity or third party ',uarant .. for the 
loan. 
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(e) to (e) 'Ministry of Industry wh'ich 
, is a4alinislrativeJy concerned with the' for-
mulation, implementation and monitoring 
of the Scbeme, had carried out during 1985 
an evaluation of the loans sanctioned upto 
3J'.t Mar.cb, 1984 under the Self .. EmpJoy-
ment Scheme in one district of each State! 
U'DiOJl T.erdtory. Tbe findings of the 
,evaluadon/studi es are not yet a vaHable. 

(f) Reserve Bank of India has-report. 
ed that 'under the present data reporting 
system of banks, information r~gatding 
repayment of loans .under the Scheme are 
not collected separately. 

Consumer protection during Seventh Plan 
period 

5345. SHRI SHANT ARAM NAIK : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) ·the measures his Ministry pro-
poses to take for consumer protection dur-
ina the Seventh Five Year Plan period; 

(b). the extent of help, Ministry pro:" 
poses to give to the voluntary agencies; 
and 

(c) the details thereof ? 

THE MINISTER OF STATE IN 
THE MINIS1RY OF PLANNING AND 
'MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUpp-
LIES (SHRI A. K. PANJA): (a) The 
measures proposed to be taken for consu-
mer protection during the Seventh Five 
Year Plan period are as under: 

(i) To boost voluntary consumer 
protection movement. 

(ii) To encourage the formation of 
voluntary consumer organisations 
which could help greatly in educa-
ting the consumer about the legal 
protect jon avaiJable to him against 
various malpractices. 

(iii) To provide financial assistance to 
well established voluntary orS8ni. 
,ations for projects/schemes under-
taken by them for promotinl the 
consumer movement. 

(iv) To hold meetings of the Consumer 
Protection Advisory Council to 
review the trade practices and 
suggest remedial measures 10 curb 
the growth of unhealthy trends in 
economy, such as, adulteration, 
short weights & measures, decep-
tive and misleading advertisements 
etc. 

(v) To hold All India Seminar/Regio-
nal Workshop on consumer protet:. 
tion to get feedback from the vol-
untary agencies etc. on problems 
faced by consumer & plan further 
course of action. 

(vi) To amend existing consumer pro-
tection Jaws for better protection 
of consumer. 

(vii) To estab lish a nodal Ministry/De-
partment at the. Centre and in 
each State/Union Territory for 
consumer affairs. 

(viii) To enact a model law on consu-
mer protection for adoption by 
the States/Union Territories, pro-
viding for the establishment of a 
Consumer Protection Council. a 
Directorate of Consumer Affairs 
and a Consumer Dispute Redres-
sal Forum in each StatL'/Union 
Territory to protect. and promote 
consum(.·r interest and to provide 
speedy redressaJ of cosumcr 
grjevances. 

(ix) To bring more and morc products 
under lSI certification, particularly 
those invoiving consumer safety. 

(b) Financial assistance to the extent 
of Rs. 25. lakhs is proposed to be given to 
the voluntary consumer organisations dur-
ing the Seventh Plan period. 

(c) The grant to the extent of l00e;' 
of the capital cost of the consumer protec-
tion project except buildings could be pro- . 
vided. For other recurring expenses it is 
restricted to 5% of the expenditure. 
[Translation] 

Raids on houses of baak otB(;ers 
5346. SHRI NARSINH MAKW ANA: 

Will the 'Minister of FINANCE be pleased 
to state: 
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(a) the number of those bank officers 
whose houses were raided durin. the Jast one 
year alongwith the value of goods recovered 
and the nature of documents seized there-
from; 

(b) the number of officers found guilty 
and arrested as a result of these raids and 
the action being taken against them; and 

(c) the number of persons, out of those 
10 arrested, against whom cases bave been 
filed in the Court and the present position 
of these cases? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY) : (a) Central 
Bureau of Investigation has reported that 
during the period 1.1.85 to 28.2.86, 145 sea .. 
rches were conducted by it in the residen-
tial/ office premises of 131 officials of variolls 
banks in connection with the investigation 
of 125 cases, registered by various branches 
of the CBI during the relevant period. The 
CBl has further reported that during the 
course of searches a number of incrimina-
ting documents pertaining to financial tran .. 
lactions and investment in movable and 
immovable properties, illegal grant of loans 
overdraft facilities were recovered. The 
value of the properties discovered during 
the searches was to the extent of Rs. 80,9J, 
eS4 approx. 

(b) and (c) The CBl has reported that 
out of 125 cases registered by it, investiga-
tions of 16 cases have since been finalised. 
Out of the cases finalished, 6 cases have 
been sent for trial, 9 cases have been refer-
red to the banks for regular departmental 
action and I case for sllch action as deem· 

ed fit. The CBI has also reported tbat all 
the 6 cases which have bCln, ICDt tQ tbl 
Courts are still pendiDI trial in thl Co.rts. 

[English] 

Trad-e betweeD Iadla aDd Soutb Korea 

5347. SHRIKANTA DATTA NARA. 
SIMHARAJA WADIY AR : Will the Mini-
ster of COMMERCE be pleased to atate : 

(a) the it..:'ms presently being exported 
to and imported fiom South Korea : 

(b) quantity and value of import and 
export of those items in the Jast three 
years, year-wise; 

(c) whether it is a fact that there has 
been some imbalance in the bilateral tr,ade 
between India and South Korea; and 

(d) if so, the steps being taken to re-
duce the imbalance? 

THE MINISTER OF FINANCE (SHltl 
VISHWANATH PRATAP SINGH) : (a) 
and (b) Commodity-wise detail of major 
items of bilateral trade between India and 
South Korea during the last three years, as 
compiled by South Korean authorities, are 
given in the statement·I 

(c) Yes, Sir. 

(d) Steps beini taken to reduce the 
imbalance in trade between India and South 
Korea include participation in trade' fairs, 
encouraging exchange of official & business 
Jevel delegations and identification of 
Korea as a thrust area for promo'ti., 
exports. 
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Cl0I1nl down of IUlaf milia In We.terD 
Uttar Pradesh 

5348. SHRI SHARAD DIGHE : 
Will the Minister of FOOD AND CIVIL 
iUPPLIES be pleased to state : 

<I> whetber it is a fact that many of 
the sugar mills in Western Uttar Pradesh 
and other parts of the country have either 
closed down or served notices for closioa 
duo to lack of supplies of sugarcane; 

(\) if so, whether this has resulted in 
sbarp rise in sugar prices during February, 
1986 and the first week of March, 1986; 
and 

(c) the steps Government propose to 
take in this regard. '1 

THE M.INISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS .. 
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) ; (a) The main 
sugarcane crushing period in the sugar 
factories is generally from November to 
March. During the current 1985·86 
'cason, 201 factories were in operation as 
on 220d March as against 180 factories 
working on the same date in 1984 .. 85 
season. As per latest information avail-
able, out of 25 factories in West U.P. 9 
were in operation as on 22.3.86 but the 
number of factories in operation on that 
date in rest of the country is higher as 
compared to the factories working on the 
lame date last year. 

(b) and (c) The sugar prices had firmed 
up in the first week of March 86, but this 
was not due to any declining trend in 
production. Sugar production on 15th 
March in the current 1985·86 season had 
reacbed the level of 54.36 lakh tonnes as 
against 48.22 lakh tonnes on the same 
date in 1984-85. 

Government are maintaining a close 
watch on the prices of sugar in the open 
market. Adequate quantHies of indigenous 
and imported sugar have been released for 
free sale as a result of which the prices 
have declined from the range of Rs. 6.50 
to Ils. 7.40 per Kg. as on 7.3.86 to the 
ra .... of Rs. 6.40 to Rs. 7.00 per kg. as 
•• 27.3.1'. 

Decline In prod.ctloa. 884 export or 
tobacco 

5349. SHRI N. VENDATA RAT. 
NAM: 
SHRI MOHANBHAI PATEL: 

, SHRI SUDHIR ROY: 

Will the Minister of- COMMERCE be 
pleased to state : 

(a) whether it is a fact that India 
contributed 17 per cent of the total world 
tobacco export just 10 years back which 
has now come down to 9.2 per ceQt and 
that production has aJso come down from 
11 per cent to 2 p.r cent. 

(b) whether it is also a fact that the 
Indian export of flue cured Virainia 
tobacco. just few years ago, earned about 
Rs. 1400;- crores of excise duty and Rs. 
200/- crores of foreign exchance; '. 

(c) the value of tobacco now exported; 

(d) the reasons for decline in produc-
tion and export of tobacco; 

(e) the steps taken by Government to 
encourage its production and export; 

(f) whether it is also a fact that the 
area under tobacco cultivation is shrinking 
first in the country; and 

(g) jf so, the reasons tberefor 'I 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP 
SINGH): (a) No, Sir. I,ndia's share fn 
World exports of Unmanufactured Tobacco 
in 1975 was 6.06 per cent and it came 
down to 5.76 per cent in 1984. India's 
share in world production of Unmanufac-
tured Tobacco during the corresponding 
period increased from 6.76 per cent to 7.76 
per cent. 

(b) and (c) The value of exports or 
unmanufactured VFC tobacco for the last 
four years is given below! 

Year Value (1.5. crores) 
------------------

19S1·1~ 
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1981·!3 

1983·84 

195.11 

161.85 

1984·85 139.57 

(Source: Tobacco Board, Guntur) 

There was no excise duty on unmanufac-
tured tobacco with effect from 1'3.1979. 

(d) In view of less export demand for 
tob?LCCO in th~ world market due to 
growing. anti.stlwking campaigns and also 
due to carryover stocks of tobacco in 
the country, the tobacco Board is regu-
lating the .. dea under VFC Tobacco 
production so as to match as far as 
possible the demand and supply of VFC 
Tobacco. 

(e) The Tobacco Board is implemen-
ting various technical programmes and is 
taking other steps like supply of various 
inputs in collaboration with Slate Govern-
ments and other agencies like the 
Directorafe of Tobacco Development and 
Central Tobacco Research Institute. 

The following steps, inter-alia, have 
been taken 10 improve Int'ia's share iu the 
worJd exports of Tobacco: 

(i) abolition of export duty on 
unmanufactured tobacco; 

(ii) inclusion of unmanufactured 
tobacco in the Select list of 

. Export Products under Appendix.-
16 of the Import & Export 
policy; 

(iii) maintaining'; the Minimum Export 
Price (MEP) for all types of 
tobacco of 1986 crop at the 1985 
level; and 

(iv) participation in fairs/exhibitions 
abroad. 

(f) and (I) No, Sir. The decline in. 
the area under production in India is 
marlinaI and on account of regulating 
production of VFC tobacco taking into 
accodnt tft,C d'llllnd patton'; in ~ho world 
JParket t 

Revival or sick uolts by IInaGelal· 
Inst itu doni 

5350. SHRI AMAL DATTA: Will 
the Minister of FINANCE be pleased tf) 
state: 

(a) whether it is a fact that instructions 
were issued to financial institution. to 
shoulder the responsibiJity of reviving sick: 
Untts which are considered viabJe' , 

(b) if so, how many such units hav. 
since been revived by these financial 
institutjons, State-wise details thereof-, 

. (c) ,:hether there will be any priority 
In selectrng units for revival under the new 
instructions; and 

(d) if so~ the details of such priority 1 

THE MINISTER OF STATE IN THE 
MINJSTR Y OF FINANCE (SHRI 
JANARDHANA ~OOJARY) : (a) Reserv, 
Bank of India (RBI) have been issuing 
guidelines from time to time for revival o( 
sick units. Banks have been formulatio, 
rehabilitation packages ill respect of 
potentially viable units on a case to case 
basis, keeping in view these guidelines. 
The financial institutions also consider 
rehahililation proposals on case to case 
basis d~.Jenujng on the viability of the 
units. 

(b) Since t 977, 64 units have been 
revived in the assi~tance portfolio of 
Industrial Development Bank of India 
([DUI). Statewisc break-up is as follows; 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Karnataka 

Madhya Pradesh 

Maharashtra 

Punjab 

Rajasthan 

TamBnacu 

: 6 

; 2 

: 3 

: 3 

: 2 

8 

10 

:6 
: 3 

: 7 
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Uttar Pra4esb 

Welt )kola} 

iUftioa Territories 

Total 

: 7 

: 2 

: 4 
'. 

.64 
____ ._--_ .... _-"-.... _-,,-,.,---
(c) N.a" Sir. 

(d) Do~s no,t arise. 

'Export of r'lce aad it. eJfect 011 prices 
of rice 

5'51. SHRI KAMAL NATH: Will 
,tbe "Minister of COMMERCE be pleased 
to state: 

(a) whether Government have decided 
to allow "xport of all varieties of rice; 

(b) if so, over all availability of rke 
in tbe country; and 

(c) the steps taken to ensure that 
export does not lead to scarcity of rice 
and hike in market price ? 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PARTAP 
SIN'GH): (a) No, Sir. In addition to 
. basmati rice, export of non-basmati rice 
was permitted, within a Hmited ceiling, 
lubject to the'minimum ex.port price of Rs. 
4000 per Metric Tonne r.o.h. 

(b) The total production of rice in 
the country during 1933-84 and 1984.85 is 

Schemes 

estimated ,at 60.1 milljon tonnes and 58.' 
milJioD tODnes respectively. 

(c) 'the 'p,ublic agencies baw,acMquate 
stocks for meet.i.na ,the .uQuirement 'LUl4ier 
the Ptl.blic Distribution ~stem. 

[Tranllation] 

Master Plan for c1 eveJopmeDt or tourl •• 
... in Rajastba» 

5352. SHRI VIRDHI CHANDBJe 
JAIN: Will the Minister of PARLIA· 
MENTARY AFFAIRS AND TOURISM 
be pleased to state: 

(a) whether it is a fact tbat Union 
Government have prepared Master Plan 
for the development of tourism in desert 
area of Rajasthan; 

(b) if so, whether a copy of the Ma,ter 
Plan will be laid on the Table of the 
House; and 

(c) the details regarding the program-
mes to be undertaken for the development 
of tourism in districts Jaisalmer. Jodhpur 
and Barmer during the Seventh Five Year 
Plan? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT): (a) to (c) There is 
no master plan as such. However, for 
development of tourism in the desert area 
the Department of Tourism sanctioned the 
folJowing schemes during the 6th Five 
Year Plan: 

Amount Sanotioned 
(Rs. in Jakhs) 

(i) Development of Gadisar Tank and Sun 
set point, JaisaJmer 3.78 

(ii) Expansion of MoomaJ Tourist Bungalow 
, Jaisalmer ' 

(iii) Construct jon of Cotta,ses at Sam Desert 
National Park 

(iv) Midway facilities at Pokaran 

(v) PloodliabtiDI of Mehrangarh Fort, Jodhpur 

10.50 

15.51 

9.74 

5.29 
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. 5353. SHRI A.J.V.B. MAHBSWARA 
I.AO : Win tho Minister of FINANCE be 
pleased to state : 

(8) whether it is a fact that the housing 
scheme of the Liio Insurance Corporation 
of India is being implemented in' cities and 
towns only and Dot in the rural areas; 

(b) whether there is a proposal to 
.. extend tho Life Insurance Corporation 
Housing Scheme to the rural areas also; 
:.and 

\(c) if not, the reasons therefor? 

THB MINISTER OF STATE IN THE 
~INISTRY OF FINANCE (SHRI 
.JANARDHANA POOJARY): (a) to (c) 
~LIC finances housing_ inter alia, in rural 
:areas by way of grant of loans to State 
. Governments, Apex Co-operative Housing 
Pinance Societies, etc., in the States. 
They have no Housing Scheme of their 
own in rural areas, as they have no in-
frastructure to provide this facility. 

Grant of housing loan to societies by 
State Bank of Blkaner and Jaipur 

5354. SHRI OAL CHANDER JAIN: 
Will the Min;ster of FINANCE be pleased 
to state: 

(a) whether natjo~alised banks like 
New Bank of India, Syndicate Bank, 
Oriental Bank, United Commercial Bank. 
Punjab National Bank, State -Bank of 
Hyderabad, State Bank of Patiala and 
Foreign Bank Qrindlays, sanction housing 
loan to their staff for construction of flats 
through any registered co .. operative group 
housing society in addition to the bank's 
$ociety which is registered on' the sarno 
pattern; 

(b) if so, the reasons why State Bank 
of Bikaner and Jaipur is denying this 
facility to its staff members who are not 
only members of their society with limited 
members but have also acquired momber .. 
'Ship of other $ocieti~s reaisterfti \lnder the 
,,.me ru~~s; . 

(e) whether Government propose ·to 
provide Joan facility on one commos 
policy for construction of fiats; and 

(d) if so, when? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : (a) 
to (d) Reserve Bank of India have advised 
that all banks have a Scheme of providini 
financial assistance to their" staff for acqui-
sition/construction of flats. Member. of 
the staff generally form Housing Coopera-
tive Societies which are registered under 
the Cooperative Societies Act. Banks 
also extend loan faciJities to individual 
staff members for acquirina fiats in any 
cooperative Housing Society formed by 
other individuals or group housing 
schemes. Banks generally make budgetary 
allocation every years for staff housing 
Joan and within this amount loans are 
disbursed tb eJigible members. 

Development of tourism in Keral. 

5355. SHRI SURESH KURUP 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) the names of the places in Keral. 
• • 'It which attract foreIgn tourists; 

(b) the amount spent by Union 
Government to develop tourism in Kerala 
in the Sixth Plan as compared to other 
States; and 

(c) the amount (0 be spent in the 
Seventh Five Year .PJan 1 

THE MINISTER OF PARLJAMfN· 
TARY AFFAIRS AND TOURJSM 
(SHRI H.K.L. BHAGAT): (a) Kerala 
as a whole attracts foreign tourists and 
the places particularly frequented by tbe 
foreign tourists are Trivandrum, KovaJam, 
Ponmudi, VarkaJa, QuiJon, Aranmula. 
Alleppey, Kottayam, Tbekkady, Kumara-
kotn, Cochin, Trichur, Cheruthuruthy, 
Kottakka1. Kozhikode, Kappad. Betal 
and Wynad. 

, 
(b) and (c) The Central Department 

of Tourism does not aJiocate funds State-
y.'i$e. 1t provid,s centra) assistance for 
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lo4ivuh~.t. projects. submitted by the State 
QQYerllmeou based on, tbe merits of sucb 
projects aDd availabillty of funds. An 
amount of Rs. 22.30 lakhs was spent for 
Kovalam Beach Resort during. the Sixth 

Five Year PJan. The roJlowinl: pto~ 
have already been sanctionod for imple-
mentation- during: the SO'VoIUh Five Year 
Plan: 

SancHoned amou~t 

1. Boating facilities at Quilon, Kumarakom, 
Co-chin and Thekkady . Rs. 50.78 1akhs . 

Z. Way-side amenities with accommedation at 
lCottaraka,ra, Alleppey, Palsbat, Canna. 
nore and Wynad at a cost of :Rs. 10.28 
lakhs for each place. Rs. SIAO lakhs 

3. Fairs & Festivals. 

Eifert. of MODVAT Sc-beme on cost of 
production 

S3~. SHRI INDRAJfT GUPTA : 
Will the Minister of FINANCE be pleused 
to state: 

(a) whether Government are of the 
opinion that the newly introduced MOD· 
V AT scheme would reduce the cost of 
pro4uction and also the end product would 
be cbeaper for the consumer; and 

(b) if so the steps being taken by 
Government to guarantee this '? 

THE MIN1STER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) = (a) and (b) 
V,nder the MODVAT schem:. the excise 
duty and the additionul duty of customs " 
paid on the inputs cov~rcd under the 
scheme will be available as the credit for 
payment of exci.se duty on the final 
products. It is expec,ted that introduction 
of MODV AT will decrease lhe cost of 
final products which are liable to excise 
duty through the availability of instant 
credit of the duties paid on the jnputs and 
consequential reduction of interest costs. 

Prices of final products would depend 
not only on the availability of credit of 
input duties under the M ODV AT scfleme 

. but on' severa) other factors including 
:>banges in rates of. duty market forces 
governing the demand and supply position. 
While it is expected that credit of input 
du~y s.hould lead to reduced cost of 
PC:OQuction, th~ Govcrnm~nt bas no 

Rs. 2.56 ., 

mechanism to g-uarantee that final pro~Ucts 
wi)] be available to consumers at reduced 
prices. specially as the rates of duties on 
the final prodUcts have been suitably 
adjusted to keep the M OOV AT soheme 
broadly revenue ·neutraL 

'~etiremt~nt age of bank officers 

5357. SHRI ZAINUL BASHER : 
WiJl the Minister of FIN ANCE be pleased 
to state :. 

(a) whether it is a fact that the 
Governor of Reserve Bank of India has 
recommended to Government that the 
retirement age of the officers of the bank 
~hould be ~xed at 60 years so as to bring 
Jt at par with the retirement age of other 
employt'es of the ba'nk; 

(b) whether Government are aware 
that further deJay in taking a decision in 
the matter \\ III result in causing avoidable-
hardship to hundreds of officers, who will' 
have to retire at the age of 58 years; a'nd . 

(c) if so, when a decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE IN' T'HE' 
MINISTR Y OF FINANCE (SHRI JANA-
ROHANA POOJARY) ,: (a) to (c) T'he 
propo~al of Reserve Bank of India for 
raising the age of retirement of its officers 
to 60 years has been considered by tbe 
Government in the past and the' same hal 
not been found acceptable, 
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5358. SHRI P.A. ANTONY: Will 
the Minister of FINANCE be pleased to 

",I I 

state: 

(a) whether Government are proposing 
to 1~y down, ,a long-,erm po1i((y on ,~Qe 
Aqmjt1!~~erPS1, p~jce~; 

(b) if so, whether such 'policy will 
cover all administered commodities' or 
~~19cte~ cC?f1l:ll1o~iti~s; and 

(c) whether such policy would result 
in generaJguidelines fot price fixation of 
all manufactured items ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJAR Y): (a) to (c) The 
Govt. is working on a policy paper on 
administered prices which will outline the 
approach and poJicy on revision ill 
administered prices,. 

~eJl~o~t of Depart,ment of Personnel and 
Acimi,oistrativc Reforms on DGS & D 

5359. SHRI D.B. PATIL: Will the 
Minister of COMM ERCE be p~eased to 
state: 

(a) whether Department of Personnel 

and Administrative Reforms has submitted 
tpe report of study' on inspection prO~dUt.' 
in Directorate General of' Supplie~ and 
Disposals; 

(b) if so, when this report was sub-
mitted; 

(c) whether a Committee has been set 
up to examine the report and take decisions 
on the recommendations; 

(d) if so, when this Committee was set 
up; and 

(e) the details of the recommendation. 
which were accepled and those rejected by 
the Committee? 

THE MINISTER OF 
(SHRI VISHWANATH 
SINGH) : (a) Yes, Sir. 

(b) In July, 198·t 

(c) Yes, Sir. 

(d) 'On 17.7.1934. 

FINANCE' 
PRATAP 

(c) The DP&ARs made 26 recommen-
dations. The Government decisions thereon 
are indicated in the Statement given 
below. 

Statement 
___ ,_ ... _ .... _______ --~-M ... ----... ---..-..... '-~.....-·-----~'~r'~~-"---.-~ ..... _-.... ""'._ .. _-.. -_ 

Recommendations 

(i) Re-distribution of work in the 
Sections of HQrs. 

(H.) Technical particulars to be kept 
in Inspection files. 

(iii) Level jumping in vetting of 
indents. 

(Iv) Cut down reference to IO,dentors. 

(v) Indents from technical depart-
,.~~mts.l\~e.d opt be veuod. 

~ 1:'!.' I ,'" ,'; , • , i l ' 

Decisions 

Accepted 

Accept~d 

Accepted with modification that indent 
with unit value above Rs. 5 lakbs will 
be initiated by DOL However, level of 
disposal for indents wi11 be ma~i,mum at 
two levels. 

Accepted 

Accepted, but the respongibitity for 
CQrrc~tness of indent specj~cations res-
ting with IodcQ,ting departments and Dot 
DOs&D. 
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Recommendations 

(vi) Format prescribe~ for annual 
inspection. 

(vii) Numbers of returns and reports 
from Circles, revised and 
reduced. 

(viii) Data base in HQts. 

(ix) Filing system be streamlined. 

(x) Proaramme of training 

(xi) Training for ministerial staff. 

(xii) Combining Inspection Wing of 
nOS&D with Regional Labora-
tories of the National Test 
House. 

(xiii) Administrative powers to be 
, Siven to Addl. DO (Inspn.) 

(xiv) To accept self-certification 
(a) of lSI Licencees. 

(b) More items to be covered 
under warrant/guarantee 

(xv) Exemption from inspection of 
products of Govt. Undertakings. 

(xvi) Laying down uniform inspection 
proceedure. 

(xvii) Sample for test to be codified 
and handled by Inspection 
staff. 

(xviii) NTH should not charge inspec-
tion fee from I nspection Wing. 

(xix) Testing charges to be recovered 
from supplier when samples fail. 

(xx) Unirorm guidelines for price 
reduction. 

(xxi) Powers of Director of Inspec-
tion to accept stores with minor 
d.vfatioa. 

Decision. 
Acoepted 

Accepted 

Accepted with direction tbat MIS Dte. 
will assist Inspection Wina ror collcctinl; 
information. 

Accepted. 

Accepted with directions that Director' 
Training, DGS&D,' shaH look after the 
training requirements of I/Wina. 

Accepted. 

Under consideration. 

Accepted. 

Accepted with modification to introduce 
it in cases where in the Jast 3 years rejec-
tions have been Jess than 0.5%. Initially 
25 items have been identified for 
implementation. 

Accepted and some items are being identi-
fied and circulated. 

Accepted, with the modifi~ation that this 
wilJ apply where rejection has been Ies, 
0.5% during the last 3 years. 

Accepted. 

Handling of the sample and its despatch 
to the t~sting laboratory will be by the 
Inspection staff; codification of the sample 
was not found feasible. 

Accepted. 

Accepted. 

Accepted. 

Accepted with modifilation that powers 
for specific: prici Tlductie. Ina, Bot b. 
401_._tld. 



Recommendations 

(Xlii) Improvement in inspection 
seals. 

(xxiv) Introducing Officer oriented sys-
tem of working. 

(xxiv) Manning of CircJes with various 
discipJines of engineering and 
technology 

(xxv) Review of workload in fieJd 
offices. 

(xx-vi) Record management in Circles. 

Export. of marine products (rom ports or 
Saurashtra 

5360. SHRI RANJIT SINGH GAB .. 
KWAD: Will the Minister of COM· 
MERCE be pleased to state: 

(a) the export of marine products 
from the ports of Saurashtra during 1985 ; 

(b) the value of marine products exp· 
ported; and 

(c) the perc~ntage of export from 
Saurashtra ports as compared to total 
marine products exports during the year 
1985 ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) and 
(b) Export of Marine Products from the 
ports of Saurashtra during 1985 was 5763 
tonnes valued at R •. 23.21 crores. 

(c) This export from ports of Saura-
shtra con.titute 7.15%, quantity .. wise and 
6.18%, value-wise, of the total marine 
products export during the year 1985. 

Procarement 01 "heat j n 1986 

5361. SHRI SUBHASH Y ADA V : 
Will the Minister of FOOD AND CI VIL 
SUPPLIES be pleas~d to state : 

(a) whether Government have set up 
a taraet for procurement of wheat in 1986 
and if so, the details thereof; 

(b) whether Government have also 
•• ked tb. wh.at ,rowina States to take 

Decisions 

Accepted. 

Under consideration. 

Accepted. 

Accepted. 

Accepted. 

maximum advantage of the expected bum .. 
per crop; 

(c) the estimated quantity of wheat 
Hkely to be procured during the cominl 
season 1986 ; and 

(d) whether problems of storaae facil-
ities have also been considered and if so, 
the details thereof? 

THE MINISTER OF STATE IN THf! 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MIN· 
ISTRY OF FOOD AND CIVIL SUP. 
PLIES (SHRI A.K. PANJA) : (a) and (b) 
No, Sir. 

(c) In the year 198' the total 
wheat procurement amounted to one cror. 
three Jakh (orty thousand tonnes. However, 
for 1986 no estimate can be given because 
the quantity likely to be procured will 
depend on the size of the crop, the ruliq 
market prices and the quantity of grain or 
specified quality offered for sale by farmers. 
to the public procuring aaencies at the 
appointed purchase centres. 

(d) Foodgrain stocks are held in the 
covered storage capacity available with the 
Food Corporation of India and the State 
agencies; as well as under cover and-
plinth (CAP) storage. Adequate precau-
tions are taken to protect these stocks 
against deterioration and Josles. 

The storage capacity would also be 
augmented through tbe followfDI ste,s : 

(i) Durin, 1985-8o, the Food Corpor. 
adon or India and other qoaciCl 
ar't to.ethcr, expected t. ,r"'t 



covered storale capacity" for 16.95 
lalib" forirics""or"rQOQ8i:~j~s";" " 

(ii) The Food , Corporation of India 
is hiring additi'ona 1 covered 
st9rage capacity ; 

(iii) The Food Corporation of India 
proposes to act covered storage 
capacity constructed through pri. 
vate parties to be taken on hire 
by the FCI on guaranteed occup-
ation ? 

(iv) More efficient use of the availabie 
storage capacity is being made by 
increasing the stack h,eight ; and 

(v) FCI plans to have add1tional CAP 
storage capacity· to' the tune of 
about 17 (seventeen) Jakh tonnes 
to meet the shortfall in the cov-
ered storage capacity. 

I ,'" , ' , 

Private industries borrowings from public 
insti_tutlons 

,S3~2. DR. G. VIJAYA RAMA 
RAO: 
SHRIMATI D. K. BHAN-
:DARI: 

Win the Minister of FINANCE be 
.• e~,eased to, state: 

,(a) ,whether it IS a fact. that many of 
,.:,~~C1 ,Rriy~.t., Il1du~lrialists are rl,lnn;ng their 
~us~~c;~.ses I including sick units on large 

;'~~':l!!~'Y~~8s.r~0In funds of public institu-
,,' ti,ops ; ~pd 

(b) whether the former Governor of 
Reserve' Bank of India has suggested a 
severe credit squeeze on Industrial Houses 

,'; Jur~i~1 ~'sick" in order to curb conspi. 
"Su,~~~ ~O~s\l[nption by these Houses runn-

o • ~!I& ~n pubJic money 1 

.,1;HJ?J~fI~ST~R QF STATE IN THE 
:~l~~~Tl\Y q~ FINANCE (.$aR~ IAN. 
ARDHA~A ,POPI~R Y) : (a) and (b) 
Ballks and financial institutions have laid 

,'down. norms regarding' elig.ibilitY for avail-
,iDI···:ftnancJal tSsiStabcc by 'industrial units. 
The ~rodit .proposals . ,received by banks 

" .ad' flaanciar '\bstitutiohs' 'trom ~rivate 
,,·'tDdus'triilisti ato .~P~~l~od by tbom in 

" ~ , , ' • \ ~ t ~ ~ ; 

accordance with, the estab1'fshed norms.' 
Re~erve Bank of In,dhl has !"'d 40WlS 
~'p~~~n1eters . with re.~lra 'tb' ,rch:<;lffi.,tiOD 
of sick industria.l units. B.~k~ caJ'l pro-
,vi,~e t:eHc;f$ .aQd", con~08siOJls !wJt~in ~:~'.bose 
par.ameters to the" sipk \Jwts which are 
considered potentially viable. 

, , ,I, ,'~.,,". " ~ ! "., I , ,"" 

Acc,m,u~atlon ollo"'4a"~,I,.s .• tocka In 
Punjab aod. J{aryaD8 

5363. SaRI M.S. ,GILL: ,Will tho 
Minister of' FOOD AND CIVIL SUPp· 
LIES be pleased to state : 

(a) whether more than one crore 
tonnes of stocks of foodgrains have acCum-
ulated in Punjab att": ,H,aryana and more 
than 20 Jakh tonnes out of it is lying in 
open and is rotting ; , 

(b) wheth,er it is a fact t~at railways 
cannot move more than 70 lakh tonnes of 
foodgrains in one year; 

(c) if so, the steps taken by Govern-
ment to remove the remaining stock to 
consuming areas ; 

(d) whether it is a ~'act that· 55 Jakh 
tonnes of foodgrains purchased in 1985 by 
the State organisation of Punjab on 'behalf 
01' Food Corporation of India are still 
lying with State organisation; and 

(e) jf so, the steps taken to relieve 
.~.he State organisation '! 

THE MINISfER OF STATE IN 
THE MINISTRY OF PLA,NNl~G 
AND MINISTER OF STATE 
l.N THB ~,'~f'IlISJR Y OF \ fOOD 
AND CI VIL S~PPLIES. (~.ij~1 ,t\.K. 

, P.~NJ A): (a) The total stocks of foqd. 
grains belopg,ng to ,the FeI and o.thec 
agencies in Punjab and Haryana ~re ab~ut 
117 lakh tonnes, out of whi~h about 39 
lakh tonnes is under CAP storage. The 
s~ocks are, ~ein~ pr~served pro,perly • 

(b) Du~i~g . 11 rppnths of. l~$~6t 
upto February, 1986, 'a' quantity of 9'flakb 
tonnes bas, been moved ovt, from .Punjab 'and Hary~:ri~; :,'. ' .. ~ I", " .\, ,! 1 

~ , .".' 

(c) The· remaining stocks arc also 
being m.oved out to ~~e co~sumin. centres 
as and' whon' toqtiirOd by' ralFas .. \Veu a, 
'b)' toad. I. ~ ".' ',.; .,t~· " " . ~ f\( 'f' 



, ' , ""1' '" ~lh"it~~._;'\~ 
, , 

," r ,;. ,~~,~,! " " " 
'" ,(4) .,Ju. "19SS .. S§" ",' 'tile State, Iscncies 

in rilqja.:b PfOcq~d, ',about 44, Jakh .loones 
of wb!at. ' ,bul: of which about. 321akb 
tonnes is' slill with them. ' 

(e) 'Muvett"e:nt ot' stocks' fron,. Punjab' 
and Haryana is being maximised in close 
coordination with the railways. The load-
ing has, significantly, been stepped up 
during tbe pa'st one year. Foodgrains are 
also being moved by road to the neigh-
bouring States. 

Vacancies or Executive Director. 
in baoks 

5364~ PROF. NtR'MALA KUMARI' 
SHAKT A W AT: Will the ,Minister of 
FINANCE be pleased to state: 

(a) whether it is fact that some banks 
are functioning without the Executi've 
Directo'rs; 

. 
(b) jf so, the reasons therefor; 

(c) the names of such ban ks; and 

(~) when these posts are likely to be 
fi lied in 'l 

THE MINJSTER OF STAtE IN 
THE'MINISTRY OF FINANCE (SHRI 
JANARDHANA P'OOJARY) ': (a) to (d) 
At present five o~ tbe twenty nationaHsed 
b~nks, viz PunJab National Bank. New 
Be'nk of lndfa. Vijaya Bank, Corporation 
Bank and Punjab and Sind Bank. do not 

~iifu~' of "the' 
subsidiary. 

D'at~ 'from w'hich 
post lying vacant 

NTC '(Anhra 25.12.1985 
Pra\i~sh) Indore. 

NTC' (Uttar 29: 1l.19gS 

Pre<iesh). 
Kanpur .. 

NTC (Maharashtra 1.3.1986 
North) Bombay. ' 

h~ Exe~u~i~e Dir~ctors. rbo ••. P~ ••• ' 
bav~ remamed vacant due to factors wbich.· 
vary ,from ba·nk t9 b~nk. Th~ qu~~,tlO~~' .. 9' '" 
~~Jec!ing suitable persons for thoac PQ.tl ' 
IS belng kept under continual review. 

N.T.C. Mills functIoning without 
Chairman-cum-MangiDI Direttor 

,536S~ PROF. RAM~~ISHNA MORE: 
Will the M~nister of TEXTILES be pleased 
to state: 

(a) the number of NTC Mil1s presently 
functioning without Chairman-cum.Mana-
jog Director stating the period for which 
these posts have been lying vacant and 
the reasons therefor: 

tb) to what extent the smooth function-
ing of three miUs has been' h4rrtpett(f i in 
the absence of the Chairman-cum-Manag-
ing Directors stating ~~e losses suffered by 
these mills '0 uring 1985 as compareeI' to ,,, 
the losses suffered' during the year 1984; 
!nd ' . 

(c) the measures taken by Government 
to filJ up these lOp level positions' in th~ "1 

NTC f\1ilIs ? 

THE'MINIS'fER OF STATE OF 
THE MINISTRY OF TEXTILES (SI4Rt' 
KHURSH1D ALA~t KHAN)': (a) At' 
present, three subsidiaries or National 
Textile Corporation are functtoniria' with-
uut Cbairmati .. cum-Managing DJrectot'~ 

Details are given below :-

Remarks 

--_._---'. 
CMD of the $ubsidiary proceel2ed on leave 
with effect from 1.10'1985 preparatory to 
completion of his tenure· on 24.12.1915 

CMD of the subsidiary resigned 00' 

13.9.1985. His resignation was accepted 
with effect from 28.11.1985 (AN). 

The term of CMO expired' on 28:2.16 '. 
on his' at't:aining the age of supetaPa\rid~t· 

{ion. 
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(b) Th. fUDctioning of these three subsidiary corporat~on has by and .Jarp 'Dot been 
laampercd as the functions of tho CMDs b\vo beeo performed by respoctivo Commit'" 
of Management. A' Statement showing tho profit/foss position of the throe subsidiarle., 
r.f.rrod to above, for the years 1984·85 and 1985.&6 (A·pril to De~mb.r, 1'85) i. aiven 
".low. 

(c) Action has been initiated to select suitable candidates for ftlJina up the vacaDt 
pests. 

Statement 

Profit/Loss position of NTC (M.P) Ltd., NTC(U.P) Ltd. and NrC (M.N.) 
Ltd .• 'or the years 1984-85 and 1985·86 April to December, (1915) 

(Rs. in crores) 

1."5-36 
1984·85 (April to Dec. CiS) ._--,-----_ .• Name of the Subsidiary 

NTC(MP) Limited -17.35 -6.24 

NTC (UP) Limited 

NTC(MN) Limited 

Import Licen ce To Mis. Mohan 
Machines Ltd. 

5366. SHRI ANANDA PATHAK 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that MIs. Mohan 
Machines Ltd. is licensed to manufacture 
machinery for making aerated waters: 

(b) if so, the basis on which an import 
licence to import a mchines to make aera-
ted water was issued to Mis. Mohan 
Machine Ltd. on 10th Navember, 1984; 

(c) whether there is any complaint that 
ever-invoicing has tal<en pJace~ 

(d) whether Government have checked 
the price at which this machine has been 
imported against similClf machine; and 

(e) the act jon proposed to be taken in 
this regard 7 

THE MINISTER OF FINANCE 
.(SHRI VISHWANATH PRATAP 
SINGH: (a) and (b) Mis Mohan Machi .. 
nes Ltd., New Delhi had submitted an 
application for issues of import licence 
for machinery stated to have been destroy .. 
ed/dam'Dled during the riots in Delhi in 

-17.6:4 -10.20 

-23.74 -11.66 

early November 1984. The same was exa-
mined and cleared by the Ministry of 
Industry in consultation with the techni-
cal authorifies concerned in accordance 
with the policy adopted for quick rehabilit .. 
ation of such units. Accordingly an import 
licence N. P/CC/2096978 dated 10.11. 
1984 for a cif value of 65 lakhs was issued 
to the unit for import of 1 No. Automa-
tic Bottle filling and crowning assembly 
Cap 320 Bottle Per Minute and 1 No. 
intermis carbonating and mixing plants 
fOf non-alcoholic beverages and spare 
parts. 

. (c) to (e) The import licence was 
iSl)ued to the firm on the basis of value, 
country of import, description of goods, 
and details of documents furnished in sup-
port of their machineries damaged ete,-
duly certified by the chartered engineerl 
insurance company and affidavit furnished 
by the firm. 

Five star hotels in Delhi cOhstructed 
ror Aslad 

5367. SYED SHAHABUDDIN: 
Will the Minister of PARLIAMENTARY 

. AFFAIRS AND 10URISM to pleased to 
state : 

(a) the present operational status or 
the f\ve-star botels in D,Jbi which w,ro 



I,'" , • " .' 

1.J "' ,'Wrlt1. A .. '" CHAlTaA ,14. 1908 ('II4KAJ 

lIaetioDe4 oriainally in connection with 
~bl,A,ia~t;, .. \,,' ' .. """ "I 

(~)~"" the Dumber of beds and tbe area 
or commercial sboppiut' spa.:o in 08'fb 
~.o~ an4\ , ' ",,~ 

I ,,;~, (c) , ; the maximum and minimnm room 
cbarps in each of these, ho~les a, on 1 
Janti"'rY, 1986'1" ,. , ',,' 

'\'~"'~"P ~" .'." >,' " ", " , 

""Tl!lE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND TOURISM 

i, 

,(SHltI H.K.L. BHAGAT)! (a) Of the 10 
hotel projects (includiD, one expaDsioD) 
Pl1ctioned for the Asia, (; have beeft 
commissioned runy and 'one partially; The 
r~ai~~~ .three a~e yet to ~e c,~~pleted. 

(b) and (c) The number of bed •• 
area of commercial sbopping space, and 
the tariff approved by tbe Department or 
Tourism fQr single an4 doubt, rooms ror 
ea~~ of ~be 'functi~ning hotels are ',iven in 
the statement given ~Jow. 

, ' I, r' 

Statement 
---_._--_ 

Name of the hotel No. of 
, beds 

Area of ' 
Commercial 
Shop'pin,g 
space 

Tariff in Rupees 
Single' Ale boUbie Ale 
Room Roo,m 

1. Hyatt Regency 813 1260 .~.mts. 700 100 
(Approx.) 

2. Sofital Surya 241 1036 sq. mts. 600 700 

3. Siddharth Conti· . 294 3000 sq ft. 800 9Of) 

nental 

4. Taj 'Palace 793 5114 sq. ft. 880 990 

5. Maurya Towers 340 7176 sq. ft. 880 ' 990 

,. Samrat 528 5208.1 sq. ft. 72S Bl5 

7. The Centaur 592 303,8 sq. mts. 580 660 

Purchase of cotton by COttOD Corporation 
of ladia ia Guntur and Prakasam dis-

hlet. hi ABdhra. Prad,elh 

5368. SHRI C:· SAMBU:' WilJ the 
Mini~ter of. TpXTILES ,be pleased to 
staf~;. ; 

(a) whether Government are aware 
that due to drought and cyclonic whether 
~"~Jl.~iti~ns prev~.iHpg in And~ra Pradesh, 
t~(;,"~9~tPP ;rai~ed, ',~urins .• 985-,86 was of 
slightly sub-standard quality; 

,,' (b): whether taking this as pretext, 
the Cotton CO[Pora,tjon of India is not 
wlJliJlj to. purc,bas~ the cotton from cotton 
,j. ""'~ .\ y". ' ~". ~ ~ I 

,~owers; and , . . 
" \ '.' ,/":,)0, ~ i 0. ' 

" (c)':· if $0, the action taken by Gov-
ernment if a~y, to direct ~he, Cotton Cor-

',PotatiOll' or ludia , 'to, purc".c the," cotton 
: "",I " ,,~ ," , ' ", "~ ,. " .... "t '!' ' , ., ,. " " 

produced during 1985 .. 86 in Guntur and 
Prakasam districts of Andhra Pradesh? 

THE MINISTER OF STATE OF 
THE MINISTRY OF 'TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, Sir. 
A sizeable quantity of cotton . produced 
during 1985-86 in Andhra Pradesh is found 
to be considerably of substandard quality. 

(b) The Cotton Corporation of India 
has purcbased nearly 30.0 lakh bales of 
fair average quality kapas or lli.btJy be-
low standard during the current cotton 
year so far in Andhra Pradesh. ' 

(c) Does not arise. 
RemittaDce 0 f fo~elgn eschaa.e " 
peopl~ from Keral. ",rid ...... ,. ... 
5369.' . SH'RI VAJCK01\{puitJSHO. 

THA~AN : Will the ~it,l~st~t, qf FIN. 
AliCE be pl,ased' to state: ' , 
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(a) the yearly forcian exehanae earn-
iog through Indians working abroad; and 

(b) ·tbe amount of foreign excbanje 
.earned through the people from Kerala 
working abroad? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI JAN· 
ARDHANA POOJARY) : (a) No precise 
information about remittances received 
exc)usive]y from Indian working abroad is 
available since details of remittances of 
Rs.I0)OOO/-and be10w are not requirt~d 
to be reported to the RBI by the auth-
orised dealers under the current rules. 
However, private transfer receipts whlcb 
inter-alia, include remittances received 
from non-residents of Indian nationality 
tecorded in the balance of payments statis-
tics during the three years ending 1983·84 
slatest avaiJable) are as follows: 
-----------_ ..• _-

Year Aillount (Rs. Crores) 
____ w •• __ ~ ... _~ .... ___ - - ______ ... ~ ......... _ ••• - - ___ "' .... ~_-~ 

1981·82 

19R2 .. 33 

1~83-84 

_------_ ....... _----_ ...... _,._--

(b) Does not arise. 

2082.8 

24307 

2648.7 

Expansion of tea garden lands to meet 
growing demand for tea 

5370. SHRI PIYlJS TIRAKY : Will 
the Minister of COMMERCE be pJeased to 
state : 

(a) whether it is a fact that the d em and 
of tea for the domestic market as well as 
for export is growing steadily; 

(b) if so, ,the steps ta ken to meet the 
demands; 

(c) whether Government propose to 
acquire more 'land for the plantation of tea; 

(d) whether it is a fact that the sur-
plus labour force in tea ~ardens has be .. 
come a menace and immediate expansion 
of tea gardens has become imperative to 
absorb the surplus labour force; and 

(~) w)lether it is prpP9sed to return 

the toa 8arden lands taken .over by the 
Government under the land ceilio. leliaJ.-
tion, for plantation of tea? 

THE MINISTER OF FINAN<':;E 
(SHRI VISHWANATH PRATAP SINGH): 
(a) and (b) Domestic demand as well as 
demand of tea in importing countries bas 
shown an increase. Steps have been taken 
to increase both the productivity as well as 
area under tea. Tea Board operates~ 

a number of schemes for increasing pro-
duction and for assisting exports. Land. 
for tea production is held by tea companies/ 
growers from the respective State Govern .. 
ments. 

(c) Government of India is in touch 
with ·the respective State Governments re-
garding allocation of additional land for 
tea. 

(d) Tea Board has 110 such informa-
tion. 

(e) The subject concerns the States 
and Cenlral Government has no informa. 
tion in this regard. 

Compensatory Allowance to rentra' go~ern· 
me-nt employees working in Chandlgarh 

5371. SHRI P. R. KUMARAMANG .. 
ALAM): Will the Minister of FINANCE 
pleased to state: 

(a) whether Central Government 
staff at Chandigarh was getting 5 per cent 
pay as Special Compensatory Allowance 
which has since been reduced to a paltry 
sum of Rs TO per month causing hardship 
in times of :. i~)l cos.t of living in Chandi .. 
garh; and 

(b) if so, whether this would in all 
fairness be restor"d at the earliest? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA-
:RDHANA POOJARY): (a) and (b) In 
accordance with the Award of the Board ot" 
Arbitration, Central Governmtnt Group 
'e' and 'D' employees at Chandisarh were 
liven Special CQmpensa.to,ry .Allowa .. 
nee S% of pay with .effect from 1.6.1973 on 
the condition that it sbaU continue till sucb 
time as the PUllj~b Governmopt c9ntjaued 



to pay Ch~Dd'iprh Compensatory Allowan. 
ce ,to' its staff at Chandiaarb or tiU the city. 
of Chand-ilarb qualifies for grant' of C.C.A. 
On tho basis of population figur.es of 1911 
CensDs Chandi,arh qualified for classifica· 
tion as a 'B_2' class city, for payment of 
C.C.A. to Central Government employ-
ees posted tbore with effect from 1. 8. 1912. 
Accordingly wHb the grant of C.C.A. to 
Central Government employe;:s at -Chandi-
,arh. the concession of Special Compensa-
tory Allowance earlier admissible to the 
employees stood withdrawn and tho ques-
tion of its restoration does not arise. 

Indian tea Bodin" way to Pa,klltau 

5372. SHRI PIYUS TIRAKY: Win 
the Minister of COMMERCE be pleased 
to state: 

(a) whether it is a fact that substanial 
quantity of Indian tea is finding its way 
across the border throuah Punjab and 
Rajasthan every year; 

(b) whether the Indo-Pak trade pact 
will provide an answer to the alleged smug-
gling of tea across the border; 

(c) whether it is also a fact that Paki-
stan is importing low quality tea from 
China and Argentina; 

(d) if so, the reasons why South 
India tea of common and medium varieties 
is not being encouraged to compete effecti.: .. 
vely with the Chinese and the Argentinian 
tea; 

(e) whether Government propose to 
cntcr into tea nlarket in Pakistan with 
right earnestness; and 

(f) if so, the step taken or proposed to 
be taken in this regard ? 

THE ' MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP SINGH): 
<a> Reports received by the Government 
do not indicate large scaJe smuggling of tea 
from India to Pakistan. 

(b) Does not arise. 

(c) Pakistan imports tea from a 
number of couotries including Sri Laoka,· 
ChiDa, Ar,cntina, Kenya aDd allo India. 

Written Answer. 166 

The unit prices of tea imported from China 
and Arlcntina are ,eneraJIy the lowest II 
comp'ared to the unit ,import prices from 
other c cun tries. 

(d) There are no restrictions on export 
'of South Indian teas to Pakistan. 

·(e) Yes, Sir. 

(f) The trade agreement between 
India and Pakistan is intended to prOJnote 
inter-alia exports of tea from India to that 
country. 

locre.le iu investment in joint venture i. 
Indonesia 

5373. SHRI JAGANNATH PATT-
NAIK : Will the Minister of COMMERCE 
be pleased io state: 

(a) whether it is a fact that India has 
agreed to increase its investment in joint 
venture in Indonesia and enter into closer 
co operation in the field of small scale 
industries and technical training in that 
country; and 

(b) jf so, the details regarding the 
representatives who participated in the 
deal and discussions alongwith " the decisi-
ons taken thereon 'I 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
The posssbdities of participation by Indian 
parties in more joint ventures in Indonesia 
and cooperation in the tieJd of small scale 
industries and technical trainilig wero dis .. 
cussed during the official trade talks in 
February, 1986. 

(b) The details of the Government of 
India representatives who participated in 
the India-Indonesia bilateral taJks on 
trade and economic matters held in Jakarta 
on 17-18th February. 1986 are given in the 
statement given below. The foUowina 
decisions were taken on the said issues : •• 

The statement is given below : 

(1) As a measure of cooperatiOD 
among the developing countries, 
India would promote joint ven-
tures in Indonesia, in new invest. 
ment areas )ike machine tools aDd 
accessories. hand tools, foraio,., 
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foundries, 'heavy' ~lectric~i': mac hi .. 
nery~ pumps' an'd" compressors, 
chemicals, paper pu1p, sugar pro-
duction, fish processing etc. This 
list would be reviewed after the 
publication of "Priority List for 
Investment for 1986"by Indonesia. 

(2) Both ,the sides would make efforts 
to implement the Protocol signed 
in Jakarta on 14th March, 1981 
between the Director General of 
Small Industries in Indonesia and 

'I', 

the Natio~a\ Small I~'au~ilries tt!'cir_ 
'potation (NstC)' of India: ;' NSrC 
would be avai1abJe 'for rend'ering 
cooperation tQ' the concerned 

, Indonesian Or,aitisat"ioris to d~ve .. 
lop infrastructure, net~ssary , tor 
alowt'h of small-scale industries in 
Indonesia. 

(3) Ten fellowships ad Technical 
Cooperation basis wouJd be offer-
ed to each other in the year 1986· 
&1. 

Statement 

1. 

2. 

3. 

4. 

s. 

Shri Prem Kumar, 
Commerce Secretary to 
the Government of India. 

Shri Vinod C. Khanna, 
Ambassador of India 

Shli J{. Sharma, 
Joint Secretary, 
MinistJY of External Affairs 

Shri Ravi Sawhney, 
Joint Secretary, 
Ministry of Commerce 

Shri Raji v Bhatia. 
Counsellor, 
Embassy of India, 
Jakarta 

6. Shri P. K. Shunglu, 

7. 

Executive Director, 
State Tradib~ Corporation 
of India (SIC) 

Shri P. K. Shastri, 
Sr. General Manager (Non .. 
Ferrous Metals), Minerals and 
Metals Trading Corporation 
of India, (MMTC) 

I. Shri K. K. Ralhan, 
Regional Manager, 

Note' : 

Bngg. Export Promotion 
Council, Jakarta (EEPC) 

Leader 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

In addition the following were present in Jakarta durin. the talks : 

1. ~hri c. S. Vitta1 Rao, 
General Manager, 
Rail India Technical and ~conomlc 
Services Ltd. (RIT.ES) 
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2. Shri K. K. BaIsasubram anian, 
Bharat Heavy Electrical. Ltd J 

(BHEL) 

3, Sbri C. R. Nagendaran, 
E;w::ecutive Director, 
Hindustan Machine Tool Ltd (HMT) 

4. Shri Anoop Singh, 
Deputy Regional Manager, 
STe, Singapore. 

--------------.----~-------------------.. - ----
Processing of eoe my proprrty claims by 

Office of Custod ian of En emy Property 

5374. DR. B. L. SHAILESH: Will 
the Minister of COMMERCE be pJeased to 
state: 

(a) amount disbursed by the office of 
the Custodian of Enemy Property in Cal. 
cutta so far in settlement of claims; 

(b) what check, if any, is exercised over 
the verification of records furnished by the 
claimants; 

(c) whether any Ru1e::s or Manual 
have bl!en Jaid down fr:,r this purpose, if so, 
the details thereof and if not the reasons 
thererore; 

(d) whether, in the absence of a 
set of rules and since documents may not 
always be verifiable, it has been easy for 
corrupt elements 10 flourish; 

(e) the number of cases pending be-
fore the Custodians om~e and the amuunt 
involved therein; and 

(f) what check, if any is exercised by 
the Bombay based Custodian 9 S oHice be-
fore such claims are disbursed? 

THE MINISTER OF FlNANCE 
(SHRI VISHWANATH PRATAP SINGH): 
(a) Upto February, 1986, an amount of 
Rs. 58.32 crores have been dJsbursed. 

(b) to (d) G1Jidelines have been issued 
in terms of which documents of original 
nature like purchase, khatians and income 
.tax assessment orders should be the basis 
for verfication.Claims are verified by panels 
chaired by an officer on Special Duty and 
consisting of retired Judges/revenue/survey 
officers of West Bengal. 

( e) 14603 claims cases remain to be 
processed. It is not possible to indicate 
the amount involved in pending case •. 

(f) Bin form. indemnity bond and 
affidavit are taken from the claimants be-
fore disbursal of money. 

l\fisuse of duty drawback facUlty 
5375. Dr. B. L. SHAILESH : Will the 

Minister of FINANCE be pleased to state: 

(a) whether the export items produc-
ed largely in the decentralised sector are 
claiming the maximum share of duty draw-
back; 

(b) if so, which are these items; 
(c) the steps taken or being taken to 

prevent misuse of the duty drawback faci-
lity 1 

THE MINISTER OF STATE IN THE 
f\lINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
Statistics of drawback payment arc not 
maintained separately sector-wise. Hence, 
no information is available about the 
share of duty drawback claimed by the 
decentralised seClor. However, some of 
the products which arc hugely produced in 
this sector are covered under the duty 
drawback scheme viz; finished leather and 
leather articles, footwear, shawls knitwears 
rcadymadc garments, Brass articles and 
EPNS ware. Aggarbatties and Dhoops etc. 

(c) The goods under claim of duty 
drawback are invariably examined by Cus-
toms officers before shipment and where 
necessary representative samples are tested 
to verify the declaration of the exporter 
and determine classification or the export 
product in the Drawback ScbeduJc. This 
ensures a proper check and prevents possi-
bJe attempts for misuse of the duty draw. 
back facHity. 
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Proposal to ban esport of cottOD 

5376. SHRI C. SAMBU: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether it is a fact that the mem-
bers of Cotton Advisory Board are pressina 
Government to ban the export of cotton 
and permit the import of synthetic fibres by 
deflating production figure,; and 

(b) if so, the present policy of Govern-
m,ent regarding export of cotton during 
1986~87 ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) No, Sir. 

(b) the Government of India releases 
for export such varieties/quantities of cot-
ton as arc considered surplus to the require-
ments of the domestic textile industry. The 
d.emand and supply position of cotton in 
the country and the prices of cotton are 
.re"iewed by the Government from time to 
time aDd appropriate decisio.DS are taken 
with regard to export of cotton. 

Proposal for estahlishment of tourist hotels 
,alw eGastal belt of Andhra Pradesh 

5377. SHRI C. SAMBU: Will the 
Minister or PARLIAMENTARY AFFAIRS 
AND TOURISM be pleased to state: 

(a) whether Union Government pro .. 
pose to establish tourist hotels along tbe 
coastal belt of A ndhra Pradesh; 

(b) whether Government also propose 
to eatabJish beach resorts along the coastal 
belt of Andhra Pradesh; 

(c) whether there is also a proposal 
to develop Vadarevu in Prak-aum district 
as a beach resort; and 

(d) if so. the details thereof? 

THE MINISTER FOR PARLIAMEN. 
TARY AFFAIR.S AND TOU.RISM (SHltI 
H.K.L. BHAOAT) : (I) No such proposal 
is under consideration of Union Govern-
ment. 

(b) The Department of Tourism has 
tanctioned Rs. 20.80 lakhs to the Oover~ .. 

ment of A1:ldbr3 Pr"desh fQI the coas~uc. 
don of 12 beach tottaees at Rishikonde. 
Out of this, a sum of Rs. S.OO lakbs has 
already been released as advance. 

(c) No, Sir. 

(d) Does not arise. 

Fi Daacial assist.lce to Hsodieraft 
Centre at Sarjekot, Maharashtr. 

5378. PROF. MADHU DANDAVATE: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) whether it is a fact that the finan-
cial assistance given to the Handicraft 
Centre at Sarjekot in Malvan Taluka in the 
Sindhudugg district of the backward Kon-
kan region of Mabarashtra conduc1ed by 
Malvan TaJuka Mitra MandaJ is inadequate 

since the amount of stipends of Rs. 1000 per 
month given to each trainee is inadequate; 

(b) if so, whether the Handicraft 
Centre will be permitted to double the sti .. 
pends to each trainoe; and 

(c) jf so, whether the financil assis-
tance to the Centre will be increased so 
that hIgher stipends can be paid to the 
trainees? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES(SHRI KHUR. 
SHID ALAM KHAN) : (a) No, Sir. 

(b) and (c) Do not arise. 

DeIlY io is~ue of permits to fisbfrmeR 

5379. PPOf. MADHU DANDAVATE 
Will the Minibter of FINANCE be pleased 
to state 

(a) whether the Customs offiee at 
Pa)shet in Gubagar Taluka of Ratnagiri 
District of Maharashtra delayed by two to 
three months the issue of permits for 
fisbina; 

(b) if so, whether this delay has caus-
ed heavy loss of business to fishermen; 

(c) if 80, whe t her this loss 1Villbe 
comporwated (gr; aQd 
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(d) whether 1'0 avoid incol1Yehience 
and Ibil to fishermen, Government pro-
pose to issue perrniU valid for one year 
instead of 21 days to the fishermen ? 

THE MINISTER OF STATE IN tHE 
MINISTRY OF PINANCE (SHR.I JANA. 
ROHANA POOJARY) : (a) and (b) The 
position is being verified and the informa-
tion will be laid on the table of the 
Ho"se. 

Production of Jute 

5380. SHRJ CHINT AMANI JENA 
Will the Minister of TeXTILES be pleased 
to state: 

(a) the total production of jute duri ng 
1985-86 and the production of jute produc-
ing State; 

(b) the lotal quantity of jute purcha-
sed by Jute Corporation of India during 
1985-86 and at what rate; 

(c) whether it is a fact that the cost 
of production of jute is highl!f than the su-
pport price fixed by Government; 

(d) whether any study has been made 
in this regard, if so, the details thereof; and 

(e) .h~tber Government propose .tt. 
consider revising the support price fixed by 
Government to save tbe growers from bema 
ruined? 

THE MINISTER OF STATE OF THE 
MINTSTlt Y OP TEXTILES (SMRI KHU· 
RSHID ALAM KHAN) : (a) Final figures 
of State- wise produCtion of raw Juto a4d 
mesta during the current jute seasons 1985-
86 have nor yet becoMe available. How,v'r 
the total production of raw jute and melta 
is presently estimated at around 95·100 lath 
bales. 

(b) A statement is liven below. 

(c) to (e) The minimum statutory price 
of raw jute is fixed by the Government 
after considering the recommendations at 
the Commission for Agricultural Costs and 
Prices. The Commission while formulatio. 
their recommendations, inter-alia, not ortly 
takes into account the cost of ~ro4uctiob 
but also provides a profit margin to encou-
rage farmers for increased production. As 
the minimum statutory price of raW jute 
for 1986.87 season bas been announced by 
the Government after taking into accOUllt 
all relevant factors, there is no proposal 
under consideration to revise the pt ices. 

Statement 

The total quantity of raw jute/ mesta purchased by Jute Corporation of IndIa 
durjng the current jute season 1985 .. 86 upto 18th March, 1986 is around 21.63 
lakh bales. The range of procurement price is as under : 

State 

Assam 

Bihar 
Megbalaya 

Orissa 

Tripura 

Uttar Pradesh 

West Bengal 

Andhra Pradesh 

Principal 
variety 

W-5 

W·5 
Mesta BOT 

W-5 

Mesta BOT 

W .. S 

TD·5 

Bimli BOT 

Range of procurement price 
(Rs. JQuintal) 

Minimum Maximum 

215 240 

225.50 251 

189 189 

231 256 

195.50 195.50 

230.50 230.50 

235.50 27) 
201 201 

------------------------------------------
Note: The minimum price is also the minimumstatutory price fixed by tbe GoVl. 

for 1985·86 Jut, "asoa. 



'''\' " m ' . .' ,~, : ",' ,"~~"'.', I 

",,' '"1'75' <'- Written An,w," A ¥KIL 4, 1986 

Redressal of grlevapce of Gramln Bapk 
staff 

5381. SHRI BASUDEB ACHARIA : 
Will tbe Minister ot FINANCE be pleased 
to state: 

(a) whether a negotiation forum has 
been constituted at State level for redres-
sal of grievances of Gi-amin Bank Staff; 

{b) whether the All India, ~egional 
Rural Bank Employees Assocmtlon bas 
been invited to participate in such State 
level forum~ and 

(c) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (Sf:IRI 
JANARDHANA POOJARY): (a) ~lOce 
the pay scales of employees of Reg\on~t 
Rural Banks have been framed on th~ basls 
of the prevailing pay structure 10 the 
concerned State Government employees of 
comparable rank, a separate .Forum has 
been set up in each State to dlSCUSS .excl~. 
lively the problems and grievances of Reg~­
onal Rural Bank employees. The ~or~~ 
will discuss problem~ thrown up by mdlvI-
dual Regiona\ Rural Bank\s with the con-
cerned Chairman ar.d help him find a 
solution. 

(b) No, Sir. 

(c) Since negotiation with employees is 
a purely management function, this will be 
held by the Chairman of the concerned 
R.gional Rural Bank. 

Propo.als for establishment Onc, Two aod 
Three star hotels 

5382. SYED SHAHABUDDIN : Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased 
to state: 

(a) the number of proposals for esta-
blishment of One·Star, Two-Star and Three 
Star hotels in tbe country prmding for al'p-
roval of credit from the Central HOlel fund 
as on 1st January. 1986; 

(b) tbe State-wise break-up of such 
appli$atiot'ls; 

(C) the number of such appJicatio.ns 
approved during 1985 and the total credit 
extended to them, State-wise; and ' 

(d) the name of places in Bihar where 
such hotels are to be established under 
already approved proposals 1 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND TOURISM (SHRJ 
H. K. L. BHAGAT): (a) to (d) There is 
no Central Hotel Fund in the Department 
of Tourism for advancing credit to hotels. 
Therefore, the question of proposals for 
the establishment of hotels pending for 
approval of credit from the Fund does not 
arise. 

Reorganisation of banking system 

5383. SYRD SHAHABUDDIN : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Government have any 
proposals under con~ideation for reorgan i .. 
sinl~ the hanking system in the country; 

(b) whether the concept of the lead 
bank is to be applied more rigorously in 
order to eliminate proliferation of branches 
of the same bank t l· rOllghout the country; 

(c) whether it is proposed to increase 
the degree of specialisation in the bankjnB 
system by opening more branches in key 
centres all over the country dealing with 
agriculture. industry I trade or general busi-
ness; and 

(d) the names of such specialised 
banks and the number of existing branches 
as on 28 February, 1980 7 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) While 
the suitability of the banking structure for 
attanining the socio-economic objectives set 
before it is examined by the Government 
and the Reserve Bank on an ongoing basis, 
currently 110 specific proposals fur reorga-
nisation of the banking system are under 
consideration of the G ovcrnment. 

(b) Concept of Lead Bank does not 
envisase monopoly of bankins business to 
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lead banks in areas of their lead s;esponsi. 
bility. The. concept is also not intended 

(c) if not~ the reasons thereof; and 

'. to regulate branch expansion of commer-
ciaJ banks which is allowed by Reserve 
Bank of India in accordance with its 
Brancb Licensing Policy. 

(d) the actions Government have 
taken ,or propo~e to take in case the quota 
work IS Jeft as It is, and not transferred to 
a statutory body? 

(c) and (d) While there is no program-
me as such to achieve any degree of specia-
lisation of operations among public sector 
commercial banks, some of these banks are 
experimenting with creation of specialised 
branches for doing specific business. 

Establishment of more security pr(~sses 

5384. SYED SHAHABUDDIN : '0/ill 
the Minister of FINANCE be pleased to 
~tate : 

(a) the location of existing security 
presses; 

(b) whether any additional security 
presses are proposttl to be established dur-
ing the Seventh Five Year Plan; and 

(c) jf so, the location thereof, their 
estimated cost and their employment poten-
tial ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA-
ROHANA POOJARY): (a) 1. IndIa 
Security Press, Nasik Road, (Mah:1fastra. 

2. Security Printing Press, Hydcrabad 
(Andhra Pradesh). 

(b) No, Sir. 

(c) Does not arise. 

Proposal for transfer or export quota 
work of garments to I statutory body 

5385. SHRI ANANDA PATHAK: 
wm the Minister of TEXTILES be please.d 
to state: 

(a) whether any legal opinion has been 
received by Government suggesting trdnsfer 
of export quota work of Garments to a 
statutory body; 

(b) if so, whether it is proposed to 
form a statutory body; 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRl 
KHURSHID ALAM KHAN): (a) to (d) 
The reJeva~t issues are being examined by 
the CommIttee on Subordinate Legislation 
of the Lok Sabha. Government is await ina 
its final report. 

Membership of Delhi Stock Exchange 

5386, SJ-IR I SALEEM I. SHERVANI: 
WiH the Minister of FINANCE be pleased 
to state; 

(a) the educational or professional 
q llaIifi:.:a tions necessary for a person to 
engage in the profession of dealing as a 
broker in stocks and shares; 

(b) whether it is a fact that a person 
has to be a member of Stock Exchange to 
engage in sllch business and for that 
purpose he is required to hold certain 
number of shares of the Stock Exchanle; 

(c) whether the membership of Stock 
Exchange is heritable and transferable; 

(d) whether it is also a fact that 
present market value of membership or 
Delhi Stock Exchange is anywhere between 
Rs. 7 and 8 Jakhs; and 

(e) the public interest, if any. being 
served by restricting membership of the 
Delhi Stock Exchange 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) The 
q ua iifi"':.J.t IOns for membership of a recog .. 
nised Stock Exchange are prescribed IQ 

Rule 8 of the Securities Contracts (Rein-
JatlOn) Rules, 1957. Accord,na to a 
recent directive issued by the Government 
to the recognised Stock Exchanges, the 
minimum basic educational standard for 
admission of new members of Stock 
Exchanges shall be passing the 12th 
standard or equivalent examination~ 
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(b) In areas to which Section 13 of the 
Securities Contracts (Regulation) Act, 1956 
has been applied, contracts in securities 
can be entered into only with or through 
or between members of a recognised Stock 
Exchange in such areas. A member of a 
Stock Exchange which is formed as 
company limited by shares has to h old the 
prescribed number of sbare(s) to engage 
in stock and share business. However, it 
is not necessary to be a member of a 
rCIJ08nis6d Stock Exchange for entering 
into spot delivery contracts in securities. 

(c) The membership of Stock Exchan-
ges is generally transferab1e and heritable 
subject to certain conditions as provided 
in the Rules/Articles of Association of the 
Stock Excha nges. 

(d) According to the information 
furnished by the Delhi Stock Exchange, 
the latest transfer deed submitted to the 
Exchange mentions a consideration of Rs. 
1 Jakh. 

(e) There is no intention to restrict 
membership of Delhi Stock Exchange. 

Delhi Stock Exchange Building 

5387. SHRI SALEEM 1. SHER-
V ANI: Will the Minister of FINANCE be 
plcased to state whether it is a ,'act that the 

(i) Number of brokers at Delhi Stock 
Exchange dealing in Stock & 
Shares 

(il) Number of companies listed with 
Delhi Stock Exchange 

(iii) Total paid up capital of the com. 
panh~s listed with Delhi Stock 
Exchange. 

pres.l1t StGck Exchange buUding -at Delhi 
is proving over .. congested and inadeq-
uate to transact the amount of business it 
tran~acts every year ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJ.ARY) : Inadequate 
space is one of the major constraints 
facinl many stock exchanges iocludinl 
Delhi. 

Delhi Stock Exchange 

5388. SHRI SALEEM 1. SHER. 
V ANI: Will the Minister of FINANCE 
be pleased to state: 

(a) the Dumber of brokers at Delhi 
Stock Exchange dealing in Stock and 
Shares as on 1 June, 1965 and 31 Decem. 
ber, 1985; 

(b) the number of companies listed 
with Delhi Stock Exchange on 1 June. 
1965 and 31 December, 1985; and 

• (c) the total number of shares and 
the paid up capital of the Companies 
listed with Delhi Stock Exchange as on 1 
June, 1965 and 31 December, 1985 ? 

THE MINISTER OF STATE IN 
THE MINLSTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (c) 
The information is given in the table 
below: 

As on 

1st 31st 
June December, 
1965 1985 

100 

133 

Rs. lSS.OO 
Crores 

114 

1283 

R s., 3770.23 
Crores 

The Stock Exchange does not compile illfol'1Mtion reJatina -to the Dumbtr or 
liarel of listed companies. 
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R.pr ••• at .... ea of ie/ST eQlpl,yee, 
. 1u Super Bazar 

5389. SHRI BANW ARI LAL 
BAIRWA: Will the Minister of F.OOD 
AND CIVIL SUPPLIES be pleased to 
It~te : 

(a) whether Scheduled Caste and 
Scheduled Tribe persons are given due 
representation in various grades in the 
Super Bazar, Connaught Place, New 
Delhi; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUpp-
LIES (SHRI A. K. PANJA): (a) Yes 
Sir. 

(b) 7.5~6 of each category of posts in 
the Cooperative Stores Limited (popularly 
Jcnown as Super Bazar), New DelhI are 
reserved for Scheduled Caste and Sch~duJed 
Tribe candidates as per Recruitment and 
Promotion Rules of the Super Bazar. As 
on 1.1.1986. there were 140 employees 
belonging to Scheduled Castes and Sche~ 

dulcd Tribes out of 12()O employees on the 
strength of Super Bazar. 

(c) Does not arise. 

Low recovery of bank credit 

5390. SHRI K. PRADHA~I: Will 
the Minister of FINA NCE be pleased to 
state: 

(a) whether the Jack of proper co-
ordination between Governmrnt agencies 
and commercial banks has Jed to low 
levels of recovery for bank credit to 
finance rural schemes in the priority sector 
like the Integrated R ural Development 
Programme (IRDP), Economic Rehabilita-
tion of Rural Poor (ER RP). Sdf4Employ-
mont to Educated Unemployed Youth 
(SEEUY) ill Orissa; and 

(b) if so, the steps being taken to 
improve matters and enlerae the amouQt 

of these schematic advancos given by 
banks to the beneficiaries in rural Orissa? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Insti· 
tutional arrangements exist at present both 
at the district level and also at the State 
levtl for better coordinaUon between 
Government agenc.ies and the commerci,t 
banks for ensurJog better flow and Pl'Qper 
monitoring ,of credit to the various sections 
of society in:luding programmes such as 
Integrated Rural Development Programme 
and Self ... Employmeot to Educated Un-
employed Youth. The District Consulta. 
tive Committees as well as the State Lovel 
Coordination Committees provide this 
forum for coordination. There is also an 
arrangement at tbe Block level for better 
coordination between the commercial 
banks and governmental agencies. The 
Regional Consultative Committees set up 
under the Banking Companies (Acquishion 
and Transfer of Undertakina) Act 1910 
and 1980 are also reprefi;ented by Central 
and State Governments as well as repre-
sentatives of commercial banks. This 
Committee reviews periodically the 
performance of banks in a particular 
region and wherever considered necessary 
recommends remedial action for better 
coordination between banks and Guvern-
mental agencies. 

(b) Instructions have been issued by 
the RBI to banks for improving their 
recovery performance. These include 
strengthening and gearing up of the 
organisational structure both at con.troUin.g 
offices and field level, having a schematic 
approach to lending. toning up the pre-
lending a ppraisal system and the post 
lending supervision techniques and moni-
toring of cr~dit, arranging recovery drive 
to coincide with harvest and organising 
block-wise reco·very campaigns in as::-oda-
tion with State Governments, creation of 
separate rc~oveTy ceJls for a cluster or 
nearby branches, etc. 

Opcniug or new Gramiu 8aJ1k braGe&" 
in Kaogra district (H.P.) 

5391. PROF. NARAIN CHAND 
PARASHAR: WiU tho Minister of 
FINANCE be pleased to state: 
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(a) whether the Himachal Oramin 
Bank has applied to the Reserve Bank of 
India for the sanction of licences for 
opening new branches at Chnnaur, Sansar-
pur Terrace and Adhedian·hattian in 
Tchsil Dehra at District Kangra in 
Himachal Pradesh; 

(b) if so, the dates on which the 
applications for the sanction of licences 
were received by the Reserve Bank of 
India and the dates on which licences have 
been sanctioned; and 

(c) if licences have not been issued so 
far, the reasons for delay and the likely 
dato by which the licences would be 
issued? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRY 
JANARDHANA POOJARY): (a) to (c) 
Reserve Bank of India (RBI) has reported 
that Himachal Gramin Bank has applied 
in June, 1984 for opening its branches at 
Chanaur, Sans:)rpur Terrace and Adbedian 
Hattian in District Kangra, Himachal 
Pradesh. These applications were kept 
pending by the RBI since branch expan-
sion programme for 1982-85 of Kangra 
D.istrict was completed and new branch 
licensing policy for 1985·90 was being 
finalised. The new br~.nch licensjng 
policy for the period 1985-90 has been 
formulated by Reserve Bank of India. In 
accordance with this policy a bank office 
is to be opened for every 17,000 popula-
tion in each block. The policy also 
envisages filling up of spatial gaps. RBI 
has reported that Chanaur, Sansarpur 
Terrace and Adhedian-Hattian centres fall 
in surplus blocks. RBI has, however, 
advised the Regional Rural Bank to refer 
the centres to the Group set up for the 
identification of centres, for opening bank 
offices under the bnu1ch licensing po]icy 
for 1985-90.' The question of opening 
offices at these centres will be considered 
by R.BI in the Baht of the hranch licen .. 
sing policy if they are included in the list 
of centres for opening bank offices, 
finalised and recommended by State 

I Government. 

Hotel loaD fqod to finance two-starl 
tbree-sta r hotels 

5392. SHRI R.M. BHOYE: Will 

the Minister of PARLIAME NT AR Y 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether it is a fact that a Hotel 
Loan Fund has been floated to finance 
new hotels under the two and three star 
categories; and 

(b) if so, the details in this regard 1 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT): (a) There is 
no such fund separately for hotels. The 
puhJjc sector financial institutions provide 
term loan for hotels. 

(b) Does not arise. 

Trade with USSR 

5393. SHRI N. DENNIS: WilJ the 
Minister of COMMERCE be pleased to 
state: 

(a) whether it is a fact that our trade 
with Soviet Union is increasing every 
year; 

(b) jf so, the names of the articles 
imported from and exported to the USSR 
during 19R3-84, 1984 .. 85 and 1985-86; 

(d) the details regarding their value 
and the quantum of trade, details separa-
tely for public sector and private sectors; 
and 

(d) the steps taken to improve trade 
with the USSR? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) and 
(b) Yes. Sir. The items exported from 
India to the Soviet Union are AgriculturaJ 
Products. Minerals and Ores, Chemicals 
and Allied Products, Leather and Leather 
Manufactures, Textile Goods, Engineering 
Goods, etc. The Indian imports from the 
Soviet Union consist of Machinery, Equip-
ment & Spare parts. Crude Oil and 
Petroleum Products, Fertilizers, Chemicals 
and Pharmaceutical Products, Steel 
Products, Non.ferrous Metals, etc. 

(c) Separate details arc Dot boil. 
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maintained on the value and qUlnturn of to the USSR. during 1983·84 and 1984-35, 
trade conducteJ by Public Sector and for which period the information is 
Private S~ctor. The total value on pro· available, is given below: 
visional basis of imports from and exports 

Imports from the U SS R 

Exports to the USSR 

1983·84 

1658.58 

1305.87 

(in Rs. crores) 

1984-85 

1803.38 

1654.59 

Information pertaining to aem·wise break"up is not available. 

(d) Continuous efforts including steps 
like participation in ,trade fairs and exhibi· 
tions, exchange of commercial delegations, 
convening of Inter-Governmental Joint 
Commission Meetings, Working Group 
meetings, conc1usion of Annual Trade 
Protocols for exchange of commodities. 
etc., are being taken to improve the tra tc 
with the USSR. 

Opening of bank branches in 
Tamil Nadu 

539·~. SHRI N. DENNIS: Will the 
Minister of Fl Nl\ NCE be pleased to 
state: 

(a) the number of branches of nation-
a~ised banks functioning in Tamil Nadu at 
present, ,bank-wise; and 

(b) the number of new branches likely 
to be opened during the current financial 
year in that State '? 

THE MINISTER OF STATE IN THE 
MIN ISTR Y OF FINANCE (SHRI 
JANARDH.ANA POOJARY) : (a) Details 
of the number of branches of the 28 Public 
Sf'!ct.or Banks functioning in Tamil Nadu 
as on 30.1] .85 are set out in the statement 
giv'n below. 

(b) '1 he aim of branch lkensing policy 
for 1985·90 is to achieve a coverage of 
17,000 population per bank office in rural 
and semi-urban areas of each block. The 
policy also aims at filling up of spatial 
gaps with a view to ensure a bank office 
within 10 Kms. from each viUage. Licences 
for opening of additional bank offices 
would be granted by RBI in the light or 
the objectives set out in the current branch 
licensing policy . for the period 1985·90 
and on the basis of the potential growth 
centres for opening bank offices to be 
identified in terms of the policy. As such, 
no quantitalive target has been fixed for 
opening bank ofliccs during the current 
tinancial year in the State of TamB Nadu. 

, Statement 

Statement showing number of btanches of 28 Publ ic Sector Banks fUDctioningla 
Tamil Nadu as on 30.11.8S 

·Name of Bank Number of branches ----------------_._--._-_ .• _-_ .. _-----".,_,_._--

State Bank of India 

Associates of State Bank of India 

Allahabad Bank 

Andhra Bank 

Bank of Baroda 

Bank of India 
Bank of Maharashtra 

515 

98 

15 

27 

73 

76 
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Canara )lank 

Centra) Bank of India 

Corporation Bank 

,Dena Bank 

Indian Bank 

Indian Overseas Bank 

New Bank of India .. 
Oriental Bank of Commerce 

Punjab & Sind Bank 

Punjab Nat,iooat Bank 

Syndicate Bank 

Union Bank of 1 ndia 

United Dank of India 

'UCO. Bank 

Vijaya Bank 

Total 

Import or drugs and dru~ Intermediates 
under fake names 

5395. SHRI N. DENNIS: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether some cases have been 
brought into .he notice of Governme nt 
that certain drug compall ies arc importing 
drugs and drug intermediates under the 
names of other drugs on which there is 
either concessional customs duty Of 

e~empted customs duty; 

(b) if so, the details thereof during last 
two years; and 

(C) the steps taken by Governrnerlt in 
this regard ? 

THE MINISTER OF STATE TN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
Four instances have come to the notice of 
the Government where certain firms have 
attempted to import drugR by misdeclaring 
them as drugs which are chargeable to 
duty either at concessional rates or ate 
r\.llly exet1'!pt from duty. 

313 
133 

SO 

19 
479 

468 

to 
2 

6 

~3 

82 

97 

8 

S6 

33 

2684 

The details of these cases are as 
follows :-

(i) MIs. Peugeot Laboratories, Har-
yana imported 12 drums declared 
to contain Cephalt'xin Monollyd. 
rate out of which 8 drums were 
found to contain some other 
material. 2 drums were found to 
cont,lin Nifedipine and only two 
drums contained Cephalexin 
Monohydrate as declared. 

(ii) Mis. Bharvi Ph:umaceuticals, 
Bar (~..lJ. importt.':d 10 drums which 
wen: declared to contain Cepha-
1exin Monohydrate. SampJes were 
drawn and the goods were found 
to be other than Cephalexin. 

(iii) Mis. Plethico Pharma, Indore 
itnported J 2 drums declared to 
contain Ccphalexin Monohydrate 
out of which 4 drums were found 
to contain Cephaiexin Mono-
hydrate and 8' drums were found' 
to contain some other material 
which is under identtfication. 

(iv) Mis, B,baFafCbem. Lab. Kalo)t 
Gujarat impor'ted 12, drllm~ 
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declared to contain L·DOPA but 

, on t~t the IO()ds w~re fo,und to 
be LEV AMISOLE Hydrochlo-
ride. 

(c) The case mentioned at (i) abave 
bas bOen adjudicated' and the misdeclared 
goods viz. Nifedipine and AmoxyciJJin 
Trihydrate have, been confiscated absolu-
tely. The two drums which contained 
Cephalexin have also been cl'nfiscated but 
a110wed to be redemed on payment of fine 
of Rs. 1 lakh. In additIon, a penalty of 
Rs. 1 lakh has been imposed on the 
importer. 

In the case mentjoned at (iv) above a 
shows cause Notice has been issued for 
action under the Customs Act. Other 
two cases are under investigation and 
suitable action under the Jaw would be 
initiated. 

Large scale foreign borrowing by lndia 

5396. SHRI MULLAPPLY RAMA· 
~CHANDRAN : 
SHRl MURLIDJIARMANE : 

Will the Mjnjst~r of FINANCE 
be pleased to state: 

(a) whether Government propose to 
,go jn for fresh and large scale foreign 
borrowings from sources other than non-
resklent Indian investement; and 

(b) if so, the details thereof? 

I 

WrUten Answ", 1'. 
, THE MINISTER OF STATB tN ,TRB 

MINISTRY OF FINANCE (SHRI. ),AItA. 
ROHANA POOJAR Y) : (a) f4nd (b) 
The quantum of foreign borrowJn_' b.y tho 
Governmeot is decided on year to >fear 
basis, keeping in view varieus faCtors s~ch 
as r.equirements of projects, availability of 
soft credits, balance of payment position' 
and above all the need to kpep tile' 40bt 
service liability on foreign borrowiog with. 
in prudent limits. 

Import of aircaft by iodfvidlal •••• 
comp,a Dies ' ., 

5397. ~HRI M. RAGHUMA REDOY : 
Will the Minister of FINANCE be pleased 
to state: 

(a) the foreign exchange sanctioned 
by Government for impol t of aircraft by 
individuals and Indian companies in 
priva te and public sectors during the Jast 
five years; 

(b) the names of aircraft and tho 
countries from which aircraft have bee,g 
purchased by them; 

(c) the llames of the individuals who 
were given such aircraft permissioos; 
and 

(d) the reasons for which the aircraft 
were imported ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (d) 
A Statement is given belo~ 
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. Cor.erlal of Sugarcane hI Co· Oper.-
d,e SUlar Fattorles 'In Mabarashtra 

5398. SHRI R. 'M. BHOYE: Win the 
Minister of FOOD AND Cl VIL SUpp-
LIES be pleased to sta te : 

(a) whether it has come to the notice 
of Government that sugar factories in 
Mabarashtra particularly co-operative 
'sugar factories havo accumulated/cor-
nered huae stocks of sugarcane; 

(b) if so, whether it has resulted in 
short supply of sugarcane to private sugar 
factories; and 

(c) if so, the details thereof? 

THE MINISTER OF , STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI-
TRY OF FOOD AND CIVIL SUpp-
LIES (SHRI A.K. PANJA) : (a) As 
per the information received from the 
State Government, there is no accumula-
tion/cornering of huge stocks of suagl'-
cane b}' co· operative sugar factories. 

(b) and (c) In view of reply to (a) 
. above, do not arise. 

I~inancial assistan cc by nationalised 
banks to Housing Boards 

5399. SHRI VAKKOM PURUSHO· 
THAMAN : Will the Minister of FINAN· 
CE be pleased to state : 

(a) whether Govenynent al e aware 
that the present guidelines 00 housing. 
finance to commercial banks do not per .. 
mit them to extend financial assistance to 
the Housing Boards for purchase of 
house sites; and 

(b) whether Government propose to 
take steps to facilitate nationalised b~nks 
to provide adequate financial assistance 
to the Housing Boards by giving bulk 
loans for land acquisition and develop-
ment? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI JANA. 
RDHANA POOJARY): (a) and (b) 
Boul. sites are considered as infrast. 

, .1'1"611 Answer, 1M 

rueture. (acUities.' itlVtstmerits ror; ~hich 
wllJ have to be financed by State Gov ... ~ ", 
meats/Housi.ng SoaNts out' of 1heir 't)WD ,-

resources, Basically, banks meet 8h9r~ 
te.rm \I.reqult.ements of industria·] and ·ot.bor 
sectors and are e]\pebted to keep their 
io'VoJ."enent jn term 'lending within ·reason-
able limits. Housing finance is lons-term 
in character. Even so, banks are. lendint' 
for house construction activities by way 
of direct finance to Scheduled Castes/Sche. 
duled Tribes, economically weaker secti. 
ons, low income groups and others inclu., 
ding HDFe and as indirect finance thr-
ough subscriptions to bonds/debentures of, 
HUncO, State Housing Boards~ etc. 

SetUng up of National Sugar Institute 
in Andhra Pradesh 

5400. SHRI V.' SOBHANADREES. 
W ARA R A 0: Wi II the Minister of 
FOOD AND CIVIL S'UPP'LIES be' plea-
sed to state: 

(8) whether Government have a pro-
posal to establish a National' Sugar Insti-
tute on the same lines as the one in Kan. 
pur, in any onc of the Southern 
States; 

(b) if so, whether Government of 
'Andhra llradesh have requested for 
establishment of such an institute at 
Mirzapur in Medak District, Andhra 
Pradesh; 

(c) whether Union Government offi-
cials visited that place in 1983; 

(d) if so, when the institute is likely to 
be established at Mirjapur, Medak Dis. 
trict; and 

(e) if not, whether Government will 
now consider and establish the institute 
in An4hra Pradesh, the third biggest suaal:' 
prod~inl State ia the country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN TH~ 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a). 
The, approved 7th Plan outlay does not 
include any provision for establisbina a 
National SUIU Institute on tho sam., Jinea 
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(b) and (¢)' The Govetnm'ent of 
Andhra Pradesh had suagested the settin,-
lIP C1t a "rtlpr. institute in that State and 
also that a Committee "consisting of an 
officer of ,the State Government a.nd Dire-
ctors of National Sugar Institute. Kallpur 
and Deccan Sugar Institute, Pune may 
be constituted for preparing a Project 
Report. "_After a visi"t to Hyderabad and 
Medak District by (}fTiccrs of the Central 
Government in i ~83, tbe State Govern-
ment was informed that there was flO 
objection to the State Governmell t con-
stituting the Committee as proposed. 
Subsequently the State Government sug. 
gested ,that such a Committee may be 
constituted by the Central Government 
themselves. 

, '(d) and (e) No decision has been taken 
to set up a new sugar institute du'ring the 
7th Five Year Plan . . 

Import of technology for sucrOiC 

540], SlIRI BALASAHEB VIKHE 
PATIL: WiJI the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether Government propose to 
aJJow import of technology for scurose 
(sugar from rnn ize and other crops) in 
view of the fact that the consumption of 
(sugar) is increasing in the worfd; and 

(b) if so, the number of appJications 
received f\O far by Government for jmport 
of technology and the number out of. them 
cleared during the last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN 'THE MINI· 
STRY OF FOOD AND CIVIL SUPP-
:LTBS (st-JRT A.X. PANJA)' (a) Sucrose 
is not available in Maize and similar 

· other crops and it, cannot be therefore pro· 
duced from these crops, The question of 
allowing import of te.zhno)ogy for the 
purpose does not arise. 

(b) 'Dot~ 1.10t urjse~ 

{PrOductIon of ,u~rose from Maize: Jawar 
•••• tun cr.,. 

5402. SHRI BALASAHEB VIKHB 
PATIL: Will the Minister of FOOD 
AND CIVIL .sUPPLIES be plea.cd to 
state: 

(a) whether there is any proposal 
betore Government to produce Bweeteoinl 
asents (sucrose) from Maize, Jawar and 
other crops; 

(b) if so, details thereof; and 

(c) if not, the reasons therefor? 

TH'E MINIST,ER OF STATE IN TH,E 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS. 
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) : (a) No, Sir" 

(b) Does not arise. 

(c), Sucrose is not available in Maize, 
Jawar and similar other crops. AS such, 
it cannot be produced from these crops. 

Areas under tea plantation 

5403. SHRI RADHAKANT A DIGAL : 
Will the Minister of CqMMERCE be plea-
sed to state: 

(a) the total hectares of land in tbe 
country which was proposed to be brought 
unda tea phllltation in J9HS-86; 

(b) the hectares of land so fnr brou~ht 
under tea plantation in 1985·86; and 

(c) the details of the areas whiah were 
brought llJ1del' the tea plantation in Orissa 
in 1985 .. 86 ? 

THE MINISTER OF FINANCE (SHrR I 
VISHWANATH PRATAP SINGH): (a) 
According to Reventh Plan document for 
tea, target for new planting durhts 1985 ... 6 
is 4300 hectares. 

(b) and (c) Tbe information in1r,spect 
of new area brought under toa all over 
India dur,ing ~'985-86, is not available at,pre. 
sent. Area brought undel~ tea cultivation in 
Orissa Qpt'-> 4.11.19x-5 W4\S 31.47 htctarc$, 
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PrfK1uetlOa' of, cardam~1D In Kereha 
"5404- 'PlOP. I( V, TMOMAS :'" Will, 

the Ministor of COMMERCE be, pleased to 
state: 

(a) tbe trend in tbt production of 
car4amom in Kcrala durioi the last ,three 
yeari; 

{b) if the productiOn is decreasing, the 
reason,s therefor; aDd 

(c) the steps taken to increase the pro-
'duction 1 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
and (b) Production of cardamom in KeraJa 
bas iucreased from 1900 tonnes in 1982·83 
,and 1100 tonnes in 1983 .. 84 to 2850 tonnes 
in 1984-85. Lower production in 1982 .. 8~ 
and 1983·84 is mainly attributed to drought.. 

(c) The Cardamom Board is implemen-
ting development schemes like Cardamom 
R.eplanting Scheme) Extension Advisory 
scheme. Scheme for setting up of certifi~d 
nurseries etc~ 

Loaa bJ Export-Import Bank of America fof 
Karaataka State Electricity Board for buy· 

log gas turbines from USA 

5405. SHRI K. V. SHANKARA GO. 
WDA: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the E,,!~ort-I~port Bank 
of America has offered to provide a thirty 
million dollar loan for the Karnataka State 
Electricity Board for buying gas turbines 
from the United States; 

(b) 'if so, whether any agreement in 
tbis regard was signed in February, 1986; 
and 

(c) if so, the extent upto which this 
loan will be utilised by the Karnataka 
State Electricity Board ? 

THE MINISTER OF STATE IN THE 
MINISTR¥ ,OF FINANCe (SHRI JANA"! 
RDHANA' POOJARY): It is reported 
that Export-Import Bank of Un,ited Statc$ 
baa offered a 30 'million credit,·,!o Kama. 
taka State Electricity lloard for buying 8~S 

!urbin~s. ~h~ o~~Ll' _ ~ ,¥tilitM. OAJ, ' 
If a US Company' bidd;na for the turbines 
wins the a w~rd, 

. (b) No agre.emcnt ,is reported to bave 
bee,n siped 10 far •. 

(c) Does not arise. 

Promotlo. of export of'colr 

5406.' SHRI V AKKOM PURUSHOT. 
HAMAN: Will the Minister of TEXTILES 
be plea sed to state : 

(a) whether Government are 'aware 
that there is dullness in international mar-
ket for coir and so there is dead stock of 
coir worth Rs. 10 crores in the cooperative 
sector and private sector, and 

.(b) whether Government propose to 
take nec,essary steps to promote the export 
of coir as early as possible '1 

THE ,MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI KHU-
RSHID ALAM KHAN) : (a) The Govern-
ment is aware that there is some sluggish. 
ness in the demand for coir and coir pro. 
ducts in the international market essentially 
due to competition from synthetic substi-
tutes. 

(b) The Government have been taking 
a number of steps to promot-e exports of 
coir and coir products which include send. 
ing trade delega lions, conducting market 
studies and "market research, releasing ad-
vertisements in foreign trade magazines, dis-
tribution of publicity material, participation 
in fairs, qua lity improvement and grant of 
export incentives. 

[Translation! 

Import of \lOOnen carpets fram li,Bikantr 
stopped due. to lamh~e coodltioas 

5407. SHRI VISHNU MODI: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether Bikaner, known as Den-
mark of India in the matter of wooJ, is 
facing serious famine conditions as a result 
of which export or 11 inajQf portion ,of dte . 
carpets bein'g made by ~e, woollen industry 
there, bas come to a stop; 



1.01 ,.,'IM" ,....", 
,(b) . ~ '~o. 1Yhet~er Ooverom~Dt proppse 

t~: $ire ,pe~iaJ ,re~ie~Jq the p,eopJe ,C,JlJaBtd 
kt'~,?o1J~n.,lll~~'~ty J.D,*~a~o~, ~~d t~.mako 
,ood qua1ity wool available to them in 
order to minimise the a<\,:~se ~foct (tPere. or on woollen spinning units' in Bikaner 
_,nd to ,O~COw"~o. eX1?0rt of carp~s; 

.. , I. • 

(c) if 10, the assistance -proposed to 
be provided to them; and 

(d) if not, wh~ther Government are 
not e~8~~ in incr<,asing ~he ea~nings from 
the' e'xport of w~oUen carpets? 

THE MINIStER, OF STATE OF THE 
M~NIST:RY OF T~XTILES (~HRI KHU. 
~:SHID, 'ALAM KHAN): (a) to (d) No 
formal representatic)n has been, received 
'trom the exp~rters of carpets regarding 
stoppage of exports of carpets from the 
area due to famine conditions in Bikaner. 
However, to help the carpet industry, Go· 
vernment have allowed duty free import of 
wool against REP Licences aDd have ,also 
reduced duty on import of raw wool from 
40010 to 20%. 

[£ng/lIh) 

Representations alai nIt increale in fssue 
price orwbeat 

5408. SHRI K. V. SHANKARAGO-
WDA : WiIJ the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether a memorandum bas been 
received from the Calcutta Flour Milts 
Association r~presentin8 Bgainst the incr-
ease in the issue price of wheat to Rs. 190/· 
per quintal from I February" 1986 and fur· 
ther increase to Rs. 220/- per quintal from 
1st April, 1986; 

(b) whe~~er tbey have ,stated t,hat tl;le 
in~r~ in the iss,e price of wheat will 
adversely affect the interests of flour mills 
in West Benaal. 

(C) wh~ther reproseptatioDs have alao 
been Ceceived fro~ representatives of flour 
mills in otber defitit States; ~d 

(~) :,1I ,0, ,~u r __ *>. lIN Gov.~m'Qt 
tQ",~.' "~'".ata¥op. ,1 

202 
:"j, 

1'HB MINISTER. OF 's TAtE/" IN ,Tij! 
~,Nr~TRY OF· P~ANNhfG ~lfj) 
MINIStER. OP ST ATE IN rijE 
MINISTR Y OF FOOD AND civiL 
SUPPLIBS (SHRI A.K. PANJA) : (a) 
to (C) Yes t Sir. 

(d) . It has not been possible to,cb ... 
the decision ~ i?Ctease the issue : pricc~, 
and the ASSOCIatIons have beeD iaf"rmfll«,' ef it. ; l'1 .:'1". 

,'letH., up 'of export or'eot ed '0 nit I 'In 
Orissa 

5409. SHRI ANANTA PRASAD 
SETHI: Will tbe Minister of COM-
MERCE ,be pleased to state: . 

(a> the number of 100 percent ,xport 
oriented units set up in Orissa; 

(b) how many of them have started 
commercial production so far; 

(c) whether Gov'ernment propose to 
set up more 100 per cent export units; 

(d) jf so, the number of such nO\1t 100 
per ce~t export units prop.oscd to be set 
up in Orissa; aDd 

(0) the place identified for the loca-
tion of these units ? 

THE MINISTER OF FINANCE 
, (SaRI VISHW ANATH PRAT AP SINOR): 
(a) and (b) Six units to be set up in 
Orissa have been approved so far under 
tbe 10% export oriented units scheme .. 
Two of these units have gone into comme-
rcial ' production. 

(c) to (e} Government only considers 
applications for setting up of units, as and 
when received. 

[Tranllalion] 

Rela •• of per,olll apprebe aded •• rJ. 
o,peration KaJ Bha.ra, 

5410. SHRI VISHNU MODI : WiU 
the Minister of FINANCE be picased to 
to state : 

(~ _bother t~ , .eQ~ipn 01 G()ve,a-
ment bas been drawn to the news it,em ~i-
tiOP,e9 9per~t~on K.~l B~ai~av K.o ~hlkar 
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thhootne Laget (the culprits apprehended 
duriDg operation Kat Bhairav being releas-
ed) appearing in jJansatta' of 26 February, 
1986; 

(b) if so., whether H is fact that raids 
were conducted against 100 persons under 
the 'Operation Kal Bhairav' launched by 
Central Narcotics Bureau and the Central 
Bureau of Investigation two months back 
and incriminating documents relating to 
very grave offences were recovered from 
them but now ,most of these culprits arc 
being set free; and 

(c) the details regarding the total nu-
mber of persons arre.;;ted under t.he afore. 
said 'operation' and of those also who have 
been released 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINA NeE (SHRI JANA-
RDHANA POOJARY): (a) to (c) The 
r~ids under the one-day operation, code-
named, "KAL BHAIRAV" conducted on 
23.12.1985, covered 135 places in 11 States 
and 2 Union Territories. The searches 
were orgamscd against the drug traffickers 
& suspected storage and distribution points 
of drug. The raids v.,.'ere co .. ordinakd by 
the Central Economic Intdligcnce Bureau 
of the Ministry of Finance in which various 
enforcement agencie~ of the Central as well 
as the State were associated. 

The total number of persons arrested I 
detained, including those taken for intern)-
sation. was 40. 

Prosecution proceedings have been 
launched against the offenders. The matter 
is ,ub judice. However, persons arrested 
have been released on bail pending prose-
cution. 

Construction of godowns by Central Ware-
bousing Corporation 

5411. SHRI KALI PRASAD PANDEY: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the Central Warehousing 
Corporation hag been consturctillg godOWllS 
for the storage of jute~ fertilizers etc. in 
various Stales (Maharashtra, Madhya Pra-
dosb etc.) with the help or World Bank; 

(b) if so, whether Government propo-
se to construct· a god·own in Oopalganj dis-
trict of Bihar with the help of World Bank 
to remove the local backwardness there; 

(c) if so, when; 

(d) the expenditure 'likely to be incur-
red thereon; and 

(e) if not, the reasons therefor? ' 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
AND MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): ,(a) 
The Central Warehousing Corporation has 
constructed certain good owns in' different 
States under the World Bank·assisted stora-
ge project' of the Food Corporation or 
India. These godowns are meant for storage 
of foodgrains only. 

(b) to (e) The Ministry or its under-
takings do not have any proposal to cons-
truct any stora'ge godown in GopaIganj dis. 
trict with World Bank assistance. The Food 
Corporation of India and the Bihar State 
Warehousing Corporation together have a 
~;toragc capacity of 7 tOOO tonnes in that dis .. 
triet. Besides, the Bihar State Warebousins 
Corporat ion proposes to const ruct an addi. 
tional storage capacity of 3,000 tonnes in 
that district. 

[Ellg/ ishl 

Refund of Joan advanced aRder IRDP 

5412. SHRI JAGANNATH PATT. 
NA1K ; Will the Minister of FINANCE be 
pleased to >,tate : 

(a) whether Government have noti. 
c~d that money advanced under the Inte-
grated Rural Development Programme 
(IRDP) is not refunded by the benefici-
aries; , 

(b) if so, the details regarding the 
quantum of amount advanced during the 
Sixth Five Year Plan period, under this 
programme; and 

(c) whether banks have sought Credit 
Gu~rantee Scheme undor which ttle leaa, 
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were insured to pay the amount advan-· 
ced ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JAN. 
ARDHANA POOJARY) : (a) According 
to a sample study conducted by the 
National Bank for Agriculture & Rural 
Development (NABARD) in 1984 the 
recovery of IRDP loans during the year 
1982·83 was around 69% of the demand. 
The study also reavealed that about 57% 
of the sample beneficiaries were found to 
have been regular in repayment. An Eva-
luation Report of IRDP conducted by the 
Programme Evaluation Organisation of 
the Planning Commission has also repor-
ted that only 9~fo of the sample popula .. 
tion had made no repayment of loan and 
that about 71 ~~ of the sample population 
had repaid between 401~~ to IO(Yj~. 

(b) The total term credit disbursed by 
banks under the' Integrated Rural Deve-
lopment Programme (IRDP) during the 
Sixth Five Year Plan period was Rs. 
3,101,61 crores. 

(c) Loans granted under IRDP are also 
covered under the credit guarantee scheme 
of the Deposit Insurance & Credit guaran-
tee Corporation (DIOGe) provided they 
satisfy the criteria prescribed by 
DICGC. 

[Translation} 

Protest of small scale units against' 
excise duty policy 

S413. SHRI KALI l)RASAD 
PANDEY: 
SHRI YASHWANTRAO 
GADAKH PATIL : 

Will the 'Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that nearly 
fifty thousand small scale units of the 
capital remained closed on 10 March, 1986 
in protest against the policy of Union 
Government in regard to exi.cse duty; 

(b) if 10 wbether the Federation of 
Associations' of Small Scale Industries has 

. requosted for raisins tho ceiling for excise 
duty rebate; and 

(c) the decision taken by Government 
t·hereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARPHANA l>OOJARY) : (a) to (c) 
The Federation of Association of Small-
Scale Industry and other Associations 
representing small scale units have reques-
ted for io\;reasing the full exemption limit 
fol' small scale units for the purposes of 
excise duty. The represen~a[ions have 
been considered and it has been decided' 
to inCI ease the full exemption limit for 
small .. scal~ from Rs.7.5 lakhs to Rs. 15 
lakbs. In the case of units manufactur-
ing goods failing under more than one 
Heading of the Central Excise Tardf, the 
fuJI exemption limit will be availabJe up 
to Rs. 30 lakhs. The exemption notifica-
tion for this purpose has already been 
issueJ by the G overnmcnl. 

[English} 

\Vithdrawal of exemption from excise 
duty on item of capthc couspumtion by 

sugar idustry 

5414. SHRI YASHWANTRAO 
GADAKH PATJL: Will the Minister 
of F1NANCE be pleased to state: 

(a) whether Government have with .. 
drawn exemption from excise duty on 
various items of captIve consumplion by 
sugar jndustry; 

(b) if so, the quantum of additional 
burden on the industry; and 

(c) its effect on the prices of sugar 
paid by the consumer. 

THE MINISTER OF STATE IN 
THE MtNlSTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
Steam, Sulphur dioxide, lane and kJin gas, 
captive1y consumed in sugar factories have 
been exempted from payment of exciso 
duty. 

Increase in authorised capital of 
Food Corporation of India -

5415. SHRI . Y ASHWANTRAO 
OADAKH PATIL : Will tpt Minister of 



,peOD AND CIVIL SUPPLIES be plea-
sed to state : 

<a) whether, Government hav~ decided 
to increase the authorised capital of the 
'Food Corporation of India; 

Rel~~, of fa.",~ for, ~QD8tr~~tl~n ~ ,or 
teuri.t cot! .. _ at AjocIllya bUI" 

Parolia (West Beagal) 

5417. DR~ PHULR;ENV 'O'lJti.~:; W,ill~ 
tlJ~, Miqis~er Qr P,AR.~IAMENr A.l~ y 
AFFAIRS AND TOURISM bo. pJ..,llMcf 
to state:' ' (b) if so, the details and implications 

thereoof; and 
(8) w~ether, his Ministry was to r~le.' 

(c) whether any other further assistance . ase fupds to!,W~.t Ben8~1 for tbe ,con.~r· 
is "being 'rendered' to 'Food Corporation uction of tourist cottages at Ajodhya bills 
of India'? in Pundia (West BeDsal); and 

'THE'MINISTER OF STATE IN 
THB MINISTRY OF ,PLANNING AND 
MINISTER' OF STATE IN THE MINI-
STRY . OF FOOD AND CIVIL SUPpa 
LIES (SHRI A.K.' PANJA) : (a) Yes, Sir. 

(b) and (c) The authorised capital of 
tbe Pood Corporation of India bas been 
increased from 'R:s . .' '450 crores to Rs. 
1,000 crores with effect from 13.2.1986. 
This has been d one to provide for con-
version, of existing. ,Government loans in 
to 'equity and to provide funds for the 
construction of godowDs in the form of 

. equity only from the year 1986. Conse· 
qunt1y, the, paid up capital of the, Cor-
poration which was Rs. 3Q~.Sl ~rores on 
31.3.1985 bas gone up to Rs. 727.67 cro-
res on 31.3.1986. 

Proposal to create· new district after 
dh.dllli Midoapur Distrl ct 

5416. DR. PHULRENU GUHA : Will 
the Minister of FINANCE be pleased to 
atate : 

I; (a)·whether Government of West Ben-
gal has submitted any proposal fot crea-
tion of a new district after dividing pre-
sent, Midnapur district and requesled the 
union Government for allotment of fund; 
and 

(d) if so, the details thereof? 
I'; 

THE MINISTER OF STAT~, IN 
THE MINISTRY OF FINANCE (SHRI 
JANAltDHANA POOIARY); (a) No, 
Madam. 

(b) Doea Dot arise. 

(b) if so, the reasons for not releasing 
funds so far ? 

,:tHE MINI~rE~ OF PAR~IA· 
M~NTA~Y AFFAIRS, AND TOUR1Std 
(SHRI H. K. ~. BHA-GAT): (a) and.<p) 
The Central D~partment of Tou(i~m $anc .. 
tioned a proposal f~r constr'uction'" of 
eisht cottage .at Ajodhya Hills in Purulia 
d~dn$' 1984·85. An a~ount of 8.52 takhs 
was sanctioned and, Rs. 2.13 lakhs and 
Rs .. 3,.00 lakhs were released' in two mst'al. 
ments as advances to the State Gov,:rn-
ment. The balance amount ~ill be' rele .. 
ased to the State Govt. on completion of 
the work. 

Loans granted ~Y" baD~~ to ~~r~lcu1taral 
sectors In Andhra Pradesh 

5418. SHRI M. RAGHUMA REDDY: 
SHRI C. MADHA V REDDY: 

Will the Minister of FINANCE be' 
pleased to state : 

(a) the total amount of. loans granted 
by the nationalised banks in Andhra 
Pra~esh to agricuJtural sectors durin, 
1985.86; 

(b) whother the loans granted by' the 
nationalised banks in Andhra Pradesh for 
aaricultural operations are on the, same 
scale as in other Stat~s; 

(c) wbether the banks are giving 10ans 
to all tbe farmers without any distinction; 

(d). if not, the reasoDs therefor; 

(e), w,~e~~er a~x fta~~~t~, b~v~ .• b,,~,\, ~et 
up for'1I1vlo,' loans' to'. the ,"Iarmers . in 
An'dbli Pradesh durin. 1986~~?;. ~Dd .,' , 

,', 



,ct} if SOf the 40tails thereof:' 

. THE).MtNlSTJSa., OF, STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JI\N~'l'>HANA POOJARY): (a) to (d) 
Tb~l RA~ ha~ rel?_c?~ted thal ~he ~ricult,ur.al 
ad,v'D~OS of~ publi~ sector banks out-
st~~~I!la .tb~ la~t"Fri4Q.Y .of December. 
1984 in Andhra Pradesh stood at 

" , 'I ' 

Rs. 99~.29 CfO~e.S. Thj$ eonstit,uted 13.S~~ 
of the total aar!cultural advances out .. 
1t'P~jQS' BrS on that date i~ the country 
and w,as the hjgh~st percentage of agri- . 
cqlp~f.~a' c,t:edii' outstanding as on that date 
a m,,? 111.-; tl)e various States and Union 
Territor'ies. All farmers are entitled to 
rcc~ive, agdcul<tural loans for viable pro-
ductive sche~es. 

(e) ,a,~d, ,(f). ll~nks have been advist\d 
to ensure that direct agricultural advances 
reach ~ leyel of 16% of their total credit 
by March. 1987. Seoarate State-wise 
targets have not been fixed for this pur-
pose. 

Raids'at premises of busi,nes.men engaged 
fo leiliPIL .n.cks, ice ~ream', sod I other 

eatabl" 

5419. SHRI M.'RAGHUMA REDDY: 
DR. G. S. RAJHANS : 

W~ll,thc Minister of FINANCE be plea-
sed to state : 

(a)· whether Government ' are aware 
that ,the sellers of snacks, ice-creams and 
other small eatable items are earning Jakhs 
of rupees every year in the metropolitan 
cities and have not paid even' a single paisa 
to the Income Tax/Sales Tax Department; 

(b) whether the Income Tax authorities 
at Bombay have recently raided at tbe 
premises of a businessmen who is engaged 
in selling snacks, ice-creams and other eat-
able; items and found several lakbs in cash, . 
gold and diamonds. etc. in his possession, 
as reported in the 'Hindustan Times' of 13 
March, 1986; and 

(c) the steps Government propose to 
take to conduct raids at tho leading seUers 
or daily eatable items in the metropolitan 
cities in the country ? 

THE MINISTER, OF STATE IN THE 

MINISTR.Y O'F FIMA'NCE (SHRIIANA-
RDHA,NA POOJAR. Y) : (a) and :(b) Yes, 
Sir. The Government is aware of tax evasi ... 
on by seJJers of snacks, ice-creams & other 
eatable items. Some searches \.In 20.2.1986 
resulted in the seizure of pr.ima.facie, unac-
counted assets worth Rs. 7.18 lakhs appro-
ximately. apart from large numbe'r of incri-
minating documenis and books of accounts 
in such cases, 

(c) On the basis of specific informa-
tion received or collected otherwise, sear .. 
ches are conducted in the cases of tax 
e~aders including the leading seHers of 
daily eatable items. 

White paper to streamline price poUr,. 

5420. SHRI D. N. REDDY: Will the 
Minister of FI NANCE be pleased to 
state: 

(b) whether a white paper to stream-
line price policy JS proposed to be released 
as reported in the 'Times of India' on 8th 
March, 1986; 

(b) i; so, whether this will give in 
black an" white how average fixed income 
employee and his family are to meet these 
price hikes; 

(c) whether the white paper will al10 
indicate the measures to give adequate; 
monetary compensation to all paid emplo-
yees without recourse to corruption; and 

(d) whether Government are aware 
that nutritional standards of middle level 
workers are ruBy safeguard~d in the price 
politcies in the news paper '! 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI JANA-
RDHANA PGOJARY): (a) to (d) The' 
Govt. is working on a policy paper on 
administered prices which will outline tbe 
approach and policy on revision in admi-
nistered prices. T he details regarding con-
tent will be available after the paper has 
been finalised. 

Persons Insured under various life insurance 
schemes 

5421. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FINANCE 
be pleased to state : 
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Ca) tbe percentage of population In the 
country got jnsured under various insuran-
ces policies of Life' Insurance Schemes; 
and 

(b) the details thereof? 

THE MINISTER OF STATE IN TH.B 
MINISTRY OF FINANCE (SHRI JANA .. 
RDHANA POOJAR Y) : (a) Approxima-
tely 13% of the main working population of 
22.25 crOfes is covered by LIe of India 
under its various Scbemes. 

(b) The Corporati.on has a total Dum· 
ber of 2.65 crores ot policies in force as 
on 31.3.1985. Besides 79 lacs members have 
been extended the benefit of Group Insu .. 
rance Scheme as 00 31.3.1985. 

Decline tn consumption of beet and sugar-
cane In USA, Britain etc. 

5422. SHRI BALASAHEB VIKHE 
PATIL: WilJ the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether it is a fact that beet and 
sugarcane consumption has declined in 
USA, Britain and other parts of the world 
in recent years; 

(b) if so, the extent of decline country-
wise; and 

(c) how Government proposes to pro-

. teet interest of the cane-srowers and, supr-
cane industry in the country in view of the 
decline in beet and suaarcanc consumption 
in USA, Britain etc. ? 

'THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND MINI. 
STER OF STATE IN THE MINISTR.Y 
OF FOOD AND CIVIL SUPPLIES (SHRt 
A. K. PANJA): (a) and (b) A stateme~t 

showing production of sugar from beet and 
sugarcane and 'consumption of SUiar in 
various countries from 1980 to. 1984 is 
given bdow. From this statement, it will 
be seen that tbt; world consumption of 
sugar (produced both from beet and sUlar-
cane) has been, by and larae, increasina 
during this period. . The world production 
of sugar has been fluctuating, dependioe 
upon the production of beet and sugarcane 
from year to year, as well a~ other factors. 

(c) The interests of sugarcane growers 
and sugarcane industry stand protected 
already. The Central Government fixes 
the statutory minimum price of sugarcane 
below which no sugar factory can pay, and 
in actual practice, the growers are aene-
rally receiving prices higher than the statu-
tory minimum. Sugar factories are required 
to crush the agreed quantities of can~ be-
fore they close down operations for the 
season. Practically the whole of sugar 

, producing, capacity in the country is sugar-
cane based and all expansion or establish-
ment of new capacity is also based on 
sugarcane as raw material. 
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.",o ... ,te .... fl •• el.1 ,ear tative offices of the Indian banka as on 
~,. SflRl. SRIBALLAV PANIOA- . 30.6.1985, Itood at 141 an'd 12 respoctivoly. 

RBI: Will tho M.inister of FINANCB be 
pleated to' state : 

<a> who.thor there is any p.oposal to . 
chanae the financial year keeping in view 
tlae requirements of the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOIARY): (a) No, 
Sir. 

(b) Does not arise. 

Oftrleal branches and representative offices 
of Ind ian baoks abroad 

542t SHRI BHATTAM SRIRAMA 
MURTHY: Will the Minister of FINANCE 
be pleased to state : 

<a) the number of overseas branches 
and represei1tative offices of the Indian 
lanks in foreign countries at the end of 
June, 1985; 

(b) the number of subsidiaries and 
forei.o banks affiliated to the Indian Banks 
ill foreign countries; 

(c) whether Reserve Bank of India 
bas recently reviewed the working of the 
branches of Indian Commercial Banks in 
fnre.ian countries; and 

(d) if so, the observations made by 
I.eserve Bank of India in this regard? . 

THE MINISTER OF STATE IN 
THE .MINISTRY OF FINANCE (SHRI 
l~''NARmiANA POOIARY) : (a) The 
nwnb.r of overseas branches and Represtn-

Schemes 

1 

1. FQr~t Lodge at BaD~aVlatb 
2. Tourist Villaac at Shivpuri 

(b) As on date, Indian b.anks arc 
baving 5 wboJly owned subsidiaries (includ-
ing Deposit. TakiQa Companios), :2 .baldi.-
ries with more than 50% equity participa-
tion and S affi iates with Jess than SO% 
equJty participation in ioreiaD cow:ltriea_ 

(c) and (d) 'fbc performanQC of the 
overseas branches of the Indian Banks is 
continually reviewed by the Reserve Bank 
of India on an hOn-goini" basis and such 
steps as are considered appropriate are 
taken from time to time to improve their 
functioning. 

De.elopmeot of tourist resorts in Madhya 
-Pradesh 

5425. SHRI PRA TAP BHANU SHA· 
RMA.: Will the Minister of PARLIAME-
NTARY AFFAIRS AND TOURISM be 
pleased to state: 

(a) whether it is a fact that Union. 
Government have given new grants to the 
Tourism Department of Madhya Pradesh 
for the development of tourist resorts in 
that state : 

(b) jf so, the details thereof; and 

(c) whether date Gove.rnment have 
submitted their proposa]s in this regard ? 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND TOURI.SM (SaRI 
H.K.L. BHAGAT). (a) to (c) The Cent-
ral Department of Tourism does not alJo-
cate grants State.wise, but provides central 
assistance for individual projects forwarded 
by the State Governments based on the 
merits of such projects and availability of 
funds. The following projects have already 
been sanctioned for Madhya Pradesh. 

(Rupees in Jakhs) 

Amount Am ()U'nt 
Sanctioned Releas~d 

2 3 

21.4 10.00 
44.83 40.00 
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1 

3. Transport facility' at Panna 
National Park 

4. Transport facility at Kanba National 
Park & Bandhavgarh National Park 

S. ,Cafeteria at Sane hi 

6. Way-side facilities at Keskal 

7. Way-side facilites with accommodation 

at Deori village 

8. Construction of Tourist Complex at 
Jagdalpur 

9. Chanclela Cultura.l Centre at Khajuraho 

2 

3.21 

2.44 

8.33 

4.90 

13.71 

31.86 

22.00 

3 

2.19 

2'00 

2.00 

2.00 

5.00 

5.00 
(To be implemented hy Archaeological Survey of 

India) 

10. Sound & Light show at Gwalior Fort 

Contribution of E'xport-import bank of 
India '0 Indian expor't'rs and export 

oriented ind',strks 

5426. SHRI PRAT,\P HHANU 
SHARMA: WiIJ the Minister of FINANCE 
be pJeased to state: 

(a) the contribution of Export-Import 
Bank of j ndia to the Indian exporters and 
export. oriented jndustries in Jndw durjng 
the, last two yeurs. 

(b) whether it has also cpcned new 
overseas branches during this period; and 

(c) if so, the details thereof? 

THE l\lINISTER OF STATE IN TilE 
MINISTRY; OF FINANCE (SHRI 
JANARDHANA" POOJARY) (a) to (C) 
Export-Import .Dank of India provid::s 
credit and guarantee ftlcilitjes for expoit 
of goods and services from India. Details 
of the credit (funded) and guarantees (non-
founded) utilised from it durins the last 
two years are given below ; 

2R.83 

181.15 

Year 

19R4 

19~5 

5.00 

96.08 

(Amount in Rs. 
crores) 

UtiHsa .. (Approxi .. 
tions mately) 

Funded Non-funde d 

353 57 

381 68 

Exim Dank has also sanctioned finan-
cial ,assistance of Rs. 7 crores under its 
lending prq.:ran1me for 100 per cent 
Fxport Ori\J,:cu l)lli~s ~IPd Unib in Frci: 
Trade Zones since 1984. . 

Exporf-]mport Bank of India has 
opened two overseas offic·es at Abiqjan 
and Washington D.C. in 1985. ' 

tow occupancy of boteJs in Saocbi 
and Khajaraho 

5427. SHRI PRATAP BHANU 
SHARMA: Will the Minjst~r of PARLIA-
MENTARY AFFAIRS AND TOURISM 
be pleased to state : 

(a) whether it i$ a fa~t that Sallcbi 



an,d Kltajurabo' are tourist centres of 
Intcrnat,iopal importance,; 

(b) if so, tbe average tourist inflow 
per year durina last three years; 

,(c) whether tbe occupeocy in the 
Hotels w.as not fully uti Hsed in lhese 
places; and 

(d) if so, the reasons thereof 1 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT): (a) Yes, 
Sir. ' 

(b) The avenlge tourist flow to 
Sanchi and Khajuraho during the last 
three years according to the readily. 
available figures wac;; as follow" : 

----~.--."" 
.... _-4 __ .-.-" ....... -----..--- ,- --. - .. - ---..... -.. ,.,.--~-.. --... ,,- . .., 

Year Khajuraho Sanchi 

1982-83 1.63 lakhs 36,SOO 

1983-84 1.66 lakhs 37,500 

1984-85 1.55 lakhs 38,000 

(c) and (d) Yes, Sir. The main reason 
is less number of tourists visiting who 
would stay overnight at Sanchi and 
Khajuraho. 

Development of Sanchi in Madhya 
Pradesh as a Buddhist tourist 

centre 

5428. SHRr PRAT AP Bl-lANU 
SHARMA Will the Minister of 
PARLIAMENTARY AFFAIRS ANt) 
TOURISM be pleased to state: 

(a) whether it is a fact that recently 
Government have decided to develop 
important Buddhist centres to attract 
more foreign tourists from Asian 'countries: 

(b) jf 80, tbe details thereof;· 

. (cl whether Sanchi j n Madbya Pradesh 
bas been included in that prosrammej 
and 

(d) if not, the reasons thereof? 

THE MINISTER, OF PARLIAMEN-
TARY AFFAIRS AND TOURISM 
(SHRI H.K!L. BfJAGAT): (a) .and (b) 
Yes, Sir. Master Plans have been pre. 
pared by the Department of Tourism for 
Kushinagar, Sravsti, Piphrwa (Kapilvastu), 
Bodhgaya, Rajgir and Nalanda through 
,the Town & Country Planning Organisa-
tion of Government of India and Micro 
Plans of Sravsti-Kushinagar through t~e 
National Institute of Design, Ahmedabad. 

During the 6tb Five Year PJan and 
the lirst year of the 7th Five Year Plan, 
the Department has sanctioned a total 
amount of Rs. 214.93 lakbs for prepara-
tion of the above Master Plans; develop .. 
ment of Gautamvan, celebration of 
Kalchakra festival and expansion of 
IlDC's travellers lodge at Bodbgaya; 
construclion of tourist complex at Sravsti, 
development of Ajanta foot-hills, construe .. 
tion of cafeteria wIth accommodation at 
Nagarjuna Sagar and construction of 
cafeteria at Sanchi. 

(c) and (d) The Central Department 
of Tourism has already sanctioned an 
amount of Rs. 8.32 lakhs for the const ... 
ruction of a cafeteria at .Sanchi. 

P.·oposals from State Goveroment 00 

scbeme fur develupment of Urban 
Consumer Coopcrativ($ 

5-l29. SHRI ANADI CHARAN 
DAS: Will lh:! Minister of FOOD AND 
CIVJL SUPPLIES be pJeased to stale: 

(a) whether it. is a fact that under tho 
Centrally sponsored scheme for Develop-
ment of Urban Consumer Cooperarhe 
Stores, Guvernment have invited proposals 
from State Governments and these were 
submitted; 

(b) the number of proposals with 
details allJ . amount sanctioned and the 
details of proposals not yet sanctioned 
with reasons (ill resp~ct of Od~sa St~te); 

and 

(c) whether the pending proposaJs arc 
being examined by aoy committee and/or 
proposed to be sot recast from Govern· 
ment of Orissa, with details thereof 1 



,I 

Written A"'''''''~ 

THB M1NmTB~ OF STATB IN 
T~E, ~I1'Il$TR.)' QF ,PLA, ' NNtNG AND, 
M'imsTER. OF STATE IN THB 
~IST1lY OF FOOD AND CIVIL 
StiPPUES (SHaJ A. K. PANJA) : (a) 
Yes, Sir. 

(b) and (c) ,Since the inception of the 
Centrally Sp'onsored Scheme for .Gevelop-
ment of Consumer Cooperatives in U rhan 
Areas 'in i971.72 a total amount of Rs. 
155.75 Jakbs bas been sanctioned to the 
Government of Orissa upto 1985-86 to 
a.list tlie consumer cooperatives for setting 
up of 4 Dep8'rtm~nt Stores, 122 other 
retail outlets and for strengthening the 
State Consumers Cooperative Federation 
besides rehabiHtation aSSistance for 7 sickl 
weak wholesale consumer cooperative 
stores in the St,ate. 

1'1 proposal. iDyolving a total amount 
of assistance of about Rs. 28 ,lakhs for 
op.ening two Department Stor\::s, 18 retail 
outlets and establishment of a consumer 
industry by consumer cooperatives and for 
rehabilitation of two sick/weak wholesaJe 
.tores wer.' pending for consideration at 
tbe end of 1985-86, for want of information 
luch ,as feasibility report, availability of 
business premises, and audited accounts. 
The information, called for from the 
State Gov.erDJllent, is awaited. These 
proposals will be considered during 1986-87 
as and when the requisite informationl 
documents are received from the State 
Gov-ernment. 

Inclu~ion of new machine tool. Uems 
In Open General Licence (O.G.L) 

Idiport;Ust 

S430. SH'RIMATI GEETA MUK .. 
HElUfiE: Will the Minister of COM .. 
MBB.CE be pleased to state : 

(8) whetfJ~r it is a (act that Govern .. 
men' bavo added 29 machine toot items to 
the list of Open General Licence imports 
under the 1985·86 import policy; 

(b), if so, whether these items arc 
manufactured in the country; and 

(c) ir so, the details thereof and rea~ 
.on. 'for allowing its imports including in 
tat 6.0.L. lilt? 

THE MINISl;'1~& OF ~l,NA,HC~ _": 
VISHWANATH PRATAP SING'"): 
<a> and (b) Yes, Sir. 

(c) These iten19 have beon .plaClfi,·OIl 
OOL vide Public Notice No. 77-ITC (PN)I 
85 .. 88 dated 3~3~86, copies of Wlaich:are 
available in the ParHament LibrU7. 1M 
reasons for including the said item. ill 
O,GL list is to begin the process of transi-
tion of reauladon of import. 'tIlI.all 
physical restrictions to tariff as per tbe 
recommendation of the Committee on 
Trade Policy. 

Benefit to manufacturers due to Intro-
duction of MOnV AT scheme 

5431. SHRIM.l\. TI G EET A MlJK· 
HBRJEE: WiJl the Minister of FINANCE 
be pleased to state : 

(a) whether it is a fact that the manu-
factnrers will be benefited at least by Rs" 
700 crores due to the introduction of 
MODVAT scheme; and 

(b) if so, the details thereof and the 
steps proposed to be taken to see that this 
benefit is passed on to the consumers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIJANA-
ROHANA POOJARY): (a) and (b) The 
MODVAT s~heme provides for credit 1)f 
the excise duty and additional duty of 
customs paid on inputs falling under 37 
chapters of the Central Exci~e Tarill' Act 
when used in the manufacture of final 
products falling under any of these 
Chapters. I n additions, duty credit ;s 
also available for paper and articl. of; 
paper as inputs. The credit under t,_' 
scheme may be utilised ror payment of 
excise duty on the final products faHinl 
under the 37 chapters. The final Ploquets 
are broadly listed in the statement give,.. 
below. 

On account of availability or instant 
credit of the duties pai" on t~ iAP'Uts 
and consequential reduction of interest 
costs, the cost of the final, products, win 
come dowp~ H~wevcr, to retajA th. 
collection of excise duties at the earJi~, 
level, the rate, of duti. ea tilt 1 .... 1 



products have been raised in some cases. 
MODVAT, thus, being broadly revenue-

neutral may not, by itself, significantly 
affect the consumer pri~e. 

Statemtnt 

Cbapter Description 

(l~ (2) -----.----.. "'.,..,.-........... ~ .. ----- -----------------------------.--28 Inorganic Chemicals; Organic or Inorganic Compound, of precious metals, of 
rare-earth metals, of radio-active elements or of isotopes; 

29 Organic Chemicals; 

30 Pharmaceutical Products; 

32 Tanning and Dyeing Extra':ts, Tannings, and their derivatives; dyes, colours, 
paints and varni~hes; putty, :fillers and other rnastic Q: tnt,s; 

33 Essential cils and resinoids; Perfumery, Cosmef'ic or toilet preparations; 

34 Soap, organic surface--Active agents, washing preparations, lubricating prepa-
rations, artificial waxes, prepared waxes polishing or scouring preparat,ions, 
candles and similar articles, modelling pastes, dental waxes and dental 
preparations with a basis of plaster; 

3'S AJbuminojdal substance~ : Modified Starches; Glues; Enzymes; 

36 Explosives; pyr'!technic products: Pyrophoric Alloys, certain combustible 
preparaHons (excluding matches); 

37 Photographic and cinematographic goods (excluJing exposed films); 

31 MisceJlaneous Chemical prod ucts; 
39 Plastics and articles thereof; 

... 'Rubber and articles thereof; 

70 Olass and glassware; 

72 Iron and steel; 

73 Articles of iron or steel; 
14 Ctlpper and articles thereof; 

7S Nickel and articles thereof; 

16 Aluminium and articles thereof; 

71 Lead and articles thereof; 

'It Zinc and articles thereof; 

10 1 'Ii., aDd articles thereof; 

81 Other base metals; cermets; articles thereof; 

12 TooTs, implements, cutlery, spoons and forks, of base metal; parts thoreof of 
til" metal; 

83 M,iscellaneous articles of base metal; 

... Kucl .. r reactors; boUers, macbinery and mechani.cal appJia8eel; PMl, 
t.r.o~; 



(I) (,)' 

IS Electrical machinery .and equipmeDt and parts thereof; sound recorders and 
reproducers, teJevisiQP image and sound recof.dors and reproducers, and parts . 
and accessories of such' articles; 

.6 Railway or tramway Jocom( tives, roIling~stock and parts thereof; Railway or 
tramway track ft"tures and fittings and parts· thereof; mechanical (including 
clectro-mechanicaJ) traffic signalJing equipment of all kinds; 

17 Vehicles other than Railway or tramway rolling-stock and parts and I1ccess(lries 
thereof; 

II· Aireratt, spacecraft and parts thereof; 

19 Ships, boats and floating structures; 

90 Optical photographic, cinematogra"hic~ measuring, checking precision, medical 
or surgical instruments and apparatus; parts and accessories thereof; 

'1 Clocks and watches and parts thereof; 

92 Musical instruments: parts and accessories of such articles; 

93 Arms and ammunition; parts and accessories thereof: 

,. Furnitnre; b~dding, mattresses, mattress supports. cushions and similar stuffed 
furnishings, lamps and Jighting fittings. not elsewhere specified or included; 
illuminated signs. illuminated name-plates and the like; prefabricated 
buildinss; 

'5 Toys, games and sports requisites: parts and accessories thereor; 

96 Miscellaneous Manufactured articles. 

Mocleral •• tton plan for jute industry 

5432. SHRIMATI GEETA MUK-
HERJEE : Will the Minister of TEXTILES 
be pleased to state : 

<a> whether it is a fact that Rs. 400 
erore comprehensive modernisation plan 
for jute industry has been drawn up by 
the Indian Jute Mills Association which 
will result in 25 percent reduction in work 
forcc; 

(b) if so, whether this plan has been 
submitted to the Union Government; 
aad 

(c) the details of the Plan and Union 
4!ovc.rnment's reaction thereto? 

THE MINISTER OF. ST ATE OF 
'THB MINISTRY OF TEXTILES <SHRI 
ltHURSHID ALAM KHAN): (a) to (c) 
T: ... 'it ao irGperative floed 'for moderni .. 
satieft of jute industry for achievina. cost 
r_octie. and iDcreasina competeti veness. 

Although soft loan scheme for luodernisa-
tion of jute industry has been operati;'e 
fer several years, the response from the 
industry has not been encouragiog. The 
Indian Jute Mills Association is reportedly 
taking initiative to draw a plan for moder-
nisation and diversitication of jute industry 
leading to increase in productivity and 
cost reduction. 

Appointment or contract labourers on 
permanent basis 

5433. SHRI AMARSINH RAT .. 
HA W A : Will the Minister of FOOD 
AND C1VIL SUPPLIES be "pleased 10 
state : 

(a) the . number of contract labourers 
working ill various depots of Food Cor-
poration of India in the country; 

(b) whether it is. a fact that a Jarao 
n·umber of such workers Are not mado 
p~rmanent, jf so, the numbe·r of lu-cb 



labourers w~o have complet~d ten years or 
more in service and are still temporary; 

(c) tbe criteria· adopted for makinB 
them permanent; and 

(d) whether there is any proposal to 
absorb them on per01an~nt ba~is ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS .. 
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) : (a) ,The operations 
in Food Corroration of India vary from 
season to sea~on and even day to day. In 
such a situation when the operations are 
not uniform, they are carried on through 
service contractors who employ their own 
labour as per their own requirements. 
The number of labourers engaged by them 
keeps fluctuating depending on the volume 
of work at (he depots. 

(b) The Food Corporation of India 
does not have any direct emp}oyer-

'employee relationship with the labourers 
engaged by the service contractors. There· 
fore, the ques1ion of making them perma. 
nent by Fel does not arise. 

(c) Does not arise. 

(d) No, Sir. 

[ Trans/alion) 

Complnints ft': di~hurs('menl of Joans 
un der Re from Bihar 

5434. SHRf KllNWAR RAM: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Government have enquired 
into the ~omptaints that Banks are char-
ging Rs. 6500 insteatad of Rs. 4500 for a 
pump set given by them (0 farmers under 
tural development schemes; 

(b) the number of such complaints 
received from Bihar '8S also the numb.er of 
tho,se complaints out of them which were 
found corred; and 

(c) the measures taken to save the 
inDoc~nt vilh\,ers from such oorrupt prac .. 
ticca ? 

"rllle.A",.,.;, 2JG 

THB .MtNISTER OF STATS IN THB 
MINISTRY OF FINANCE (SHRI JANA. 
RDHANA POOJARY); <a) and (b) Cert-
ain complaints relating to corrupt practices 
ill the supply of pumpsets in Bibar have 
been received by the Govt .. in the paat .. 
As these complaints Were, addressed to 
various authorities it has not been practi. 
cable to maintain a record of tbe 
total number of such complaints aud tb. 
puarticuJars of compJaints which wert 
substantiated. The Central Bureau of 
Investigations (CBI) had also investiaatcd 
certain oases and had come to the conclu .. 
sion that prima·facie offences had been 
established. The· bank concerned baa 
accorded its appr()vaJ for prosecution 01 
the officials involved. 

(c) In order to minimise the hardship 
to the borrowers due to possibJe coUusioa 
between bank officials and suppliers of 
equipment, banks have been advised to 
improve the supervisjon of their rUlal 
branches and to take prompt effective 
action against the deliquent officicats. 

[English} 

Foreign elcha nge earned by ezp.rt .r 
betel leaves 

5435. SHRI SATYAGOPAL MISRA: 
Will .be Minister of COMMERCE be 
pJeased to state: 

(a) the amount of foreign exchan,. 
that the country has earned durin, Ute 
year 1985 by exporting betel leaves; and 

(b) the steps Government have takeD 
or propose to take to illcrease the export 
of betel leaves 1 

THE MINISTER OF FINANCE (SHRI 
VlSHWANATH PRATAP SINGH) : 
(a) Export of betel leaves during 1984.15 
were 448 metric tonnes valued at approxi-
mately Rs. 74 Iakhs. 

(b) The market for betel leaves is 
Bmiled and confined mainly to Middle 
East where we have sUQstanUal ethnic po-
pulation. There is also demand jn neiahbo .. 
uring countries like Pakiatan whero .. 
already have a special commo4ity rat. for 
betel leaves on fhe Madras Karachi sector 
wi t If a v: ew to incr~.'it.,. .. our exports, 
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, c("" ,.,ch.le' a.y Cotto, COl'poraUon of 
Ind. 

5436.' SHRIMATI BASAVARAJES .. 
. WAlU: Will t.he- Minister of TEXTILES 
be p]ease". to st.ate : 

(a) the quantity of the cotton purcha-
·ted by tle Cott'On Co'rporation of India in 
""tnataka. Andhra Pradesh, Maharashtra 
and Gujarat during this year; 

(b) ~he names of tbe districts in Kar-
llata·ka wherein they have purch,lsed the 
Qotkm at tho avorage rates; and 

(c) whether Cotton Cor poration of 
India has received representation from the 
public to eHminate the commission agents 
as far as possible and also to arrange for 
tbe payment of bills at the spot? 

THE MINISTER OF STATE OF 
THE MINl'STRY OF TEXTILES (~HRI 
XHURSHID ALAM KHAN): (a) The 
information is as under; 

State Quantity purchased 
(in bales) as on 

21. 3.1986 

Karnataka 
Andhra Pradesh 
Gujarat 

93,000 

~,OO,OOO 

2,50J'OO 

The Cotton Corporation of I ndia is 
Dot operation in Maharashtra bee luse of 
the Cotton Monopoly Procurement Sche-
me introduced by the State GovC'rnmcnt 
of Maharashrra there. 

(b) Name of the districts in Karnataka 
where the Cotton Corporation of India is 
purchasing cotton at support prices are as 
under: 

Bijapur : B!japur, Jamkhandi 
Belgaum : Beihongat Saundatti. Nar .. 

gund Navalgund Gokak. 
Bellary : Bellary Da vangere Kott ur 

HapanakalH 
Chitradurga : Chitradurga 

Dbarwad : Haveri Ranibennur Hubli 

Raicbur 

Dharwar Gadag Annigeri 
Hirekeu Kalagatti 

: Raichur SiadbaQur. 

(e) Yes, Sit. BlimlDadoD ·of oo_~­
sion agents would be possiblo onl1 if 
provisions of A&ri~ultutal Prod~oe Nfrkot 
Committfc Act are am end 04 by tbe S ..... 
Government. Payment of bill. at th, 'Pot 
is very difficult. 

. WritiDI or bad debt. by baak. 

5438. SaR.l K. RA·MAMVATHY: 
Will the M.inister of FINANCi " plo" 
to .state : 

(a) the total amolJots that hav~ be. 
written oft' as bad debts by the. pubJic 
sector banks duridg the part three ftDa.~l 
year; year-wise; and 

(b) the steps taken to recover til_ 
debts before they are wrluen oft' as bt4 
debts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) e.-
mercial Banks including all public sector 
banks make provision every year out .r 
their annuaJ income for meeting thci~ lia .. 
bility towards bad and doubtful debts to 
the satisfaction of their statutory auditors 
and write off the debts which are oonsider. 
ed by their management as ultimately uJ')re-
coverable from out of the provisions so 
made. According to the form of Balance 
Sheet and Profit & Loss Account l'res~b­
ed in the Third Schedule of the Bankina 
Regulation Act, 1949, which aU banks are 
required to foliow strictly, the banks are 
given statutory rrotection from disclosing 
the quantlllD of bad and doubtful deb,s 
for which the provision is made to t~e 
satisfaction of their auditors. Public Sec ... 
tor Banks write off bad debts out 01 the 
provisions made for bad ~ad doubtf~1 

. debts. In view of the protection given to 
banks from disclosing the qua.D4Ulll of llac:l 
and doubtful debts for which provisioll has 
been made and in accordance with the pro-
vision of statutes governjng public sector 
banks and the practices and us~ae. custQ'" 
mary among bankers the quantum of 
amounts written off as bad debts ca.DDO* 
be disclosed. 

(b) Ba.nLs ·take a Dumbtr of .,. f. 
recovery of the dues· such as realisattotl 



· CHAIT'A .. J90I ('A.U) 
... . 

and sal. of l~curitie8 invokiD8 of auaran .. · 
tees wherever available, and realisation' of 
due. wbere inaurance Cover is avanable. 
Baoks also file civil suits for recovery of . 
their due', and obtain decrees and get them 
ex~u'ed. Banks generally write, off loa.n 
as bad debts only after aU (h~se avenues 
are exhausted. 

S.brlel, aDd 8 ssldanee scheme Implement. 
.. It, IId •• trial FloaDee Corporatlol of 

locUa 
5439. SHRI K. RAMAMURTHY : 

Win tbe Minister of FINANCE be pJeased 
to stat. : 

<a) tbe deta Js of nine iubsidy schemes 

and tho two' inittanee scheme.' ,that are 
being implemented by the Industrial Fiaa-
nee Corporation of India; and 

(b) , the details of entreproneurl wbo 
ba v.e a vaiJed of those subsldy schemes of 
Industrial Finan~e .CorpotatioD of India 
since their inception? 

THE MINISTER OF STATE IN THS 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> It'd (b) 
The Industrial Finance Corporation of 
India (IFel) has been operatina 11 promo· 
tional schemes, the detail. of which are 
given in the Statenlent I and statement·1I 
ai yen beh .. ". 
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G.i4 eli." re.ard1aa ara,ata 01 10... to 
perlon 11,181 below po,erty lin e 

5440. SHR.I N. DENNIS : Will the 
Niniator of FINANCE be pleased to 
atate : 

<a> whethor specific guidelines has 
been iasqed to nationalised banks in res-
p~t . of granting loans to persons who 
are liviD, below the poverty Une; 

(b) . if so., the details thereof; 

(c) whether periodical revi~w ~s made 
regarding the observance of gUldehnes by 
the bank authorities; and 

(d) the action Government proposed 
to take a,ainst the erring bank officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JAN .. 
ARDHANA POOJARY): (a) and (b) 
Government and the Reserve Bank of 
India (RBI) have issW!d various instru-
ctions in respect of the Integrated Rural 
Devolopment Programme (IRDP) the pro-
Iramme launched for assisting the persons 
below the poverty line. These instructions 

stipu.late dIsposal of loan applic~ltions with .. 
in a period of 14 days; charging rate o~ 
interest at 10% per annum; non-compoun-
ding of interest on current dues in respect 
of agricultural advances. not seeking any 
Ilecurity except the security of ·hypotheca-
tion of assets created out of the Joan for 
lo,ns upto Rs. 5,000/ .. ; issuil1g of Joao pass 
books for IRDP beneficiaries etc. 

(c) Instructions atready exist that the 
o,ief Executives and o~her senior execu-
tives should visit rural branches periodi. 
cally & ascertain whether the instructions 
on various aspects of lending are being 
correctly followed by the branches. 
It h,s alao been decided t hat supervisory 
officers should visit every rural branch 
at least once in 3 months. 

(d) RBI have advised the banks that 
in tbe cue of branches which are found 
to be adoptins undesirable practices statf 
accoua'tabiJity should be fixed and prompt 
ud ItriNent action should .be taken api. 
a. I,ll. Itaff. 

SuuesUOD for pro,idlDg single win-
dow export clearanee 

5441. SHRIMATI. KISHORI SINHA: 
Win the Mirijster of COMMERCE be 

.. pJeased to state : 

(a) whether it is a fact that' the Asso-
ciation of Indian Engineering Industry 
has suggested the creation of a National 
Export Authority to provide a single win .. 
dow clearance for all proposals in regard 
to promotion of Exports; 

(b) if so, Government's reaction 'there .. 
to; and 

(c) the ~teps beinA contemplated for 
promotion of exports? 

THE MINISTER or rINANCE 
(SHRI VISHWANATH PRATAP 
SINGH) : (a) A1EI ha'\ suggested the 
formation of a National Export AU1hority 
\vhich. would have powers to take deci-
sions on all aspects of exports without 
reference to any other agency, Ministry or' 
body. 

(b) Government has "noted t'h,e SIJ.nc~· 
tion. 

(c) Go~'ernment has taken a series of 
measures for promotion of ex;;orts. Indus-, 
tries which have a god export potential 
have been identified and policies and incen .. 
tives are being geared to provide a thrust 
in these sectors. . Thus, several measures 
for liberalisatioll of industrial licensing 
policies and introduction of new techno-
logy with a view to increase the inter-
national competitiveness of domestic 
iudustry. Decision has also been taken to 
extend the cash compensatory scheme 
beyond 11.3 1986 and provide for compen~ 
,ation 10 industr)~ for the cascading effect 
of domestic taxes. Additionally, aUoys 
and other types of steels have been ·1.Dclu .. ' 
ded in the International Price Reimbur-
sement Scheme to provide Steel matedl;lls 
at interntional price for eXJ lort prod ucti on. 
The Import-Export Pass, Book Scbemo 
has been introduced with effect from 
1.1.1986 for manufacturors-'Exportors with 
a view to provide easy access to duty free 
imports for exports production.' 



" ' 

Plan for modernisation of ,Jute' 
, Industry 

5442. SHRJMATT KISHORI SINHA: 
,Wil,l. the ,Minister of ·TEXTIL~S be plea~ 
sed to s~ate : 

(a) whether Government ha.ve rec:iyed 
allY plan for modcrnisatkln of jute indus· 
try, prepared by the ludian Jute MiHs 
Association; 

(b) if so, the details there,of; 

(c) whether lhc Association has stated 
that demand for jutt: goods will go down 
froOl 1.3 mil'ion to 800,000. tonnes per 
annum in the Hext few years; and 

(d) whether there is any prop,osal to 
reduce cost and impro\,e consumer accept-
ance of jute goods to help jute industry 
to strengthen itself '1 

THE MINJSTER OF ~TATE OF 
THE MINISTRY OF '"!TXTILFS (S;-IRI 
KHURSHID ALAM KHAN) : (a) to 
(d) Indian Jute Mills Assm:iatjon (UMA) 
is reportedly taking· init'iative to draw a 
plan for mouernisation and diversification 
of jute inc't;stry kad;ng to inCTease in 
productivity, reduction in cost and impro-
vement in consumer acceptance. It has 
been estimated hy LJMA that in the ab-
sence of ~ppropriate measures, the demand 
for jut~ guods nwy go duwri SUh!>lu)}tiaJJy 
in the next few years. 

The Government is continuine to help 
the jut.e industry in domestic and interna-
tional m~rLi.:!s thlough variolls IncaSllres, 
which include :-

(i) Pur-chase of Jute goods by Govern-
ment (DGS&D) from jute indus .. 
try 'on cost plus basis; 

(ii) Compulsory use of I OU~6 new 
jute bags by cement industry; 

(iii) Improving the competitiveness of 
jute goods l'is·a-}',~ synthetic 
substitutes throusb fiscal and R 
& D efforts; , 

(iv) Providing higher cash compen .. 
satory support (CCS) on dynamic 
$~~t9rs ofjut~ ~oqd~~ . 

(v) Involving STC in assist ins export 
of C,a~pet ~~ckinB. CJo~ ,(CDC) 
by, forming STC·J ute IIl~du.try 
. Consortium on ~O!'O IO~8 sbariDJ 
basis; . 

(vi). Consituting a new Jute Manu .. 
factures Development Council to 
aive boost to ,R&D elfolts Ind 
export· pJomotion etc. 

World Bank loan for boostilll alrl-
cultural producttoD 

5443.i SHR'I K. PR~DHANI: win 
the Minister of f)NANCE be pleased to 
state: 

(a) whether the World Brnk has ano· 
ounced a loan 'of $ ;375 million which is 
likely to give a boost to, agricultural, pro-
ductIOn in the country; 

(b) jf so, how it is' likely to, ,benefits 
the Indian farmers particularly t~" .mall· 
scale farmers and !bow it -will be mad;c av-
ailable to them; 

(c) the mode of utilisation of these 
funds; and 

(d) whether some district in Orissa 
will also be included in the 17 new dist-
ricts to which the project will be extende4 
for strengthening the agr.icultural credit 
systems and modernisina of Indian 
agriculture? 

THE MINISTER OF STATE IN 
THE MINIS fR,Y OF .FJNANCE (SHRI 
JANARDHANA l)OOJARY): (a) Yes. 
Sir A Joan of S 375 million has been 
ne~criacted with th~ World Bank .(IBRD) 
but the Agreement is yet to be sjin~d. 

The World Bank Joan will be used to 
extend credit, throUih a nU,Qlb~r of.; insti-
·tutions to farmers, including small far-
mers. for purposes like IRDP, minor 
irrigation. land development,. plantation 
and hor.ticulture. animal b~b~Ddty, 

'Fisheries, Foresty and farm mccllanisfltion. 
Under the project not Jess than 65 percent 
of the lending. is . to be in fa.your of 
sma}] farmers. 

(c) Government of I~:dia would onlend 
the pr.opos~ loa~ JQ" NABt\~.'" "in 



USI it to refinanco S.ato Land Develop. 
, ment" Banks, State Co-operativo 'Banks,' 

CommordaJ, Bank' and .R.qional Rural 
lanka for lending to small farmers and 
oth.rs .. 

(d) The districts are yet .to be selected 
by' .. MABARD. 

I.di.', tale for IDA at meotiDi Qf I 

l .. o·VS Commll.loa 

S~. SHRI K. PRADHANI : 
SHRI B. L' SHAILESH : 

Will tho Min~'Jer of FINANCE be 
pleaie~ to stat. : 

(al whether India made a strona case 
to the U.S. panel for International 

, Development Assistance (IDA) or concessi· 
onal (unding on the basis of its recent 
trade Uberalisatioll moves during the 
meetinl of the Indo.U .S. Commission on 
Economics and Commercial M alters held 
duril'll the last month; 

(b) if so, the outcome thereof; 

(c) the amount of International Deve-
lopment Assistance (undin. expected. 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
(b) India has been stressing the need for 
increase IDA Assistance/more concessi-
oDal funding by foreign donors at major 
iAt.,rnational fora. Opportunity was taken 
to reiterate 'our position at the rec'?nt 
meeting of the In,do-US Economic aDd 
Commercial Sub-Commission. Tbe U. S. 
side t90k note of India's requirement. 

(c) The Eighth Replenishment of IDA 
.(IDA~8) is to become effectivo from July 
1987. Negotiations for IDA-8 have star-
ted -in January 1986 with the first meeting 
of tbe representatives of major donor., 
countries in' Parts. No decesion on the size 
of IDA·8 or India's share in it is reported 
to have been taken in that meeting. 

<I) wbetboroft is a fact ,that National 
lnsuranc~ Company. a' sub.sidiary of Oen-
eral Insurance Company, hI'S decided to 
op:n its Divisional Oftice a't Anaotapur, 
a backward district in Rayalaseema area 
of Andhra Pradesh; 

(b) if so, when it is proposed to be 
opened; and 

(c) whether the company has taken 
necessary steps in this reaard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
"National" plans to open a Divisional 
Office at Anantapur during 1986 for 
wltich suitable ·premises are being located. 
As soon as they are finalised, tbe com· 
pany would be in a position to open its 
Divisional Office there., 

Subsidy OD rice glveD to States 

5446. SHRI C. JANGA. REDDY: 
\ViII the Minister of FOOD AND Cl VIL 
SUPPLIES be pleased to state: 

(a) the amount of subsidy giveil on 
rice to each State for sale to ratIOn card 
holders through fair price shops in 1983· 
84 and 1984.85; 

(b) the quantity of rjce procured from 
Andhra Pradesh to Central pool in 1983. 
84 and 1984.85; 

(c) the quantity allowed to Andhra 
Pradesh on subsidised rates in 1983·84 and 
1984·85; and 

(d) tbe approximate yearly con.ump-
tion of all ration card holders in Andhra 
Pradesh? 

THE MINISTER 'OF STATE IN 
THE MlNISTRY OF PLANNING AND 
Ml NISTER 'OF STAtE IN Tf{E MINIS .. 
TRY, OF FOOD AND CIVIL SUPPLIES 
(SaRI A.IC. PANJA) (a) A Statement 
showioH, state .. wis,e/rcgion.wise, the oft' .. 
take of rice from tile Central POQI f~ the . 
Public Distribution System a'nd the amount Ope.i .. of 'hllio •• I. ,lice of Nit 10 •• 1 . 

! ••• rance CO_PIIIY at A .. llltapur 

S44S. S8R.! C. JANGA REDDY: 
. ,Qf cOll$umer ,subsidy tbofool) durina 1983. 

84 and 1984 .. 8S is given below. 
Will the M~lliJt.r .f FfNA)IICI., io, ,1 ... 
.. el t() state; (b) .The Food Corporation of Itldia 
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procured 14.84 lakh tonnes and.J7~83 Jakh 
tontJea of rice (inCludins paCldy in terms 
of, rice) in Andhra Pradesh during" the 
1983-84 and 1984·85 marketing seasons, 
r'l~ti veJy. 

issued to Andhra Pradesh durin, tb. 
years 1983-84 and 19~ .. 85, relpoctiv.ly, 
from tho Contral Pool. 

(d) The State Govenment bas reported 
that tbe approximate an~ual .Jlequiremoot 
of rice for their public distrjbution Iystom (c) A quantity of 12.47., lakh ·toones 

and 9.76 lakob 'tonnes of rice were 18 92 Jakh tonnes. ' " 

Statement 

State-wise/Region-wise consumer subsidy on Rice (or 1983·84 and 1984·85 worked 
out on pooled cost on An-India basis. 

. STATES/RE:GION:l 

(1) 

(Quantity in Jakh tonnel) 

Amount in Rs./Crores 

(2) 

1983-84 

Qty. 
lifted 

Amt . 
of 

subsidy 

(3) 

1984-85 

Qty. 
lifted 

(4), 

Amt. 
of 

subsidy 

(5) 
____ . __ .. __ . __ ._---------... --:-- .... ---- _~ __ ... _._, _r ......... _.~ __ ._r _._._~ 

Andbra Pradesh 12.47 83.06 9.76 73.49 

Assam and 

Arunachal Pr~desh 3.57 23.74 2.87 21.61 

Bihar 1.87 12.44 0.53 3.9~, 

Gujarat, Daman, Di u, 
0.96 6.38 0.95 7.J5 Dadar &' Nagar Ha voJi 

Haryana 0.26 1.73 0.15 1.13 

Himachal Pradesh 0.30 ~ 2.00 0.36 2.71 

Jammu'& Kashmir 1.53 10.18 1.46 10.99 

Karnataka 2.30 15.30 ~Sl 18.90 

. Kerala, Lak shad weep & 
part of Po~dicberry 13.47 H9.5& 13.17 99.16 

; )~.d,Q~a ~,~rad~\s~ 2.45 16.29 1.65 12.42 

Mabarasbtra'&' Goa 3.54 , ' 23.41 3.43 26.20 

. NEF~ ~rzoram,' Tripura, 
22.74 j ': ,,}J~., .. , ,) ,," :J t~' .. ' , • 

2.49 16.56 3.02 
~anipui & Nagaland _ 

. ., "."." .o, J, 1.31 8.72 0.'59 4.44 
. Orissa 

0.65 4.32 0.32 1.66 
, Punjab & ... Chandigarh I , 

0.14 0.93 0.11 O,~3 . 
llaj asth'ul 
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Tamil Nadu, part of 
. Pondicherry and part 
of A. " N Illands 

. Uttar Pradesh 

Weat Benaal, Sikkim, 
Part 01 A & N ,Islands and 
Port operations (Caloutta) 

Delhi 

·I.eb •. , tax exemptlob Jim it and ,alve of 
. rupee 

54-'7. SHRI C. JANGA REDDY: 
Win tb. Minister of FINANCE be pleased 
to state: 

(a> the present value" of rupee as 
compared to that on 15 August, 1947; 

(b) the income~tax exemption limit at 
_that time and now; .and. 

(c) whether there is any pr()po~al for 
proportionate chanae ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
purchasina power of rupee, measured as the 
recjprocal of the All India Cosumer Price 
I»dex for Industrial Workers (base ]966= 
J18), works out to 138.89 paise in 19<47 
•• d 1~:90 paise in January, 198' (the Jatest 
available), 

(b) The e"emption limit of. income~ 
tax· applicable in the case of individual, 
Hindu Undivided F~mi1Y, unreaistered 
Irm and other association of persons 
(other than a company and a local autho. 
rity), was Rs. '1,500 in . assessment year 
1947.48. The exemrtiOD limit of income 
tlX in respect of the aforesaid categories 
of taxpayers for assessment year 1987-~8 is 
:as. 18,080. 

(b) There is no proposal at present 
for keepin, the exemption limit of income 1." in proportion to ·tho purcbasibi power' 

, 01 ru"_e. While reviewing· the exemption 
Umit periodically, however, factor of fana-
ti •• It .pp .. opri~telf co.sidfrcd. 

2 

4.09 

3.02 ' 

J3.95 

],79 

3 . 

2720 

20.08 

'92.68 

11.90 

3.42 

2.11 

9.57 

1.52 

s 

2.5.7.5 . 

72.06 

11.44 

Propo.als submitted by sUlar 'actorles for 
s ('curing sugar development fand' 

5448. SHRI. VIJAY N. PATIL : 
Will the Minister of FOOD AND CIV1L· 
SUPPLI ES be pleased to state : 

(a) the amount of sugar cess eoUcet-
ed till 1985 by the Union Govrrnment 
from sllgar factories jn Mabar~shtra under 
the Sugar Cess Act. 1989; 

(b) the amount utilised back for the 
benefit of sugarcane growers and rehabi. 
litation of sugar factories in Maharashtra, 
details thereof; 

(c) the number of new sugar factories 
,whlch have submitted the proposals for 
securing loan from Sugar Development 
Fund; and 

(d) the steps beiJLg taken by Govern-
ment to pump in this fund in sugar facto·, 
ries t so tha.t production of !Ularcane can 
be stepped up ? .. 

, THE MINISTER OF STATE IN THE 
MINISTR Y OF J'LANN1NG AND 
MlNISTER OF STATE IN THE 
MINISTR Y OF FOOD AND . CIViL 
SUPPLIES (SHRI A. K. .PANJA): . (a) 
The Suga1' Cess is bejng co]Jected tbrough 
the Offices of Central Board of Customs 
& Excise. According to Central Board 
of Customs &. Excise some of their 
Pay &. Accounts Offices account for coil. 
ection in respect of more than one State! 
Union Territory. Information in regard 
to each. St.ate separately' is not available. 

(b) "(c) Government 'have Slot reCli. 
v~~ any app1lcatiott fro. '''far f.ct~)fit' 



Writt,. A",w,,, ' CKAItRA 1", 1908 (~~t.,,) '. ", ~ . 

is Mebar.abtr. for loan from SUlar nove-
lo.pmont ~uJld for moderDisatioD/rehabiliJa~ 
tiQD~ . Howev'er, applications from nin, 

.1ll8ar factories includiDB two factoric, 
. which have. not yet gone into production 
were l'eceived for cane development. Thesl 
.pplications wore considered by a Commi-
ttee of Officers ~ and were found incomplete 
in many respects. Both the applicant fac-
tories and State Governments bave. been' 
adyised to resubmit their applications with 

" complete information. 

·(d) Sugar Development F.._nd Rules 
provide for grant of loans f(lr modernisa-
tion/rehabihtation of plant and machinery 
of suaar factories and also for. develop-
ment of sugarcane. The terms for sanction 
ot repayment, of these loans . have been 
liberaJised recently. 

In regard to loans for modernisation/ 
rehabititatiol,l, the same are repayable 
over a period of moratorium of 8 years. 

Loans for sugarcane development ~rc 
repayable over a period of 7 years includ .. 
,ina a moratorium of 3 years. . 

The rate of' interest appJicabJe for 
both the cJasses of loans is 6 per cent 
per annum. 

[Translat ion] 

Esport of precious stones by MMTC 

5449. SHRI HARISH RAW AT 
Will tho Minister of COMMERCE b. 
'pleased to $tate ; 

(a) wheth~r Minerals and Metals Tra-
dina Corporation has taken over the 
trade ,of precious ,stones like diamo~d, 
pearl. emerald etc; and 

, '. 

tradin, profit of about lts. 8 Jakhs. 
.. ' 

Import of Maabe~lte 

5450. SHRI HARISH RA W AT: 
WHI the M'inister of COMMERCB •• 
pleased to state : " .: 

(a) whether it is -I f&c·t that in.tead 
of purchasing maanesite produced in tla. 
country, it is being impor~ed; 

(b) whether the quality of imp.cte. 
magnesite is superior to that produced i. 
our coun.try; and 

(c) the amount beiDI spent o. tbe 
import of lnagnesit. ? 

THE MINISTER' OP PINANe. 
(SHRI VISHWANATH PltATAP 
SIN9H)', (a) .nd (b) Indigenous Main. 
site is not suitable for the manufacture of 
refractories because of high Silica content 
and h;gh lime bearing and as suc h. itl im-
port is permissible ,under the import 
policy. 

. (c) As per information availab", 
Magnesite (not calcined) was imported to 
the extent of about Rs. 20.46 lakhs durin, 

. 1981·82. ' 

Opening or bank brancbes of Chilly.a •• la 
and Daul~abat lD Almora 0 istriet (UP) 

,5451. SHRI HARISH RAWAT: 
Will the Minister of FINANCE be pie •• 
sed to st~tc : 

(a) 'whether any bank has made •• 
application to open its branches at Cbili .. 
yanaula, and Daulaabat in Almora district 
of Uttar Pradesh; and 

(b) if so, the value of precious stones (b) if so, the name of that commlr-
exported by MMTC durin, 1985.86 and 'cial bank and when these branches ar. 
the amount 'of profit earned.' thereby If likely to be opened ? 

THE MINJS'J;ER OF FINANCE 
(SHlU VISHWANATH PRAT.t\P SINGH): 
<a> MMTC has entered diamond trade in 
the year 1984-85. 

'(b) S",port· of prociouB stono by 
MM,TC . in 198,5 ... 86 (upto 15th March. 
1986) was' about as. 18.'55' 'crOces, with a 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SRal 
JANARDHANA POOJARY) : (a) and (b) 
Reserve Bank of India (RBI) has reported 
that the Oriental Bank of Commerce 'had 
submitted an application for openia •• 
branch at ChHiyaoaula' in M.,y, 198'. 
Reservo Bank of India bas rurtb.r, .... portfd 

I L~ , 



that it had a:tt~wed 'State 1!ank of'ltidia to . 
opeD a bran~b" at Devh~ih.~t,~n,,16tb Octo-
bers 1982. 'State Sank of ' india bas not, 
however" opened its bra ncb' so far. 

" \ , 'i'~I. ~', "'~ ,'i '" ',~ ,,",,' 

As the application- submitted :by t,he 
Oriental Bank of Commerce (or opening a 
b~hia~, <;hil,yanau)ll w~s"e,~e,ived after 

'th. ,e~pi.y ·of. the branch ]jc~nsi:pg policy 
for the 'period 1982.,1985, Reserve Bank of ' 
India did not consider the ,application at 
tbat stage. 

• , '.... f oj } ",'" ~ 

Reserve Bank of India has' a,l{cd the 
State Governments and the lean banks to 
idJ'Dtify celures fof. opening, offices accord-

, ina to norms.prescribed 1n ,the, guidel,in~s 
Issued by Reserve Bank of India in terms 
of.tJl • .cur,rent btanch ,licensing policy for 
tllQ. Period 1985 to, 1990. ~be question, of 
openinl :bank offices at the "above two 
ccllt[e. will be cQnsidered by ~ Reserve 
.Mk of India in tbe light of the: ~urrent , 
branch licensing policy jf the centres are 
idontift~d aDd recommended by the State 
Government. 

Openlal of Bank I.ranches In Uttar Pradesh 

545,2. SHRI., HARISH RAWAT : 
Wi11 the Minister of F1NA NCE be 

p~ealed to state: 

,'~ ,.) the, tQtal J:lumber of branches 
opened in Uttar Pradesh by various 
commercial banks during a PI dod of three 
years prior ,to ,tlle introduction of new 
policy of opening ~ank brancl),es ,as aisQ 
the addtional number of branches for 
openibli'O( which the Jieen :es bave remai-
ned unutilised; 

(b) whether' the ,bank branches, will 
be opened at the selected places in respe-
ct .. Qf :Which. tbe issued licences have rema-
ined unutilised; 

,(c) the number of branches proposed 
to, be openeq" in Uttar Pradesh during 
1.86-17 under "tlie new policy of opening 
bank" branches; and 

(~, tb6' babk .. Wfse and dlstrict.wise 
detail' in this regard ~ , " ' ' 

i;<~ tHE,,: ,~INisTEtt OF StAtE', iN 
THE MI'NISTR Y OF ~INANCE (SHltl 

JANAl('Olt(NA Po.tiJAR.y)': (a) '.Dur~ 
iog the 3 year period 1.4.82 tb ~t.~,I! ffi!e ' 
total number of b.ranch'es op~~ed by' 
CQ'mm~rciat . Banks incl:u~!~g ., ~~"f~~1 
R'ural Banks 10 Uttar Pradesh were 10ti ' 
As on 31.3.85. 518 !icences/authorisathltlS 
were pendiri~ with banks. . . 

(b) Reserve Bank of 'India (RBt) has 
decided. that banks should not proceed 
'with opening of branches again'st iicences! 
authorisations pending wjth them in re~p~;. 
ct of centres located in blocks which are 
surplus i.e. already having bank offices 
more than the prcICribed norms. ,RBJ haa 
advised the banks that such Jicences could 
be diverted to centres in deficit blocks. In 
order to facilitate utilisation .of pe:nding 
licences/authorisations in deficit bJocks, 
depending upon the merit lof each, case, 
banks were allowed extension of validity 
of pending licences upt 0 31.12.8S and 
subsequently upto 30.6.86. 

, . ~ ... 
Cc} and (d) The aim of branch lice,ns-

ing policy for 1~85.90 js t.o achjeve. a C0V~­
rage of 17 ,~OO pppula,tion perbaQk otllq, 

" in rural and semi-urban areas of each 
blq~k. The policy aJso, aims ~t ftlJiQ8 up 
sp'~~iaJ g~ps witb CJ yiew tp .e~sure a bank 
office within 10 Kms. from each ,village~. 
RBI has advised the State Governments 
Lea~ Banks to, identify potential, growth 
centres requiring banking facilities taking 
into account the norms laid down by RBI 
and to forward the list of identified centres 

, " ',,' 'r, ,-

to RBI. Licences for opening of additi. 
onal' bank offices would be grabted' by 
RBI in the light of the objectives set out 
in the current branch licensins policy for 
the period 1985-90. As sucb, no q~ahtita. , : -, "", I,,· I 

tive target has been fix,ed tor, op~niqg bank 
offie es in 1986-87 in Uttar Pradesh. 

Import or net':'sprin t and sugar by State Tra· 
dhlg Co.rporatl.n 

545~~ ,~~~RI BAl;WA~T J S:INGH 
RAMOOWALIA.: Will the Minister of 
COMMERCE be pleased to' state: 

~ • , • , 01\ .. ~,; /. ' , ,'~ ~ .. 1 ,.'" f .r I P 

(a), whether Stat~ ,Ttadina Corpora- ' 
tion has imported newsprint; atld sugar 
during last year'and tho current year; 

he " . .r.. ~""'I 
f,(b}., ,..if, ~,~, tl:';t' Qua',~~itr: ()~:&Ie.c~ A9.~ 

these Items ,)l).1ported dunng these ~,w~,,; 
yeal'l, separilc1y; " 



(c) .the Dames of" the c~.~ntries where 
from these commodities were itnportea 
jndicatin. the pnces_ ~here'of ~s. also the 
prices at which ~J.,esc commodities have 
been made a\'ailablc to the consumers in 
the country; and 

. (d) the amount spent on t he storage 
and transportation of these 'commodit~es ? 

T.HE MINISTER. OF 
(Sl!~~, VISHWA~ATH 
5;INOH): (a) Yes, Sir. 

FINANCE 
PRATAP 

(b) Imports of newsprint and sugar 
durlna these two yeats are as under :-. 

(Quantity in !a1<h ~f. T~) 
-----..-~------.---

Year Newsprint Sugar 

-----:--- 4.96 1914-85 2.40 

1985 .. 86 1 :95 19.49 
(Prov.) ------------_._--- _ .... 

(c) and (d) Newsprint jmJ,ort~~ were 
from U.S.S.R. 'Romania. G.D'.R., Yugos-
lavia, Canada. FiJiJat1d," Sweden, Norway, 
New ZeaJand and Baosladesh. 

Sugar. is purcpased from Internatioeal 
traders who are free to supply supr of 
any origi 0 . exC'ept that of Isreal, South 
Africa and Ihdia. Countries of oriJin of 
sU8'iu Imported were Bi' a'zi'l, Cuba, POlariCf.· 
Bulgaria, U.K.., FrAnce, South Korea, 
Phihppines, Thailand,. Vietnam. Cbia.' 
E. E.C.~ Yugoslavia. tI.S.A., Mauritius 
etc. 

A statement showing the 'pti""'" "t 
which these cori'imodities have btea madi 
available to consumers is given below. 

1t !wiJl flot be In commercia'1 interest t·o 
disclose details of the purcltate price., attd 
the amount spent on the storage and tt ... 
nsportatidl1 of lheG<e cotnn1oditils. 

Statement 

~S~le pr;ce" or Ne~sprlnt as fi:'<cd for each qU'Ilrtcr 

Qull1lr Standard -----............ ---- _.,._,--
Buffer 
stock 

Hiito-sea 
Jale 

(Rs. PMT) 

GJazed 

_._--' .-----.-----~"----. 
1~14-8S 
''''' .... , "~ l" " 

Apr'.-June 5756 
Jul.-Sept. 5750 

Oct.-Dec. 5760 

jilt~-M~i'. 5940 
f9'~..t' 
Apr.-June 6330 

. Jul-Sept. 6595 

Oct • ..-.Dec. 674~ 

Jla.-Mar. 6980 

5800 

5800 

5810 

5990 

6380 

6645 

,6795 

7030 

" 

6130 

6330 

f)S4Q 

t>7SO 

7185 

705~ 

751'0 

8275 

6JIO 
6310 

6'" 61. 
123$ 

'.15 

. .... ,-,-..,..._..--.. ~~--',,; \~, '~---'----·~·fr,. '.1. 'a~·'::nfj'C.br •. '~t9J • . . ·~kei~;l~~ ~r.cust~~s 'Duty." P~t~oi ,nd 'oth~r'lod'I'Jevi,s' D yy Jll 
..... 1es prices applicable to aw4i1JlD: _d .,,"aU . ,pate,ori. IX' 1 .. by R.s. 27', PNT' 
lor .... iuoa .ad .... '501 PMT for amaH catea~d ••.. 



, , . 

Sale priee. at whi~h Imported sURar sold 10 eonsulD,e,rs 

(I) Sate by State Governments, thr~usb controlled, chann,els 

(i). with effect from at a cei1ing price or 
,June' 85 &s. 6 per k,. 

(ii) with effect from at a ceiling price' of 

2·8·85 Rs. 5,80 per kg. 

(b) Sale by State Governments out of . their monthly lev} quota with effect from' 
, 1.12.1985 Rs. 4.80 per kg. 

Rural insurance scheme 

5454. SHRI BALWANT SINGH 
llAMOOW ALIA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government have received 
luue.tions tor a review of the Rural 
Insurance Scheme; 

. (b) jf so,' the basis thereof; and 

(c) the new steps taken by Goverl1~ 

.ent in this regard? 

. THE MINISTER OF STATE IN THE' 
, MINISTRY OF FINANCE (SHRI JAN· 
ARDHANA POOJARY) : (a) to (C) 
A number of insutanee schemes are being 
operated through the General Insurance 
'Corporation. its subsidiaries and the Life 
Insurance Corporation to suit the interests 
and requirements of the rural populace. 
These schemes are kept under constant 
review, inter alia. keeping the suggestions 
and comments received from different 
quarters, in view. 

rEn,lish) . 

D .... ged rice stored 10 Fe( gOdo"DS;, 
Corhin 

5455. PROF. K.V. THOMAS; Will 
tbe Minister of FOOD' AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether rice stored in the godowns 
01 tbe Fe>od Corporation, of India in 
eoema was damaged;· ' 

. (b) if so, ,the quantity damaged; and 

damages in fut\~re ? 

THE MINISTER OF.STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF,FOOD AND CIVIL SUPPL1ES 
(SHRl A.K. PANJA) :' (a) No, Sir. 

(b) and (c) Do not arise . 

Proposal for paymen t or subsidy to 
Ker~la tea PIa oters , 

5456. PROF. K.V. THOMAS: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether Government have decided 
to levy uniform excise duty on tea; and 

(b) whether tea plantation in Kerala 
is proposed to be given subsidies as the 
tea grown there is of poor quality and the 
labour is, costly ? 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP 
SING H): (a) There is DO such proposal 
at present. 

(b) The ex~sting subsidy schemes of 
the Tea Board are also appJicabl. to tea 
plantations in Keeala. 

Cochln export processing zone 

5457. PROF. K;V. THOMAS: Will 
the Minister of COM M'ERCf;: be' pleased 
t() state: 

(a) the n~mber or export processin. 
zones proposed to be started in tb, 

. '(c:). t~e steps taken to preveDt such' cO~Dtr1; . and ; :,1 . \, /' 



C8AITRA 1'4 1908' (IA.rA) 

(b) the position of <;ocbin Export 
Processing Zone? , . ' 

THE ,MINISTER OF CO~MERCE 
AND FOOD AN'O CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) There 
are two existing and functipnal export 
processina zones :-

<i> Santacruz Electro~ics Export 
,Processing Zone, Bombay 

, (ii) Kandra Free Trade Zone, Gandhi-
dham, Four New Zones ar.e in 
the process of being established: 

(i) Falta Export Processing 
Zpne in West Bengal 

(ii) Madras Export Pr.oce',sjng 
Zone in Tamil Nadu 

(iii) Cochin Exrort Pro~essing 
Zone in Kerala 

(iv) Noida Export Processing 
Zone in Uttar Pradesh. 

(b) if so, tbe detajj. th~reof; 

(c) whether ,any arrest has boen made; 
and !,. 

(d) the action' ta,ken or propolod' to 
be taken against' the culprits ? 

THE MINISTER OF STATE IN THE 
M~NISTRY OF FINANCE (SHRI JAN. 
ARDHANA POOJARY) : <8> and (b) 
Yes, Sir. The facts of the case are aiVen 
below: .. " 

On 10/11 ~3.86, the officers of the 
Directorate of Revenue'Intelligence, Zonal 
Unit, Bombay and Air, Intelligcnce Unit, 
Bombay, 00 information, cxamined th. 
cargo containers brought from'Sinaapore 
by Air Jndie Flight No. AI·403. A. a 
'result, six packages weighing 241 Kas. 
were interceped. These packages wert 
neither manifested nor covered by any 
Air\V.~y Bill and were found in excess. 00 
examination of t he packages~ 1 SO 'aold 
bars, weighing 1500 tolss, 4233 wrist 

,watches and 4950 watch movements, 
No new export processing zone is' yet, collectively valued at Rs. 61.43 lakhs were 

included in lht Seventh Five Year Plan C 
programme. 

(b) For seUin& up ,t~e Cochin Ex port 
Processing Zone. funds have been alloca.-
ted, Jand acquired and civil construction' 
work is in progress. In particular, cons-
truction of the boundary wall has been 
completed and action initiated to notify 
the Zone as Customs ... bonded area. 

Selzur, of ,.old biscuits at Saltar 
Airport 

5 .. 58. SHRI DHARAM PAL SINGH 
MALIK: 
SHRI SUBHASH YADAV : 

Wi)) the Minister of F'INANCE be, 
pleased to state : 

(a) , whether attention of G ovel'nment 
has been drawn to the news .. item appearing 
in the ,"Free' Press Journal". Bom,bay of 
12th' March, 1986 wher~in it has been 
stated that 1 SO ,gold bi~cuits worth Rs. 
61.43 lakhs were seized at Sahar Airport 
by Directorate ot" Rev~nue Inte1tisence, 
ao.,.a)'; 

recovered and seized under the ustom 
Act. 

(c) No, Sir. 

(d) On cdmple,tion of investigation. 
appropriate action 1:1nder Jaw wotiJd b. 
taken. 

LUting of ban by Pakistan 08 priTaue 
trade with .Ind,ia 

5459. SHRI DHARAM PAL SINGH 
MALIK : ~ 

SHRI SUBHASH YADAV: 

WiH the Minister of COMMERCE be' 
pleased to state: 

(a) whether Government of Pakistan 
have recently Jifled 10 year old ban on 
private trade with India to import a num-
ber of items by their business men; 

(b) if so, tbe details thereof; 

(c) tbe, n,ame. and number. of it ... , o •. 
\\ hidl the ban bus been Hited; and 



. (d) bow far it' wiU b. beneficial to this 
~~~~t.r,. , ~ 

'TH. MINIS"I:ER;' OF FIN~~~E 
(IHRI VISHWANATH PRATAP' 
'jl~) : .(~AO.~) ~W4tlJl,ll.s~~owed 

ita private, trad~ tp UnPOJ;t 42 i~~ f~om 
tnclia as per list given below. 

. (9) ~t' j~~~bt ,~c ,el~(ul ~o, . ~pP:i~n 
~,~M'" .~~oJ tho ~~f,tt th,at, th~ pro~~dural 
'i~t. .oC'LJ~ip. 0 tPr~¥.h tbe *Tr~diJ1g 

Corporation of Pakistan would 1':0 .l0PB~r 
t>. required. . 

S'at~,ment , ;.~ .. : .. ',' . 

!5. No. . Descdption of items 

. 1. . Tea. (Q .. R) , 

2. ,WoQd and Timber 

3. Betel leav~s (Q.R) 

4. ,Betel nuts (Q.R) 

. S. . pi{lJ.er ,. Tamarind 

7. ~eeds· Vegetable, 
Howers 

{J;ujts 

8. Y~letft.Rl<tpl~nts for dyeing 

,. Cutcb and, lambicr 

10. Essential oils 

and 

11. Books (Technical, profe~sional 

. au4 ... rAij&i~us . on ly) 

12. Spices excluding chillies, turmeric 
and cumin seeels 

13. Steel strips for manufacture of 
, f 

razor blades . 

14. Vise( set fibre and yarn 
IS. F~rJ."o alloys' 
16. Calculators, calculatiog rna~,hiQe 

J 7.. Ball bearings' (permissible sizes 
Only) 

.1S. L,fts ~nd e~calators 
;" '1"',1. t : 1,. J ~"! I .1,. ,Cine planter 

20. Cutter bin4er 

21. }lotat%nion diller. 

. 2~. ,Ric,e. aJ?royt t~au.p~.~~te~s 
'2~. Rq-.ry ~~~te( •. 
24. Rotavaters 

25. Spinner Broadcasters 

26. Drilling rigs 

27. Post'al f~¥lk~l~~ Ipa9,pl.,~es 

28. Carbon electrodes 

29. Compressor units ,for Aircondi-
tioning plants 

30. Compressor units for domestic 
refrigerators 

31. Fire en~ines 

32. Micros.co pes anu other Lab 
.J nstruments 

33. ,Felt for Pap~r; :~il1s 

34. P~thalic (Raw materials for 
synthe~ic ~~~in) ".,' r, 

35. Citric acid 

36. Lactic ac~d 

37. Saccharine 

38. Aluminium powder and paste 

39. Cash .regJ.sters incprp~r~t~nl 
calculating ~e,vices 

40. DupJis~ting J)1a~hines 

41. Bidi leaves 

42. Onions. 

I P,~lftl ~b,n8,~~ fOf boosting cotton 
o ~xport\ I, • 

5460. SHRI DHAll.~,~ P ~J,. ,Sl)!~,.9. H 
MALIK: . . ~ 

SHRISUBHASH YADAV: 
I • 

Will the, ,~tjl1ister of:, I~XTH!fS: .. :be 
gleas~a to s(ate. : . 

(a).),~~~tpe~ ~t ,i", a.r,~SJ t~a.t ,Ipe; ~u~ity 
~r pr.~4ijctjQn Or Jndia'~ cotJo~ h;s 'b~een 
appreciated in tho' overseas m8ik'~ · , . 

..' ".t:'."J,.',<", 
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, : 'b) !,iI\'~" ~'!i Ooveratneot' ptoposc 
tQ-,~,,JW",a,,~e,Qt, ,bate fer export 
of cotton and ~ake" some suitable policy 

r .... IJ:.;i .. ,to-boGst tile' 'C:bttbn export; 

"~-
.($), iE:lO. tao details ther.of? 

"Tfi MIN16TBit OF STATE OF THE 
MlHI8TltY OF TEXTILES (SH~I KHU-
:ltIItlDd#tL_,J(~N~":" (a) Yes, Sir. 
The quaUty of Indian Cott-on is generally 
accepted in the overseas market . , . 

(b)" and" (c) At present decisions with 
petard to eX'port of cotton are taken on 
tlw ,basis 8' demand and supply position 
of, COUon· in the c~untry' and the price 
tNnd of coU:o'n prevailing in the markets. 
The cotton situation in the coun"try is 
revjew~d from time to time and -the 
quantitfes/quaJities of ,coH,on which are 
conritfer~d sur'p)us to our domestic 
te'q'uiretnents are released' for,"" export. 
Substantia"' ·quantities of coHon have 
afi"ea-dy been 'released by Government of 
India' fbt export during the current cotton 
year. 

,Cettltroetlon of warehouses and go-downs 
ht'Sirth and'Se\'cntli PlaD periods 

5461. SHRI MOHANBHAI PATEL: 
Wjll the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state; 

MfN'JSTER OF STATE IN lYHB' MINI. 
STRY OF FOOD ~Nf> CIVPL (86P. 
PLIES (SHRf A,K. PA:N.J.A) : 'tal 8d\(b) 
The t8.'rget . for construction ·of" steraae 

,capaoity is "obt fi'xed wrleWfte'. ·THe Sf~th 
J:'ive Year. Plan target for eon«dlrJtio. of 
storage capacity by the Food CorporatioQ 

. of J ntHa, . the Central War.e'houeiag Cor .. 
poration and tbe State' WarehousiDI 
Corporations taken together was 75.1 
lakh tonnes. As ·against this, the' capacity 
completed was! 52.6' Jakh ten'nes. 

(c) and (d) The shortfall is mainly due" 
to difficult~es experienced in the acquisition 
of land and avaihibiJity of cortstruction . 
materials. 

(e) An outlay of Rs. 246.00 ctores' ~as 
been provided for construction of add hi ental 
storage capacity during the Seventh" Plan. 
This would enabJe an additional ca'pacity 
of abollt 50.00 lakh lonnes to be conS'truc-
1 ed by the Food Corpbratio'n of India, 
Central Warehousing Corporation and 
Sfate Warehousing Corporations, of which 
a capacity of about 40:00 Jakh tortbeS' is 
expected to be avaiJabJe for foodgr~lins. 

Income-tax Cases pending' In Supreme 
Court 

. 5462. SHRI CHIRANJI 
SAHRMA: Will the Minister 
FINANCE be pleased to state: 

LAL 
01 

<a) the target fixed for the construc-' ('8) the number of income tax cases 
tion of warehouses· and godowns m each pending in the Supreme Court; and 
zone during" the Sixth Five Year Plan 
period; (b) the total amO~1nt locked 'up in 

(b) the achievement ni~de during the 
Si~th Plan perIod; 

(c) whether it is a fact that there is 
shortfall in regard to 'the construction of 
warehouses ansi godowns during tbe plan; 

(d) if so, the reasons therefor; and 

(e) the decision taken by Government 
to COBstruct warehouses and' godow.ns in 
the. country ~urins the Seventh Plan 
period and the provision made therefor? 

THE MINISTER OF STATE" IN 
THE MlNISTRY OF PLANNINO' AND , 

these .cases 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRi JAN-
ARDHANA POOJAR Y) : (a) 3,302 
direct tax ca~es were pending before the 
Supreme Court p.s 90 30tn September, 
1985. 

(b) It is not feasible to quantify the 
total au)()un·t of rexenue involved in direct 
tax cases before the Supreme' Court. 

" Some of rhese cases relate to issues which 
arise at initiaJ stages of the pr~iDp 
and before passing of assessment ordel. 
Some ,a"5 c~UeD&e ooDsdtutional.lidlty 
of Statutory provisions. In toss .cases the 



'rov.aue .lett 01' d'ilpute" on tbe issue 
_pcad., 011 futaare profits ,if aD),", The' .ia., drort aDd exponditure' iJlvo}ved in 
tM ~ltctiOD of thi.·fDro~atioD will Dot 
.,. COJDIDUD.urat. with tho benefit lou,ht 
t. b. I;hi.vtc! by it. 

Moderal."oa of Textile MUI. in 
Mlhara.t,. 

'",. SHRI HUSSAIN DALWAI 
Will tbe Minister of TEXTfLES be pleased 
atlt. : 

(a) the number and names of nation-
aU"" textDe miJla in Maharamtra; 

(1) Dumber of closed mills banded 
$v.r to the National Textile Corporation 
r., runnina tbe same; 

(c) the roaaons why these private mi lis 
IDand.ned by the mill owners have not 
.e far Men nationa)ised; 

(eI) whether there is any proposal 
. pe.diB, before, Government for nationali-
'Iatio. of c10sed mil1s; 

(0) if so, the details thereof; and 

(f) if not, how Jone these mills are 

",1",,, ,4""."", ~'! 

to be run by Government without' moder-
Disation and' heavy 8ftiDeial- investmeD't·? ' . 

THE MtNISTElt OP'STATE OP THI 
MINISTRY OF. TEXTILES ! (S'Hlll , 
KHURSHID ALAM, KHAN): <a) At 
present, there are 22 nationalised textile 
mills run by the National Textile Corpora- , ' 
tion and 7 textile mills ,run by the Maha-· 
rasbtra State TextUe Corporation in 
Mabarashtra.. A statement, showin& the 
names of ihese mills is given below. 

(b) The management of 13 textiles 
undertakings of Bombay was,take~ over 
by Central Government in 1983 pendin, 
nationalisation and NTC was appointed as 
the Custodian. At the time of the take 
over on1y 5 mills were in' partial 
·production. 

(c) to (f) The Textile Undertakings' 
(Taking Over of Management) Act, 1983 
provides for the taking over of the mana-
gement of 13 textile undertakings. in 
Bombay "ending nationalisation. ' 'Exatni· 
nation of the possibilities of action and 
moduJi'ties of nationalisation of the under-
takings has to be completed berore 
nationalisation. It is, therefore, not 
possible to indicate any specific date in 
this regard, ' 

Statement 
---~-----.,..------------ ._-_._ .-----~ 

·N •••• of nit NaUoDalised textile mills 

, Natt .. a. r.:atUe Corporation Mills " 
--- .. ---" -.------..-..... ~ ... ___ • _____ ._" __ ._ ....... _w __ _ 

1. I •• i. United Milia ,No.1, Bombay. 

2. , India United Mills No.2. Bombay. 

3. . India United Mills No.3 Bombay. 

4. Iadia United Mills No.4, Bombay., 

5., India United Mills No.5, Bombay. 
, t 

fj.' India United Mil1s Dye Works (No.6), 'Bombay. 

1. Wodel Nills, Naapur. . " 

I. R.S.It. Gopalda, Mohta,Spa. Ie. Wvg. M'ills, Akola. 

,~, Vidarbha ~iUs (Berar) Ac:haJpur. 

JO. a..B!B~A. SPI. " WVI. Mills, HiolaOlbat. 

~,~ S,vl'r'~ ~ .. ~r ... cJ 'M~lIs. A~.l" 



12~ , Mumbai'Textile Mil'ls, Bombay.' 
13 •. AuriD._bad Textile Mm., Auranaabad. 
14 •. N.nded Textile Mills, Nanded. 

IS. Barsbi Textile Mills, Distt. Sholapur. 

16. Apollo Textile Mills, 'Bombay._ 

17. Cbalis,aon TextiJc MilJs, Cbalii.aon. 

11. New Hind rextUe Mills, Bombay. 

19. Jupiter Textile Mills, :8omba}'~ 

20. Diavijay Toxtile Mills. Lalba,. 10m bay • 

21. Dhule Textile Mills, Dhulc. 

22. Bharat Text·ile Mills, Bottlbay. 

Mahar •• htra State Textile Corporatloa Mili. 

·2~. Western india SPi· & WVi. & Mf,. Co. Ltd. Bombay. 

24. Nanio, Girjai Mi1Is (Urs), Sholapur. 

25. Shree Shaha Chaatrapati Mills, Khblapur. 
. ' 

26. Pratap Spg. &. WVf!,. &. Mfg., Co., Ltd., Amalner. 

27.' Vijaya Mfg., Badnera. 

28. Pulaaon Cotton Mills Ltd., Pulalon, 

29. Devagiri Textile MiI1s Ltd" New Au'~angabad. 

Nationalised textile mills 

5464. SHRI HUSSAIN DALWAI.: 
Will the Minister or' TEXTILES be pleased 
to state: 

, (a) the total number of nationalised 
textile, mills in the ~ountry; 

(b) 'the State·wise break-up' of these 
textile mills; and ' 

(c) names of such nationalised textile 
mills? 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRi 
kHUR.SHID ALAM KHAN) ,: (a) At 
.,resent. there are 103 nationalised textile 
mill' ~d .... tho National 'textile Corpora-
tion. . 

. (b) rhe "state-wise breakup i" aiven 
"low: " 

State/UT 

Andhra Pradesh 

K.arnataka 

Kerala 

Delhi 

Punjab 

Rajasthan 

GuJarat ' 

Madhya Pradesh 

. Tamil Nadu 

Mabarashtra 
, POQdichmy " W .... 
Uttar Prado,1t 

No . • t 
nationalised 
textile; mill. 

fi 

4 , 
1 

.... 
:4 

J2 , 
14 

22 
2 , 



1 Orissa --
'Welt Benell 14 T~tal', 

Alsam 

Bihar 

'1. 

2. 
3. 
4. 

5. 
6. 

. 7. 

8. 
'9. 

. 10. 

·11. 
12. 

13. 
14. 

lS. 

16. 

1'. 
11. 
-19. 

21. 

22. 

23. 

2~. 

1 , (c) A statement .. shf>wing t,~ namtfsi of 
the 103 Wlti.oaa.lis,d ttktU.o midis is a4v.cn 
below. 

Statement 

Names of the 103 nationalised textile mUIs un.er N~T.C~ 

Name of the Mill 

AJudhia Textile Mills, Azadpur, Delhi. 

. Dayal Bagh Spg. & Wvg. Mills, Putligarh, Amtitsar. 

Khartu Textile Mills, Distt. R6par, Kh,arar. 

Panipat Woollen Mills, Distt. Ropor, Kharar.' 

Suraj Textile Mills, Malout Mandi. 

Mahalaxmi Mills. Beawar. 

Edward Mills, Beawar .. 

Shree Bijay Cotton Mills, Bijainagar. 

Muir Mi11s, Civil Lines, Kanpur. . , 

New Victoria MiI1s. 14/1, Civil ~ines, Kanpur . 

BijIi Cotton Mills, Mendu Road, Hathras~ _ 

Lord Krishna Textile MilJs, Saharanpur .. 

SbJi Vikram Cotton Mills, Talkatora Road, Luckno .. 

Bengal Nagpur Cotton Mdls, Rajnandgaon. 

New Bhopal Textile Mills, Chand bar, Bhopal. 

Hira Mills. Agra Road, Uj_@in. 
- , . 

swadeshi Cott_on MilJs, 7,- Silnatb Camp, Indore. 
Burhanpllr Tapti Mills, liw-thanpur. 
Indore MaJwa United MiU •• Indore. 

Kalyanmal Mills, lS·Silnatb Camp, Indore. 
. . 

New ManekCtiowk 'Textile Mills, Ahmedabad. 

Ahmedabad New Textile Mills, Ah~edabad, 

Himadri textiles Mills, Ahmedabad. 

Rijkot Textile tvi:il1s, JlajkQt .• 



15. Maha,laxmi Textile MUls,"J&aaNna .... 
26. Pet lad Tex~,le Mills, Pctlad. 

27. J ahaosir Textile Mills, ,Ahmedabad.' ' 

28., Ahmedabad Jupiter Textiles MIlls, Ahmedabad. 

29. Rajnaaar Te~liJe MiUs, Uni\ N~ .... 1. A:bIlHSaDad. 

3Q. Rajn_laf Textile MliJS, Unit No.2, Ahmedabad. 

31. Fino Knitting Mms, Al,lmedabad. (Possession not yet takep .dwe to aourf 
case) , 

32. Viramgam Textile MilloS, Viramgam. 
13. Bengal Textile Mills, Cossimbazar. 

34. Manindra Mills, Co~simbazar. 

35. Central Cotton Mills, 212, Girish Ghosh Road; ("_r&itt} 

36. Bengal Luxmi Cotton Mills, Serampore~ Diltt. HooJWy. 

37. Bengal Fine Spg. & Wvy,., (I), KOJ~nagar, Di5tt. H;ooply. 

31. Shree Mahalaxmi Mills, PaUa. 

39. Rampooria Cotton Mills, Serampore. 

40. Laxmi Naryan Cotton Mills, Rishea, Distt. Hoeahl)" .. 

41. Arati Cotton Mills, Dass Nagar, Howrab. 

42. Bangasri Cotton Mills, Sodepore, P. O. Sukchar. 

43. ,Bengal Fi~e Spg. & Wvg. Mills (II), Ka~agal1& Distt. .Nadia. 

44. Jyoti Wva. factory, 69, S. K. Dey Road, Calcutta. 

45. ~aDoria Industries (Cotton Mills Section), Konnagar. 

46. Sodepore Co~ton Mills, Sodepore. 

47. Associated Industries, (Assam), (Spinnina Unit), Cha1.1.dral'ur, Diltt. 
Kamrup. 

4S. Bihar Co--operative Wvg. S"g~ Mins, M'okameb. 

49. Gaya Cotton & JUte' Mifls, Gaya. 

SO. -Orissa Conon MiI1s; Bhagatpur, CuttaCk. 

51. Model Mills Nagar, Umrer !toad, Nagpur. 

52-._",\, R.S.Il. Gopaldas Mohta ~PI. " WVI. Mills, Akola. 

$3-. India United Mills. Mili No. 'I, Bombay. 

54. Illd.ia UAit .. MiJ.;:Mifl.: No, 2, lombay. 

5$. India United MIlls, Mill No.3, Bomb If. 

H. Illdia Vaited. Mills, Mill, No •. 4, Bombaf· 
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Indi,' United Mills ... Mill No. S, BOlllbay •. 

India U oited Mins~ Mill No.6, Bombay. 

R.B.i.A. Spa. & W VI. Milll, HiQsanahat. 

Ramprasld -Mills, Akola. 

Vidarbha Mills (Berar)', Acbalpur. 

Coimbatore Murugan Mills, Coimbatore. 

'S.omasondaram Mills, Coimbatore. 

Coimbatore Spg. & Wvg. Mills, Coimbator •. 

Balarama Varma Textiles, Shencotton. 

Kaledwarar Mills 'A" Unit, Coimbatore . 

Pankaja Mills, Coimbatore. 

Pioneer Spinners, Ramnad Distt. 

Sri Kothandram Spg. Mills. Madurai. (Not in productioa) 

Kaleeswarar Mills 'B' Unit, Kalyarkoil (Ramnad Distt.) 

Sri Sarada Mills, Podanur Post, Coimbatore. 

Shri Bharathi Mills, P.B.No. 10, Pondicherry. 

Om Parasokthi Mills, Canapathy, P; O. Coimbatore. 
. . 

Cambodia Mills, Coimbatore. 

Kishnaveni Textile Mills, Coimbatorc. 

S{i R~ngavilas Gng .. Spg. & WVI. Mills, Coirnb~tore .. 

Aurangabad Textile Mills, Kotwalpure, Aurangabad. 

Diavijay Textile Mi1Js~ La1baug, Bombay. 

Challsgaon Textile Mills, Bhadgoan Road, Chalislaon. 

Jupiter Textile Mills, Parel, Bombay. 

Apollo Textne Mills, N. M. Joshi Mar~, Bombay. 

,Bbarat Textile Mills, Lower Parel. Bombay. 

Darshi Textile Mills, Barsi Distt., Sholapur. 

New ,Hind Te~t,i~e Mills, Bomba), . 

DhuJe Textif~ Mills, Dhul~: 

Nanded Textile Mills, P. Box No. 10, Mill R.o~d, N •••• ". 

Mumbai Teltdle Mitis, 'Bomba~ • 

Azam J'ahi Mills, Laxmipurc Warranaal!' 
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89. . Netha SPI. Mill~, 608 Elecbiluda, Secu·ndrabad. 

, 90, Adon; Cotton, Mills~ Alur Road, Adoni. 

91. Anantapur Cotton Mills, Yerragu~tepalli. 

92. Tjrupathi Cotton Mills, Renigunta. 

93. . Mysor~ Spg. & Mfg. Mills, Mall~swaren, Banaalore. 

,~. Minerva MiJls, P. Bo, No. 2310, Bangalore. 

'IS. Mahaboob Shahj KuJburga Mills, Gulberaa. 

96; . Sree Yallamma Cotton Wool1en & Sdk Mills, 504/1, K. B. ExtcDlioa, 
Dc:vengere .. 

97. Alagappa Textiles (Cochin) Mjlls, Alagappanagar P. O. 

98. Parvathi Mills,. P. B. No. J, QuiJon, 

99. Vijayam.ohinr Mills, Tirumala, P. B. No.2, Trivandrum. 

100. Cannanore Spg. & Wvg. Mil1s, P. B. No. 204, Cannanore. 

101. Kerala Lakshmi Mills, Pullazhi· Trichur. 

102. Nalraj Spg. & Wvg. Mj)Js, Distt , Arlilabad, NirmaJ. 

103. 0 Cannanore Spg. & Wvg. Mills, P. B No.1, Mahe. 

Nationa Used Textile Mills 
5,(,65. SHRI HUSSAIN DALWAI: 

Will the Minister of TEXTILES be plea .. 
sed to statl : 

(a) the names of nationalised texlile 
mills run by National Textile Corporation 
at present; 

(b) ·the total quantum of textile pro-
duction of the nationalised mills run by 
th. National Textile Corporation; 

o (c) whether any nationalised 0 textile 
mills are run by any other'agencies~ and 

o '(d) if so. the names of these agencies? 

THE MINISTER OF STATE OF 
THE M~NISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): <a> A' 
statement showina the names of 103 
nationalised textife mills run by tb. 
National Textile C{jrporation is aiven 
below. 

(b) During the period 1985.86 (April-
December, 1985), the natioonaJised miJJs 
under N.T.C. produced 608 milJioD metr~s 
of cloth and 49.2 million kgs. of Market 
yarn. 

(c) No. Sir. 

(d~ Does not arise. 

Statement 

Names of the 103 nationalised textiJe mills under N,T.C. 

Name of tb. Mill 

1. ~judhia Textile MiJJs, Azadpur. Delhi. 

2. Daya] Bqb SPi. &,Wv,. Mills, Putligarb, Amritsar .. 

l ~I\'f .. r T~xti1~ ~iJ1s, . Distt. ~opart ~hl\r4,f. 
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,. Suraj Textile Mills, Matout M.andi. 

6. " MabaJaxmi Mills, "w.r~ 

7. Edwar'cS MiJJs, B~awar. 

8. Shreo Bijay'Cotton M,tUs, Bijainagar. 

9. Muir Mills, Civil'Lines. K·anpur. 
10. New Victoria M,iIls, 14/t, Civ.i1 Lines, Kanpur. 

,1,1. Wjli Cotton Mil,ls .• Mendu Road, Hatbras. 

12. Lord Krishna Textile Mills, Saharanpur. 

13. Sbri Vikram Cotton MjlJs~ Talkatora Road Lucknow. 

14. Bengal Nagpur Colton MHls, Rajnandgaon. 

1~. Now' Bbopa~ 'Textile Mills, Chandba'r, Bhopal. 

16. H4ra Mills, Agar Road, Ujjain. 
17. Swadeshi Cotton Mills, 7, Silnath, Camp" hldi)ce. 

18. Burhanpur Tapti Mills, Burhan'pur. 

19. Indore Malwa Unit0d Mills" Indore. 

28. Kalyanmal Mills, 15-Silnath Camp) Indore. 

·~l. New Mantkchowk Textile Mills, Ahmedabad. 

22" Ahmedabad, New TeKtile Malls, Ahmedabad. 

23, Himadri ToextUes Mills, Ahmed.abad. 

1.4. Rajkot Textile Mills, Rajkot. 

25. Mah_aJaxmi Textile Mills, Bhavnagar. 

261 Petla~ Tc~tjJe;MWs, PetJad. 

27.' Jahangir TextiJ~ Mills. Ahmedabad. 

2': Ahmedabad Jupiter Text_iles 'Mills, Ahmedabad. , 

29. Rajnagar Textile Mills, Unit No.1, Ahme'dabad. 

30. Rajn'agar Textile Mins~ Unit No.2,' Ahmedabad. 

31. Fine Knitting Mill.), Ahmedabad. (Possession not y~t taken due~ tOfQOurt 
case) 

32. Viramgam Textile Mills} Viramgam. 

33. Bengal Texdle Mills, Cossimbazar. 
, . 

34. . Ma~indra Mills, Coss!mbazar. 
35. Cent~al Cotton Mills, ,212, Oirish Ghosh !Road~ lHMft«tt): 

36. Bengal· Luxmi ~CoUon Mills, Serampore, Distt. Hooghly. 

37. lenaal Fine Spa .. '& W~i., (1) ,KOnnajiT. Distt: H'boa1rtY~ 
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3.8. Shree MabaJaxmi Mills. Palla. 

'39. Rampooria Cotton '"Mtlfs, Serampore. -

40. ~axmi Naryan Cotton Mi~ls, Rishra, Distt. Hoogbly. 

, 41.' Arati Cotton Mills, Dass Nagar/ Howra·h . 

. 42. . Bangasri Cotton tvlills, Sodep~re. P. ,'0. Suk9bar. 

43. Bengal 'Fine S·pg. & Wvg. l\.fiJIs (II), Katagang. Distt. Nadia. 
. . 

44. Jyoti Wvg. factory, 69, S. K. Dey Road, Calcutta. 

45. Kanori,a Industries (Cotton' Mills Section), Konnagar. 

46. ~odepore Cotton Mills, Sodepore. 

47. Associated Industries, (Assam); (Spinni.ng Unit), . Chandrapur, Dlstt. 

48. 

49. 

50. 

5.1. 

52. 

53. 

54. 

55. 

56. 

57. 

58. 

59. 

60. 
61. 

62. 

63. 

64. 

65. 

66. 

. 67. \ 

68~ 

69. 

,70. 

71. 

Karnrup. 

BJhar Co .. operative Wvg. Spg. Mills" Mokameh. 

Gaya Cotton & Jute Mills, Gaya. 

Orissa Cottan Mills, Bhaga~pur, Cuttack. 

\ Model Mills Nagar, Umrer Road, Nngpur. 

R.S.R. Gopaldas Mohta Spg. & Wvg. -Mjlls~ Akola.-

Jpdia UnHed Mills. Mill No.1, Bombay. 

India Unitcd Mills, l\1i!1 No, 2, Bombay. 

India United Mills, Mill No.3, Bombay. 

lnd;a United Mills, Mill No.4, Bombay. 

India United Mi/)s, Mi;r No. 5, B~mbay. 

India U lliled Mills, fvlill No. 6, Bombay. 

&'B.B.A. Spg. & Wvg. Mills, Hinganghat. 

Ramprasad MiJ1s, AI(ota. 

Vidarbha ~1iJls (Berar), Achalpur. 

Coimbatore Murugan Mills. Coimbatore. 

Somasundaram Mills, Coinlbatore. 

Coimbatore SPS.' & Wvg. Mills,. Coimbatore. 

Balarama Varnia Textiles. Shencotton. 

Kaleeswarar Mil1s .~A' ·Unit, Coimbatore. 

Pankaja Mills, Coimbatore . 

Pioneer Spinn~rs, Ra'rl"nad Distt. 
Sri 1{otbandram Spg. Milts. Madurai. (Not in production,) 

Kale~swarat Mills '.Bf Unit, Kalyarkojl (Ramnad Distt.') 

'Sri sarad~ Mills. podanur ,Post, Coimbatore. 
, . ~ , , , 



, , 

MftJ,Ll~" 
72. ' ' Sbri BhaJ'athi Mills,' P.B.No. lQ~,:,"oJ4ifJa~" .,' 

73. .'Om Par~sok.thi MiUs! <;~., 'J .(). ,C_W_~I" 
. . . 

74. Cambodie·,MiHs, ColJll~re • .' 

7S. . Kishnaveoi Texti1~:.:MiJb~ ;<;~t9'C,. 

76. Sri Ran8avi ..... ~. Spg. & WMIJ..,.,MilIlk ,Caimiato •• 

'7. Ampbaft Textile~ Mills, KotwatllP1'O, AUf"an~:. 

7.8. Disvijay Te«tlJ&·Mit.ls~ LalbMl81 &nlwy;. 

79: Challs..-, 'FmH&·Mill. liMdgelHt,ROa4" Cbeliqaoo, 

80. Jupiter Textile Mil1s~ Parel, Bon~bay. 

81. Apollo Textile Mills, N. M. Joshi Marg, :aomb~y. 

82. Bbarat Textile Mills, Lower Parel. Bombay. 

83. Barshi Textile Mills, Barsi Distt.; Sholapur. 

84. New Hind Textile Mitis. Bompay. 

8S.. Dbule Textile Mills, Obule. 

86. . N'anded ,TeKtije"MiUs, p" Box' No~ 10; M'U.&oaQ .. ,~aed.~: 

, 87. Mumbai Textile Mills, Bombay; 

18. Azam Jahi Mill~t Laxmipure Warrangal. 

19~ Netha Spg. l\1i11~, 608 EJechiguda, S~cundrabad. 

90. Adoni Cotton Mills, Alur Road, Adoni. 

~1. Ananlapur Cotton Mj~ls, YerragJUltepalli. 

'2. Tirupathi Cotton Muls, Renigunta, ' 

'3. Mysore Srg. & Mfg. Mills, Malleswaren. ~a.n&i11ou .. ~ 

,~. Minerva Mills, P. B. No •. 2310. Banaa,loro •. 

95. Mahabcob Shahi KulbtJ1"ga M·il}s, GlJlber,ga. 

96. Sree' Yallamma Cotlon WooI1en: & SJ~ lvi.lJs., ,504lJ~.K... H. 1:.$0510,. 
Devengete. . 

97. , AJagappa Texti1es (Coc,hin) M.ills., Alagappanaaar P. O. 

98. Parvathi Mills, P. B. No.1, QuiJon. 

99. Vijayarnohim Mills, Tirumala, P. B. No.2, Trivandrum . 

. 100. Cannanorc Spg.. & Wvr. Mi1Is, P. B. No. 204, Ca~nanore 

·101. K~r;ilfl L~.k.shn1i MiU$, P"U14Ulj~ Tli~bur. 
I 

, 
102. Nalraj SP.6~ & Wvg. Mills, 'D~tt " Adijabad, Nirma). 

~'flDr,ep(\re SFlt~ Ik 't\iyS.,JvUUa, p. ~.,.;NQ. 1. ~~e 



alrter S,atlm with For'i&o Co ..... ri" . .few ,,_nlts\."aYle·~lMen, :-.. alHM •. 1' .... 

inclieato taat 'taose ' ..... n .. \ baH '''' ...... 
. 5*J.,~;I~I"t~lN ;I> At, W*'I :, profits. .. 

Will tb. MiAister':lof ·CQMMBRCB, be 
pleated to state: '{b)':_'('6)tD()iifftot,£artso •. 

(a)~ wb.ctber Gove.r.ntDeQt ar.c '" propo .. 
sing to bstabl1Sh"barter sys.tem with friend-

'. Iy .. 'U11'tI'ies Aal"cnder to ovevcom'e strain 
on 'foroign exclu.~ae reserve; . 

.(.),,"'e 4OUft$nos witll _ich·11.<t'ta I hai 
commerciahdealiae 9b barter $ystem; 

(c) whether' it is a fact' that Govern-
meat ,rapes •. to ,.pand 'tltis rballtec sys:-
tem w.ith~few rmre ctJUntl'i4s; and 

(d) if so, the names of tbose count-
ries ? 

~'HE ~rNIS!PBR OF 
(Silltl -.vBfffWANATH 
SINGH) : (a) No, .Sir. 

. 
';fb~ to (d)IDo not'arise. 

{Translationj-

FfNANCE 
"PRAT!AP 

Laale Idered .by 'Nati8oaUsed Bt\~k's 

5461. SHRI .O.ILBEP SINGH BHU .. 
RIA: Will the Minister.of FINANCE be 
pleased. to state : 

.(8.) the, names of the nationlised bank 
in the country which are rJJnning in lo~s 
at pr"seut and' the .name ·of th~ bank 
which has suffered tbe maximum loss; 

(b) whether Government have made 
. efforts to ascertain the cause,. which are 
resp'C.mstble~for· heavy loss in 'most of '.the 
ballks; 

.. tel'ft so, the' ''details " in this regard; 
and 

: ('d) ::if not, whether 'Government pro .. 
pose to constitute a study 'team in this 
reprd ? . 

.Wt£ ""~IRf5l'~R 'SF STATE "rN 
Tt&lfrM[Sl'.R¥<ep "PfN~MCB' .! (S1fR.1 
JA~AR_.NA ': f.Pf)9J;\'J(Y):· (a) '~tl.' 
th,.·"fp\fttftt ~t' ~Ba,t!'ks 1tave ml'de 
proa.. ..... t ... ·;~att· f982, '~fffJ3, 'and 
1934' F~r the .loar 1935, ilC;OLlnts of·a 

~ao.1l1ttee tOI .. dir,e.'l.Dtu.m ...... 
, . '~·I.,....ace-oCnIpeDl.. . 

5468. SftRI DILEEP SIN"OH "lIHU. 
RIA: Will ,the Minister ot FINANtB ~'bt 
pleased to state: 

(a) whether G~.emlllOBt ~'b.¥.' " •• 11l1li 
to constitute any committee for studyina 
the; functionhlg and the workiQg efloieac1 
etc. of different insurance companies witb' 
the objective of expansion of et'11ttDI' 
ins1Jrance1faciJhies 'in 'ft\,e .;coMtry; 

(b) if not, whether Government art 
taking any action in this ·'t'egaTd 6kW1fias 
in view the present Ullsatiifactory work-
ing of 'different 'tl'lstlrarree C'Otb1'8'1tfes; 
and 

(c). if so, the d'eta-ils in ~ fDis :rtpr4 ? 

THE MINISTER ,O·P SUuS .IN 
THE MINlSfltY ,OF FINANGE "tsaRi 

'JANANRDHANA POOJAR Y): (a) No. 
Sir, 

(b) .and (c) The overall .. per.to._ac. 
of tile insurance compaaies, ,namelY, ..the 
Life Insllfance Cgrporatjon -..of .Uwlia, 
General InsuraBce CafPGaUo.o 
of India and ,its subai.cka .... s, 
is cto.sely monitored aad, r.eviewod by 
Gov.ernment and apprQpriate, ,.action, -&1 
is founa necoiiary, is \taUQ· (Foro ·~ime, ,...&0 
time. ~s for pohcyhohlers' p.roblems, LIG 
and Ole, have set up, machioeEie.s for .r .. d. 
ressal of such ,&,ievaous. These' .a" .... 
monts. ,on a ,ecoat ,a:cviow. bay, ·~becn 
further strenathened and stFOamlined • 

ComputerilatioD II Baaka 

5469. Sl-IRI DlLBEP SINGH, aao. 
RIA: WiU tM" Miaister of' PINANCI! 
be pleased to state : 

(a) the city .. wise names ,of .ibe nation. ' 
i alised banks in the CQUDt('Y wllore" corn ... 
puter 'faciHty 'for maintaining aO~\lD" ,'j, 

. avana"~e to provide' fifticient and "quic~ 
~ankiol servicos to customers; 



, (b) whother GQvernll)~nt- have, made 
'atraftiements for the simplification and 
scientific ,,' ma.intenance of ,bank ' records, 
more 'a'nd more use of computers and spe. : 
cia! training for the staff etc. in view of 
'the deterioration in banking' services as a 
result ...,f,oxtra wo:rk lead on banks due to 
the distribution of loans under IRDP and 
other 'Prosrammes through llationalised 

( Eitg/I,IJJ 

IDere~se f. Bon •• by Life J.'''ranC!e" : 
Corporation',. 

5471; SHRr 'Po M. SAYE'PD 

'ba~ks;' and 

(c) if not, the det~ils of action plan of 
the Government, in this regard ? 

\ 'THE MIN1STER OF. ST~TE IN 
THE MIN.ISTRY OF FINANCE <,SHRJ 
'JA~ARDHANA POOJARY): (a) Infor-
m~tion to the extent avai,labJe will be laiJ 
o~' ~he .Table of the ~o\lse. 

, (b) and (c) Banks already have so~e 
scientifie and simplified methods tor mam-
tenance of records. These are constantly 
reviewed and streamlined on the basis of 
studies undertaken 'by the banks themsel. 

, yes or py the Indian Banks' ASS0ciulion 
and the Reserve Bank of India. 

In' accordance with the programme 
drawn up by Reserve Bank of India in 
consultation with Public Sector Banks, 
Elec'tronic'Ledger posting machines are to 
be' installed 'in bigger branches mini COIJl-
p\i"ers are to be installed at the Regional/ 
Zonal offices of Public Sector Banl,s and 
ma,in .. framc' 'computers at the Central 
offices' of public Sector Banks. These 
measures are expected to improve 'custo-
mers 'services, ensure improved 'H ou~e 
keeph1g 'and provide a more effective 
Management Information System. Banks 
have already started 'giving specia.l COllrses 
for trainIng in computers for the staff. at 
various Je vels~ 

Loans under Integrated Rural' Dev .. 
to,pment 'Programme, (IRDP) are gene!.ally 
given from the rural and se~i-urb~~n' 
branches of banks. There is' flO evidence 
to indicate that the banking services in rural and semi-urban areas have dcteriora ... 
t,ed' a8 a result of workload on banks due 
to ',dist~butjon of loans under fRDP 
proirammes. 

SHRI OURDAS'KAMAT: ' 

wm the' Minister of F.INANCE be 
pleased to sfate :' 

(n) whether the Life Insurance Corpo-
poration has declared increase in bonus 
recentl)' ; 

(b) jf so, the' benefit that is JikcJy l'o 
accrue to both the life and endowment 
policyholders and sin~e when; 

(c) whether Government are satisfied 
by the income that Life Insurance Cor-
poration has carned during 1984-85 keep-
ing in view the huge in.vestments made by 
the Corporation; and 

(d) \~, hcther Governr11ent are anticipa-
ting risco in business 'o'f the C~)rporatjon? 

T~iE MINISTER OF STATE IN 
THE MINISI R Y OF FINANCE (SHRI 
JANARDIlAN.t\ I)OOJAR Y) : (a~ and (b) 
Ye~. Sir" The Life Tn~uranl.·C Corporation 
has declared higher honlls at the rate of 
Rs. 55 pef thousand per "Wl1um on whole 
life policies wj!h profit ;;'.nll Rs. 4t~/. per 
tho:u~and fl'er annum on endowment 
policies wit h profit as a results of biennia) 
valu::ttion or 1l)~3·t'55. The bonus \\-in be 
effective on ~l'lI the policies in force as on 
31.3.1985. 

(c) The j ield Qll investment of t.he 
Life r una of : l)e LIC is around 9.46% 

. which is !:hmerally satisfae(ory keeping in 
view that the major portion of the invest. 
mtut is st',J ~utordy Ina'de in Central/State 
Governh1ent $'eclirities and other socially 
oriented sectors where rates of jnt~rest 
arc relatively low. 

(d) There bas b-een a steady increase 
in new b.usincss of the LfC over the years. 
The new btudness introduced as at ,28th 

'February, 1986, reveals, an, increase, of, . 
29.3'1Q over the ,corre~pondjng new bu,&j. 
ness introduced as at 28th,,' February, 
198). 



.; Cut I .. import, 'Hems 
5472. SHRI p. ,M.· SAYEED! 
Will the Minister' of COMMERCE be 

p' eJlsed to state : 

(a) whe~her Government have decided 
to cut ~ow,h 'the imports of certain items 
dra'sticaIJy; 

(b) if so, the names .of those commo-
'dities; . 

(c) "ihcther concerned industries have 
been consulted as they are· likely to be hit 
hard by the a forementioned red uction in 
the imports; and 

(d) the benefits Government envisages 
as a cot'lscqu.cnce of reduct ions 111 
imports? 

THE MINISTER OF FINANCE 
(SHRI V1SJi\VANATH, PRATAP 
SIN(iH):' (a) to (b) Import Policy 
in respect of, il1oividll~i 1 . i [ems is 
determined having r"egard to indi-
genous availability' and country's. overall 
reql,lirelnents. There is siand ;ng arrange-
ment to review the poJi~y from time to 
HOle. in consultation with concerned 
authorities an" take corrective 
measures, whenever necc!'\sary to conse'rvc 
foreign exchange and ensure thd.t undue 
and excessive import s do :'lot adverse,)Y 
affect the genuine interests of indigenous 
produrcers. 

Revi ew of Union Budget 1986 -87 by 
Association of lI~dian Engine~ring 

Industry. 
. . 

5473. SHRI P. M. SAY EED : \Vil) 
the Minlster of FINANCE be rtca~ed to 
state" : 

(a) whether he has taken note.of a 
number 0" negat,ive aspects indicated in a, 
review of the Union Budget for 1986-87 
ns prepared by the Association of Indian 
Engineering Industry; and·' 

(b) if so, the reaction o"f Government 
thereto parti.c~larly to the aspects which 
are likely to affect .(he . Engineering Indu-
stry adversely ? 

THE'MINISTER OF STi\TE IN 
TaB ·M'INtSr:R.Y OF FINANCE (SHRI 

JANARD'i-fANA' POOJAR Y) : (a) and 
(b) The inft;l'rmation to the extent possible 
is being collected and wilt .be laid on tbe 
Table of the House. 

[!['ran~/at ion). 

Loss tQ NatioDlllised, Banks due to · 
fictitious' loans 

5474. SHRI SARFARAZ AHMAD:' 
SHRI VJLAS MUTTEMWAR : .. 

WiJ the Minister of FINANCE be pleased 
to state: \ 

(a) whether attention of Government 
has been drawn to the news~jtem captio-
ned 'Bankon ko' Carer"on _ki Chapat' 
(Joss to the' banks amounting .to crores or 
or T,upees) appearing in 'Jan satta' of 15 
Fehruary, 19~6; 

(b) if so, the names of:, bank~ which 
ha vc sancth>n~d loans in respect of ficti. 
tiolls acco lints indicat ing the amounts 
thereof which cCtnnot be recovered now; 

(c) the . particulars of officers of the 
concerned banks against whom action has 
been then indicating the details in this 
r~gard; and . 

(d) the action being taken by Gov-
. ernment to check such cases of frauds in 
futu{e? . 

THE MINISTER OF STATE IN 
THE MINISTRY OF FfNANCE (SHRI 
JANARDHANA POOJAR Y) : (a) Yes, 
Sir. 

(6) The present data reporting system. 
does not yield the .information as asked 
for. However, consilidated information 
regarding the. total number of cases of 
Jrauds perpetrated in Jndia and outside 
India and the amounts involved therein" 
irrespective of the dates of occurrence. 
as reported hy 28 public" sector banks for 
the' jJast 5 years is as given, pelow. 

(Rs. in crores) 

Year No~ of frauds Amounts 
involved 

~"~1-"--'----'-"--'-'"--:-'2-''''''' .-" _ .... ---· .... ···-'·-·3-·-·----..".. 

1981 1892 '20.36 appro" . 



1 2' 3 4 

'1'982 ·2078 22.38 'ap,pro ". . 

1983 2371 JO.!N " 
1984 2469 40.87 tt 

19S5 '2't\~9 11'4.()3 " (Data ",ro.viSional), 

the amo~nts involved in respects of 
these fntuds do not necessarily represent 
the ',)()s8:.which the banks may have to 
ultimately suffer as' the banks do bold 
some security both 'ptimary and/or colla-
tera1 ,ia ,a .number of ,cases ,which would be 
adjUlted agaiast ,tbe amo.unts due. Banks 
aJso hold insurance policies in m.any oases. 
Only .after .all ,these courses are ,exbausted. 
banks would be in a position to deter-
mine . the actual Josses; 

(c)' Reserv.e Bank of' India h3s rep-' 
orted that as per available information· 
based upon reports received from the pub-
Hc sector -banks during the years 1983, 
1984 and ]985, 50, 32 and 21 employees 
were convicted -and 559, 478 and 387 emp-
loyees were awarded major or minor 
penalties, respectively. 

(a) th~ n'tmes of "the" cOWltrics with 
w'hieb import trade: exce.d~d~e"'Qrt 4lrtu, 
the'~att one r'~r: J' . ' " 

(b) the steps taken by O'overnment 
tOI strike _ bataince·"uf,1rad. /'", .. en"""Jt6rt 
antirimport'; 

, (c) whether it is a fact that "some l)er-
sons are taking ulldue ,advantages ".of ..the 
liberal import policy of· Government; 
and 

(d) if.so" the steps takeo ·by·'Go,\(ern-
mellt to modify the import,..poli.cy ? 

THE MfNISTER OF FINXNCE 
(SHRI VISHWANATH PRATAP SINGH): 
(a) 'AccQrding to the provisional data 
available from 'DOCI. & S, ,tbe principal 
countnes with which import tr'ade exceed-
ed export during April .. Septe{llber, 1985 
include. 'Prance, FRO" Italy, Nether,lands, 
U.K., A·ustralia,:jran. Japan. rSingapore, 
Iraq Kuwait, Saudi Arabia, VAE,· USA 
and Canda. 

(b) ·With a view to reducing t,adt 
deficit vigorous ,promotional measures'Mve 
been 'taken during the r.ecent past. These 
include increase .our 'Oxpo,rts,' ,divertffyiOl 
our rroductive base, m&dernising '()Ur 

. (d) The banks have been instructed productive apparat·us. m6diJieation 
to' ~ear up the vigilance machinery i~ the and periodic rovision of &~r 
organisation and to ill\prove procedures, & ind,tJstrial and fiscal pol icics ,etc. 
systems so that frauds can be prevented. Efforts are also being made to step up 
Accordingly, the banks are taking steps to our indigenous production' of im("ortabfes 
streQgtbiMl control mochanisms ,and, to ' .' during the Seventh Five Year Plan period, 
improve manage meat information sYitems "partioulady in the a,mere 'of 'lRlfk 'trn. 
as also elfective· follow .. ~,p action. CJea'r-." ports. 
ance of arrears in balancing of books anq 
reconciliation of inter.branch alld other (b) Nothing of this n,ature has come 
accounts are &!Iso '.being ull<ie(ta,ken 0'n a, t? :GO'Ve,rnrnent notice. 
coatil'luous b'ast', '}.fIl:format~en is also 
circotakd, by , Reserve' ,Ba1\k 'of India to 
baDkI,~.mag ,details 'of novel methods cf 

(c) Does not arise. 

fraak'Gd adv.istng,banKs :to ·.;ado,pt neces- [Ellgllsh] 
sacy lafogu,ards. ,iBook>s of instruo~ions 1laldl «t premlsf8 o·t'1ltamolfd' 'Itfeilerl 
are:' 'also .oiFCu'ated by 'banks amongst 
their '.taff' indicating precautions/checks 
which sho\l1d ~be ,observed. 't"o pre¥ent 
occurrence of fr-auds. 

Tr.ade IaabalalfOe 

5475. SaRI SARFARAZ A~HMAD: 
Will the Minister of C6MMERCE be 
pleased to state : 

5476. SHRI BANWARt: LAL· ·PU·R:O-
HIT: . 

·,DR. V. NENKATESa.: 

Will the Minister' of PIINANCE, be, 
pleased to state: . 

.(411) ~.QQtlMc. tile, "enfoJ0OMeM .. wiftlto"O'(. 
the, lMome .T-ax D.partaaent . .8emIJ.", .... 



· . , 

r.c .. ~l«;, raJ.4#,~la~, tbe pretni$cs Qf qi.a.mond VCJm1lfJJlt,.&&aul$t tbem ? 
dAl,rS1'and ,slized', diamond.s w'orth crpres 
Q·f rJJpUI.,.as, I.ep;ortoa ill. Indian . Exprtis TltE MlNISTER qF STATE I~ 
of 10, Ma.B:b .. lU6f, THE,MINISTR Y. OF FINANCB (~lJR.I 

(b) if S0, t~ details· of the i~crfmi. JANARDHA NA POOJ ARY): (a)' to. Ccf 
nanD" documents, gold/diamond· and other, Yes,' Sir. ,Income tax Department" have 
iIlejal' weaftfr seized by' the Income Tax ,reo.ently conduc.ted searches in the cases of 
De'partment;' . several diamond dealers resulting in seizure 

of, prima·facie, unaccounted assets :of 
(c) full particulars of the dealers and considerable value apart from large- Dum .. ' 

number of persons arrested; and . ber of lincriminating. documents. The 
detatls of persons searched and" value 'of 

(d).,' the .. 8$.'1ion contemplated by Go- assets seized are. as under: 

SI. 
No. 

1. 

2. 

Name ,~f the Party 

MIs. S. B. Enterprise3 

Shri Bansilal N. Za veri 

3. Shri Nero Chand Rakhyan 
C/o MIs Aribant Diamonds 

4. 

5. 

6., 

7. 

8. 

9. 

10. 

11, 

J2~ 

15. 

Sbri Ma'niJal Babubhai 

Sbri K.. D~ Mehta 

SluJ ·Dharat Gobit 

Shri H. G. R~ljg.uru 

Shri Sirish P. Sh'ab 

MIs •. Yogey Diamonds 

Sbri Prakash M. Shah 

Shri ChiAtamani Jain 

Sbfi Hi·ralat Chhaganlal. 

Shri NanaJaJ L. Z'averi 

Shri SaraJal L. ~averi 

N0· .persons b.as, b~en arrested as the 
Income·t.~; A'Ct docs .not provido for arrest 
durh~81!he .course oj 'search acti-op.._ 

(d) Necessary action under various 
prQvisioD'S of 'Direct Tax Acts has' been 
illitbtt~~" 8,ainS(' ~tb~".pe(.WDi;. s~ar~. 

Value of assets seized 
(R's. in lakh~)' 

19.39 

122.72 

28.10 (+37 p.aint.-
injs) 

16.00 

6.80 

10.15 

21.00 

10.30 

29.1 

5.00 

151.15 \ + J 100, aoh-
gian Francs) 

10.91 

4.00. 

0.41 

O~25 

Fraudh:tlt import of p()I)'~stcr of fabric by 
f)fiHd ha'led- busfnetlism.'., . 

5477. SHRI BANWARI LAL rU-
ItOHJT : Will the Minister of FINANCE 
be 'pleased to state ; 

(8) wbet·ber the· Directorate of Rt\'e-
nue,,')hteHigenee, 'Delhi .' raided at the three 



'A PRrL 4. 1986 W,ltl./n.4",we'$ 
J, " 

business,men ,of the city who'.had fraudule-
ntly imported polyester fabric' into the 
cotmtry and sold in the market, as, report-

'ed in. the Indian, ~xpress ()f 7, March, 
19~6; 

(b) if so, fult' d'et'ai~s of the raids 
conducted; " 

(0) wh'en Government granted them 
,import-export 'licence; ,and 

(el) the action Governine~t pr()pos~, 
to take against them ? ' 

THE MINISTER OF STATF IN THE 
MINISTRY OF FINANCE (SHRI :lANA-
RDHANA POOJARY): (a) and (b) 'The 
facts 0 f the case referrod to in 1 he news 
item reported in the 'Indian E,,,press' of 
7th March, 1986, are' as follows: 

In pursuance of information relating 
to abuse of Duty Exempt ion I1ntitJement 
Certificate Scheme by certain exporters. 
the officers of, Directorate of Rev\!nue 
IntelJigence searche.J. the residential and 
busioess premises of Shri M.L. Gupta, 
Manasi~g Partner of Ms. Sandeep Traders 
and its, si~te:, concerns on l' .<l.g:; 30.9.R5 
and 4.11.1985.' As a re~ult, incrimi nnting 

, documents and polyester fabrics valued at 
Rs. 2.62 crores were sei7ed' at Delhi and' 
Bombay under the Customs Act far viola-
tio.n of,.the conditions of advance licence 
issued under Duty Exemption Entitlement 
Certificate Scheme. The advance licences 
issued in favour of.~'1/s. Sandeep Traders 
an.d its sister concern~ have since been 
cancelled by the licensing authorities. 

'In identical circumstances the business 
Dnd residential premises of ~hri K. L. 
Narang or'Mjs. Narang Euterprises was 
also searched on 9.15.1985 resulting in 
the seizure of incriminating docutnents and 
polyester fabrics valued at Rs. 47.33 lakhs. 
In this case also the matter has been 
taken up with the Ijcen .. sing authorities for 
cancellation of the advance .. licence issued 
to the party~ The busines.s and rc'sidcniial 
premises of Shri B L. Goyal were also sea-
rched on 9:11.85! but ·no reco\ ery was' 
made. 

(c) Information is beipg collected 
and wiJ1 be laid on' the', tahle or the 
House. 

(4)., Sbri M. L. Gupta and . .sbri K.L .. · 
Narang have since been de·tained· under 
COPEPOSA Act. On compietion of the. 
investigations, appropriate action for de ... , 
partmental adjudi~atjon and prosecution 
under the Customs Act' would be taken 
against the persons concerned. . 

[Translatio", . 

Sc~appiJ~g of ricc' ell port accord wHu Arab 
countries 

5478. SHRT HAFIZ MOHD SIDDIQ: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it . is a fact that. the rice 
export deal with Arab countries had to be 
scrapped due to non-settlement of price in 
time; 

(b) whether it is also a fact that 
after trade agre~ment, price ugre.ement was 
reached only, ,when the harvesting was 
over; 

(c) whether Indian traders could not 
suhmit tenders due to apprehensions of 
10ss in supply because of rise in prices 
and the trade agreement was term·nated 
for failure in timely supply of rice; and 

(d) the extent to which State Trading 
Corporation is at fault '1 

THE; , MJ NISTER OF FINANCE 
(SHRI VISHW:\NATH PRATAP SINGH): 
(a) to (d) Thc State Trading Corpora .. 
don, in Decem ber, 1985~ for the first time, 
explored the p('ssibility of entering into a 
long term contract for export of basmati 
rice for d~Jivcry d,uring onle year, whh the 
qulf Co-operation Council m~mbcr 
countries.' No agreement eQuId, hc)\vcver., 
be reached on prices for long term su ppJy 
of basmati rice. 

[Engl i~"J 

PurchaS-e or blanke ts by Director General 
of -Sup plies' and DJ<spos all 

.' 5479. SHRI MOOL CHAND'DAGA '.: 
Will the Minister of COMMERCE .be 
pleased to' state : 

(a) wbeth~t it is a . fact that, the pj., 
'reet or General.of Suppljes and Disposa,~s , 
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CHA~' 14. "J" .(SAKA) 
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Wrlll." A",tHf', 2tl 

bas entered into.-. i.,..· ..... r of contra-
cts for tbe procurcl;DCot of bla.nkets rcau!-

, ·'lrJauiD",ilMtta,. oI,~,aWw loD8b' .... Ooh.na the 
'.",iNs: of ,blol(o.s _¥t abot 'Up "ill· 'be 
markets making it difticu:t for tho poor 
people to survive; . 

(b) the'total number of blankets. j'or 
"~"c6tJftlets have been "e'rttbtMl "'into 
durin .. ~ 198·~.:s4, '1984-85 and 198546; Mnd 

" 

{c) tlte' F •• ons why the entire pur-
~. ti_1·f)Ml reserved for this yeC:1of 
and have n()t'~·"een phased in a few years '1 

T-H£ 'Mi,NISTER {)F C-GMM·ERCE· 
AND FOOD AND CIVIL SUPPLIES 
(SMRt. p, SHIV SI:IANKAR): ,(a) It is a 
fact that the number of blankets (Barrack) 
type 'A' for which contracts have been 
concluded by DGS&D during 1'984.85 bas 
been proportionately higher as compared 
to the previous years. In these blankets 
natural grey/black/white wool is used 
whelm blankets used by poor people are 
made out of shoddy wool. The DOS&D 
purchase should not result in any shortage 
of raw rough wool required for making 
brankets for the general consumer market 
er in any increuse' in ptices. 

(b) Year 

1183.84 

1984.85 

1985.86 

No. of blan-
kets (Barrac-
ks) contract-

ed} 

3,89,10J 

19,78,429 

7,49.425 

(c) The number of blankets pUlchas-
...... ~ t~''Wa"8' tes's than usual l1S 

certain complaints about the sub-standard 
ql1dty '()f1be~bJank~ts '.ere' 'befrfg' investi· , 
haat ed· and tho,' 1ra\1e . were .. reluc·taht "to t'xe-
cute the contracts. This resulted in incre-
ase or d~mand 'in subsctJuent years. 

- . 
'etGtutt ot N~T~C. ,,)title .TU. 

5480. S81.1 MOOL CHAND:DAGA : 
Witt liii,- \:.I'ill.ister of'TEX'riLES .be ,ple.ed 
to' 'state: 

<a) whether ;t' fs' a 'fact 'tftat' an otticjaJ 
~OJhJJlittee c~nstit\1ted by bis MipistT), bad 

" 
in its report, submitted a6o~i a- yoar a.o~ 
sUUdlMd '01Wore' "bf' ,fie !,'._ Mationa! 
TCltHo CorporatioD (Nrc), miU:i, most 
beavily"losing uni'ts :-Wb1CO '~coul(i "'not be 
made viable; 

(b) if so, (i) tho names of those eisbt 
textile mills (U) the number of workers i.o 
each t~ti1e 1n)iU, (iii) the monthly live-
rage expendit\fte "betaa 'incurred . on ~acb 
above sick unit; and (iv) when these unit, 
were decJared sick and -since when thol" 
are not in production; 

(c) the main rl;!asons' for their not 
'being made viable and whet-her steps tak.en 
to revive ~ -)have fatied; Iltld 

(d) ·when these mills will be closed 
finally? 

THE MINISTER OP STATES OP 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHTO ~LA'M KHAN) : (a) The 
Study Team' has sutte(l tbat more addit-
ional investment will not make these milJ. 
viable. 

(b) A statement showing the names of 
8 textile miUs. the 'l1amber of workers in 
each textile mill and toe nlOllthly average 
expenditure being incurred on each above 
sick unit durin, the period. J98.5-86 (April 
to December, 1985) is given below. 

A revIew IOf performance" of the trims 
under NTC revealed tba,t at that time 22-
mills (12 nationalised and three managed) 
were accounting for a Jarge palt of the 
total losses during the year 1981-82" and 
1987-83. A Study Team was was constf-
tuted' by the Government -to undertake an 
indepth study of the working of 8 weakest 
mi1Js. AIJ these 8 mills are in production. 

(C) Inspire 'of varjous ste.ps beiDa ta-ken 
. 'from time to time thes~ mills,' have COIJti-

notisly been incurring heavy' losses since 
the dare of nationalis8tion, Accordi~& :to 
the study Team wbich closely studiea! the 
worMng"of,ttMe mPtttl\ ,tM :fGIlo""g ar~ 
'the lJfl..;or r~'ob'l.for ":tbefr· ceJritilMt6us 

- )\)'Ssts' : 

(ii) def4'ctivo dar-out .. 



(Hi) ~oor lIlIintcD.t\(~; 

(iv) . "mad.quate modernisation; 

(v) Hilh labour cOluplement; , . 
'(vi) lower produ'tivity; 

51. 
Mo. 

1. 

N.ame -of the 8 heavily 
Jolina JDiJ J. 

MYlor. SPI. & WVI. 
Milll, Ban,alore. 

,t. Aum lIbi Milll, 
Warranlll 

'3. Lord Krishna Te~til' 
, Mins, Saharanpur 

enttral Cotton MUls,' 
Hewrah 

5. lador. Mal",a Uaned 
NiU., Indore 

, ,. J(.alyanmal Mills~ 
Indore 

, , "t. 

I. 

, Swadlshi Cotto» A 
Pleur Mills, Ujjaia 

Mira. Milll, Ujjai. 

Total 

""", • .. "'" ,100 

(vii) poor .qua tliy 0" produCt arad low 
"satea fealis,don. 

. (d) 'No fina'i dcciaiOD, hal been tflken 
regardiDI tbe cJosure of aDY mills 10 'ar. 

No. of' workers 
in emp]oyment 

4063 

2878 

2780 

6061 

2937 

3iSl 

30293 

A verqe' monthly 
expenditure 
beiDg incurred 
during 1985-86 
(April. December, 
1985) 

150.06 ' 

115.32 

107.70 

56.73 ' 

171.11 

83.05 

90. SO 

h90.5<4 

~-----------------------------------------------------------
o_t •• of 1000ri.t'ofBees a_road (b) the amount spent on each of ' 

these tourist offices durio, the year 1984-5411. SHRI MOOL CHAND DAGA' 
Will tbe Min.ir.ter of PARtlAMENTARY 8Sj.and 
AFFAlaS ANt> TOURISM be ,pleased to (c) the extent to wh~ch Dumber of Ita'. ; t()Uri6ts bave increased as a result there-

(a) the' Dum-ber of tourm offiees ope- of ? 
Md by lhe Department of Towis. in THE MINISTER OF PARLIAMEN. 
fonip coulltriea place.wise with. -viow to ' . TAli. Y AffAIRS AND TOUR-1SM (SURI 
premot• to.~illD Jo tbe ~OUDtrY aDd ann- H.K.L. BRAGAT):' (8) and (b) The 
ttl ',P,""J'\I.,. ipt\lffCd lP , •• ,h ,o~";. illier.,.tiol' ia _5 l1"d',r; , 



.. ' 
Bxpeaditure lpeut -operation", 
wi .. durin, 1984-85 · 

, (Rupoea ,iu IakM), 
-,,--~<-' .... ' -----..---.. 

1. America 
~ 

'" (a) New York 
(b) Los ADlefts I 150.24 
(c) , ' Chicalo J (d) Toront'o' 

2. U.K. 
(e) London $'.~ 

3. Europe 

(f) Geneva " . (I) ,Paris t 
(h) Brussels I 112.4~ 
'(i ) Frankfurt I 
( j) Stockholm I 
(k)· Vienna I 
(I ) Milan J 

4. Australasia 

(m) Sydney i (n) Singapore 
(0) KuaJa Lumpur J 

S. East Asia , 

(p) Tokyo J (q) , Bangkok 
, ~.'I 

6. West Asia 
(r) Kuwait 1 (8 ) Dubai 

7. One man office at Kathmandu. 

(c) The operation-wise tourist arrivals are as follows :-

Sr. Name of the 1984 1985 (+)Ia.cr .... ' 
No. Operation ' (Provisional) (-) d.creoe 

1. America 128,803 128,8U (+) G.I 
2. U. K. 126,434- 122,189 (-) 3.4 
3. Europe 200,411 195,900 (-) ~7 

4. Australasia 74,445 69,463 (-) 4.7 
5.' East Asia 45.512 ",030 ' (+) . J.I 

6. West· AIi.a. 95,662 120,51$ (+) J6.e 
7. Countries which 164,230 1$4,827' (-) 5.7 

. are 'not 'und'~r' the ' "r 

, ~OPor.ti'oo· scheme 
l ~ I --- ---, -~ ,~-~ 

Total 13'~,5f)3 ' ,136,90' (+) 1.2" 
"J 



, . ,fjlrit.~ ...... ,~ , ... ',104 ' " 
" \":1 1, 

Sttttr'rente"'wtto'prtn~ partt~ fir Super' cont'rol over' tbe l'ri~~~/~!1d 9,l},aUJl', ,9.~'" 
, hZ'lr, Ce:a,.~t<pt.c~, Nn Delbl lood~ sold by these concessionairo units. \ 

5482. SflttfMot)f;CHAND DAGA : 
WtJI the Minister of FOOD, AND CIVIL 
SUPPUES be pleased to state : . 

(a) whe~~~. il is a fact that private 
parties 'have 'taken staBs on rent in the 
Main Super B,azar, Connaught Place, New 
Delhi; 

(b) if"so,\.(i),~he number of such stalls. 
(ii)' the monthly rent charged (rom them, 
BDd (iii) basis on which the stal1s are 
rented out; 

" (C) whether there are any telms, and 
conditions JaW/,down between tbe Super 
Bazar and tbe stall holders that the Jatter 

'will cbarge reasonable rates from the 
customers; 

(d) . if~o, tbe details thereof and how 
tbole are enforced; 

(e) whether any complaints have 
· DeeD receive4 ,~ll4t these" stall holden over-

charle customers; 

(f) if so, the details thereof: and . 

(a) the 'l'C1ion taken in tbat regard ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MIN·ISTER. OF STATE IN'THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) to (d) Super 
Bazar. the Cooperati vo Stores Limited, 
New De1hi, in the initial years- 01 ,it .. wor.k .. 
Ina iJ:t 1966 ... lic.cnsed, Oui.surplus accommo .. 
d.tlo~.JnJt~ Connaught Place. BraMb to 
16 pr~~, ~arties ~n~r an Agr~~~ffl f9l' 
• fixed p~iOd \Wief w~ tlle S~ 
Bazar 'WNito recehco ijle mutu.)r asreed 
"ercent." of th \ saJes~f these usjts(kllo'wn 
al concessionaire units) as service charges 
and not \011 rental basis as mentioned jn 
the QUeftjpn The ~art:emeDt c(j)~d a 
clause tqa~ the pri~es, of good$ s.qld by 
tbese concessionaire' units will be fixed in 
~nsuJt.iMl with. tfle Super Ba~ar, and' 
tbat the, prices to fixed will be competitive 
•• compared to, Jatn prevailing in tbe 
market. However, tb, Super Bazar has 
Informed that there is no ridequat~ machi. 
p,ty br' wktch it can' .xercis",' .. eft'e<;tive 

~~ ,d..: ,... _II~ 

(e) to (8) Tho super Bazar has report-
ed that it had received compla i nit, ,..,.ard• 
iDS quality and overcbargiDI of price. of 
the goods sold by tMat ~ssi<wrc: 
units, and such. co_a." wac I_cd 
into and appropria te aptt.., take.,., :OQ 
merits in i,ndividual cas.. Due tOi ~he 
problem of eKcrcising effective cWlhol 
over the prices and quality of goods sold 
by these concessionaire llR't.t. and al .. in 
view of the need for additionAl SJW:e 
requi~ed by Super Bazar for its own usc, 
the Managing Committ~.. of. the ~lWer 
Bazar decided in October, !9,8~ to ~198c 
down all the concessionajle ~its. the 
Management of Super Baz4r accordJ.tt,ly 
served them notices fo',r vaca,tJ,ng the pre-
mises. Some of them have gone to (,he 
courts and the matter 'is su~.ju~ice. 

Staanatlo~ In corporation ta~ ,rev.rn.'IAA 

5483. SHRI P.R. KUMARAMA.N-
GALAM : Will the Mil)ister of: FINAN.CE 
be pleased to stat~ : 

(a) whether corporation ta" r.eveQu.es 
are stagnant for 1986.87; 

(b) if so, the reaspQS t.refor and 
corrective steps proposed; 

(c) whether corporatioD &4~,: as Pf~\ 
centage of direct tax revenue b~~ ,.ipcrea,,~ 
frpm 22.9 per cent in 1950-51 co about 
55.1 per cent ia 1985--86, .and 

(4) whetlter serapI'ing of investment 
aUow&ou is Hkeb to stow down industrial 
growth 1 

THE MINISTER. Of STATE IN THE 
MINISTaV OF FINANGe '(SHRI 
JANARl).WANA POOJARY): (a) and 
(b) Tbe Budget Estimates of Corporation. 
Tax for 198.87 have been placed at Rs. 
3120 cr~, as against th,~, i.cMi".£sti. 

, mates of ~.St: ~118 crores for 19~"~61f .~hus 
showing an increase of only Rs. 2 c:rorc~s 
during 19"-8'. This is main,,';' duo' to' the 
well-known fact that the coHection for 
198~·86 lras shown an uA~ual buoyancy 
~ue t.o amona oth~~ f~c~01S~(~Y.~~uc-, 
tlQn In rates; (b) better voluntary' comp.-
liance invited 'add expected due to' promia, 



of Ub.f.r,l,. attitud4 tQwards disclosure or 
und~o",:" .. jD~o~e. As ,a result .of the 
above factors. tho aevi~d. B$J.~.te8 fot' 
1985-8' . were ,placed. at Rs. 3118 ~rores 
wbici-.r'llIP .. tcQ ..• ·tt ilWl"c;.s.o Of ,a,s. 5'61 
cror.'40>'~l'. UJe "~,,ua1. ~oJJ~ctiOJ) .of .198~.-85. 
Sinc4Jbc. .~.ov.e .f~~t9rs d.o. not, hold &90d 
for 1986-87 figQr.~. of Bu4get ~sGm;;ltes was 
'fixed at Rs. 3120 crares. The figure of'7 
RI. 3 laO , crQres ~or i 986.87 represent a 
QonuJ ... ,l1owt)), wi,tb reference to the 
actul,lf o.t;J~&4.8S, Tbc.Qu,~~.tion of taking 
corr~Y~ steps th<;.-.ef()(.e wouJd not arise. 

(c) Yes, Sir. 

(dl. Tb~ new prOVISIon o'f investment 
deposit scheme based on profits proposed 
in cJa'Qse g of the Finance Bill, 1986 retains 
meriJ :of .investment allowance while remo-
ving. it$ ~raw~backs. The new sch.eme will 
benefit a wjd~r category of taxpayers (i.e. 
even professionals) as compared to the 
present scheme of investment allowance. 
The new scheme combined with the 
proposed enhancement of depreciation 
rates is bo~na to help industrial growth.' 
The replacement of 'the investment 
allowancl by the new provision,~ will not, 
therefore, slow down the industria1 growth 
of tbe- COllfttry .. 

Introduction 01 Insurance Scheme for 
feachers . , 

5484. SHRI SR'IBALLAV PANI ... 
GRAHl : wm the Minister of FINANCE 
be lllM4~. to,~· : . 

(a) whether t!wre is ~.o.:y. prQPQ~.ij) 
under consideration 'of Government to 
help, the. POQr t~ets by. fntTeducing 
Insu~.Mce, Sohe~ •. · fQr tB., benoit of all 
cate~Ja ot t~_~,:. ia, tlIo ~.un .. ry; and 

(b) if SOf th. delails, thereof in this 
regard ? 

'THE MINISTER OF st~ Tn IN THE 
MINISTR.Y OF FINANC;S (SHRI 
JANARDHANA POOJARY) : (a) an. 
(b) NQ, Si,. ~w.e.ver, Life. in~ul.~ 
C~rJ)Orati'on of India have several Sav.v.. 
cum-Group Insurance Schemes for different 
c.t~t ... 'ot enl«?la),ce.s. itt th~. q.fg •• is~cJ. 
.ecto/lJ.whi$h,~ ).), pail.d.of ~ te&Rbeft~ 
allo. 

~ \- r 
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SpeciaJ Iclumi;es fo.r elCport or e,ber»r'e.ls· 
548$ .. SHRI K~V. S'llANKARA. 

G()W.DA: Will the Minister of COM· 
MERCE be pl~ased to state : 

(a) whether it' is a fact that special 
'sch.emes are being formu'lated to give a 
maJOf· tMuM to the eX'1'ort of chemicals 
and allied, products during the Seventh 
Five Year Plan; 

(b) if so, whether the export of chemi-
cals during 1980-81 was worth Rs. '485.32 
crores which rose to Rs. 809.72 crores in 
1984 .. 85; 

(0) the exports expected during 1986-
87; a'ltd 

(dJ the det',iils of t he schemes being 
formulated to give 'a major tbrust to the 
export of chemica·ls ? 

THE MINJSTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): 
(a) Yes, Sil'. 

(b) As per the figuxes compi~.~ t~: 
Export Promotion Councils,' estimated 
export or cheLllica]~ and aIli~d pc ociuetSI 
during the year 1980-81 all.d 1~S5 was. 
as foHows ; 

(Rs. in crores) 

Year r.o.o. vaJue 

1984·85 809.72 

(c) It is expected that tbe. exp'orts in 
1986·87 would exceed previous years 
levels. 

,(d) Sch~mes to give a major th,ru,St to 
export of chemicals jnclud~ : 

, 
(i) SuppW of ceJl)4'ot at Je"y pl;ice to 

eXJlo~te.rs of .AsbestQ! ,aed Qement 
p.rpdu~ts; 

(ii) Supply or Furnace oil at con-
cessiMal' rates' fOr, eKpo't PFoduc-
tioa oIGIas.;&!Corataks~ it.ms· 

", . 



(1,1) Payment of subsidy OD ~xP'ott of 
rubber ,products to .,partly offset.,; 
the differential betwoc.o inter-
national p,ices and.. domest~c 
prices Qf natural rubber. 

(iv) Supply of imported raw materials 
"by STC for e~port production' of 
. drugs and pharmaceuticals; 

(v) Fixation of minimum export price 
on export, of Psyllium 'seeds, 
Husk and Powder; 

(vi) Establishment of an inter-minis-
.' tcrial Standing Committee to look 
into .the problems and constraints 
being faced by chemicals industry. 

Recommendatioos of Tiwari Committee 
, 00 sick Industries 

.5486. SHRI PRIY A RANJAN DAS-
MUNSI : Will the Minister of FINANCE 
be pleased to state: 

(a) the main recommendations and 
features of Tiwari Committee for the 
revival of sick industries; 

(~) whether Government will imple-
ment those recommendations for the revival 
of sick units; and ' 

(e) if so, when ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
The main recommendations of the Tiwari 
Committee are as follows: 

1. Viability on' a commercial basis 
should be the main criterion for 
undertaking rehabilitation of a 
sick industrial unit. 

2. A special legislation may be 
enacted for dealing with the 
problems of sick units. 

3. Special Tribunals may ~be set up 
to deal exclusively· with recovery 
of dues of banks and financial 
institutions. 

agencies shot11d also contdbu'~'~' 
their mite in 'the' 'packale . of . 
rehabilitation. " ' 

The Government/Reserve Bank' of 
India (RBI) have taken the foUowioa, 
follow 'up action on the recommendations 
of t~e Tiwari Committ'ee so far: 

'(i) RBI have issued' guidelines to .the 
.banks, advising them ~hat viabiJity 
on a commercial basis should be 
t he main criteria for undertaking' 
the rehabilitation or'sick units. 

(ii) A special legislation viz~, the 
Sick Industrial Companies (Special 
Provisions) Act, 1985 has been 
enacted. which envisages the 
setting up of a quasi-Judicial 
body to be known as Board for 
Industrial and Financial Recons-
truction, with powers. to take 
various measures pertainins to 
the sick industrial companies. 

Crisis in filament Industry due to 
import of filament yarn 

5487. SHRI MOHANBHAI PATEL: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether it is a fact that rayon 
filament is being imported; 

(b) if so, the quantity imported' during . 
1984·85 and 1985·86 till date and' the 
expenditure involved therein; 

. (c) whether Government are aware' 
that the rayon filament industry is facing 
a seriolrs crisis and 'may haVe to be closed 
down due to the dumping of rayon fila. 
nlent into the country from abroad; 

(d) whether Government are also 
aW8.re that the in.stalled capacity in the 
country can meet the demarid: 

(e) if 'SO, the reasons for per~ittiDI 
im.ports; and . . 

(f) w~et~e.r. G~vernq1e~t_ .~ro.PQse ~9" 
·4. ' hid.. COftcesslon's from bank s . review theIr Import policy i~ rClard to tho 

,. .~pd. iIl.,DCi.. institutions, other import of rayon ftlament rO.r 1986·17 ? . , 
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'THE MINISTER O'F STATE OF THE· (SHill KHURSHID AL~M KHAN): (a) 
MIN,ISTR Y' 'OF rEXTILBS Sir. ' 

~--,----.-- ---,---

, (b) 1984-85 Qty. in M.T. Value (Rs. i~ lakbs) 

(i) Viscose filament 1064.61 249.00 
yarn 

(ii) Acetate filament' 350.85 127,80 
yarn. 'II' 

1985.86,,(April.December 1985) 

(i) ,Viscose filament 
yarn 

(iJ_) , ACf!tate filament 
yarn 

(c) to (f) While deciding the import 
Policy and duty' structure on the rayon 
filament, domestic productioll and require-
ment of rayon filament by the consumer 
industry 'is taken into consideration in 
order to achieve the twin. objective of 
Dlaking the filament ~arn available to the 
consumer industry in adequate quantity 
and also to provide necessary protection 
to the, local rayon industry against dum-
ping by fore~gn manufacturers of the 
pruduct. Government is keeping a 
constant watch on the situation. 

Offer fer modernising technical training 
in.titutes from West GermaDY 

5488. SHRI MURLIDHAR MANE: 
Will the Minister of FINANCE be pleased 
to state: 

(a)' whether Government hav,e receive~ 
an offer of assistance to modermse techn~­
cal training institutes and high·tech. areas 
from West Germany;' 

(b) ,if so, the details thereof an~ 
whether Government are actively consI-
dering the ~est Germa~ Qifer; Bud 

. (c) tbe industries which' ate likely to 
be benefited most in the event o,f accept-
ance of the offer? , 

,THE MINISTER OF STATE IN THE' 
,MINI.S'tllY 'O,P FINANCE (b,HR! 
.JAbt,ARPH,ANA PQOJARY,) ~a) An 

1034.31 282.46 

238.33 96.65 

amou~t of around DM 30 Million (about 
R~. 15 crofes) gra-nt assistance is offered 
now annually ~nder technical cooperation 
programmes from FRO. Duling the 
annual bilateral aid talks held in April, 
1985 it was agreed that "in view of India's' 
relatively advanced infrastructure and of 
the technical and scientific competence of 
Indian Instil u,tions, German technical 
assistance should whereever feasible and 
appropriate, be used to su.pport modern 
high technQ)ogy." 

(b) Projects worth DM 30 milljon 
were agreed upon from the 198~ aJlocation. 
Of these, the following are in the techni· 
cal training and high tech. areas: 

(i) Modernisation of the computing 
f"citity at lIT, Madras-DM 5.5 
million (Rs. 2.75 crores). 

(ii) Extendjng and revamping the 
material testing facilities at the 
Department of Metallutsieal 
Engineering. ilT, tdadras-DM 
3.3 million (Rs. 1.65 crores). 

(iii) DM 13.9 million (Rs. 6.95 erores) 
were earmarked for tool ,rooms 
at Ahmedabad, AUfaoa_bad. 
Indore, Va.ranasi and LucknQw. 

(c) The metalJuraical ipdultry is likely, 
to benefit most from the project listed al' 



(ii) wbeve. Tobe $t'bor two" ,projdct8 ' would 
benefit a nu.mber of user industries. 

Procurement of rice 

5489. SHRI B.V. DESAI: Will the 
Minister of "FOOD AND CrVIL' ·S·UP .. 
PLIES be ,}.eased tC!, state: 

(a) whether the rice procurement in 
t)lc current kharif marketing season ha·s 
reached 9 million tonnes; 

(b) if so, whether this has brought the 
stock in the central pool to a comfortable 
level; 

(c) whether the buffer stocks of rice 
have reached the Donns prescribed by the 
Gangopadhiya Committee; 

(d) if so. whether proper arrangements 
'htve 'been made for its stock; and 

(e) if so, whether in view of the com-
fortable position G6VI:!rnmcllt arc I.:onsidc ... 
rillS to export rice? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLAN t·.,jIN·(j AND 
MINISTER OF STATE IN THF Ml'NIS. 
TRY OF FOOD AND CIVJL SUPPLILS 
(SHR.I A. K. PANJA) : (:1) In tho! current 
kharif marketing season. lc)85·F6, a'i on 
25th March, 1986, a quantJty of 85.5 lakh 
toanes of rice (inclu.d.ing paddy in tl:!rms 
of . rice) . was re·ported to have lleen 
procur.ed. 

(b) and (c) The position of rice stocks 
this yeiJr is better than a year ago, though 

. it is still below the level req uircd under 
the buffer stocking policy, as on 1 st 
January, of the year. 

(d) Yes, Sir. 

'(e)' The e?C1'ort of . basmati rice is 
allowed 'On Open General Licence (OUL-
3). With effect from 18.2.1986, export of 
non·basmati rice has also been allowed 
"Within a limited ceiHng on ·fjrs.t come\ first 
setved' ba~is, subject to the' minimum 
CX1)Ort price of Rs. 4.000/- pcr tonne 
(PO'S): 

Beach tourism proposal. from Kerala 
GoveroJllfot. 

5490. SHRI P. A. ANTONY: W'JIJ 

the' Minister 0'( "PAitLtANEN:tA.aY 
~FFA'l1t+s AND T'OtJRISM be . pieased 
to state: 

(a) whether tne "Kerala OdVW'tnment 
lJ.as sent .aa,¥ .. p.t:G.jects ·OF .. p,., ••• 11 ·.40r 
develop~ng . beach tourism to be iDcJuded 
in the Sev~nth Plan; and 

. (b) if so, the details itllereof 1· , 

THE MINIStER OF PARLIA. 
MeNTARY -AFFAIRS AND TOUR.ISM 
(SHRI H.K.L. BHAGAT): (a) and (b) 
No Sir. Hdwever. the (Department of 
Tourism through India Tourism Develop-
ment Corporation is already ruuDing the 
Kovalam Beach Resort Complex in 
Kerala. ! 

Air-cargo complex at Hyderabed 
airport 

5491, 'S'HRI V.S. KltfSHNA ,1"8 : 
Wiil the Minister of C'OMiMER€e be 
pleased fo state: 

(a) Whether there is a'ny propOIal to 
ha",e a full .. ftedged Alr.lCa·rgo '~'R' at 
Hyderabad; and 

(b) if so, when wiU it be ready 1 

THE MrNfSTER OF PI-NANCE 
(SHRI VISHWANATH PRATAP 
SINOH): (a) and (b) An 'A~r Cargo 
Comi)Jex: at Hydetaead 9. • ..., •. has been 
f14Rctioning sinoe November 1977. 

12.80 hrl . 

{Engli:;h] 

( lrrterruptlol19) 

MR. DEPUTY·SP,EAKER: ·Please 
take your seats.' You ar~ not !istenjGl to 
me. This is not the way. Take your seats, 
~therwise I ·will go to the next 'subject. 
If you do flot ,teke your "s.ats,· I ·wooW .. not 
allow anybody. Fir&t.,aU -or 'Yeu.tako .)lOur 
seats. I will call each one of you. 

Shrj' Acbaria. 

SHRI BASUDEB ACHARI~ (Ball" 
kurt) : I4tave g(ven 'an adjJ)urnment mo-
doll noUoe ~tod.,. . HUddre~ .1 baa ,em •. 
·"Ioyees fnom',alf ''0-' tilt .oo .. , .. v.: 
gathered in Delhi. 



,J'i, '. t,,,,,,it ... ....,.· ," ·ClfAtTlt'A:"'t4/'tOf,($AKA}'. Jfr.ltl4n. AlU'1Nr, '14 . , " , 

MR~ D'EPUTY .. SP~E~ .. : You aro . will make a statement regardhtg demands 
mentioning abolJt .intrQdu9tio~ .. of CO·JJlPU. ,·of the jo.urnaUsts and other employees of 
terizati'.pn.· 1 newspapers. I would 'urge you to asain ' 

~direct tho Minister to implement the direc-
S,RRY BASUDEB ACIIARIA : They t~on Qf tho Speaker. . 

are' . demanding lifting of ban on recruit· 
ment' which has' been iMposed three years 

. back. They should sto p computerization 
indiscriminately. I request you to kindly 
direct the MiQ.ister of Finance. He is allo 
here ..• 

MR. DEPUTY SPEAKER: We 
have discussed this matter many times. 

. , 
SHRI BASUDEB ACHARIA ! There 

are two aspects. ban on recruitment and 
computerization ... (1 nt crrupt ions) 

MR. DEPUTY·SPEAKER: We will 
see. · 

SHRI BASUDEV ACHARIA ~ My' 
,\djournment motion .•• 

MR. DEPUTY.SPEAKER : The adjo-
urnment motion does not arise. It is not 
admitted .•• Please take your seats first. 

. (Interruptions) . 

PROF. MADHU DANDAVATE (Ra. 
japur)! Sir, I wish to bring to YO,ur notice 
the fact that I had already drawn the aUe-
ntion of the Speaker in the House to the 
fact that because the interim relief is not 
offered to the employees of various news-
paper journals, there was a total boycott 
of the publication of news· of the Parlia-
ment and you will find that important 
debate like the Punjab debate also went 
completely unnoticed. 

MR. DEPUTY SPEAKER : ': You give 
me. in writing; 'I will see to it. 

PR.OF~ MADHU DANDAVATE: Spea-
ker has given direction that the Minister 
for Parliamentary Affairs. should ask th. 
'Minister concerned~ 

MR. DEPUTY SPEAKER: I wlll lo()k 
into it. '. 

PR.OF. MADHU PANDAVATB: Let 
me 'eplnl"'et~'. He :' . has already. made a 
atateaneQt ttl 'th'e: House tbat at, the appro-
priate, xnomentt , the coneerMd· Mialater 

MR. DEPUTY ·SPEAKER: I will 
look into it 

PROF~ MADHU DANDAVAT2 : 
Today ~ you are occupying the position 01 
Speaker. Th~rerore, please direct him to 
i1.l1plement that .•• (Interruption,) 

SHRI BHAGWAT JHA AZAD: 
(Bhagalpur) You must ask the Govern-
ment to make a statement on the interim 
relief to t~e working jOllrnalists. 

MR. DEPUTY·SPEAKER : I will find 
out. 

SHRI PRIY A RANJAN DAS MUNSI 
(Howrah) : Speaker has given a direction. 
Please find out what is the follow up 
action. 

MR. DEPUTY·SPEAKER : I will 
find out. 

SHRI SOMNATH CHATTERJEE 
. (Balpur): May I have half a minute 
uninterrupted ? 

MR. DEPUTY SPEAKER : I do not 
want you to make a statement; be brief. 
It is very difficult for me to allow all the 
Members. Be brief; I want to allow other 
Members also. 

SHRI SOMNATH CHATTERJEE: 
The Central Research Institute (or Homo· 
epathy in Calcutta which has been func. 
tioning for the last fifteen years was sud-
denly closed without any prior intimation. 
No. discussion with the State Government •• 

MR. DEPUTY SPEAKER: You have 
giVOD In writing. I wHllook into it. . 

SHRI SOMNATl-I CHATTERJBE.: 
I have given a calting attention. 

. MR. DEPUTY SPEAKER: That is 
epouah. You have . drawD" atteptj~~ to 
this matter. I will 10 ok ioto it~ I tell. 
you not to 40 Uk. this •.. 



$ij&J ,$PM~ATs: ~ATT2lU~B : 
~AAt ,1& ,not, to ,be dODO? E~ploye~ ,a~o 
Joalq ~l\eit Jobs., ' An, ~mpC?rtant in~~itu.tc h.., ~en closed. Nothing ,i~ 9f impQttanoe 
here! Wbat is'it?' What are we here 
for? . ". " ' 

MR. DEPUTY SPEAKER: I will look 
into the matter. 

SHRI BASUDEB ACHARIA: Are 
. you anowlD8 the caUing attention? 

MR. ,DEPUTY SPEAKER: You can 
aivet.in writb,.", I, will see. There are so 
.., ,.otiQ~S of canins attentions. 

SHRI M. ;RAOHUMA REDDY 
(NaJgonda) : China and Bang1adesh arc 
lupply.ing arms to the tribal volunteers in ' 
north .. eastern area. That should be 'chec-
ked ••. (Interruptions) 

Mit. DEPUTY SPEAKER: I will 
ftDcI out. Mr Tulsi Ram, 

SHRI AMAL DATTA (Diamond Har-
bour) : I have, given a notice regarding, 
Mr. Ghani Khan Chaudburyts conduct. 
You know that he had been to West Ben-
gal to lay the foundation stone for a road 
wben there is no aIJocation of funds for 
it ••• (Interruptions) 

MR. DEPUTY SPEAKER: No, no ... 
(1", .. ,,.up,lo,,,) , 

I have called Shri Tulsi Ram. 

(Interruptions) • 

Mil. DEPUTY SPEAKER: ,Nothing 
will 10 OD record. 

,(lllterrUplion,)· 

MR.. DE.PUTY SPEAKER 
will 80 on record. 

( l",.,.,uptlo",) 

Nothing 

MR. DEPUTY SPEAKER!' Order, 
Order Please sit down,. ' Y.,., Sh,ri Tulsi .. , 
ram. 

. IT'QlJIlallo~} 

~'HRI V~ TULSI RAM (Na8ark,I,la)~): . 
I was saying that some prisoners bad esca-
ped from Tibar -jail and ,similarly terroriatl 
had. cscaped from Gujarat also. How can 
the . country be protected in. this way" 
You please ask the Minister to . make a 
statement in this rClard and take suitable 
steps. 

(Interruptions) 
(English) 

DR. V. VENKATESH (KoJar): Sir, 
why cannot y.OU listen to me ? 

MoR. DEPUTY SPEAKER : ' I asked 
you to wait. Wby are you hurryin; me ? 
Nowt Mr. Rllmashray Prasad Sinah. 

• [Tran"lf!tionj 

MR. RAMASHRAY PRASAD SINGH 
(Jabanabad) : Mr. Deputy Speaker, Sir, I 
ha, e given notice of an adjournment mo-' 
tion. The Ram-Janaki-Rath' was taken 
tbr,ough our area by the Vishwa Hindu 
Parishad with the permission of the autbo- . 
rities and that was not passing lhrough 
the approved route. The ,R.S.S. people , 
created tension a,nd fire was opened in 
which one young student Sori . Cl;laodcr 
Bhushan Pathak was killed and three others 
were" injured. The tension is being created 
aU over the cou'ntry in the name of reli-
gion. You bave to look into its conseque-
nces. 

[English] 

MR, DEPUTY SPEAKER: I bave 
received Y('\llr notice', I will lOOK into it. 
This is a S!4ite subject. I wiU find out. 

( Interruptions) 

DR. V VENKATESH : Sir, I have al· 
ready given a notice. T~re are a series 
of accidents jn the Kolar ,old mines. 

, Safety measures are lacking there •. 

MR. DEPUTY SPEAKER: You Jive 
a notice. I will look into, it .. 

DR~ V. VENKATESH :. I b," a1ceadl 
. ,iven it, This is .. very serious ,m .. U •• 

:lln/lrrupt/PII) . 



t'll,,'''''''J . 
'<SHRI ·,MOHD.· 'M~HPOOZ ALI 

~HAi.;'{!ta1rr: Mr'; mpu(·y Speaker, Sb', 
, __ Sir • .wbtn' Sbd Aduft Singh was the 
Chier"·MiatsM·'of !Madbya ·Pradesh Act. 

(Interruptions) 

< • 

MR. DEPUTY SPEAKER : . I canno,t. 
allow it. This is a State subject. Not 
aHowed. ' , 

SHRI MOHD. MAHFOOZ A'LI 
KHAN: Why not ? 

MR. DEPUTY SPEAKER: . This is a 

, jll' 

MIl. DEPUTY SPEAXER:,' I W'iIlloot 
into it. Now. papets' to be' laid on t'be' 

. TabJe of the House. Shri Shiv Shanker. 
(Intn'rlJpI ttJ1fl) 

SaRI SHANTARAM NAIK (.PaD")'-: 
Sir, this morning, there was an attack on 
C9Dgress (I) M.P. in Pondicherry. Tho 
Home Minister should make a statOmfDt ... 

( l",el'tupttons) 

PAP.ERS LAID ON THE TABLS 

]2.07'br •• 

State subject.' I will not· allow it. ' [EllgIiJ'h} 

(Interruptions) • 

MR. DEPUTY SPEAKER Nothing 
will go on record. I. cannot allow it. 

f ltllerruption$)· 

MR DEPUTY SPEAKER: Nothing 
will 80 on record. This is a state subject 
Nothing will be alJowed. 

(lltlerruptiolls) , 

SHRI SUNIL DUTT (B0111bay North 
West) : Sir, the poor people living in the 
slums of tbe urban areas 'have to face the 
demolition proble-m. They should be re-
habilitated before demolition is done. 

( Interruptions) 

People belonging to different religions 
and diffetent provinces of India live on the 
foot-paths of the big cities. The slums are 
deni'oUshed and there was also firing in 
Bhindi Bazar area, Bombay. It can arouse 
the sentiments of the different sections of 
the' people ••• 

(Interruptions) 

AN HON. MEMBER: This is a State 
issue. 

sakI SUNIL PUTT: No, no. This 
is no, a State subject. 

Poor p~ople 1'lvllll in cities ,is a nado. 
t· , 

nal problem. 
(l1fIe"uptlons) 

·N ot r~ordod 

AnDuI" administrathc report I'u'd re ...... 
,on the working or Tobacco Board Galf. fot 
1984-85 and statement for delay in la),iD .• 

these pa pets. 

THE MIN]STER OF STATE IN THB 
MINISTRY OF SCIENCE AND· TECH. 
NOLOGY AND IN THE DEPARTMENT 
OF OCEAN DEVELOPMENT, ATOMIC 
ENEN'RY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : On behalf 
of Shri P. Shiv Shanker, I b-!g to lay on 
the Table-

(1) (i) A copy of the Annual Admi-
nistrative Report '(Hindi and 
English versions) of the To-
bacco Board, Guntur. for 
the year 1984·85 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the workins 
of the Tobacco Board, Gun-
tnr, for the year 1984·8.5. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in Jay; 01 the papers men-
tioned at (1) ,above. [Placed in 
Library See No. LT 2373/86] 

MR. DEPUTY SPEAKER : Shri Xhu. 
rshid Alam Khan. 

(InJerrupt Ion,) 

SHR.I BASUDE13' ACltAR.IA (Bantu. 
ra) : Sir. r I am on a 'Poirtt 01 order. 



MR. 'D:e,PUlY S,PBAJ(.BR.: Wbat is 
79ur point, of order ? . 

SHRI BASVDEB ACHARIA':," Yes-
terday, you al1owed' a member to read, out, 
'. Itatem'ent". :Today you arc not allowing , , ... {_.""P',OhS) 
" ' State .. ent for' delay 10 1811UI the, A,oDua) 
. Report aDd Audited Accounts of Jute Maa .. 

afaet arerr Develop.eo. CouDell for 19d4· 
85. 

THE MINISTE~ OF STATE OF 
THE MINISTRY OF TEXTILES 
SHR'I ICHRUSHID ALAM KHAN) : I 
bel to lay on the rabJe a statement (Hindi 
and English versions) explaining the rea· 
.oal for not laying the Annual Report 
and Audited Accounts of the Jute Manu-
facturers Development Council for the year 
1984-85 within the stipulated period of nine 
months after the close of the Accounting 
',ear. [Placed in Library See No. LT.2374/ 
86]. 

NotlOcatioDS under Delhi Sales Tax Act. 
t91S,'Cultoms Act,196l and CenfrafExcise 
Ralea, 194 .. aod AnBual Report and Review 
on the working of Industrial FJnance Cor· 
poratlon of India for the year eoded 30.6. 
1915 Report, of Patllputra Gramin Bank, 
Sri, Veokateswara Gramio Bank for the 
,.ar ended 30.12.1985 ctc. etc. 

~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINA'NCE (SHRI JAN· 
ARDHANA POOIAR Y) : I beg to lay 
on the Table-

(1) A copy of the Delhi Sales Tax 
(Amendment) Rules, 1986 (Hindi 
and English versions) pLlblished 
in NotificatiQD No. F. 4(17)/82-
Fin. (0) in Delhi Gazette dated 
the 18th March, 1986 under sec-
tion 72 of the Delhi Sales Tax 
Act, 1975. [Placed in Library. 
See No • . LT-237S/86]. 

'(2) A copy each of the folIowing 
Notifications (Hindi and English 
versions) under section 159 of 
tbe C""stoms Act, 1962) :-

(I) 'Q.S~R. S11 (E) published in 
Gazette of India dated the 

,40th March, 19¥6 t_.tbtr 

with an explaftatGry -memo-
randum' :maklng certaIn 
amendment to Notitlcation 

. No. '61/86-Custorl1S dated 
"the 17th February, 1986.1 

' 

(d) G.S.ll. S12(E) published in 
Gazette of India dated the 
20th March, 1986 togethe~ 
with an ex.planatory memo-
randum making certain 
amendnlent to Notification 

. No. 134"Cl.1s'toms dated the 
17th ,February, 1985. 

(iii) G.S.R. 514(E) published ,in 
Gazette of India dated the 
21st ~arch, 1986 together 
with an explanatory memo-
randum extending the vali-
dity of Notjfication No. 129-
Customs 'dated the 16th 
April, 1985 upto 31st March, 
1987. 

I, 

(iv) O.S.R. 515(E) published in 
Gazette of India dated the 
21st March. 1986 together 
with an explanatory memo-

. raridum extending the vali. 
dity of Notification No. 319-
Customs dated the 16th 
October, 1985 upto 31st 
March, 1987. 

(v) G.S.R. 516(E) published in 
Gazette of India dated the 
21st March, 1986 together 
with an explanatory memo-
randum exten<!ins tbe vali-
dity of Notification No. 
230/82. Customs da,ted the 
19th October, 1982 upto 
31st March, 19S7. 

f'+i 

(vi) G.S.R. 522(E) published in 
" Gazette of India. dated the 

24th March, i 986 together 
with an explanatory mem.o-
ran dum e~tending the vali-
dity of Notification No. 111/ 
84·Customs dated the 21st 
April, 1984 upto' the 30th 
September, 1986.' 

(vii) O.S.R. S21(E) published ,in 
, Gazette ·,of India dated thO' 



'·24th M'aroh, 1'986 'together 
, With' an explanatory memo-
randum extending the vaU-
dity of Notification No. 
306/8S .. CfJstoms dated the 

, ,.1 1st October. 1985 upto the 
31st March, 1987. 

(viii) O.S.R. 524 (E) published in 
. G.az~tte . of India dated the 

24th March, 1986 together 
with an e~planatory memo- ' 
randum extending' the vali .. 
dity of Notification No. 
117/8S·Customs dated the' 
1 st April, 1985 upto the 30th 

. September, 1986. [Placed in 
Library. 'See No. LT-2376/ 
86]. 

(3) . A copy each of the following 
Notifications (Hindi and' English 
versions) issued under the Central 
Excise Rules, 1944 :-

(i) O.S.R. 517 (E) published in 
Gazette of India. dated the 
21st March, 1986 together 
with an explgnatory memo-
randum seekYng to supersede 
Notification No. 185-86-CE 
dated the '1st March, 1986 
relating to goods of the 
Khadi and Village Industries 
& goods produced in Gov-
ernment factodesJprisons. 

'(ii) G.S.R. 513 (E) published in 
Gazette of India dated the 

2ist March, 1986 together 
wit,h an exp1anatory memo .. 
randum rescinding Notifiea-

,tion Nos. S6{7S.CE and'S71 
7S·CE dated the J st Maroh. 
1975 and 116j75-CE dated 
the 30th 'April, 1975 and 12/ 
79·CE d,ated the 6th January, 
1979. [Placed in Library. 
See No. LT",2377/86). 

(4) (i) A oopy-of tbe, Annual Report 
(Hindi a,nd English versions) 
of tho Industrial Finance 

. COfl"oration of India for the 
yoar ended ~,tho .3Otb June, 
,,1985 along witlt the state-
lUent s4owil)8 the Assets 

jlz 
And Liabilities and Profit, 

, and Loss Account of the 
Corporation, under sub-
section (3) of section '35 of 
the Industrial finance Cor~ 
poration Act, 1948. 

(ii) A copy of the Review (Hindi 
and Eoglish versions) by the 
Government on the working 
of the Industrial' Finance 
Corporation of India for tho 
year ended the 30th June. 
1985. [Placed hi Library. 
See No. LT 2378/86]. 

(5) A copy each of the following 
. Reports (Hindi and English 
versions) : 

(i) Report of the Patilputra 
Gramin Bank ror the year 
ended the 31st December, 
1984 together with tho 
Accounts and the Auditor's 
Report thereon. [Placed in 
Library. See No. 2379/86]. 

(ii) Report of the Venkatesbwara 
Grameena Bank for the 
year ended the 31st Decem-
ber, 1984 together with the 
Accounts and the Auditor'S 

, Report thereon. [Placed in 
Library. See No. L T .2380/ 
86]. 

(iii)' Report of the Solapur 
Gramin Bank for the year 
ended the 31st December, 
1984 together with tbe 
Accounts and the Auditor's 
Report thereon. [Placed in 
Library. See No. LT-2381/ 
86]. 

(iv) Report of the Vidur Gramfn 
Bank. Bijnor for the yoaf 
ended the 31st December, 
1984 together with the 
Accounts and the Auditor's 
Report thereon. [Placed' in 
Library.. See No. LT.2382/ 

. 86] • 

, , (v) Report of the Bot.nair 
AnohaUk. Gramy. Baak' for . 
ta. y.ar ended tilt 31d 



December, ,-1984 tOlothor with 
tho AOQounts· and the Audi-

. t.or's Report thereon. [P'I aced. 
in Library • ,S~e No. L T 
2383/86). 

(vi) Report of the Chandrapur 
Gadcbirolo GI'arnin . Bank 
for the y~ar ended the 31st 
December, 1984 together 
with the Accounts and the 
Auditor's Report there~n. 

'[Placed .in Library. See No 
L T .. 2384/86]. 

. (vii) Report of the Baitarni 
Gramya Bank for the }'ear 
ended the 31st . December, 
1984 together with the 
Accounts and the Auditor's 
Report thereon. • [Placed in 
Library. See No. LT-2385/ 
86]. 

(viii) Report of the Fatchpur 
Kshetriya Gramin Dank for 
the year ended the 3(st 
December, 19.84 together 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in Library. See No. 
LT 2386/86] 

(ix) Report of the Netravati 
Grameena Bank for the year 
ended the 31 st December, 
1984 together with the 
Accounts and the Auditor's 
Report thereon. [Placed in 
Library. See No. LT-2387/ 
86]. 

(x) Report of the Mahakatisbal 
Kshetriya Gramin Bank for 
the year ended the 31st 
December, 1984 together 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in Library. See No. 
L T .2388/86]. 

(xifReport of the Hardoi .. Unnao 
"~Gramin Bank for the year 
ended the 31st December. 
1984 tOlether with the 
Aecounts and the Auditor's 
lleport thoreon. (Placed in 

Litnry. .. No. LT 2389/ 
861. 

(xii) Report of. tbe Aliaarh I.Gra· 
min Bank for .tbe year eoded . 
the . 31,t December" 1984 
together with' the Accounts 
and the A uditot's Report 
thereon. {Placed In Library ~ 
See No. LT.2390/86]. 

(xiii) Report. of the Ak,ola Gramin . 
Bank for the year ended tbe. 
31st December, 1984 together 
with the Accounts and the 
A~.u.litor's Report thereon. 
[Placed in Library. See No. 
LT.2391/86]. 

(xiv) Report of the Mallabhum 
Gramin Ba nk for the year 
ended the 31st Decembor, 
1984 together with the 
Accounts and the Auditor's 
Report ·tbereon. [Placed in 
Library. See No. LT.2392/ 
86J. , 

(x v) Report of the Jhabua, Dbar 
Kshelr:jya G ramin Bank for 
the year ended the 31st, 
December, 1984 together 
with the Accounts and the 
Audito'r's Report thereon. 
[Placed in Library. See No. 
L T .. 2393/86]. 

(xvi) Report of the Chinndwara 
Seoni Ksbctriya, Gramin 
Bank for the year ended the 
31st December, 1984 together 
with the Accounts and the 
Auditor's R. port thereon. 
[Placed in Library. See No. 
LT-2394/86]. 

(xvii) Report of the Gomati Gra .. 
min Bank for the year ended 
the 31st Dec·ember, 1984 
together with tbe Accounts 
and. tho Anditor's .R.eport. 
thereon~ [Placed in Library, 
See No. LT .. 239S/86l 

(xvl~i). Report of tho ' Arawali 
Kshetria Gramin Bank ror 



"th'" 'year' .,,,tI-ed ' the' 31st" 
::Decemb.r~ 1"984 together 
'.witb 'itbe Acceunts and the 
'Auditor'. Report thereon:' 
(,laced in Lib~ary,. See No. 
LT .2396/86]. 

(xix) Report of the Shivatik 
Kshetriya Gramin Bank, 
tor the year ended the 31 st " 

',,,December I 1984 together 
~ith the, Accounts and the 

. Auditor's Report thereon. 
. [Placed in l-,ibrary. See No. 

LT·2397/86]. 

(xx) Report of the Kshetriya 
Kisan Gramin Bank, M'ain-
puri for th.e year ended the 
31st December, 1984 together 
with the Accounts and the 
Auditor's Report thereon. 
(Placed in Library. See No. 
LT .. 2398/86]. 

(xxi) Report of the Tripura 
Gramin Bank for the Yl.'ar 
.cnded the 31st December, 
1984 together, with the 
A.;counts and the Auditor's 
Report thereon. [Placed in 
~ibrary. See No. LT-2399/ 
86]. 

(xxii) Report of the Singhbhum 
Kshetriya Gramin Bank for 
the year ended the 31st 
December, 1984 together 
with the A~,counts and the 
Auditor's Report thereon. 
[PJaced in ·~ibrary. See No. 
LT ·2400/86]. 

(xxiii) ,Report of the Balia Kshetriya 
Gremin Bank fOT the 'year 
ended the 31st December, 
1984 together with the 
Accounts and the Auditor's 
Report thereon. [Placed in 
Library. .See No. LT-2401/ 
861. 

(I.xiv) Jioport of t~.e Subansiri 
, Oaonlia Bank for the year 

ended the 31st December, 
1984 together with the 
Accounts and the' Auditor's 

_., Report thereon, '(Placed in 
Library. See No. LT.2402/ 
86}. ~ 

(xx v) Report of the Ratlam Mand-
. saur Kshetriya Gramin Bank 

for the year ended ahe 31st, 
December J 1984 together 
with the Accounts and tho 
Auditor's Report thereon. 
[Placed in Library. See ,No. 
LT.2403/86]. . 

(xxvi) Report of fhe Marthwada 
Gramin Bank for the year 
ended the 31st December, 
1984 . together with the 
Accounts and -the Auditor's 
Report thereon. {Placed in 
Library. See No. LTp2404/ 
86]. 

(xxvii) Report of the Srivishakha 
Grameena Bank for the year 
ended the 31st December, 
1984 together with the 
Accounts and 'the Auditor's 
Report thereon: [Placed in 
Library. See No. LT-2405/ 
86]. 

(xxviii) Report of, the Cuttack 
Gramya Bank for the year 
ended the 31 st December, 
198j:f together with . the 
Accounts and the Auditor's 
Report thereon. [Placed in 
Library. See No. LT·2406/ 
86]. 

(xxix) Report, of the Vaishali 
Kshetriya Gramin Bank for 
the year ended the 31st 
December, 1984 together 
with the Accounts and the 
'Auditor's Report thereon. 
[Placed in Library. See No. 
LT 2407/86]. 

(xxx) Report of the Siwan Ksbet-
riya Gramin Bank for the 
year ended tbe 31 st Decc~· 
bert 1984 together w~th the 
Accounts and the Auditor's 
':Report tbereon. [P~aced in~ 
'Library. See No. LT .240$/ 
86]. 



, " ,A,alL:'.t 11M' 

,(xxxi) 'RepOrt . of ' the, JCiakt,alys 
Grameen. Bank for the year 
ended tbe 31st December. 
1984, tOJether; with tho 

,Acoounts, apd tho .Auditor's 
R.eport therC'on. (Placed in 

'Library. See ,No. LT-2409/ 
86]. ~ 

(xxxii) Report of the Kutch Gramit1' 
Bank for tb~ year ended the 
31.st December, 1984 together 
with the Accounts and the 
Auditor's Report thereon., 
[Placed in Library. See No. 
LT -2410/86]. 

(.txxiii) Report of the Alwar-
Bharatpur Anchalik Gramin 
Bank for the year ended 
the .31st, December, , 1984 
together with the Accounts 
ana. tne Auditor's Report 
thereon. [Placed in Library. 
See No. LT-2411/86]. 

(xxxiv) Report of the Naini tal 
Almore Kshetriya Gramin 
Bank for t~e year ended the 
31 st December, 1984 together 
with the Accounts and the 
Auditor's Report theleoD. 
[Placed in Library. See No. 
LT 2412/86]. 

(xxxv) Report of the Sheikhawati 
, G ramin Bank for the year 
ended' the 31st December, 
1984 together with the 
Accounts and the Auditor's 
Report thereon. [Placed in 
Library. · See No. LT 2413/ 
86]. 

(u"yi) Report of the Gorakhpur 
Ksbetriya, Gramin Bank for 
the year ended the' 31 st 
December, 1984 together 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in Library. See.No. 
LT 2414/86£,. 

(xxxvii) Report. of the Saga! Graroin 
Bank for the year ended the 
31st December, 1984' together 
with tbe Accounts and the 

" '"I 

AUditor·s' I Report' thereon. 
[Plac'cd in Library. See No, ," 
LT-24lS/86]. ' 

(xxxviii) :R.eport' of tbe Barielly 
. Ksbetriy,t Gra,JIlin Bank. for 
the year ended the ,31st 
Decembe'r, 1984 together 
with the Accounts and' tho 
Auditor's Report" thereon. 
[Placed in Library. See No. 
LT .. 2416/86]. 

(xxxix) Report of the Pratbma Bank 
for the year ended the 31st 
Decem ber , 1984 together 
with the Accounts and the 
Auditor's Report ~hereon. 
{Placed in Library. See No, 
LT 2417/86]. 

(x1) Report of the Uttarbanga. 
Kshetriya Gramin Bank for 
the year ended the 31st 
December, 1984 togetller 
with the Accounts' and the 
Auditor'S Report ,thereon. 
[Placed in Library. See ~:No. 
LT 2418/86]. 

(xli) Report of the R ayaJaseema 
Grameena Bal1k for the year 
ended the 31st December, 
1984 together with the 
Accounts .and the Auditor's 
Report thereon. [Placed in 
Library. See No. LT.2419/ 
86]. 

(xlii) Report of the Devipatan 
Kshetriya Gramin Bank for 
the yea.r ended the 31st 
December, 1984 together 
with the Accounts and the 
Auditor's Report thereon. 
[Placed'in Library, See No. 
LT .. 2420/86J. 

(~liii) Report of the Sarguja Kabet-. 
,riya Grami.n Bank for the 
year ended the ~lst Decem-
ber, 1.984 togetb~r with tho' 
Accounts and the Au(litor'. 

, ' Report thereon. [Placed in, 
Library. 'See No. LT-2421/ . 

,86]. ' 



(xliV,) Il.epol1 df the Rewa-Sindh'j" 
• f" ,., 'Gram in .. Bank for the year, 

nded -the' 31st Dec., 1984 
'together With the Accounts 

'trttc! the ~uditor's Report 
thereon,. [Placed in Library. 
,See No'. LT.2422/86]. 

'(xlv) Report of the Bilaspur Rai-
pur Kshetri'ya Graroin Bank 
for the year ended the 31st 
December, 1984 together 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in Library. See No~ 
~T 2423/86]. 

(:dvi) 'Report of the Bhilwara-
Ajmer Kshetriya Gramin 
Bank for the year ended the 
31st December, i984 together 
with the Accounts and the 

. Auditor's Report thereon. 
[Placed in Library. See No. 
LT.~424/86]. 

(xlvii) Report of the Ranchi 
Kshetriya Gramin Bank for 
the year ended the 31st 
December, 1984 together 
with the Accounts and the 
Auditor's Report thereon. 
(Placed in Library.' See No. 
LT 2425/88]. 

(xlviii) Report of the MithiJa 
'Ksbetriya Grarnin Bank for 
the year ended the ,31st 
December, J984 together 
with the Accounts 'and the 
Auditor's Report thereon, 
[Placed in Library. See No. 
L't 2426/86]. 

{xlix) Report of the Mizoram 
Rural Bank for the year 
ended the 31st December, 
1984 together with the 
Accounts and the Auditor's 
Report thete~D. [Placed in 
Library. See No. LT, 2427/ 

. 86]. 

, (1), Report of the Nagaland 
aural Bank for the year 
'endtd, the 315t December, 

. 1'984 ,tolotber ,wltb the 

,. 
Accounts and the Auditor' • 
Report thereon. [PJaced in 
Library. See No. LT -2428/ 
86].·, '. . ' ... 

(Ii) Report . of , " tho. Bhandhara 
Gramin ~Jlk for t.he year 
'ended the .31st December, 
1984 togetJter with tb. 
Accounts and the Auditor's ' 
Report thereon~ [Placed in 
Library. See N,o., LT-2429/ 
86]. . 

(Iii) Report of the Chickmaa1ur. 
Kodagu Oramin Bank for 
the year ended tho 31st 
December, 1984 together 
with the Accounts and the 
Auditor's Report thereon-
[Placed in Library. See No. 
LT 2430/86] • 

(lUi) Report of the Koraput 
Panchwati Grammya Bank 
for the yoar ended the 31st 
December, 1984 toaetber 
with the Accounts and the 
Auditor"s Report thereon. 
(Placed in Library. See No. 
LT -2431/86]. 

(liv) Report of tho Kalahandi 
Ancbalik Gramya Bank for 
the year ended the 31st 
Decem ber, 1984 ,together 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in Library. See No. 
LT.2432/861· 

(Iv) Roport of the Etawa Kshet-
'riya Gramjn Bank for the , 
year ended the 31st Decem-
ber t 1984 together with tho 
Accounts and the Auditor's 
Report thereon. [Placed in 
Library. See No. LT-2433/ 
86}. 

(l.vi) Report of the Samutipur 
Kabetriya Gramin Bank for 
the year cnded the 31st 
Decemper, 1984 topther 
with the Accounts and tbe 
'Auditot'. R,pqrt thereOD., 



, .\\ i 
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, tPJace4'ir{1.ibw)!. ·Sec No. ,: 
~ T·~34/86J, 

" (1\'11) a.por,t or. the Gridish 
, Kshetriya GramiJ;l Bank, for 

the year endod the 31st 
DeCember, '1914 together 
with the Accounts and ~ho 
Auditor's Report" thereon, 

, [P.laced in Library. See No. 
, LT .. 2435/86]. 

"(lviU) Report 0' the Arunachal 
Pradesh Rural Bank for the 
year ended the 318t Decem-
ber. 1984 toaether with the 

, Accounts and the Auditor'. 
.. ,port thereon. [Placed in 
Library. See No. LT-2436/ 
86J. 

(JU) Report of the la~pur Naaaur 
AcbaUk Oramin Bank for 
tho year ended t be 31st 
December, 1984 together 
with tho Accounts and the 
AUditor's Report thereon. 
[Placed of the Library.' See 
No. LT-2437/86]. 

(Ix) Roport of the Aurangabad 
JaIn. Gramin Bank for the 
year ond~d tho 31st Decem-
ber, 1984 tOlether with the 
,Accounts and the Auditor's 
R.eport thereon. [Placed in 
Library. See No. LT.2438r 
86). . 

(lsi) Report 01 ·the Rai.Barielly 
,l{sbet,tiya Gramin Bank for 
the year ended the 31 st 
December_ 1984 together 
with the Accounts and the 
Auditor's . RCJ)ort thereon. 
{Placep in, Li brary • See No, 
LT .. 24~9j86J. 

. (lxii) Report of' the BaJasor~ 
Gramya Bank for the year 

. ended, the 3lst December, 
1?84 togethc,t . ,with the 
Accounts and ·the Auditor's 
".port tbereon~ [Placed in 
Library. See No. LT .. 2440/ 
'6). " 

'(IJiii)'ite~rt ' of. tho .,V.rd •• 
CSrMl"D& ».Ilk for tlt, 

t, ,U.", ' " 1},.1J2 

· year _dcd.tIM Jllt J)eeem. 
ber. 119$4. ,toaother wlth tile 
A~nts: IAd.ho Ailditor·, 
. Report. thOl'OOD. {Placed in 
Library. seC No. LT.2A4aJ 
8<1]. 

(lxlv) R.eport or the' Mayurakabl 
Gramin Bank for the year 
ended' the 31st pecember. 
1984 together with the 
Accounts and the Auditor s 
Report thereon. [Placed in 
library., S'ee No. LT.214~1 
86]. 

(Jxv) ~eport oj· the . Faizabad 
Kshetriya Gramin 'Bank 
for the year ended tne 31st 
December, 1984 together 
with the Accounts and tho 
Auditor's Report thereon. 
(Placed in Library. See No. 
LT.2443/86f· . 

(Ixvi) Report of the Kisan Gramin 
Bank,. Badaun for the year 
ended the 31st December, 
1984 together with the 
Accounts and the Auditor's 

. Report thereon. [Placed in 
Library. See No.' LT.2444/. 
86J. 

Clxvii) Report ,of the' Kashi OramiD 
Bank for the year ended 
the 3lst December.' 1914 
together with the Accounts 
and the Auditor's Report 

· thereon. [Placed in Libra~y. 
· See No. LT.244S/86]. 

(lxviii) Report of the. K~lapatharu 
Grameena Bank for the year 

· ended tlie 31st December, 
1984 together with the 
Accounts and the Auditor's 
Report thereon. (Placed in 
Library. See No. LT.~4461 
86] • 

(lxtx) Report of the Nadia Gramin 
Bank for the year ended fbo 
31st t>eeembor, 1984 t_other 

. With 'th'e Aecounts' aDd tb, 
)', . AlldltOt~s Report tbetoo.~' 

[Placed: hrLibrar,. SOl ·Mo. ' 
LT~J447/861,. " 
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.' 
(tx*, 'lteport' ,. at thc Howath 

. Otamln Baok' for the year 
ended tlte" -3lst : Decei)'lbcr, , 
19M toaetber wi th the 
'Accounts and the Auditor". 
Report tbereOn. {Placed in 
Library. Soe No. LT 2448/ 
86]. 

(Ix-xi) Report· of the Santbal Par-
,anas Gremin Bank for the 
year eoded the 31st Decem-
ber, 1984 together with'the 
Accounts and the Auditor's 
Report thereon. [Placed in 
Library. See No. LT .. 2449/ 
86]. , 

(lxxii) Report of the Manjira 
Grameena Bank for the 
year ended the 31st Decem .. 
ber, 1984 together with the 

, Accounts and the Auditor's 
Report thereon. [Placed in 
Library. See No. LT.24S0/ 
8~. . 

(Ixxiii) Report of the Kolar Gramin 
Bank for t tie year ended 
the 31st December" 1984 
together with the Accounts 
and the Auditor's Report 
thereon. [Placed in Library. 
See No. LT .. 245Jj86], 

(lxxiv) Report of the Sri Sarawasthi 
Graineena' Bank for the 
year 'ended the 31st Decem-
ber, 1984 together with the 
Accounts and the Auditor's 
Re~ort thereon. [Placed in 
Library. See No. LT-24S2/ 
86J. 

,,(lxxv) Report of the Al1ahabad 
. Kshetriya Grarnin Bank for 

the. year I ended the 31st 
December, 1984.. together 
wIth the. Accounts and the 
'Auditor's Report thereon. 
{Placed in Library. See No. 
LT.24S3/86]. 

(btxvi) Report 0' the Sarvasthi 
',OramiD Sauk for the yt!ar 
eod" .'. the 31st ·December, 
11'" . toaother "lIh . the 

Aocouats ad tbl' Aodit'on, 
R,.pOrt therooD. . (Placed ja 
Library. .S.oo No. 'LT 4A54/ 
86J. 

(lxxvii) Report' of the Surat Barucb 
. Gramin Bank for ·the ,-

ended the 31st December. 
1984 t oaether with the 
Accounts and the Auditor', 
Report thereon. (Pla~od ira 
Library. See No. LT-245SI. 
86]~ 

(lxxxvili) Report of the Lakhimi 
GaonUa Bank fo~ the' year 
ended the -31st December, 
1984 together with the 
Accounts and the Auditor's 
Report thereon. [Placed io 

. Library, See No. LT 24'6/ 
86]. 

.(Ixxix) Report of the Saran Kahet-
riya Gramin Bank for tb. 
year ended the 31st Decem-
ber, 1984 together with tb. 
AccountS ,and the Auditor', 
Report thereon. [Placed in 
Library. See No. LT .. 24S7/ 
86]. 

(lxxx) Report of the Puri Gramy. 
Bank for the year ended tbe 
31st December, ~984 togeth.r 
with the Accounts and tbe 
Auditor's Report thereoD.' 
[Placed in' Library. Soo Nq. 

-LT.2458/86j. . 

(lxxxi) Report of the Cachar,. Ora-
min Bank for t,be year ended 
the 31st. December, 1984 
together with the Account •. 

. and the Auditor's Report 
thereon. (Placed in Library. 
See No. LT 2459/86). 

(txxxii) Report of the North MaJa· 
bar Gramin Bank for the 
year ended the' 31st Decem-
ber, 1984 togethor with the 
Accounts' and ,'be A.uditor·. 
Roport thereon. [Placed ia 
Libtary.' ·S. No. LT 2UOI 

. 8~1." . Vol .. ~, ~ ~ II( 



Ouxiii) Report of the Indore Ujjain 
Kshetriya Oramin Bank for 

,:the yeat ended the 31st 
December, 1984 together 
with the Accounts and. the 
Auditor"s Report· thOJeon. 
(Placed ia ,Library. See No. 
LT.2461/86). ' 

(lxxxiv) Report of the RushikuJya 
Gramya Bank for the year 
ended the 31st December, 
1984 together with the' 
Accounts and the Auditor's 
Report thereon. '£Placed in 
Library. See No. L T .. 2462/ 
86]. 

(luxv) Report of the Bbagirath 
Gramin Bank for the year 
ended the 31st December, 
1984 together with the 
Accounts and the Auditor's 
Report thereon. [Placed in 
Library. See No. LT .2463/ 
86]. r 

'(Jxxxvi) Report of the Sarayu Ora. 
min Bank for the year ended 
tho 31 st December, 1984 
together with the Accounts 
and the Auditor's Repo~t 
thereon. [Placed in Library. 
See No. LT-24u4/86]. 

(lxxXvii) Report of the Thar Aancha-
lie Gramin Bank for the 
year ended the 31 st Decem-
ber, 1984. together with the 
Accounts and the Auditor's 
Report thereon. [Placed in 

• Library. See' No. LT.2465/ 
S61. 

(lxxxvUi) Report of the El1aquai 
Detiati Bank for the year 
ended the 31st December t 
1914 together with the' 
Accounts and the Auditor's 

,,' Report thereon~ [Placed in 
Library. See ,No. LT-2466/ 
86]. . ~ 

(1xxlix) Report of the Ka Bank 
NaD.kyndoq IUkha.i Jainti. 

,.feu. the year ended tbo 31st . 
December. 1984 tOiothor 

... 

with the Accouots and the ' 
Auditor's Report' '. t'hereon. 
{Placed in Library. See No. 
LT .~467/86)t 

(xc) Rcpo.rt of the Kanpur' 
lGsbetriya Gramin Bank for. 
tbe year ended the 31 at 
December, ,1984 together 
with the Accounts and the 
Auditor'S Report thereon. 
[Placed in Library. See No. 
LT .. 2467] 

(xci) Report ot Chambal Kshet-

12.09 br •. 

[English) 

. riya Or'amin Bank for the 
year ended the 31st ,-Decem-
ber, 1984 together with the 
Accounts and the Auditor's 
Report thereon. (Placed in 
Library. See No. LT-1469/ 
86]. 

ASSENT TO BILLS 

SECRET AR Y -G ENE'RAL: Sir, I lay 
on the TabJe the following ten Bills passed 
by the Houses of Parliament during the 
'current session and assented to since a 
report was last made to the House on the 
21 st March, 1986 : 

(1) The Spices Cess Bill, 1986 

(2) The Appropriation (Vote OD 
Account) Bill, 1986 

• • (3) . The Appropriation. BiIJ, 1986 

(4) The Contract Labour i(Regulation 
and Abolition) Amendment .BiU, 
1986. 

(5) The Appropriation (Railways) 
Bill, 1986 

(6) The AJ'propriation (Railways) 
No.2 Bill, 1986 . 

(7) The Appropriation (R.ailways) 
No. 3 Bill~ l'Sll6 

, . 



(8) T~~. Appr,opri4tion (No.2) Bill, 
1986 ' 

(9) The Admfnis~rative Tribunals 
,(A·mendment) Bill, 1986 

(10) The Inter-State Water Disputes 
(Amondment) bill, 1986. 

2. Sir, I. also Jay on the Table copy 
duly autbenticated by the Secretary-Gene .. 
ral of Rajya Sabha. of the Spices Board 
Bill) 1986 passed by the Houses of Parlia-
ment during the' current sessIon ,Hld 
assented' to since a report was last maue 
to the House on the 21 st March, .1986. 

12.10 bra. 

PUBLIC ACCOUNTS COMMITTEE 

{English] 
. . 

T".eo,U'-Fifth ~Dd Thirty .. Sc,eotb Reports 

SHRI E. AYYAPU REDDY 
, (Kuroool) : I beg to present the fonowing 

Reports (Hindi and English Versions) of 
the Public Accounts Committee: 

(1) Twenty-Fifth Report on Action 
Taken by Government on the 
recommendations conta.jned itt 
their 201 st. Report on Customs· 
Receipts-Irregular refund of duty 
due to incorrect grant of exemp-
tion. 

(2) Thirty-Seventh Report on Action 
taken by Government on the 
recommendations contained ilJ 
their 230th RepOI:t on Customs 
Receipts7DutY Exemption EntitJe. 
ment Scheme. 

,--
COMMITTEE O.N GOVERNMENT 

ASS-qRANCES 

[~"gll'h) 

Foartb Keport 

·,fSHR.I B.K.' GADHVI (Banaskantha) : 
I _ te .. pre_at the -Fourth Report·(~indi·· 
IUd BoaUsh " vet_iOtas) of the Committee 

_l 

on Opverpment t\ssurallces. 
-- .' 

MR. DEPUTY SPFAKER: Now 
Calling Attention. Mr Ananday Pa·thak 
We have taken some importent subject. 
Calling Attention bas been taken up_ 

SHRI BASUDEB ACHARIA : Yester-
day you allowed a Member to read It 
out. Today also you ullo~v him. 

(Jm erruprions)** 

MR. DEPUTY SPEAKER: ' I cannot 
aJlow. 

(ll1terrflption ) •• 
; 

MR. DEPUTY SPEAK,ER; ~it is a 
State subject. 

( Jl1terruptioIlS)*· 

MR. DEPUTY SPEAKER: Yester-
day, a Member was the -affected person. 
That is why I allowed him. Otherwise I' 
would' not have. That Member was affe-
cted. That is why 1 allowed. Thjs is not 
like that. Now Mr. Ananda Pathak. 

. . (interruptions)""· 

MR. DEPUTY SPEAKER: No no. 
I cannot allow. I will not allow. 

(lnterruptiolls)·· 

MR. DEPUTY SPEAKER: I won't 
allow. I will not allow. Tbat ,is all I 
will not allow. 

(1 n/crruptiolls) * * 
MR. DEPUTY SPEAKER: No, no 

That I will not . alJ(,w. No. I will not 
allow •. row Mr •. Ananda Pathak., 
, (Jllterruplioll$)** 

I 

MR. DEPUTY SPEAK.ER: No, DC 
I will' not allow. 

( Interruptions) 

*Not J'e~Qrded. 



'tJ9' , 

,·M,R.. DEPUTY SPBAKBR : I will Dot 
allow. 

(Interruptions) •• 

MR. DEPUTY SPEA'KER : Mr M'ah· 
, foez Ali Khan, you are n)t the aggrieved 
'J)erson' here. 'You are not the aggrieved 
person in this matter. Why are you r~is­
ina it here? No, no. You are not the 
algrieved person. I will not allow. 

(I"terruptions) •• 
. MR. DEPUTY SPEAKER: No, Sir. 

Individual person's grievances I allow. 
, (Interruptions)·· 

ML DEPUTY SPEAKER ~ Nothing 
~ will 80 O,D record. ' 

. (Interruptions)·· 

MR. DEPUTY SPEAKER: Nothing 
goes on record. Nothing goes on record. 

. (Interrupttons)** 
MR. DEPUTY SPEAKER : Nothing 

, ~ 

goes on record. 
(Interruptions)· • 

MR. DEPUTY SPEAKER No, 
nothing. I will not allow. 

( Inlerruptions)·· 

MR. DEPUTY SPEAKER: I am not 
allowing. That is my ruling .. 1 will .not 
allow. 

(Int errupt ions)·· 

MR. 'DEPUTY SPEAKER Take 
your seats. I will n'ot allow the state-
ment. That is all. That is my ruling. 
That is all.· That is my ruling. I will not 
allow this statement here. That is all. Now 
Mr. Ananda Pathak. 

(Inferruptlon9)·· 
MR. DEPUTY SPEAKER You 

cannot question it. 
(Interrupt ions)·· . 

MR.. DEPUTY SPEAKER Mr 
Anand a Pathak, you carryon. ' 

( Interruptions)·· 
MR. DEPUTY SPEAKER:, CaUing 

Atte.ntion U going on now. Mr Ananda 
'Pathak, you can come forward and speak. 

(Inte,ruplion,j •• 
.'11 

MR. DEPUTY SPEAKER; Mr. 
Ananda Pathak, come rorwar~. 

(Int,r,uplions)·· 
.... ot rooorc1ed. 

MR. DBPUTY'SPEAKBR': I waul" 
Dot aJJow.· 

. Interruptions)·· 

,MR. DEPUTY SPEAKER: ,OU 
cannot 'Q uestion my ruling. 

. (Interruptions)·· 

PROF. MADHU DANDAVATE 
(Rajapur): Anow,me to make half a .minu- . 
tes submission to find a way out. 

MR~ .DEPUTY SPE!\KER : What eto 
you want? Regarding this matter? 

PROF. MADHU DANDAVATE : 
You have the inherent right to give your' 
rUling. Please try to k110w the issue that 
be wants to raise. 

(Interruptions)·· 

I am on a point of order. 
( lnterruplionJ)·· 

MR. DEPUTY SPEAKER; No, no, 
all of you sit down. I have taken up item 
no.8 and that is going on in the House 
now. Therefore, I dno't want any discu-
ssion other than calling attention, That 
is all .. 

(Interruptions)·· 

MR!' OEPUTY SPEAKER : We have 
taken this item. All of you take your 
seats. 

( Interrll;ptlons)·· 

PROF. MADHU ,DANDAVATE: 
You please bdng the House to order. I 
am on a point of order. 

MR. DEPUTY SPEAKER: What is 
your point of order ? 

( Inter,uptlons)·· 

MR. DEPUTY SPEAKER 
take your seats. 

( lnterrupIJons)·· 

Please 

MR. DEPUTY SPEAKER ~ Only I 
want to find out wbat is your point of 
order. . 

. , (Inl,r'II1'1I01l9)*· 
.. 

SHRI BHA'GWAT JH.A, AZAD 
(Bbagalpur) : You ~ave Ilv,en . ,your ruUq 
that you have taken t~e ,callina attention. 

··Not recorded • 



, MR. 'DBPtJTY ·8 PBAKER. Prot, point ot order is th.t right not ,of a P&rt1 
Dandav.'te, under w~at rule are you spea- ,bu~ of a Member. I shaH requoet thelD 
kial " ~riot to .... (Interruptions): ' 

PR.OF,' MADHU DANDAVATE : I 
toll you but you will not be able to hear. 

, (Interruptions)·· , 

MJ,t. DEPUTY SPEAKER: . What is ' 
the rule you tell me? what is your point 
of order 1 Which rule is violated you teU " 
mo? 

(1IlferruplioIl3) •• 

. P~OF. MADH,U DANDAVATE 
Kindly bring the House to order. 

MR. DEPUTY SPEAKER' : I will 
brina it. If all of you are shouting ,Uke' 
this, what can I do? 

(Interruptions)·· 

MR. DEPUTY SPEAKER: You tell 
. me what is the rule under which you are 
raising your point of order? ., 

(Interruptions Jill" 

MR. DEPUTY SPEAKER: We have 
taken calling attention. Please tell me 
which rule is violated? 

(Interruptions) "'''' 

SHRi BHAGWAT JHA AZAD: What 
is before the House? The rule of the 
House is that there must be some business 
before the House. What is beforo the 
House is calling attention ~ 

, . (Intt"ruptions)*· 

MR. DEPUTY SPEAKER: Can I 
request all th~. members to take your seats 
first ? Now we are on the it~m of calling 
attention. Resardina that. if there is any 
point of order, ki'ndly ten me. 

(Interruption,)"'* 

PROF. MADHU ·DANDAVATE: 
Firstly, let me make a request' through 
you to the hon. MombeJs.:.(lnterujJllons) 
This is reaardina .tbe order in the House~~ 
this is regar,dins the procedure in the 
Housc ... (lnte,ruJltlonl) When ~ny hon. 
Member raised a point of order; even if 
he . is trom t~ rulina p"rty •. · I shall defend 
hiS riiht to raise a point of order .because 

... ,l· ': \,' " p 

•• . ~o, rocordtd.. . 

SHRI BHAGWATIHA 'AZAD :Rai'~ 
. iD, ·of a point of order is afso subscribed 
by ·the rules of the House. And that rule 
is that you can have a point of order if 
there is some business before the House, 
If nothjng, no point· or order. 'Therefore. 
Sir, you ·have said before the House tbat 
you have take up Can Attention. If Prof. 
Madhu Dandv~te has got a point of order 
on Calling Attention, we have no objec-
tion ... (lnterruptionsJ, 

PROF. MADHU DANDAVATB: 
Since one hon. Member bas raised the 
the point of order regarding the very pro-
cedure of raising a point of order, most 
humbly I would like to point out to you 
that not only the point of order can be 
raised when a particular. issue is taken up, 
but you have a right even in the interre-
gnum between the' two items •• t' 

r IflferruPllons) 

~. MR. DEPUTY·SPEAKER : Professor, 
you are right. but I have already gone 
over to the next jtlin. There is no qu-
estion of onco again going back. 

PROF. MADHU DANDAVAT~: 
Let us sort out the proced ure. Why do 
you shout? (Interruption) I am gJad the 
rjght to raise a point of <;Jrder is con-
ceded. 

SHRI BHAOWAT JHA AZAD ~~ 
Nobody bas challenged that .•• 
( InlerruptiolZl) 

PROF. MADHU DANDAVATE: Why 
do you get agitated ? I have full respect 
for you. 

SHRI BHAGWAT JHA AZAD: You 
try to be very,clover over other Mombers. 
Therefore, we challenge you. Y du aro Dot 
the only member who knows this. W~ also 
knows this. \Ve also know somcthio, 
about it. 

PROF. MADHU DANDAVATB :~I 
apologise for my' cleverncs.s ·wJ.tich h!Y 
hutt him • 
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SHRt BHAGWAT JHA AZAD: I 
'accept the ipology. 

(Interruptions) 

PROF. MADHU DANDAVATE :, 
My 'point of order is this. Whenever any 
Member raised any issue, you have the 
right to rule it out. ]3ut,- Sir, when the. 
Member raises nn issue, we must also know 
what is the issue that he is raising .. Allow 
him to say what is the issue and then you 
'con rule it out •.. (lnterrupt;ons) 

MR. DEPUTY-SPEAKER: No, there 
is no point of order ... (Interruptions) 
Shri Anand Pathak. . ' 

SHRI BASUDEB ACHARIA: What 
is your ruling ? 

Mr. DEPUTY .. SPEAKER.: There is 
no point of order. I have gone (0 the next 
item. I cannot allow anything now. 
(Intt:rruptiolls) , 

THE MINISTER 'OF STATE IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI GHULAM 
NABI AZAD) : It is a State subject; we 
cannot· discuss it in.,arIiament. You have 
already given your ruling. Therefore, it 
cannot be taken up. 

MR. DEPUTY·SPEAKER: I have 
already, given my ruling. 

SHRI BASUDEB ACHARIA: What 
is your fuling 1 

SHRI MARA Y AN CltAUBBY {Mid. 
napar) ": What is the rule :1 ~.. ' 

( ~nle'rllpllo",,) 

SHRI SOMNATH RATH: I am 
quoting the rule. The pojnt of order ..caD 
be raised on1y if the rule of the House is 
infringed. Can a Member have the right, 
to' speak unless you call him to speak ? 
Unless you 'pennit him to speak, he canDot 
speak ••. (Intt rrupt ions) 

MR~ DEPUTY SPEAKER: I can .. 
not allow ... 

(Interruptions) 

SHRI MOHO. MAHFOOZ ALI 
KHAN: Why not. Sir ? 

MR. DEPUTY SPEAKER: I have 
s'aid no, that is all '" 

(III t errupt/onl) . 
snRI GHULAM NABI AZAD': It is 

very unfortunate. You cannot challqc 
tbe ruling of the Chair .• '( InurruPliolZl) 

MR. DEPUTY SPEAKER : Shri 
Ananda Pathak. You speak otherwise'l 
will call the next Member ••• 

(Interruptiolls) 

MR. DEPUTY SPEAKER: Shri Sai .. 
fuddin ChowdharY ••• 

( Interrupt lOlls) 

MR. DEPUTY SPEAKER Shri 
MR. DEPUTY.SPEAKER : This sub-' Balwant Singh Ramoowalia .... 

joet cannot be raIsed here. (Interruptions) 

SHRI MOHD. MAHFOOZ 
KHAN : Give fuling. 

ALI 

MR. DEPUTY.SPEAKER : I will not 
anow this statement. That is a11 
(lnterruptio1Js) . , •• 

MR. DEPUTY .. SPEAKER: I have 
allowed several Members. That is aU. 

MR. DEPUTY SPEAKER: Since. 
you ,are not speaking, I am callins the 
next Membef~ 

(Interruption) 

AN ·HON. MEMBER: What ,'is tbis, 
Sir 1 

MR .. DEP.UTY SPEAKER: I have 
called Shri Ananda Pathak, you are not. 

SHRI SOMNATH RATH (Aska): l' allowing him to speak .••••• 
am on a point of order,. Sir .t. (Illterruptions) 

(InPerrupt ions) . , 
'I MR. DEPUTY SPEAkER: I request 

AN HON. MEMBER: 'Please gu:ote . aU of you please ,<ioo"t was*e tho'timo. 
tbe rule. 'Shri ,Ananda, P.thak~ 



saal ANANDA PA'THAic (Darjeel. 
liDf) : .Sir, I call tbe ,attention 01" ",tbe 
MiDist,cr ••• (lnt~r"lptio",) '-. 

" 'MR. DEPUTY SPEAKER: P~ease 
don't disturb bim. 

- , 

12.27 hr •• 

. CALLINO ATTENTION TO MATTER 
OF PUB~IC IMPORTANCE 

REPOR. TED' CR.IBI&' IN JUTE IN. 
DUSTRY 

(EnlUth) 

SHRI ANANDA PATHAK (Darjeel-
iog) : Sir, I call the'attention of the Mini-
ster of Textiles to the following matter of 
urgent public importance and request that 
he may mak~ a statement thereon: 

"Reported crisis in jute indus-
try arising out of' dumping of 
synthetic, granules in the domes-
tic market by foreign m'ultina-
tionals for manufacturing laminat-
ed bags affecting the demand for 
jute bags combined with non-
placement of orders therefor by 
public sector enterprises like the 

. Ferttlizer Corporation of India 
and the steps taken, by the 
Government in that regard." 

PROF~ N.G. RANOA (Guntur): Sir, 
whatever has been done and whatev'er h~s 
happened after you gave the ruling, should 
not from part of the record. .. 

THE MINISTER OF STATE OF THB 
MINISTRY - OF -TEXTILES (SHRI· 
KHURSHID ALA:M KH'AN): Sir, the 
Jute sector occupies a significant position 
in the national economy and in particular, 
in the Eastern reg·ioD of the country. It 
provides livelihood to about 2.:5 .lakh in-
dustrial .workers and .bout SO Jakh farr1l 
famUie.s wbo are engaged in jute eultivation. 
II) view ,of the importanee of jute sector to 
the,national economy., it is always tbe 
endeavour of the Governmcnt to extend 
support to improve the conditions of sro-
wers' and wotkers. 

" . 2. Over tbe': 'Ialt decadeJ ' -tho, export 

<lftt,nt/tln. , 

demand for tho jute industty baa l.veriJ, 
shrunk as a result of competitiOD. from 
synthetic substitutes'" another jute ,ood. 
producing country in the international ... ". 
kets Of late. synthetic sUb.titutes haw 
started malinS inroads into jute packaaiDl 
areas in the, domcstic market as well. Th. 
demand shift is noticable especially in ,the 
ch,emicals and fertilisers sectors and allo 
in'the cement sector to some extent. Dur-
ing the previous jute season, thero had 
been an unprecedented rise in raw juto 
prices due to acute shortage of the' fibre-
as a result of four successive short c;rops. 
The price of raw jute had crossed tb. 
mark of Rs. 1000 per quintal. Conseque-
ntJy t there was substantial increase in jut. 
loads prices. On the other hand, HOPS 

, woven sack units enjoyed- certain advan-
tages in the form of c;:beap imported raw 
material, comparative1y low labour COlt 
and fiscal duty benefits. A musbroomiD, 
growth of HDPE woven sack units hal 
thus come about in recent years. This has 
started adversely affecting the demand of 
jute goods in packaging areas. 

3. The Government has been takin, 
corrective measures from time to time to 
safeguard tbe interest of jute industry. The 
measures taken include: 

(i) La,unching of a schemes for buil-
ding up of a buffer stock of' 
lakh bales of raw jute, with the 

I ' joint participation of the industry 
in order to r~uce fluctuation in 
prices; . 

(Ii) In the present budget, excise duty 
has been imposed on HUP. ' 
tapes and import duty on gran-
uales bas also been Increased; 

(iii) Higber cash compensatory sup-
port (CCS) has been provided to 
dynamic sectors of -jute ioods 
exports. 

4. The Food Corporation of India. 
and certain State Government like U.'P., 
Haryana· and Punjab purchase their reqll'i •. 
rement of B. Twill jute bals through DOS 
&. D under tbe Essential Commodities .Act. 
As' a result of hiiber food-araina produC-
tion, prucbases of B. Twill j\l~e baas h.yt 

- been risios over tho years~ ,Ho'!ovcr, Jl~ 



ncb centratfsed purchase system, is pre va· 
. 1t8f 'fft'ftlf feirt~e\'a' . sfttor and tbe- t1'D~ 
8tW tlfeflt tftr.., dfr~tf ffddt tfte iWatt« 
~'ffl fWeW'fftWt "11th~lc' !JrlS at~ t1_ 
"If GWitf fd' dffs tectijr ~ettts'f at eon'.. 
"':'~. I!ft\wta ~ trowe~et, ,.". fDa. tOl i"ftiet tHe uH 01 Sjrttfrefi'c 
... tOl IMcblfdi or 'HY#~tfic It, ~dt .. 
roM" Ntftftzeti. 

,. The ~fC)~conottdc (1bjeetivea' of 
_. 9tattmJeftf (Yft IndUllriaJ PdUey anne). 
... ' lu Ju)1 1980, inter, alia atales : 

(i) HJ.h6r emplOyment generation; 

(tr) Strerlgthebing or the alricultural 
biSe &y according a preferential 
~fntfill to a&rabased in,,'usttles 
.tid proh'lotib. b~timt1m irlt~r .. 
*t6al Htatioftittip; 

(Uf) :Phtth' "romotlon 'Of export-orien. 
ted aM import substltutJon fftdns-
tries. . 

The jute sector fulfils these objectives. 
Tbe recent budgetaJ;Y levies imposed on 
;yltth.dc Industry wnl make jute good Jess 
tn\competltlve vis.a .. vis the synthetic subs. 
tltutes. It Is hop~d that as a resuJt of 
Various steps taken' by the GOvertunent 
prospect ror jute goods may improve. 

SR1(t At-.1AN'DA PAThAK. : The gra-
\1ty or the' situation is understood from 
thi statement of th~thon. Te~ti1es Minister. 
A v~ty serious crisis has developed in the 
Jute industry. The synthetic bag is over. 
takina the jute baa and jute goods in the 
llark.t and ultimately the prices ot jute 
tiqs have heavily crashed and this has 
comb down even below 30 'Per cent of 
the coit or production. taking advantage 
of the Governments lib~raJised import 
pane)" the multinational maanates ba\e 
c1'um"ea tbe! domestic market, with their 
syntftetfc his. High density polyethelene 
araDules is being dumped into our domes-
tic market. 'Ils. 4S crores of foreign ex-
~".p Is beiDa dtained in this way. The 
jUte industry .as earning more than Ra. 
MO erorei previously and DOW alJ these " 
t)aiQp .ave Itoj).ped and the 'lleepJe ,m.-
DUr.QtUriDI Jute baas art lui.S, cqais, and 
"~Y doils h~h·C'. closed dO~A\ and thoy iYe 14. now. As a consequence ot this 

:~ 

thcJute"iQ:uultr,. bu to :Iaoe·.· veQ .-ou • 
cr1aia, 1t wiU .completo& cJo .. down •• ' 
lakhs and ]'akba of w4\tQr. will be. tbr.6WD 
out of employment .. , Another more tbaD 
40 Jak~s of .farm •• who,lIow.tu&o _.fae-
ltig ruin. ~lJl view of such a .. doUl aitua- . 
tion, whatever steps Government propose 
to take ,are DGt MOU8~. GoverDme~t 
should t~ke a. very serious 'view. of tbe, 
whole situation and take, immedi •••• ...,.. 

Pt5t _, J6ft* tIme tbere i $ a tbt~at fo die 
jute IndUstry. We bay., repdatedly brousht 
~ h.iS to· the notice of tlte Oovernm'(tftt and 
requested them to livo incentive to the 
Fertiliser Corporation, the cement indus-
try and others to use more and more jate 
bags. You know the jute barons earn 
crores of rupees ot profit every year and , 
the industry e~tll$ a diYidend of more 
than 31 per cent on the investment. Even 
tben the jUte baroDs never plouah back 
these dividends into. the industry, as a 
consequence of which, now the jute indus-
try Is not In a position to face competition 
in tlte ttnltket. the multinationals arc 
dUmpfng synthetic goods in the market. 
Y o-u k116w "~ry well, due to the policy or 
the Central <JovcToment, many of the 
jure Mills have closed down and the 
workers are thrown out of employment. 
That is why jute arowers Kisan Sabba and 
aU tbe trade unions belolllins to' the Cen-
tral organisations and "be West Bengal 
LeSislative Assembly, all of th'm unani-
mously demanded that the Jute industry 
should be nationalised in tho Jarpr inte. 
rests of the country as well as the workers 
and farmers. You know, the farmers are 
never genina remunerative prices. What-
ever price has been fixed by the GoverD~ 
mettt, that is' bot also paid. This year 
when they (;0 to (he matket the I'atinors 
have to Stye jute at throwaway PtiCes. 
ThorofQl'e, tho harvest never gets remulle-
rativo prieta. The jute ilKlustr, emploYs 
90 many workers. It i, DOW fMriaaa ,riliD .. 
w. want that tb«. shoUld be some r'oa-
crete measu~es to be takOD~ Therefore, I 
would lik .. to uk 'tbo Mini.t .. wh.&bet. dae 
GoverDment will eonaider tle pre""', 
deman4 of tho industry and tbe workta 
to nationalise the jute ioduatry imJ.nedja .. 
tely in tb~k Inteft'st. SecO'Ddly~' ~ 
nationali_tiOD, I would Itk. to ask tile 
MiDiatcr whet_ Goven:ament wil) •• t 
tbe Govern.... .....~, !lke. 



, ,+ I' 

Alt.1IIlon 

. __ 11M ~!{i:~ ',..... ....rr neaJectecl til.. htdustry. Ttley ex~ra.od 
a lot 01 pr.ofit but .~~y d~d ~ .{It-j~ 

. Mtt of tlW profit to rejpvena" ud,;~. 

... etAeU __ .. ___ ,..." tJaem, 

... ttMit~iP'.' ~.,:I tWMlI4 like "0 
__ .,.t1\ •... lM. w. ... ~ "wilt .. ltG 
•• d ••. "'If' olaratb_ _. iu·". 
&lOIS. 

utiJi. I "lA' ~. jAt. c~tJ ,.n4 
oJlw ,rot.\W;tI u> be ,.,fA 10 G".rll~ 
DW\I o.Ilc~s ~ Qlbcr .• &1 0 i"Lio as .. re. 
OovtrD.tamlt ".au,lel, ph'~ order iPl' ;theil 
P.to®.~tt. . In view of ,thi$. , WG"uld like .to 
kaow ~o~ t·he Goyerpmcnt will ~0Q3i .. 
der this (pr ,ao:ttiQl ,tile jute prod.\&cts im. 
modiatoly 80 that ·the jute iridustry c-.n 
sur",lve. And in this w~)' the jute mills 
&110 caB ltake orclers trom tbe~ and the 
j"t. ·arow.ers .1N.,t ·:rcmmuaerative price. 
Thia i, tae main act;.oo to be taken. If 
tut i, ;}ot .GOllC, 1M jute industry caDDot 
aut,viwe. 

I ,40 not fiad in this s.tatemco.t allY 
mention about modernisation. NothinS 
of that sort is mentioned here: It is the 
pff.sitU.,ot d~,.nd Of tbe people to m.oder-
ni" ·it. J),t iostead of m()~,ernisj~s t.he 
j~ indWitry. they . Qivert the profits to 
otller ~hannels. Even tll~ mqney &lVeJl 
by tile Oov,roment is beil\8 div.rt~ for 
other thin",. SQ" I 6ay that tbis prA;)blem 
Ihould be tackled on ,a war footing. Other-
wise ·the ,.crisis wiH •• poa. 

,SRRI SAIFUDDIN CHOWDH4R¥ 
(K,tw.a) : ~r • .DcpWy·Sp~kert Sir. w.e 
many of us .. Members Qf Padiam.ent, r~cei. 
ved S.OS ,mMSaps uwn tbe ·p,eGpJ·" ~,on­
ceill~ S.YjDi ,that tbe (lute) ind,u!try is 
facing setio~ threat from the inroad of the 
synthetic granules which have been dump-
ed by the multinationals. We have been 
told that 400 sm~.n units which' a,re making 
lunny bal. bave"been closed do~n. 

Sir t the jute industry is a premier 
ind\lStry Qf ogr ~.~try aJl4. on. of the 
~reate~t ff;ll'eip eX~8.llje earoo.r~ apd 2 
laths of workers arc involved..in this indu-
stry. 40 lakhs of ·Iarmcrs 'arc d.opcndina 
on this industry,. Now. the GOy_a~t 
bas the responsibility, when' this indiae• 
.... d.,try is ~11lI • _,tj,Op$ ~r~~s ,.Qd 
in this crisis, "0 :."." >Yo .. ' ba. ·"tiled 
IOekiaa solution •. Tbe owners, IJMA ..... ~. 1.':.': ... Ieo.·U. ;tbIt;n 

'Qat put .tao. .... ,_, __ I QrJ"'I" 

. ,.rnt. {his ind~~tr)' aDd.o. ,10' IPJ . 
tb~ ,dvlersit1c:atio~ 91 jut. p.ro4uc".. ThqJr, 
~OQt in the Past bas brPU,bt ~ 
~1 ~o the w.orkin, popuJ.tiM,. ~ .. 
pj~ .aU til, • ., ~ DOW _ ~ ,bi. ~., 
~·wllltt wa. '''''~ted from Ulo Qo .. ~ .. 
~Dt Ulit WAJ 8.Ot d.oQC). Tbat ou,4t .icJ 
1>1. @ne. The), si;lQ.\l)d ,come r~rw"d " 
p,ro~t l,,~t ju,c iJlduatry fJ'Qm coUa,Ne,. 
We seo toQa), t~t thi. particp}M tIJ .. t 
oJ &'yJ\(hetic llaDU_ i1\tQad into . 9Ur 
c~nlr¥ ;i~ J'~~ljy 8O~PI ,to ,tau aw., tN 

. oPfpor\,uni~ics t~at arc s,t4U &Y.fJ,"~. IPr 
the jute iadustry. Wbo are t~ '1 T ... · 
multinatiQnals who dump their .)'A~ 
granules arc mow, I be~ieve, witb thlt ~ 
culated 'motivce, trying to se~ tb., l!lJiJ 
particular ind.aenous JodlJstry. qro-oba.., 
industry, labou.r..jn~nsiy.e industry j~ 410tll 
to death.. They are tr'yinl fir-st to ~'j)t\¥, 
t~ mark~. ~,o, in rbii respfct, ,. 
Goverumen,t bas the r4spOQaibiUty. W." 
are t~e ,muHinaijonals'l They .r. ICJ. 
Union ICar,pjd~. tlOitodoU6 Car.bide, HNJ-
cht and l;Qci~an co~panjOlJ ~f;tt)aI. ~O/~I 
tae import is beiDa dOale by tho m\lltiQl~ 
t~i.o.aJ.s. We ha ve ~9 ke~ in Illi,d UtM 
tbe OoverQmcnt ·had ll13.~.e certaJljl 4\~ 
ments. In order to se,e ~t 'tao jWJ.t 
industry surviyc~ .and is BoinB on w~ 
they a.J~o thougbt of some sort of 'prOJ~ 
ti-ve m~8Ures. Even tbe Planoina COPlmif. 
slQIl . haa au,aoskO ~hia. Tbo Stae~ 
lluc,4&u .on Jute of.tbe PJanoin& C<llll~S­
slen .bM madQ ~rtain ro.c:omme~tiQ"M 
~y spo9.iji<:aUy iUaaested lor the baa ,Oft 
tbe Ule :Qf HDPE baas by the publjc BOO-
t4tlf ·unita, i.c. Fel ~"ca. Wo ,a~e 1014 
til'" tpO Fel is al~ &O~ ~k 'OA tAW 
CCi)~tp.lent t() pUlcbfi,e th, jM~. beat, 
which they have proD.)ised. CCI i.:Mto 
d';'iDg the same thing. If they thioJ$ by.. 
pon ano if t.be Government doo.$ ll.Ol·S" 
that no synt,bet_c baas wi! t be allowed 
wbore jute bai6 CAD be usod-il tllat AI 
Dot ..,..ranteed-it is very vnfOltQQt, f. 

. tu jute in"~ry. I am aot •• akJ .. I. 
the milJ"owDers. Tbey .. a.v:e· .~ 
criminal nea1iaence to the Jute industry. a. 
I told you earlier. I k-oow .1'10 Dow;tit.y 
treat tho workers of tbe ioaUltr,; f bow ' 
how the farmors arc ch~.tecl. -,h,ey 41' 
not ,et the 'remunerative price,' . 



7 , ;{SIui ,S.iluddin ch,owdharyl ' 
\tti~tr : 't6er«f has been Jess.' production, 
rn'ic~s incretise. 'but do you think that year before last, it went to the farmers" No. ;It wenl' to the middlemen and' to the 
:~ters. JCrrailed I completely." 'So, we 
demand' 'tbat all purChases' should be done 

, """JCI~; 10 this, the Governments re~pon· 
.JbUity Is there to' see that' due to the neg-

. Ifaenee :of the' mill owners. this cHsis in the 
iftdustry does not aggravate. We know 
modernisation . is n~essary. w. also 
know that mill owners increased t he price 
of their .jute products last year. We do 
!lot find any justification Jor' any rise~ It 
it only' done to extract more profits and 
it the 'Government thinks that there is a 
eompetition anj if jute products ar.e to 
lurvive, tbey have to be sold at cheaper 
rate and Government should take up that 
bsue with the jute owners, talk to tbem, 
rt1ake a, survey and find out what is, the 
r •• l cost of their products and in what 
way they are selling it and if you find that 
they are not, amenable, then you will be 
very much justified to nationalise the 
industry. Who wiJI be the owner? . We 
always favour socialisation of ownership. 
The private sector owners jute cannot 
deliver the: goods. .We hear SO . much 
about tbe priVate sector that they are run .. 
Dina well and the public sector is running 
bad. These are all Birlas, Goenkas, 
Kanodias and Bajorias., When in other 
areas, if the private sector can run very 
welt, why not they run the jute sector well? 
Then what about export 'orientation '1 
T,hey have done something good last year. 
There was 20% increase. Why there should 
not be more? Why the other areas of 
tb. world should not be explored, the 
Latin America and some ·other places, oot 
the traditional areas? Why is there' no' . 
modornisation? I wonder when in 1979· 
1982 they were offered soft loans, they dId 
llot take those loans. ' I believe that they 
did not use even the loan which they took 
l •• t year for modernisation. They divtrted . 
it ,to other purposes. They are criminally 
Dealiaont. But we ha¥e to· see tbat this 
iaduRtry imp~oves. 

In tho statement, the hon. Minister 
altO said tbat they will, look after the em-

• plo)"D\ODt se,o,eration. Now I will give 
JO\l 'DO fi.&ur~., ,'Tl1o fiaure is that fur ,on' 
'at. jat •• ~" thl •• plo),lDcnt lenOC&liQIl 

'Attellil()n tJz, ' 
" "', ' , , ;~, It., , 

11'10,000, and for 'synthetic, 'bit,S ~f (j~CI 
tak-h, tilt employment :sener_tion . is ' 300' per .. 
IOD'S .. ," W~ have a ttety direct interest ,in 
tbe empfoym,ent of our peopfe. We have" 
to see that tbe jute industry thrives be-
cause it earns 'a foreign exchange of Rs. 
300 crores. If there ,is any pJan or design 
OD the part of 'the 'owners to cloSe down' 
certain jute lniUs~ the' Government shoal'ld' 
come forward to see that ,they do Dot suc.; 
coed in tbeir dosign. But we also reel a 
genuine cri$is . has come. ,This synthetic 
industry js making great inroads thereby 
threatening tbe very existence of the ind'u-
stry. There may be talk of diversification 
of products feom jute. Still it has not 
come. You just cannot say they are inten-
ding this. I feel the Government has a 
responsibility and they should come for-
ward and they should protect the jute 
industry. and these workers and these far-
mers and see that they get a better deal 
and our country gets some 'better em.ploY. 
ment generation. 

With these words, expecting the hon. 
Minister'S positiv~ reaction and exp~cting 
that positive steps would be taken by the. 
Government, I thank you very much fat 
permitting me some time to talk about 
the problems of the jute industry. 

SHRI BALWANT SINGH RAMOO .. 
WALIA (Sangrur) : Sir, we are discussing 
the fate of 40 lakh families of the' farmers 
as well as 2.50 lakh families of workers 
who are engaged in jute industry. While 
discussins. on the plight, fate and future, 
the life and the IivelihoodJ of these 42.50 

_lakhs families, I t~ink and I expect ... 

[Trans/at i(mj 

SHRI MOOL CHAND DAGA (Pali) : 
May I know whether jute is produced in 
his' State? . 

SHRI BALWANT SINOH RAMO()' 
WALIA ': t have some busil)ess in' Beoaal 
and as such I have 80me interest. 

[English} 

MR.. DEPUT')!' SPEAKER : It is not 
• in Rajasthan, 'but itt Punjab. 

. SHRJ BALWANT· SINGH RAMO'O .. 
, WALIA. ;, IalWJa tJaa& ,Jato -*uat, w.: 



.bo\lJd d.~ep:ly thJnk. over. this problem and·, 
have a lonB";Utll), planolo,. What arc tho 
reason.s .which led to. ~~o crisis in' tho jute 

, industry and what steps should be taken? 
My hon Crie4d, Shri Saifuddin .. Cha~dbary 
emphatiea'JJy said that the tendency an~ 
designs of the. mill-owners, the multt-
national and other companies involved in 
the jutc business arc creating the problem. 
I am of the opinion that the money ear-
ned. tbe profits 'earned from the jute 
industry is diverted to som~ other areas or 
some other States outside West Bengal' 
whIch is leading to the closure of the 
mills and crisis in the jute industry and 
brinsin& ,unemployment for the working 
class. 

(2) The Minister must explain why the 
export demand for jute has, severely 
shrunk. 

(3) The un~ertainty is damaging more. 
I had gone througb some statement that 
there was 8 shortage of 4 crops during the 
previous 2 years in the production of 
jute. The farmers arc not getting remuner-
ative prices. So we must protect the 
interests of the farmers on the one hand 
~nd the workers on the other. This de .. 
bate is a debate on the protection of the 
farmers and the workers. Why did the 
demand shrink ? 

(3) Bags made of jute are used by 
Punjab, Haryan8, FCI and other depart" 
ments. But what ,is the hindrance? Why 
is the Minister reluctant to impose control 
on the fertiliser sector in the country and 
to restrict them to use jute bags only. 
That way demand for jute bags can be 
increased. If should be made a mandatory 
order that the fertiliser sector also should 
use only jut" bags. Use' of synthetic bags 
has depressed tbe demand for jute bags. 

Mahatma Gand.hi save a lead to this 
country and or our frjends on tbat side 
who claim more·of Mahatma, Gandhi and 
try to deprive us of his teachillls ... 

SHRI KHURSHID ALAM KHAN: 
Have you Jearnt any of his teachiols 1, 

·SHR.I BA.L.WANT SINOH llAMOO. 
WALIA :' Many· times and, I a~ 'c follower. 

Attention 

saRI BURESH KURUP (Kottayam) :' 
That is why he is not joining you. 

SHRI BALWANT SINOH RAMOO. 
WALIA : Gandhiji Clearly told 'us tbat we 
should promOte cottage industries. Hon.' 
Minister should think of making avaiJabJe 
more jute and jute products in the' cottage 
industry as a diversification. Certain in_ 
centives can ,be giVen. FinaJly I would re-
quest the Minister that the only solution 
is to bring a national thinking regarding .•• 

SHRI SAIFUDDIN CHOWDHAR;Y: 
Rational poH~y ? 

SHRI BALWANT SINGH RAMOO. 
WALIA : Rational ..• , .. jf the thinking is 
national, it will certainly lead to rational. 
National twnking cannot be expected 
from multi.nationals. So, I would request 
the hon. Minister to remove the multi. 
nationals and bring the nationals and so 
nationalise ,the jute industry. 

With these words, I conclude. 

MR. DEPUTY SPEAKER: Shri Ajoy 
Biiwas. 

SHRI AJOY BISWAS (Tripura West) : 
Sir the Minister has already stated in his , , 
statement that the jute industry is playing 
a very vital role in our national economy. 
But at this moment', the jute industry is in 
a serious crisis due to the stiff competition 
faced from the synthetic bag manufactur-
ers. In his statement the hon. Minister 
has agreed that abo'ut 40 lakh farmers' 
families are depending upon the jute 
industry. Directly. 2.50,000 employees 
are employed in the jute industry. Not 
only that. T~ere are ancillary industries. 
Thousands of workers are also workina 
there. So. it is a very important industry. 
But I think the Government is encouraS-

. ina tho multinat,ionals who are producin. 
the $ynethetic bags. Already. tbe synthe-
tic bags have covered Jarser portiop 01 
the market of the jute industry. 20 per 
cent of the cement industry and SO to 60 
per cent of the fertilizers industry, havo ' 
startod using sy~thetic bags. So, it Is a 
very serious crisis created lor tbe Jut. 
moustr,. 



./, ,,', , c.m. 

MR.. 'DBPUTY -SPEAKeR :' The 'p.er .. 
10DS wbo 'are produofftJ cement, .are pre-
ferrina the plastiQ ba,s to jute bass,. 

,{JlltIt'Il4ptlMI, . 

,SHar ~M.AL DATTA (Diarnpod 
~b~~): It i,$ , ppt _ g"u"U-OQ, 0,' ,pre-
~re~~~ lh~~ W4tS ,~lwaya ,I direction 

. r ... OJll the lndu~(ry, Mi.aitt;ry that tb.¥ 
Ill~st ~e jute b~IJ as fJU" ,S c~e1)t ~ 
Iprdlizer iJld.u.~tr1e$ an; C~l1cerJ.lCd. Last 
year the direc.tion was relax,ed. After .. 
wards it was not 'reinstated, 

Mit. 'DEPUTY SPEAKER: Already, 
tbere 1S mbunderstanding in tbe mind of ' 
the common man that the juto 'ba:gs are 
baving some mixture. Some miscooce.., 
ptioo is th-ere. (Intc,'ruptions) 

SHIt! AJOY BISWAS: Sir, the jute 
indus,try is earning about' Rs. 300 crores 
of foreign exchange. On the other hand. 
we are spending about Rs. 60 crores to 
import the raw-materials for the synthetic 
industry. I think the Government is 
directly helping ,the multinationals and the 
synthetic industries. In the Seventh Plan, 
tbc uovern·m,cnt have provided Rs. 500 
crores for the development of the synthetic, 
industry. On the other hand the state-" 
m~nt .01 the Minister said • 'no, we are 
protecting tbe jute industry". That is 
all cQuect. They have provided .R.s. 500 
cror~s for in the Seventh Plan for the" 
develo,plllent of synthe.tic industry. That 
mea~s they .are dirc=ctly helping the syn-
thetic wdu,t.ty .~nd ,also help~B the multi-
nf:).tiollals 'to d~rQ,p th~,i.r raw-materials into 
the Indl"n J,llarket. l·think the present 
crisis bas been precipitated .•.. e ••• , ••• 

r1nter,ruptlons). The 'mill.owners, jut. 
industry barOns and the G,Qvernment are 
responsible tor this. The mill owners earn 
a lot of profit; but th.ey never usc it ,:.·pr 
the .modernisation. Even th,e jute barons 
lot huge loans and subsidi.es Crom tb.e 
nationalised banks. That amount was 

. al,$o llqt Pled io. the modernisation. SQ, 
in sn), opinion the industry is not safe in 
t),to bands oj the priva,tc owners. 
13.01 htl. 

The ,Government may take . severa) 
...... Dut tBe lou or t,be "roIt of ' the jete 
OWDora cannot ieviv. the juto tDdusu,r' 

, 'A.tf.lIt~II' 

Atom 'oallapsiD8'~ 8 •• 1.' tlltt\k that tho st.p. 
the Govertmtent M 'W8aestiDl· are nflt 
eaouab. 'Tile nadonaUsation of· the jute 

, . in"lt,ry wlU :only save the jute fadustt)' 
¥ well as the worters and ;the farmers or 
tu .country. 

So •. my, roque&t ·t9 the Government-
tluIy hal{~ ajready si~n· a statement and 
whan the Mini,tor replios be win' deftnltely 
come forward with a proposal that the 
jute mHls will be nationalised. Another 
point I shall make is about the jute mills 
in Tripura. There is a middle·scale jute 
sill. The jute mHI bas started four or 
Q.ve years back.' The Tri"ttr'a Jute MiU 
borrowed five or six crores of rupees 
from nationalised banks; but now the jute 
mill is giving Rs. 1 cror.e yoarly to the 
nationaH.sed banks as intereat. If a jute 

, mill has to pay Rs. 1 crore as interest, 
, then how can it be revieved ? SOt for the 

back.ward State I shall request t·be Minis-
ter to provide loans and also to take steps 
so that the excise ~uty can be w.aived. 

SAR.I SURESH KURUP (Kattayam) : 
Respected Deputy Speaker Sir. The seri. 
ousness of the situation has already ,been 
described by my esteemed colleagues. The 
jute. as we all know, is the eldest organi. 
sed industry in our country. It is the 
largest single means of su.stenance for 
Lakhs o{ people in West Bengal. 

This commodity which eJ,ljoyed the 
distinction of being the main fore~g.n . ~x~ 
change earner is coming down ~" t~~ 
reasons as alr'eady given and as alre,,4y 
admit~ed by the Minister in his statcll1e.l1t 
arc the difficult internal market which Ju~" 
is facing, tbe competitio.t\ from the ,syntb~. 
tic granules which the Government is' 
aIJowing to import, and so the demal\c1 
for ju!,e is coming down. . 

" . 
Sir; at t.e time of l'ar.titi on we knO)V 

1+bat a major PQ;t'tiOD of the jute pro.duciOI 
area went to Ba:lla.sb. But ,ov,r aU •• 
sc years we, ha.ve made tremendous progress 
in the prod\lCtiQ, of jUU. My fri.adI 12ave 
ment.iollcd .lw'~ that ,two .laldl miU WOf,"" 
are wotkin; in the jute.. .. mills in West 
Delisa1. The. Ja,bo~r (01'" j..... .80~ ja 
from Bihar and Uttar ;Pra4~~ .. ,~, 
from Denial. -



" . 

UI '''-PJM;:: . 

...... wat'mWb 'p~e OIl tbe Gov-
..... to ""Y' dut, t)u the synthetic .. 
1ft1t •• aed tift. mucb l're.8SUJC the Gov-
.... eot t.¥iM :8 dot)' on this granule in' 
the ,last ba.t~ Mow lIt.b pressare is ex-
. ertOd :08 .. 6O~'rDment to take it away. 
Tiley b ... liYCD 'big advertisenients in the 
1lIWI""'s •• ,illl thtt it badly 8 ifFects 
tbe ie'tIIt". But. I think it is actually a 
teebnique.· They ar.e Det at all affected. 
The iDter'natiooel price of the petroleum 
produclta bas oomo down and this duty 
docs not affect them at aH. The price of 
polythene granules has come down. That 
is the situation. They are exerting this 
pressure and makin. a hue and cry be .. 
cause they want the Government not to 
take any further stops. . . 

In tbe last three months according to 
an estimate the jute indus.try has conceded, 
20 per ~nt of the cement .bag industry to 
synthetic manufacturers ami" they fear· if 
tbis sauation continues then the bag 
demand of the cement. industry which was 
2.45,Icikh tonnes last year will come down 
to 1 Jakh tonnes this year. There can be 
a little exa~eratioD. 

and if, it is a, ·.,. .• 1 seale . Industry 
tbell bow m,aay such smail· tbfa •• 
are t~re' and bow many 1.\)ou- . 
re~s ar~.working there. Does it bay •• a, 
comparison to the la1;>our force in the jute 
industry? Minister sboul.d say some'bfn, 
about it. 

Lastly I want to know whether it ia 
the opinion of the Government that jute 
bags are in short supply? I request that 
Government should make a study of the 
situation not only of the present but for 
the 10 .. 1"5 years to come. What would b. 
the demand of jute bags in the next to-IS 
years in the country? The total demand 
should be assessed and jf it is in sbort 
suppt? then Government should allow 
only that much synthetic granules to be 
imported so as to fill up the gap. You 
should at least take this stef.' If the supply 
is enough to meet the situation. thon tb, 
Government should come forward to pro .. 
hibit import of synthetic granule and save 
this indigenous industry, as also save the 
people engaged in the industry. I would 
like to put certain spocific questions to 
tbe hon. Minister. 

Sir, I would like to know whether the 
Government will give specific instructions .• " 
•.. to the Fertiliser Corporation of India 
and other Government enterprises to buy 
jute bags produced in the country, That 
is the most important step. that the 
Government . should take. That 
instruction was there and it was revoked 
and now the Government should sive 
specific instruction in this direction. 

Sit, the cement and fertili$er industry 
together constitute a major share of the 
jute baa market and this market is dwind. 
ling because of synthetic inroads. There 
may be som. complaint about the quality 
of jute bags. It is sajd like this. But the 
serious pojnt is ·that Government is gi~ini 
encouragement to these persons to make 
inroads into jute. Government should 
direct their enterprises like Fertiliser Cor-
poration of India, the Cement industry to 
buy jute hags. If the quality is Iowa way Another point I wou!d like to know 
out should be found. 80 that synthetic bass from the Government is whether it would 
do not come in this area. Government promote research for modernisation and 
should see to it that tbe quality of bags introducing latest techniques in this indus-
jf improved. Tbere. ar~ aJready two resea:" try as t.o how jute fibre can be made usc 
reb institutes in Calcutta. I wilt not go in- of more purposefully, I want to know 
to the affairs of those institutes but Gov-' whether there is any scheme beina eovol· 
erntnent sbould 'St. 'to it t.hat resear,ch is ved for this purpose.' '(n this connection, 
e d J would also like to know from tbe Gov-
. tloourane and the quaJ_ity' of jute bags is ernment whether they would caU . a' m~et. 
ImPTo~ed. That is not boinl done. . in.i of the.lepresentatives from Wost Ben-

Sir, it is 'laid ·tbat the synthetic indus-:- gal, representatives of the labour unio. 
t(y is a amaJ.llcale industry. J would Uke working in this industry and also West 
ro DOW w.tuGbover.;ftnft& are importing... Bengal Government representatives and 
alroady .1Il)' *1..... :ba'\le' mentioned the jute mill-owners. These people should 
about ,i.' .. bat ,1;woUi ,m. to heer "from b. iDvit«1at the ·iflidati .. -of the Mbrister 
tb~ MjDi~lcr-s.Yutbetjc ttemll... aDO, tllo toohDioal .,..pie .. aU! 'these 
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peopJe who are connected with this indus-
try and ,evolve a stratcsy to save the jute' 
iDdustry~ . 

Another iOl,portaot thins is that a 
I.rle number of mill owners are trying to 
,close down tbe jute mills after this month. 
My friend~ Shri Hannan Mullah, told, that 
there ate already, so many mills which 

, have been clC;)sed down for three or fQur 
years or even seven years and the min 
owners arc not remitting the provident 
funds of the employees properly. All 
these, things are there and they are con,,: 
templating c.1osure of some more mills. 1 
would like to know what steps Govern-
ment intends to take to forestall this move 
of the jute barons. . 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTiLES (SHRI 
KHURSHID ALAM KHAN) ~ Sir, I 
entirely agree witb the hon. Members who 
have spoken about crists in the jute indus-

, try and share their anxieties' and we are 
. also quite worried about it. But it is a 
fact that the synthetics are really maki,ng 
an inroad in the jute industry and some-
thing bas t~ be done about it. 

In regard to jute pdces, in the, first 
jns~ance, I would like to mention that the 
Jute Corporation of India comes ioto 
action to buy the jute only at the support 
prices which ar~ fixed on the basis 'of 
recommendations of the commissions for 
Agricultural cost and prices and they take 
into consideration aU the factors before 
recommending these pr,ices and naturally 
tliese prices are considered as the appro .. 
priate prices. I think the hon. Minister 
for Agriculture will be in a position to 
explain this' point. · 

SHltt AMAL DA IT A,: They only 
go into the prices of grains and not jute. 
The A. P. C. go into the retail-priccs of 
wheat and rice, not jute. 

THE MI:NISTER OF AGRICUL-
Tl):RE (S. BU:TA SINGH) : tbe Commis-
sion advises on all price matters. 

, (lnt,rruptlons) . 
SHal KHURSHlD ALAM KHAN· 

'Anofher ~bi~g is this.. The boil. Deput; 

SpealGer., montioaod tllat ",omo milla 'are 
closed,. I would Uk. to. montioR,be" oa. ' 
point. In may. 1985" 2Q mill. wore el,os- , 
ed. Now. only 4 mills are closed. The 
'rest of the mills ate open.' . Apart from 
these 4 mills there ate 3 other' mills whleh 
have been been permanently closed ·'or 
,several years. Regardinl ·tbe closure 01 
the miH&. i~ is a known fact that the Stat., 
Governmcuts have to take a spocial iDte. 
rest in the matter. They have to· play an 
important part in regard to closure. If 
they don't allow the cl6sure, the mills can-
oat be closed. 

SHRIMATI OBETA MUKHERIEB 
(Panskura) : Are you awar-e that tho plan 
is to close a]~ost half of the industry? 

SHRJ KHURSHID ALAM KHAN :' 
You do not allow them to close. We 
provide the raw material. We can pro-
vide the required quantity of jute. W. 
have introduced the buffer stock system for ' 
the first time in order to' stabilise the 
prices . 

SHRI AMAL DATTA: You have to 
buy tbe product also, 

SHRI KHURSHID ALAM 'KHAN : 
I know that. Now regarding fertilizer see-
for, we have taken it up with the Fertilizer 
Ministry. They have their own reasons 
for not buying. They say that apart from 
the consumers, preference, they find that 
corrosive fertilizers are not suitable fot 
this purpose. But I entirely agree 
that some research work should 
be done. We wouJd pursue the 
matter, Some researcll work has to' be 
done. 'and we have to see how best the 
jute'bags could be made use of for fertili-
zets. Simila~ly in the, cement indust,y , 
there is' the problem of the seepage of 
cement from these Jute bags. I think this 
is not a big problem. The research which 
is being done .hould 'be able to find out 

• some suitable device by which they can 
stop seepa&e in tbe cement bass. It t. a 
fact that for the first time excise duty and 
customs ~uty has been imposed on the 
Ilanu!es. It has been done in order to 
help, tko jute industry, so' that., our jut, 

. product~on can be more oQalpetid¥e witla 
the sy.otbetics. ,~ . 



IH·IlIMATI a,BETA MUKHER.JEE: 
Will you,tat. it 'up with the Commerce'· 
Ministry '1 . Will you ensure that the, im-
port or ,granules is severely restricted till a 
loli1~OD is found, if' not tom'orrow,'; at 
least,' iD the' immediate' future? ' 

SHRI KHURSHlD ALAM KHAN : 
W~ bave brought it to the notice of the 
Industry Ministry and the Financo Mini .. 
Itry. We havc,s,aid that something bas to 
be done in th~ interest of the jute industry. 
Hence I would like to' say' one thing. 
In jute industry the wages cost is one of 
the important factors. This is one of the 
important 'difficulties in the progress of 
jute industry. Wage. cost works out 33% 
which is the highest wage cost for any 
in~ustry in the cOijntry. 

, AN HON. MEMBER: Is this the 
only thing? 

SHRI KHURSHID ALAM KHAN: 
That is not the only thing. You don't 
an ow me to say this.' Modernisation has 
.1~o not been done. This is a very i~por­
tant trouble Dot only "in the jute industry 
but in the entire textile industry. There 
are 125 sick mills which we had to take 

over and run them; these are'stones around 
my neck. Soft loan scheme is available 
for these industries for theIr modernisation. 
But as you know t it is a fact that they are 
Dot coming (on"ard to make use of this 
facility, the promotors are not coming for-
ward to utilise this opportunity of moder .. 
nisation. Unless they modernise their 
industry it would not be possible for them 
to cope with the competitive industries of 
other countries. 

Another thing is that hon. Member, 
Mr. Ramoowalia asked as to why exports 
have dwindled. The export, particularJy 
the carpet backing cloth which was being 
exported mostly. to European e,ountries 
and America in particular. there also they 

. have started using the synthetic material, 
but we bope that their experiment of using 
the synthetic material i~ not a very ha,ppy 
ODe and they might revert to 'the carpet 
backin. cloth. (Interruptions) 

As'regards the installed capacity, to· 
da, -the· lnstalJed capacity is such" that it 

," ""J 

Attentloll 

can take care of tllll990 because the illS-
ta,lled capacity is not u~ed more than" 60 to 
70 per cent'.. At the InOluent there is DO' 
problem as far as the blstalled ,capacitio. 
are . concerned or the raw ma,terial i. 
concerned. No 'doubt there bas been 
uncertainty about the 'avaihlbility of' raw 
jute because in certain years there 
is a bumper crop and in another 
year the crop is bad, but now with the 
introduction of this buffer stock Iystem, 
with six lakhs of buffer stock beiDg presen-
tly a vailable, it may be possible for UI 
to stabilise the prices and ensure that 
the'regular availability is there. 

SHRIMATI GEETA MUKHERJEE: 
Last year with the rock.bottom· pricel 
these people have taken raw jute at throw-
away prices and they are, up to April, 
going to production with a . break.neck 
speed so th'lt they close down and put 
the poor growers to still worse position. 
Are you aware of this? 

(Interruption!) 

SHRI KHURSHID ALAM KHAN: 
Another thing is, what we have been im .. 
pressing upon the State Government is 
that they should give upto date cards to 
the growers so that we buy only from the 
gr.owers and we have insisted on them. 
I n many cases the cards were not available 
and in fact 'in certain cases the cards were 
available with the wrong persons. At that 
time we also decided to consult tbe local 
authorities and only, after verifying from 
the local authoritities that they were the 
real growers, we purcbased jute from them. 
and we will continue ,to follow this policy 
because we are interested Dot in blcholla 
or the middleman. but we are interested 
only i~ the real growers. 

Mo!t of the hon. Members who have 
spoken wanted to know as to what steps 
the Government have taken about this 
industry. The steps initiated to help the 
jute inqustry are as und(:r :-

(i) Budgetary basis on synthetics to 
help jute 'industry. 

(ii) Purchase or jute goods by Gover-
me~t (DGS&D) from jute iadus .. 
tryon cost plus basis; 
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(iii) Setting up of a StaAdiql ~Co~it,­
tee under tIle' aus.pices of J.tBI *0 
study vi,ability of jute mills aud 
to suggest a packase Qf fix:u~nciat , 
measures for rehabilitation' of 
potentially viable .units. 

(tv) Introduction of compulsory use 
of 100% new jute bags by cement 
industry for packaging levy 
cement. 

SHRI AMAL DATTA 
it done? 

When was 

SHRI KHURSHID ALAM KHAN: 
Th,is has been issuc;d ,'Ia~t yea,r and we have 
again taken up with the Industry Mini-
sh:y. 

SHRI AMAL DATTA: Tbis year 
there is no such instruction. 

SHRI KHURSHID ALAM KHAN: 
As I mentioned, we have taken up with 
both the Ministries. 

The other steps initiated are: 

(v) Providing higher cash compensa-
tory support (CCS) to dynamic 
sectors of jute goods. 

(vi) Involving STC is assisting exports 
of Carpet Backing Cloth (enC) 
and other products. 

(vii) Constituting a new Jute Manu-
facturers Development Council 
to give boost to R&O efforts and 
export promotion etc. 

(viii) Improving the compe'titiveness of 
jute goods vis-a-vis synthetic 
substitutes through R&D efforts. 

ActuaUy. Research and Development 
have to do some rcal and useful work in 
order to find that the jute ba.~s are more 
suitable for cement and ferti liser sectors. 

I suppose" these are some of the impor.· 
tant things. 

( lfllerruptlon,j 

SHRIMATIOEETA MUKHERJEE: 
We have not answered one thin,. 

Na. :Pi,UTiV $~'liAK&1\': Nea •• 
ta~ YQ~ 8e~t .. You have.. alr.ead)' , .... 
a l~t ,of qLlo~tioJ)s .• 

SH,IU,MAl'l GEETA MU¥.HElU~B·: 
The questioQ is whethor YQ\J. are aoUll '0 
can a meeting of the representatives of 
jute mills owners, r.epresentatives ,of jute 
workers U"iOD$ and.the roprosontativlS.1Jf 
the West Bengal GovetDOlent and juto 
growers for t~ldng steps to meet the sit~a~, 
tion immediately and a) so whc.ther ,the. 
Textile Ministry will call a meeting of the. 
otber Ministries who have now restricted 
the use of jute bags in undertakinas _ uDder, 
tbem such as the Fertilizer Corporation 
etc. 

SHRI KHURSHID ALAM KHAN: 
Sir. we have been talking these matters 
with the other Ministries, and 'on the 

, basis of those meetings, as a follow-up' 
action,· I wrote to the Ministers concern-
ed. ' 

Apart from this, we are constantly in 
touch with tbe various sectors of the indu-
stry including a number of workers' re-
presentatives also who have been seeina .us 
and talking to us nnd coming forward 
with their suggestions. Certainly they 
will all receive our very sympathetic con·' 
sldcration. 

MR. DEPUTY-SPEAKER Now, 
we go to' tbe next item. ~fatters un,der 
rule 377. 

{Tran81ationj 

, 13.26 Ius. 

MA TTERS UNDER RULE 377 

(I) Need to Itart a superfnst tr •• o OD 
Jodbpur-Ahmedabad metre gaUl-
line aDd to pro"'de standard .Rlenl .. 
lie& to RaU"ay pa •• e .• ,et's Jo' 
Rajasthan." . 

SHRI MOOL CHAND DAGA (Pali) : 
Mr. Deputy Speaker, Sir, although Rail-
way Department is working with prompt· 
ness and quickness yet it is not payins 
any, attention towards tb.c metre-aaus~ 
Ji~.s particularly those of J odbpur Ji)ivisio. 



Super fast train fUDnins between' Iod'hpur 
aod.'Ao.dabad·,does Dot stop'at PhaJsna 
Station and Runka'pur '. B'kpr.ss 
,h¥ ' :DO stopp.,e at, Nana .. statio,ft. 
In this way. the sched:uled tribes' peo'pIe 
are deprived 01 tbe facility of going to 
Aqmcdabad. Th~y travel on the roofs 
of the trains, because only few trains are 
running on the metre gauge line. Basic 
amenities are not provided at Sadhar Mar-
war junction, Phalana and Pali raHway 
stations. At Marwar Junction, Railway 
Station is not fuBy covered by sheds and 
the peopJe can ent~r from aU sides. The 
entire' platform is also not covered with 
shed. Pali also does not have complete 
platform shed. The waiting room is also 
very small keeping in vi,ew the large popu .. 
lati'on o~ the city. Pali- and Jodhpur are 
the two big cities t but not even' a single 
shuttle is running between them, a lthongb 
it,is economically viable. The Railway 
authorities' should depute'a competent offi-
cer to survey the 'metre gauge raHway sta~ 
HODS in Jodhpur division and then on the 
basis of his report su;,fabJe decision should 
be taken. A Zonal Office of metre gauge 
line should also be set up at Jodhpur. 

[Ellglish] 

(ii) Restoration of telegraphic facilitics 
In all Post Offices in Kakinada 
town, A.P. 

SHRI GOPAL KRISHNA THOTA 
(Kakioada): Sir, the people of Kakinada 
town are facing great difficulties in avail-
ing of the telegraphic :acilities as they are 
required to go to the Central Post Oflice 
to avail of these facilities. Previously, the 
telegraphic facilities were provided in all 
the post offices situatec in Kakinada town. 
I request the Central Govern'ment to 
restore the teIegraph;c facilities in all the 
post offices in the Kakinada town to re· 
mov~ the inconvenience being faced by 
the people, at present. 

(ill) Need to i81p)cnH~nt cadre review 
proposal lot doctors 'servlng I" C.R. 
P.P'. . 

SHR.I SOMNATH RATH (Aska)': 
Sir., about two hundred doctors are, serv .. 
iDa., ill ·c.a~p <iF •. &$ . permanent ,combadsed 
staff' for the last ,twolve years. Most of 
thoS. doctors are .post.;raduate diploma 

," 

holders and' have to Serve In dimcult 'attlas 
of North' Bastern States, 1ammu & Kash. 
mir, 'ADdaman Ittalld etc." Though these 
doctors bave been combatised since 1974, 
they do not enjoy any benefit or an Exe-
cutive, Officer of simi1ar rank. inclUding 
promotion. The discrImination between 
the Medical .. General duty officers, hal 
resulted in w.idespread dissatisfaction aDd 
frustration. Cadre revie'Ylr expansions dODO 
in the past have only benetit"d tbo C.D. 
r:.::adre but had no effect on the prospect 
of those doctors. Now, there are some 
sixty vacancies for the Jast. four years, due 
to rapid expansion of forcc. It seems 
doctors are not willing to join such sc(vice 
in junior rank in C.D. cadre. The so-cal. 
led cadre review of Medical Officers in 
C.R,P.F. is gathering dust for the last five 
years, whereas Cadre review of Executive 
Officers and other sister organisations 
have been completed' and implemented. 
Large number of representations and 
memoranda have not drawn the att~ntion 
of the top bosses. There is demand that 
effectivity of the present cadre review of 
doctors may be given from the date of 
the C.D. cadre review immediately. The 
second cadre review of C.D. officers, 
which is on the anvil must wait'till the 
cadre review proposals of doctors is im-
plemented. 

[Trails/at ion] 

(iT) Need to exte nd Vayudoot Ser,ic~ 
to Munakot, District Pithoragarh 
U.P. 

SHRI HARISH RAW AT (Almora): 
Mr. Deputy Speaker, Sjr,·PHhoragarh is 
a border district of the country. The com-
munication and transportati,on facilities in 
this area are at a preliminary staie, on 
account of which the development of that 
~rea has been cO~l"'eteJy held up_ 

I have been demanding' since long that 
Munakot (Pithoragarh) should be' linked 
with Vayudoot Service. I am happy that 
10 many far off aroas 'bave been linked 
witb Vayudoot Servico, but it hi's Dot fal lot 

filled its responsibility towards this area. 

Therefore, I request that. Pithora .. tb 
may be linked with Va,Udo<tt' Sctvic~. 



(t) 'Need to ,increase tile "at~r sapply 
, from, Sbaladra and Hyderpur to, IDeet ' 
,tile requlrtIDeat of .riokla. .ater 
In Deihl. 

SHRI BHARAT . SINGH (Outer 
Delhi) : Mr. Deputy Speaker, Sir, at pre .. 
tent Delhi is getting 100 njIion gaHons of 
water from Hyderpur utnk which is being 
lupplied to' MehrauU and Badarpur areas. 
In addition to it, 100 million gallons o~ 
Ganga water is being supplied from Shah-
drat Population pf Delhi is increasing 
rapidly. New colonies of D.D.A., resetHe-
lDeot colonies, Government colonies and 
unauthorised colonies are also comi.ng up 
day by day. I, therefore, request that 100 
million gallons. of ,additional water be sup-
plied,from the Hyderpur tank. This water 
i. obtai.ned from Haryana. Previously, 
water was also used for irrigation purpo .. 
ses but now the quantity of water has gon~ 
down very much. Therefore, 100 million 
aallons of additional water should be 
supplied from Hyderpur tank. 

There is a provision of 250 million 
1.110ns of Ganga water rrom Shahdra 
treatment plant, but at present only 100 
million gallons of water is being suppJied 
which is inadequate to meet the drinking 
water requirements of Delhi. Therefore, 
100 million gallons of aLditional Ganga 
'Water Should be supplied fronl the Shah-
dra tank immediately to meet the require-
ments of the increasing population of 
Delhi. 

(,I) Need for construction of broad 
gauge and metre gabge railway 
Jioes between Darbbanga·Samasti-
pur aDd Sakrl and Hasanpur, res-
pectivel,. 

SHRI RAM BHAGAT PASWAN 
(ft,osera) : Mr. Deputy Speaker" Sir, 
in Bihar, the survey work of Samastipur-
Darbhanga broad gauge line and 
Sakri-Hasanpur metre line were com-
pleted. but work on them bas not been 
taken up . as yet and as a result of it the 

~ people have started agitation. Everyday 
tbo'u,ands of peop Ie are courting arrest &. 
are launching 'rail-roko' agitation. I, 
thercfpro, reqp.cst, the .Government to 
statt. the w()rk Jor ,construction of botb 
t •• n ••• iaa.c41at,ly.' 

•• 
13.30 hrl, 

[SHRI SOMNATH RATH in the Chair] 
[El1gI1~hl " 
(vii) Demao.d 'for .SeameD ReeraltlDI 

Celltre in Goa. 
SHRI SHANTARAM NAIl( 

(Panaji) : Sir, Mormugao Port' in 00,. 
, had a Seamen 'Recruiting Centre durina 

Portuguese regime. Efficiency of Goan 
seamen had been recognised and is still 
being recognis,ed througout the world. Y It 
there are thousands of Goan seamen to 
whom, theI:e are DO just, fair and conveni-
ent avenues of employment on board tae 
ships. 

In spite of the fact that the Mormu-
gao Harbour is one of the most renowned 
Ports of this cOlmtry t the Ministry of 
Transport (the former MinistrY of Shipp. 
ing and Transport) did not deem it fit to 
op~n a Seamen Recuruiting Centre at Goa. 
Goan seamen are compelled to register at 
Bombay and as a result ,of which 'tbey set 
Jost in the vast sea of humanity of Bom-
bay and also get frustrated' with the ' 
methods being follow~d at the Bombay' 
Centres. As a result of which Goan sea-
men. awaiting calls from Bombay never 
aet any and, on the contrary, they aee 
Bombay Recruiting Centre sending crew 
from Bombay by air to Goa for ships 
anchored in Goa. 

May I request the Ministry of Trans-
port, to establish Q., seamen recruiting 
centre at Goa at the earliest 1 
[Transl at ion] 
(viii) Need for selling up an Enforcement 

Cell for conducting laboratory test. 
of varlogs loseetlcldes. 

MR. RAMASHRAY PRASAD 
SINGH (Jahanabad) Sir, I would 
like to draw the attention of the House 
towards a very important subject under 
rule 377. ' 

In 1980, the Union Agriculture Minis-
try bad passed a resoJution to create an 
Enforcement Cell. After a thol"Ougb .study, 
the higher officials (Plant Protection Dep· 
artment) of the Mjnistry, had realised tbat 
such department shoUld be tbere to' coU· 
eqt'the samples ·of insecticides and to 'ea-
mine them in the .labo rat ory • lIot dll 4"i" 
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.ion bas not yet been Ajrnptetnen'ted~ whe-
reas; it was' a.pproved durin'S the Sixth 
Five Year PlaB period itself. The then 
AJriculture Minister had approved it and 
directed to implement it . aU . over the 
country. After the establishment of this 
department; exploitation of our farmers 
will come to an "tnd. In "1985, due, to 

. adulterated ins~ctjcfdes. great loss was 
caused to sugarcane crop as it was affec-
ted by pyrilla. I request the Government 
to set up the Enforcement Cell imme-
diately. 

17.37 hr •. 

DEMANDS FOR GRANTS ,(GEN-
ERAL) 1986· 87 -Con/d· 

MINISTRY OF ENERGY-Coritd. 

[English] 

MR. CHAIRMAN: Shri A. P. Sethi. 

SHRI ANANTA PRASAD SETHI 
(Bhadrak) : I rise to support the Demands 
for Grants of the Minist.ry of Energy. 
Belore I speak I am pained to S::ly that 
I am a representative of a State where the 
State is facing an acute powcr shortage 
which is unthinkable. I belong to a State, 
that is, Orissa which is now facing a 
power crisis and an . acute shortage of 
power. On an average there. is a power 
cut of 600/0 daily and for this we are time 
and again approaching the Central Gover .. 
nment to come to the rescue of the State 
Government. We generate power only 
from the hydel .. based system and we al .. 
ways depend on a good monsoon. But 
for the last two years this hydel.based 
system is facing a lot of problems· due to 
lower water level. We are approaching 
timo and again the Government that to 
overcome this problem they should give 
US at least two super thermal power sta ... 
tions-one at Talcher .and another. at 
Ibvalley where we have abundant natural 
resources with which w~ can give much 
mineral. that is. coal whkh.is available at 
Talchet ~s also in t.he Ibvall~y. The ash 
content of the coal is very low and 
we can ,"ry well exploit the lllinera1 and' 
overoome the situation we are facing in 
Ori... , .. ,' 

In Orissa now there" is a 15'% power 
cut for the heavy industry as' also for the 
small scale indu~try as also in the aad .. 
cultural Sector. We are not .able to pro .. 
vide power to the agric.ultural Sector. 
Thereby we deprive the agriculturists an 
opportunity to come' up to the 
expectation of the people and grow more 
food. In the heavy industries as also in 
the small scale sector most of the units 
are on the verge of closing down or they 
have drasticaHy. cur down their production 
and they are incl1rring losses every year. 
So, to overcome alI these things, there is a 
proposal from the Government of Orissa 
that the Central Goycrnment should give 
some honouf6.lbic allocation of power 
from the Central Sector to the Govern-
ment of Orfssa~at least to the extent 
of 250 rn~ga walt. OUf total requirem-ent 
is about 000 mega watt. Our generating 

. capacity is oniy 52.:1 mega. w~tt as against 
the insL.lI!~J c;lpadty of 11 34 mega watt, 
So, we ::Ire facing sllch an acute power 
prohlem. I VdlUld rcqw:sl the hon. Mini-
ster (0 sec to it 3nd gh'e at least 250 mega-
waH of power from the Central Sedor. ¥/e 
are now getting po\ver from the Oovl. of 
Andhra Pradesh and the Government of 
Madhya Pradesh to the extent of 100 m.w. 
and 40 m;w. respectively. But, now due to 
their difilcufty, they are unable to give this 
much of power to the Government of 
Orissa. Orissa is faced with a Jot of diffi .. 
culfy and in, the coming months, Orissa 
will face acute probicm' again as far as 
powers is concerned. Bt.::(.;ause of power 
cut, SO to 9~ per cent of the Heavy Indus-
try and Small Sl:alc Industnes are suffer .. 
illg very much. As far as the agricullural 
sector is concerned~ duc to non-availabi-
lity of PO\\'Cf, they arc also not able to 
gci water. 

OrIssa is a backward State. I would 
request our hon •. Minister for Energy to 
give serious consideration to our projects 
in the State Sector plan which have been 
under the consideration of the Govern .. 
ment and take immediate· steps so that 
while we are facing t.he problems in the 
Seventh Plan, At least at the beginning of 
tlie Eighth PI,an, we will overcome tho 
situation and our State will be. self-s.uffi. 
cient. So, when we think of becominl 
se1f .. suffici~nt by 2000 .A;. D., if these . pr,o-
Stammes I are not taken up sooo, theft our 
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State'may not be' able to' ju~p 'from, the' 
, 29th certtury' to the '2J:st -century. So, I 
'would' request the hon. Minister to Jive 
"ioul comideration to our projeets-
fbally and tbe Talcher Soper Thermal 
POwer Station-in the Cefttrat Sector. 

With these words. I conclude my 
tpecch. 

,MR. CHAI:RMAN : You should have 
added one thing, the Permanent commi .. 
IIjoning of nuclear' power. That is what 
you need in Orissa. 

SHRIMATI JAYANfI PATNAIK 
· (Cuttack): Mr. Chairman, Sir, I rise to 

aupport the Demands for Grant s of the 
Ministry of Energy. The dreams, hopes 
and aspirations of our country are Hoked 
with the crucial input "Energy". The 
entire economy of our country is based 
on our efficiency of producing energy. In 
the energy sector, we see there is an 
increase in generation over the previous 
years and in the last three decades also, 
there is definite change. But what I want 
to say is that we are not reaching the 
demand.' When we are not keeping pace 
with the demand, the power crisis arises. 
As it is there has been a shortfall in 
hydro.g~nerat!on as compared with the 
programme o'n account of low bydel reser-
voir levels. It is unfortunate that only 17 
per cent of the hydel potential has been 
exploited. The requirement is largely met 
by the increased thermal power. When 
I say that we are not able to meet the 
demand, various factors are coming into 
the picture, like low bydel reservoir level, 
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decrease in the water level affecting power 
leneration, too long gestation . period 
for new hydel projects and not taking up 
milch in. advance at appropriate time of 
tbe now thermal power projects. 

I am not saying that t'be power crisis 
_raoae hirh. I know that many States 
...." .... seriou:a situation with regard to 
,..,.,. 15% of power cut . i~ .,eitJl fm-

.posed 'OIl illdustdal sector! and Igricuttun4 
lector. Thefefore, the Dermal Ufo· 'Of 
·tlle' people is, 'also affected. 

W.h,en I speak· of my State. OrHia it 
passiQg . through serious power crJais-
tJ pto 1980 there was an avera,. cemaod 
of 350 MW. The ,currc,Q.t . demand , is 
approximately. 800 MW. Becauso .. of rapid 
industriahsation the,re bas, been 200/0 of 
compound growth in tbl demand for 
power. 

Whenever we say of the power crisis 
of the State, we have been pointed out the 
plant load factor of the Thermal Power 
Station at Talcher. But our EnerlY 
Minister must have realised the deficiency 
of ,the plant, its defective machinery in-
cluding the mal .. fuDctioning of the electro-
static' precipitator in tbe o)d four units, 
inherent design deficiency in providing ID 
fan, coal conveyor system which was 
operating under constraint, units supplied 

'by BHEL are not functioning to that 
satisfaction, the supply of coal and. also 
the mis-match between supply and off .. take 
of coal due to lack of bunker by Central 
Coat Fields and so on. 

I must say that much efforts nre being 
put to solve the botfJeneck, to solve 
the deficiency of the plant and 
also much e'1Tortli are .being put 

to look to the management at the top 
level, both at the State Electricity Board 
Hqs. and Power Station have been revam-
ped. As a result, only recently, the power 
generation and the plant load factor of 
the Thermal plant has gone upto 50% 
from 32%. 

With some hydro projects' nothing can 
be done if the water Jeve'l deere ases, that 
is what is bapl'ening in our State today. 
Even if operating performance touchet 
tbo level of firm' capacity of pGWer statim, 
tbo average power production will 'J!Ot 
reach the demand. Th;e defioit, will increate 
to 1050 MW by the cod of 7th Plan. 111e 
arowth pro.iect was, projected to tbe ,aB~. 
who after taking aCcoUDt ~otb tao project. 
hav·e. estimated that toe total requiremeela 
of firm power in 1989·90 would. be 1714 
MW • 

From this, we will Dot ,be able .te 1,. 



,"~t.1 ; PQW'J.~ ~w., sJ,otdd .. power' 
ft. Jbet, :,,·Mi&h.uriM" S.tates who can 
...,1, ~",aa"'.'.al~ tbue tbinp ato tbore 
wile" ,tu· Mia_tor ,:<:aQ ;~o.o.k into.' , 

Olcoprse" I ,mijst!thank the Minister 
be~uSre . realbina the diftjcuJ.ties of tQc 
p~wor ,sitQatio~ in Ori$sa thoy . have appro .. 
ved It ,Super Therma.l Power Station ,which 
has. bee,n 1in~ for world bank credit~ tho 
Working GrQup has recommended that 
this Super Ther.mal Project should start 
imtllCdiately and the Working Group bas 
alsp recommended that it should start in' 
1986-87. 

I also draw the attention of the Minis-
tor to IB Valley Thermal Power Project 
which the State Government is doing on its' 
own. For this the proposal of the State 
Government for permission' to avail or 
suppliers of credit from abroad is pen-
ding for the approval of the Central 
Government. I request for its early 
cloarainoe. 

I must say, when I am talkina of the 
power aituation, that wo hav'c to take a 
com.prehensive vjew of the pONer situa. 
tion. Sevoral announcements ha ve been 
m.do ,by the Energy Minister regarding 
per.mittin& the private sector to set up 
PQw.cr plants but nothing concrete has 
materialised. Except c~ptive power plants 
no power plant has been aI10wcd to be 
set up * in the private sector. Even a 
consortium of captive users are not allow-
ed to set up I; power plant. 

Secondly the policy regarding import 
of ·power plant should be reviewed realisti· 
cally. Soveral packages are avai1able from 
ditrercpt countries regarding power plant 
ao4 sup,lim~ credit on attractive finan-
cial, terms but ·these are not being permit-
ted: .,evea for the public sector. Here I 
must MY it .it Dot possible for the I. State 
to provide ("ods for these projects in tbe 
State plan. So Central Government should 
takf; a,libcral, .. viow O,Q this. 

Now, 1· ,wou.ld Jike to draw the a.tteo-
tion of·the Yinialer to. urgent step,s to be 
taken· for the, dClvole,pnlont . of,· eoa:! nolde· ~ 
at Tat(:)ler. and lb· .valley Gf, oriua. ·Iot 

addition. to ,the .ule;I,by ,IUIO ,1Qcal . iodU$~, 
rj~s.. of tMrmlJ pla»t .Il,. Tal.ttl. tho .coal. 
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fields would retell heavy demallc.tjD fiI~Mr. 
from the super-thermal plant and. atlo 
'A' Co~s:large captive. thermal plant. Un I .. :: 
coal development in expedited in ·advanco 

. these two 'power projects will race difficul. 
ty. Similarly in Ib vaney the thermal plaat 
is coming up and advance action should 
be taken for raising of coal after 3..;4 year •. 

. In this connection I would like to say 
it is unfortunate that recently a new coal 
company with headquarters at Bilaspur 
has been. formed but even a coal Division 
could not be formed at Orissa. The peo .. 
pIe of Orissa have been pleading for a 
long time for the creation of a separate 
coal company in view of the large poten-
tial and programme. I would request that 
this may be considered favourably and 
pending creation of the separate company 
a coal Division should be created for 
Orissa. 

Now I come to non-conventional 
energy and this is a new area and it is 
growing in its importance. Government. 
i~ devoting its attention to find ways and 
means to increasing the use of renewable 
sources of energy in order to reduce the 
load on non-renewable sources .. In the 
last few years we have, of course, made 
some efforts and some meaSllre of success 
both in individual and community bio·gas 
plants ~s there. Upto March 1985 there 
are 10 t community bio-gas plants but 
still more emphasis shouJd be on the 
community bio·gas and a number of 
demonstration units in different States 
should be set-up by t.he Government,. We 
have to make a beginning in developina 
hio-gas plants entirely based on bio-mass 
other than cow-dung. Bio-gas' plants based 
on byacin th should be developed so that 
rural areas get·free from the menace of 
this weed. Solar heaters and solar cook-
ers have found acceptance among the peo-
ple. This is an area where lot of progress 
can be made. We are glad to know that 
~illl9roved . 'cbuUab' and solar thermal 
energy programme have been further 
expanded. I would alJo .like to stress Otl 

wind enersy. Wind turbine and large wind 
fatlJls cap be .. Ict-up alona our coastal 
area to senerate power. Such wind tur-

. bio",,~te~ ... :aow. cOlDOlltci.ally .matkel.e4 .. ,. 
USA •• d Denmark. W, ,-.14 ..• 1., 
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,generate indigen~us 'production.· Coastal 
, StatU will get benefit from tbis proj6ct~ 
Government of Illdia should mount a big 
programme on this. If you see the energy 
demand on the household sector we. find 
80 per cent of ~ncrgy consumption, COOles 
from the non-commerc,ia:i sources consis-
ting of fire-wood. Five to six million 
households u,se k~rosene and the price of 
k~rosene has also ,g?ne ~p. 

Sir, there sho~ld be sOille provision 
mad,e in the Department of Energy for 
energy plantation considering tne silortuge 
of fuel wood and pressure on flHcst 
wealth. This programme should be given 
nlore emphasis. Sir, with these words, I 
support the Demands for Grants pert:1in-
ing to the Ministry of Energy. 

[ Tran./arion) 

·SHRI ANIL llA.SU (Arambagh) : 
Madam, Chairman, Ilrst of all 1 must 
thank you ."or giving me this opportunity 
to particJpate iQ the debate on tbe demands 
for grants of . the lVlinistry of Energy. 
Madam 1 will :;;peak in Bengali. As you 
ure aware, energy is llie basic component 
Jor the developl1leat of the counu'y. 

I want to S,l.Y \ cry clearly that after 
38 years of our inJcpcl1dcncc, we du not 
have a rational c·:;onomic P01i~y and 
without a rational economic policy there 
cannot be a r~lti()nal energy polky. ~ladam 
we are assembled here to di~cUS5 about a 
very irnportan,t Ministry which deal with 
coal and power. But for this important 
discussion only 6 hours lL:\,c been allotted. 
Without the development of coat and 
power the country can never mare any 

'progress. You know that even 38 years 
of independence it has been admitted in 
the pJan document· that in our conntry 
half of the population lives below' the 
poverty line and the number of persons 
who are illiterate is increasing. And in 
our country, every 6th child is a child 
Jabour.' Only lO~'o people of 
our country enjoy 40~{, of the eoods' and 
services and ·40~~ people of the lower 
s~rata bas access to only ]0% of the goods 

• The spe~ch was oris,nalJy delivered in 
Benga'lf. 

and services of the country. ' But so' far 
as na~\lral ttsotirces are cOll'cetnod, 'our 

, country is endowed with unlimfted wclad, 
of natural resources. '. We have' ,ot areat 
rivers, we h'ave got, mines, we have lot 
minerat~ in fact we have got everythins. 
In spite 'of· that poverty, starvition, 
illiteracy, unemployment and child labour 
is increasing' in our country day by day. 
We do not know where the solution lies. 
That is why I say that without a ratiol1l1 
economic policy there cannot be '. 
rational energy policy. When we were 
under foreign rule, we know' that the 
British ruled and exploited us. But after 
1947 when we became independent, till 
19t;6 ,what progress have we made iJ! the 
energy sector let us make a comparative 
study. Madam Cbairman, I want to tell 
the hon. Mini,ster who frequently talki 
about the socialist countries that take the 

,case of our neighbouring country like 
China. At the time of indepenclence. tb, 
per capita con$umption of commercial 
energy in China and India was identical. 
What is the situ'ation today? Today China 
is exporting energy whereas we . are 
importing energy. Why is it so? This is 
so because China has freed its people 
from exploitation. the workers there 
direct the entire sochll and administrative 
systems. Moreover they have used the 
natural resources of their country correctly 
and properly nnd they have developed 
their own technology as well. But In our 
country we have failed to use our natural 
resources properly and because of our 
dependence on foreign countries and our 
dependence on im~orts, we have not been 
able to develop our technology 'as well. 
We have a vast deposit of coaJ. Do' you 
know that there is technology· to gasify 
coal and to get oil out of it. We have 
not been able to use that technology till 
today although we, are importing hu,c 
quantity of oil. If we could use coal and 
power fuJly t 'then we' could produce 
fertilizers, cement and other non ferrous 
materia.ls from coal its,elf and could make' 
our country self sufficient in these maUe". 
But the Congress' party who are running 
the Government of the country and are 
managing its finances. often SlY that the 
reason for our Dot ,becomin8 ,self-tulli_at 
is the constraint :of fin,llcial,rosow:eea.. p, 
it a ',fact? If ~o proaress is pouible., for 
want of money, tQeo how Qoukl Soviet 
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' .... i • ..., .. ', ..... ::ItIIdOI in tile' field 
.. f .... I~.PHdUQdon··'.,ftet",191.7? ·They 
..... /!, .. ";t.llflbtlt, poIiticm in the 
,world ,,~r. { .•.•• ld of,efteqy produetion. 
...,.ro 'it ~,,.'*, "tRUDia, which was a 
.ca,M' ',lOOIDtry in 1917, can ·today 
_tala "",·dte jai,..t ,·"iaD8cle in 'energy 
,,~a. I tllen ',.hy cannot we achieve 
• a; ... u·apit. or~,baviDI fMlch abundant 
",.al "sou, .. ? ,Shor&aae of financial 
, ....... s j ,is .4 Glerely an, 'excuse. T.bis 
"'-'0 'I ,there "00,1" ·bocause we, do, not 
_yo' ,any . ·current , ,olicies. plans 'and 
perspective. 

I am talkin, of the coal ind.ustry. We 
are told that the, workers are l'esponsiblc 
for the low production ,and other ills of 
the coal industry. Hut if we had ,the 
system of taking the workers with us to 

,expl.oit tbe natural resources, then w~ 

could also 4cbieve what Russia had 
achievod or China has achieved. We do 
Dot have such a policy and keep on 
blaming the workers unjustifiably and 
unreasoDabJy. 

(/nterruptio11s) 

MR. CHAIR.MAN : I am not allowing 
any interruptions, please continuei 

SHR.I ANIL BASU: Madam Chair-
man, I am comina to tbe .conditions in 
tbe coal industry. Madam, tbe National 
Wage Agreement has not yet been imple-
mented. In the last meeting of the 
)BCCI where the hon. Minister' was 
also present; this issue was discussed and 
I 'will ''Urge' that the agreement of National 
Wale' Board III may be fully implememcd 
immediately. The leader of IN.TU C, als.o 
said that this agreement is not beins 
Imf)iemented for a long time, 3/4 years 
bave already passed. . 

,Now a 'word, about workers' participa-
tion ~ill manasement. 'This, is the. policy 
f)f ~ tlte /~Oo.ernm.nt of In~ia ' that those 
wCfttits who are' membe,rs of the unions, 
... 1':' 'able to participate in management. 
.. ,:,bia 'policy is setting dan&erously 
dietu"bed . in . the coal, field areas. Union 
IftIIlbeftbip . forms are being snatched 
-ay.·~ffom· ',he, wor'kers. Many a times 

: tile mauaement is' handins over· these 
foIma,,·t.'~"be:·I~Mafta, gangs .. There a" 
, van ..... irr"utarlti,. but no . 'reme-
dial m...... are· Miq takeD¥. . In the 
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last moctin, belc;1 in ,Delhi, where tho ,hone 
Mi~stet w.as, ,1&0 PtMOQt" .,aU tho _ie.,s 
unitedly, deQlhded that workers' ,pal1ioi-
patian ,in managemeat may bo .• rraaged . 
thrOQah ,~et ·ballot. TboJleforo I ·.ill 
reqQest that., sinco ,aU. ,the .r uaigQS I hi~o 
,agreed con this, the Government imay. 
please examine the question of par.ti~ipa .. 
don ~n ,00Aniacment by means of.""lOt 
baJ1ot~ I ani ,not IO~na, .into tb.<~IW" 
of coal production etc •. because. \aU. that •• 
contai~ed in the report of dlQ ~tr.y. 
The report says tbat the preseut ~k .1 
coal at the pit h~ads is of tbe \otd~ i·Qf 20 
million tons, and efforts are being mad. 
to increase producl~OD. But tile question 
is what measures a.re beina taken fot· the 
safety of aU those workers who are goina 
underground into the pits at the risk \()f 
their lives to produce this coal for the 
counfry! 

Madam Chairman, the 6th Conference 
on safety of mines was held at Delhi on 
13th and J4th January last. The bon. 
Minister of State for Labour was present 
there. Hon. President of India inauJurated 
that conference. He also said in hi. 
address that the decisions taken in reapeet 
of safety measures should be implemented. 
But you will be surprised to hear that the 
ldecisions taken at the 5th Conference had 
not yet been implemented at the time of 
boldina the 6th Conference after a very 
IODI interval. You can very well see 
tbe result of this negligence. 'The number 
,of deaths in mitre accidents bas gone up 
every year. In 1984, ~ 76 coal mine 
workers, lost their Jives. Only· a few days 
ago hone MiOlSler of' State for Labour, 
Shri T .A. Sa.ogma told this august House 
about the accident in tho Singareni coal 
mine in Andhra Pradesh. Seven wotkers 
lost their lives in that accident. The 
cause of all these accident. is tbat the 
decisions taken in the Conference about 
safety measures in minos have not· been 
jmplemented. Even tho enquiry reports 
about all ·these. accident. havo been fiiod 
up. No folloW up aetion.haa beea takell 
about tbem. Shri Kanti Mebta of :the 
INTUC said at tho Co~rerence tbat .tll.ie 
,are no Metbeno metors; Without Metb ••• 
metres tbe volume of sa. th,at i'~'~IDU" 
latins und~rsround cannot be ~..s. 
Sisti M.K. Pandba, C.I.T.U. 1&,4, tlsat 
there Is DO ,ft'ort to· build up ~e JIloty 
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',Item ID QoolultatiGD with the worke'rs 
and Jabow. Aa • result or this the Dumber 
of accident. i. plaa up; Por Increastn. 
production tbe mOlt importaat faet'or il 
the labow force. the workers. If ade-
quate . safety measures are Dot provided 

. for thei~. protection who are riskin, their 
Uves for producina coal, if proper welflte 
.chemes are not there for their benefit, 
then it i. very difficult for us to achieve 
our tar,ets of production. I will request 
the hoft. Minister to pay due attention 
for takiDI effective steps in this regard. 

Now Madam Chairman, I am comins 
to power. Our tarpt for pow.r genera ... 
tion was 19.666 MW. in 1984-85. Wo have 
produced only 11,500 MW. and we have 
achieved only 58% of the target. In 1984-
8S tbe production is 156.66 billion units; a 
arowth of.12% over 1983-84 productipn. 
How did this Increase in production come 
about? The only reason is that the PLF 
on an An India average level was edited 
at '0% in 1984-85 which in the previous 
year was 47%. This year the taraet bas 
been fixed at 170 billion units. The hone 
Minister win surely let us know how tar 
we have been able to· achieve that target 1 
What is tbe condition of power in tbe . 
country today. A Jitlle while ago when 
Mr. Rath was in the Chair, be enlightened 
me that tbe power shortage in Orissa is 
10% and not 7S%. This is a terrible 
situation. Bihar is facing a power short-
aiC. PracticaUy cvery State is having a 

. abortaae. Madam, a member or tbe 
Plannins Commission viSIted Calcutta on 
the 4th March 1986 and he issued a 
statement that there is a shortaae of 201 
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o pow~r In West Benaal. We do Dot 
.aree with that view. 

MJt. CHAIRMAN: Mr. :lllIu you 
have to conclude now. You have taken 
1,minutes. 

SHit.! ANIL BASU: Madam I am 
camina to the Eastern regioD whieh is the 
worat hit. amona tbe States who are haviDI 
• power shortaae. . When tbe demand of 
DVC i$ 1400 MW, its aenuatioD is oaly 
650 to 800 M.W. Moreover, tbe summer 
.... on fa at our door step. The hydel 
pewer ... eratioll or »VC will ,0 .0 ...... 
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In Karllataka .the CurlODt .power short.1t 
•• to tho tune or 30%. ·In .Andhra due 
to tho drouaht the by~el aencratioD hal 
fallen considerably. The· Punjab an4 
Dolhi Chamber of Commerce says ,hat ill 
Punjab thero is 6.50% power ,horta". ia 
Haryana the power short ... e is J6.S%. in 
U.P. it is' 25%. in Rajasthan the shortaae 
i8 65.4%, in Jam.mu &, Kashmir there is 
124.11 % power shortale. In West 
Benaa] the p.ower shortase in summer 
season ia 250 MWs and in winter seaSOD 
it is 50 MW. only. How bas it been 
pOlli ble in W cst Bengal ? 

Madam Chairman, you will be ,lad to 
know that from '1947 to 1970, barring a 
period of 7/8 months when tbe United 
Front Governme.Dt was in power. this 
Congress ruled State did not increase its 

. power generati'on to any significant extent. 
From 1971 to 1976 during the Chief 
Ministership of Shri Siddharta Shankar 
Roy, not even I MW of power generation 
was increased in West Bengal. But from 
1978 till today when the. Left Front 
Government is in power, power generation 
i~ West Benaal has been incr.ased 'by· 
1400 MW. Of course, the Central 
Government has also helped us but the 
fact remain. that duriol tbe rule of the 
left Front Government power genlration 
in West Bengal has increased by 1400 MWs 
in 8 years" Madam. Chairman, tho ener81 
sector can be divided into two parts, the 
domestic conv~ntjonal energy and non-
conventional energy. We are not utiJisin, 
tbe hUle potential that we have lot for 
leneratiDI hydeJ power. In this house it 
was atated in reply to a question that 
there is a potential or 72.000 MWs of 
hydel pow~ r at 600/0 PLF. We are able 
to exploit only 2~<» of that. In the vast, 
areas 0,' Assam where the mighty Bhrama· 
putra and its tributaries are flowiD8. in the 
Himalayan aud Sub-Himalayan raoles, in 
North Kaebbar and other areas of the· 
North Eastern reaion tbere is practically 
unlimited potential fQr aeneration of hyc:lel-
power. But we art unable to e.lploit 
them. It is reany a matter of regret. Tbe 
Sastern relioD is beiol discriminated 
.. ainst. Orissa is compJaiainl. Bihar: is 
compJaillilll, Assam is camplainiDI. lut 
if the vast potential could be tapped,· the 
,.ftl •• w .. " It.v. ".e. ,,'lit. tlif'crca,. 



l\U.dalll Cbairm •• , I will dra. . ·th. 
aUODtion, of tbe ,hOD. Minister to one 
point which .has hoen mentioned 10 ~ 
repott. For Farakka.I the rev.is,fKI, estimate 
was as. S7,64~ lakhs. 'Upto March 1985., 
the expenditure incurred is Rs. 36,96' 
lakh,. For 1986·87 the proposed alloca-
tion is Its. 6400 lakhs. Tbe taraet of 
commissioning is 1986-87. Then, how 
will you b,e able to achieve this 7 Out of 
Ra. 576~49 lakhs, tbe expenditure, incurred 
upto 1985--18 Ils. 37,000 lak:hs. You' have 
allocated Rs. 6400 lakhs. How are you 
IOina to complete it by 1986.87 '1 Its 
about Fatakka·I. Regarding Farakka-II. 
tbe date of commissionina is 1991·92, and 
the estimated cost is Rs. 86,848 lakbs, 
and the allocation is only Rs. 2370 lakbs. 
How do you expect that it will b. 
completed by '1991-92 ? 

Regarding Parakka-III, the date of 
commissioning is 1992-93; but tbere is DO 
allocation. That is why I say that you 
are discriminating allainst the north-eastern 
region. 

My appeal to the lion. Minister is : 
please consider the position of the north· 
eastern reg:oQ, and have a sympathetic 
attitude towards it. Don't discriminate' 
against it. The Member of the Planning 
Commission said in Calcutta on 4th March 
last that there win be a 2% shortage of 
power jn West Bengal. But we do not 
agree with him. At the end of the 7th 

-Fi\'e Year PJan i.e. in 1990, the power 
shortaae in West Bengal will be of the 

. tune of 1200 MWs. Therefore we will 
request the hone Minister to kind»' 
approve the Sagardighi thermal power 
project at Murshidabad which we have 
scnt to bim. You -are setting up the 
Mejhia project, perhaps you have 
approved the Bakreshwar project also, 
For this we thank you. But we will 
request you to Jive your approval for the 
Sagardigbi project also. 

About llon-coDventional enerlY I want 
to say that there is areat scope and poten-
tial for solar and tidal oDorlY in OriMa, 
West BengaJ etc. I ba ve heard that for 
want of fndiaonous generators it is fOOD·d ' 
difBcult" to preserve tbo eners)' genorated 
frOQi aoa-collv.atioA&l lOur... Tbe Doa· 
COIV'tltioDll OJl,11Y cu bolp Out vil1aats 

to become .. It adcient. Ours is a 
tropical country. W. can aeDerate 
_buud_t IOlar cDetl)' hero. But we wtll 
r.qujre Jodiaeaous techDOlo8)' for that. 
The Jlecessary aeaerators bave to bo ,; 
maAufacture4 jawJODoully. Tbe bOD. 
MiDitter may kindl, QODslder ,this a.o. 

In lb.. end I want to draw your 
attention to oao more thing. Madam,' 
before the oationalisation of tho coal 
mines, due to private miDina operatioDI ia 
the Raniaanj area a terrible situation haa 
developed. You cannot even imaaiol, 
vast stretches of land a're subsidin& in 
Raniaanj. and it wUI force lakhs of tbe 
inhabitants to' flee t'heir ' homes. If. we 
cannot sa vo these vast. areas of Ranipoj 
from subsidence, if w. cannot think of 
any alternatives and if necessary funds 
arc not made available to the State Oovt. 
to check this subsidence, then this vast 
area cannot be saved (rom total ruin and 
destruction. We must do every thin, 
possible to save those who have provided 
fuel for the whole country for such a 10D, 
time. I invite the hon. Minister to come 
to Raniaaoj and aee for himselr the magni. 
tude of the danser, and to provide 
necessary funds so tbat Ranilaoj may b. 
saved. 

Madam Chairman, I thank you very 
much for livini me tbe time and witb 
that I cone] ude. 

SHRI DAMODAR PANDEY (Hazari-
baah) : Madam Chairman, I want to con-
sratu.ate the bon. Minister ror the excel-
lent work which he has done under the 
most difficult circumstances. Tbe success 

. which be has achieved not only in the 
field of coa~ production, but also in power 
lenoration, is commendable. Wo tare 
proud that with a view to meet the requl. 
rements of coal in tho country, we have 
ma.de a successful efForts and after due 
consideration, we have produced coal u 
per our requirements. No funds were 
wasted and the job 'was done with duo 
ptannin, last year. We bave formulated 
blS pla'DS. TbiJ report contains all the d, .. 
tails roaardiDa. implementation of' our. 
future pIan.. Time and .pin, tbe 
hon. Minister hat usurod tbe HOUle 
tbat wbeDevet th_ country need. , tbe coal_ 
it ·would be produced. Tb. rtl.OII rer .~ 



b.G. (Oen.) , 

(Shri.·o.lDodar":P~l:: 

aIIural)ce ,is t&al today th'ere il sufBcte~t 
.tock ,of QOa) ;,0. the ~ountry: and there It 
DO .short .. , of it. But it seems' that ho 
~ <:om",~ted some mistake ,somc,,:bere 
either ine.dverter;ltJ)' or d~e to some ,rolsua. 
derstandiol or a.t the instance of som~ 
one. We want that our production should 
~"'hkreased: to approximately 216 million 
te'.O:nes'durin, tbe Seventh Five Year Plan ... 
lir'~ ~ld of ' Industrial relations tbe boo. 
Mlaf'_ "tunests that tbe people whose 
laads ,are l

, acquired' in tbe coal bearing 
areas wilt not be provided' with work and 
tbe unskllJed ,manpower wiU also not be 
recruited. When be, mentioned about 
Chari Committee and Banerjee Committee, 
'be said. that we had surplus manpower 
bOt be' f'~got to elucidate t~ere that actual-
ly tbe' production bad been, declining due 
to sbort!le 'ofunskilted manpower. Had 
th1e sbortages been removed, B~C.C.L. 
anet \'E~C L. would' have shown different 
results. Today when we. take' B.C.C.L. 
a'$"a specimen we find tbat it, has suffered 
lOss of cr'ores of rupees. Almost similar 
is,thc"condition of E~C.L. BtJt one thing 
iI' bot clear to us. We talk of mecha- ' 
nlzation aad of' reducing the manpower 
and when we do if then in our Seventh 
Five Year Plan we have planned total 
underground mechanization and there-
affer we" would be able to have tota 1 pro~ 
dtrction or 70 milliOn tonnes. In this way 
we would let 40 per cent producfion from 
underground and 60 pet cent from open 
cast mines, For 80 millon tonnes of pro-
duction' we would have to depc:nd on 
underground manual work. Today I 
can 'claim- that if we brinl in the miners 
wbo used to l,oad tbe coal' ten years ago 
in B C.C.L. and E.C.L. t tben B.C.C.L. 
CaD' earn a profit of Rs. 20 crores per 
month'. D.C.C.L. will not suffer 
any 'loss. Nobody has thought in this 
direction, which is very unfortunate. I' 
bope tbat, tb'C' bOD. Minister will pay at-
tention toWards it. . 

The people who are doina manual 
I.bour and who are surpl\ls, do not have 
aft)' ~rk to do. On the other hand. they 
oompl'ilin or stiortase of mao'ual labou~ 
aecllay·tbat·therc-'ts Joss of, work dOe ,to 
tbeir' abort.. W • .hope the hOD,' M"ni. 
ac. 'wUllook into it. 

Juat,,~ ,80W oiir) c~~ 'ft_;G;PZM. 
was ,spoakiGli: H., had •• id". ~ Jot' ,Ofrtlfllllt1t 
which were, ,Dot' supposed, to , .• 11 .... 1 ' 
here. I d,o Dot knew· wh" .. be .,.. .._" I. 
ing dhoti-ku"thtl, as 'Sll'GW miak ~be ·~iiliIrIr~ 
in Moscow. He - was . 81JPPO-' 
to Wear a coat. He said that Ch1na, aDd 
U,SSR: ,Pft),dueed 600 miIIiOD toaae." ad ~ 
700 milJion tonnes' of coal respectively. 
Tllis, mi'gbt hie' thel' , reqtdren1tmt. HI' 
fOrgets the (act that these couatri'.' haY""~ 
a very cold climate. They db' net ,btWH 

that,much of COeflY 88;we hwvo' "_','tlat)' , 
grace of God. They aro .usin.,) 70fp.f" 
cent of the energy for housellold purpOl"~·, 
We have abundant energy' and moroovlf' 
we do not have to spend it in w\ioter s .. l 
son to keep our h()uses warm.' If w.; 
follow them, we can also produce 701i 
mInion tonnes of coal. It is not that 'we .. : 
do not have deposits of coal. But has he 
ever thought as to wh'at shall we do, with 
,so much of coal? We shaU prOduce: coal' 
as per our requirements. We sbaU not;' 
ruin our economy by bUndJy foUewiaa,e 
others. Only those people can indul .... / 
in such talks, who do not Jove their coun-
try. Whatever' one 'Mars or's~as'oU(.idCt 
one'says bere, but it is not in the :interelt' 
of the natioD. Otherwitc, ODe is free ,to: 
say anything. 

As I was saying, we would have to 
depend on manual labour and whatever" 
funds we may invest t whatever amoum"" 
may spend, we should also conside-r about 
the manual labour. When we talk ,ab9ut: 
the manual labour it also includes the ql,l. 
estion of industrial rela.tioos. W. could ( 
,not do well in the field of indus,trial, r .... , 
tions as it should havo beea. 

Madam, you might be aware tbat coal ' 
miners of the entire country bave giveD .' 
notice of, one days strike.. If no, apee.. 
ment is reached, then OD 10th jDJtant~,.7' 
lakb coal minors will 10 .00, OI)O!:4a"!.ll 
strike. They are not fishtin&Jor: aay;-".w,' 
issue or any new demand., T,bey only bav. 
one demand and'that is to ae~urOI tbo,~m" 
pJettlentation of the asrcemOl1t' whicll,,hu,' 
already been reached. Whatever, you 
have agreed earlier,' you DOW refuse' ttt i 

implement. Th., ...... :\ .. • '."-COt' 
be impl~meo,tod OAl,,,,,,T",~"_"t~ 
re~bed .after duo",,~oAlideAU .. "N. .. , ,,..._, 
say tbat it is unoo.Qstitutioul. W.',.' 
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'_i' "j.<,~ ,(W' 

y~ nol raiso ,tbis Qu,.stion,· Qf 
cOastjtutionalitv' ~ at the' time, 
01\ "talJsa6oa or this agreem,ent 

W.", all. the 're,reIOJltatives i.e. the 
' ........ w., .. of GONemm.ent, ,the com-
'1*JIJ"aa,'" ,tM-' Rl)£eseatatives, of., tho 
wer~ ..... AVOIOf,als. ,pr.SltU? If, today ,oa. 
W" 'ha*,~it, is Uocollstiuuional,' then, who 
is.lQiu'Hto ,deci4e it? We o'r ,the owners ? 
We,. not say ,that.it is uQ.CoD,stit,utional. ' 
If, tlMr.e is, something unconstitutional,' 
then' we would be the last persons to do 
it. But one should tell as to what is 
unconstitutional in it. Merely' by saying 
ialtbe meetillls or somewhere else, you 
oao:~Deitb.r\ term it as' unconstitution·al, 
Il.,sa, tbat,you are not going ,to .imple. 
meat it. Tbis, is: a wrong practice. If you 
cOIIstruct a ~ house. What problems can 
you. : h."., drillt-ing water should, be avai-
INto,lor,tbat and what is; unconstitutional 
ja,JmpJem.emiDi that, project 'l You have 
said in ,your report tbat there is surplus 
maD; "Power at one place and shortage at 
n'Other place. You want to send people, 
bet have you ever thought as to' how they 
would reacb there, how they would live 
ao4 work there as transport facilities and 
houses have not been made available there. 
It'·should be given a thought. A lot of 
otllet issues 'are ,there such as expenditure 
08 educ:atiOB and, agreement contains a 
lot of other issues. There are ma'ny other 
things wbich have not been implemented 
so far. The labourers are very much 
'llrieved, and are feeling agitated. I 
want that the Minister should give an 
assurance that in future steps would be, 
taken to implement such agreements and 
no obstacles would be allowed to be creat-
ed"in their implementation. 

Madam, just imagine that the term 'of 
the'aareemont of D."B.C. bas expired nine 
months 810. You are nesotiatiDI with 
tbe only recognized union. There is no 
political hindrance or any' other' problem 
IftIt still - dO agreement could be reached 
ntr~ tire la'St nine' months. 'This agree-
mat it pen<Uo, with· Centre. Sometimes t.., tilt 'or' siving 10 per' cent, and ,t_ aptn of 14 per ceDt and yet" a t.htrd· 
tilUjofJ6 pot. cent. Tbe compan)' 'liko, 
D':B.C •. whiCh Jw earnod a net.protit 91 e. 44.'~crores arte~ payins the taxes, wants 

!~~f. 
,",' ',:1': ' 

boloS allowed to otfe~t an, ai(~,eqtU!,\wllh , 
tbe union. How will ~he, t~iQ8S mov~ 

, then? .1' I want th'itf tbe hcin'. Min'is.ter 
s'hotild 'give a serious thotigbt to 'it. ," . I 

:~i~, ' 
I 'Want to say sometbiog about powtr. :' 

~y predecessors have' spoken about tb4ft 
respective areas. Tbere is,no doubt tb.:! 
the eastern legion h as remained ne3Ie~ttd; , 
and the work which .should bav-e bOeD . l . 

done has not act ualJy been done. 

The power situation in the State of 
Bihar is such that its total installed capa-
city is tess than that of the city of Delhi.' 
The ratio of Hydel and Thermal power is' 
not proper and consequently the plant load 
factor is less. The only reason, is that the 
machinery 'goes out of order and so we 
must make an effort to remedy the situa-
tion. A lage portion ,of the ho,n. Minister's 
depar'tment is in that area. The JOSI 
incurred by the coal mines must be a 
matter of concern for him and a simp!. 
solution could be to ensure regular supply 
of electricity to'the coal mines. Was this 
point ever considered by him? Electri-
city is not supplied to the mines conti .. 
nuou,~ly for nine ho.urs in a day. and even 
the timings of power supply are not fixed. 
The power supply is very erratic. When 
the people are working underground and 
there is sudden power failure, then all the 
workers have to come out. as there is risk 
to their lives. If under such cricums-
tances, power plant load factor and instal .. 
led capacity is not increased, then the 
situation caBnot be improved. You may 
go on formulating several plans and 
schemes and indulge in, tall talks, but 
those would not be practicable. That is 
why.1 want to say .•. (Interruptions) 

. ,t9 'tMtct • "MutUaJ •• reement ~ but 'it is Dot 

The bon. Minister has visited that 
area.· and he bas seen that the Almighty 
bas blessed it with natura) wealth, and if 
we harness that wealth, the people of tbat 
region .would prosper. There bas been a 
talk goinS on about the iostaUation of a 
Super Thermal Power Station and to feed 
that power station, they would. have -to 
bear a foas of :R.s. 100 per tottnes 012 eoal. 
But tltoy 'would Dot aet i.t up, in' an area 
whcce, tbe, ucessary. infrastructw;o lite'. 
coal an4 water i~ a)teady availabJ,c. and., 

. also ,where coal caD be made· availabl.· at 
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., pro!lt 01. R.s. lOO per tonnes. ::rhe. 
Mini.ter h.as declared North Karanpura to 

" be aD ideal site for settina . up the Super 
Tbermal Power Station. But this propo- . 
sal is not even at tbo at'le of coDSidera-
tion. . ADd we are not aware· at what 
It., it stands at present. If we want to 

.. ' ,wU .. tbe power potential of our country 
aod tenorato power at the minimum 'cost 
aDd also make it available to one and all, 
we must make every effort, otherwise we 
nan lal' bebind in our targets. Madam, 
I wish to submit one or two more points. 

{En,li,hj 

MR. C;HAIRMAN: Are you going 
to the next' point ? 

SHRI DAMODAR PANDEY 
Yes. 

MR. CHAIRMAN : Please conclude. 
You havo taken much time. 

[Tra,.,lation] 

SHRI DAMODAR PANDEY: I am 
aot saying allythina irrelevant. 

[Enzli,hl 

MR. CHAIRMAN: More than ten, 
minutes you have taken. 

(Tra nslatlonJ 

SHaI DAMODAR PANDEY: The 
hOD. Minister is also responsible for the 
Department of NOD-Conventional Sources 
of Encr.y. Successful experiment. have 

. been carried out and are still continuing 
for lenerat ins cnerlY by wind mill, Sun 
rays and biolas. In my opinion l wherever 
we arc facing acute shor tage of energy, we 
should make usc of the Non-Conventional 
Sources or energy' for seneration of power. 
And there must be a greater thrust in 
this area. In Bihar, there are several pIa .. 
ces where power suppJy is not available 
for days together. What is the relevance 
of rural electrification prosramme, if a 
pump is eneraised' only once in a while by . 
conecctina it with a wire and then it. stop 
tUlletioeinl due to continuous power fail-
urt for Months toaetber? ~at would be. 

1.1" 

. the UM of luch a pump? Would it not 
be better, if we use encrgy from the 
non-conventional sources for meeting t'be 
minimum power requirements for jrriaa. 
tion? If we can make efforts itt those 
areas where there is acute sbortaae of 
power, I . believe this would be a.n impor-
tant step and would benefit the people of 
Bihar. I want to say a lot, but I would' 
conclude as per your orders. I request 
that: my suggestions may be considered. 

[Ellglirll) . 

SHRI N. DENNIS (Nagercoil) : While 
: supporting the Dema,nds for ,Grants of 

this Ministry 1 1 wish to' rna ke a few points. 
With the expansion of agricultural and 
industrial activities in the country; the 
need for electricity has greatly increased. 
Energy is a vital factor for the develop-
ment and progress of the country. There 
is a big gap between demand and supply. 
So, we should increase the generation of 
electricity. We are facing frequent .. power 
cuts in the country. Power shortage grea-
tly affects the industrial and agricultural 
activities of the country. The full capacHy 
of our industrial and agricultural sector 
remains untilised due to this power shor-
tage. Our fal;mers apart from. industria-
lists are facing crisis because of power 
shortage. 

1(32 hrs. 

[MR. DEPUTY SPEAKER. in the 
Chair] 

Sir, the per capita consumption of 
electricity has gone up in the developed 
countries. According to the 1981 figures, 
the per capita consumption of e]ectricity 
in Canada is 14,000 units. whereas in 
India, it is only 17S units. So, we are 
Jagging .very much behind in comparison 
with other developed countries. Unless we 
take immediate action for greater genera-
tion of power, tbe Energy sector would 
pose a major constraint in the agricuJt~ral 
econot;nic and ind ustrial deve)opment and 
progress of our country. Of course. the 
quantum of generation of electricity has 
increased substantially in 1986 compared 
to 1947. B~t there is Ireater need for 
more electricity aeneratioD to cope up' 
with the dc;mands of ,our farmers, iaduetri· 
lUsts a~d othc'fl, 



eUAlTItA 14. 1901 (SAXA) .' ' 

We have lot ' the Central Projects' and ' 
tllo State Projects in the BnerlY' sector. 
ThoN arc State Projects which are mana .. 
led by ,the State Electricity 'Boards. ' When 
we compare these two, we wo uld fin.d that 
the Central Projects arc managed. satisfac-
torily; but the Stale Electricity Boards are 
not managed satisfactorily. Th~y mana,,, 
about 8'% of' the powers, generation 
in the country. Better performancQ' by 
these Electricity Boards is absolutely nec-
essary for thc satisfactory position of ele~­
tricitY in our country Also, there is DO 
uniformity in the gcneration, and co,nsump· 
tioD of electricity in our country. There 
is regional imbalance and in some regions 
the consumption of electricity is also very 
low. For the uniform economic develop-
m !nt of our country electricity generation 
and qeveJopment also should be uniform 
and there should be no regional disparity. 
Many States lag behind in the generation 
of electricity and certain regions arc also 
lagging behind other regions in respect of 
development. It may be due to cons-
traint of financial resources in some States 
and the Central should come forward to 
instal thermal power stations and hydro 
electric projects in such places. We have 
not fully tapped hydrO electric .resources. 
Comparatively the investment is Jess for 
hydro electric projects and in modern days 
more and &,nore countries are trying t'o go 
in. more for hydro-electric generation than 
for tbermal generation since hydro electric 
generation is less expensive and more con-
venient and so we have to go in for tapp-
ing bydro electric resources. 

fSir, the transmission loss is 21 per cent 
as" stated in the Report. That is due to 
mismanagemont, leakages and thefts or 
due to long distance distribution of power 
and due to other :reasons. By our engi-
neering skill, by frequent checks and by 
better management it can be minimised. 
By research work also it could be 
minimised. 

.' Another point I would like to bring . 
to the notice or the hon. Minister ;s that 
perSODS Jiving in cities and towns are pro-
vided with more electricity facilities than 
persons in the villages. On page 12 of the 
Report it is stated tbat in the year 1985. 
16,20 648 . vUlaSe! and 3,95,783 pumpsets 
laave 'been' targeted for eJectrification, aftd 
,n.tJf .. ~fofl r_poetiveJ". But the achieve-

ment is onJy 10,677 villa., •. whlola were 
electrified and 2,47.597 pumps't, whick 
are eD~rgised. up to 31.1.$6. So, it ia bJall1.v 
Decessary tbat these. tar"eta bay. to' tM 
achieved and moro attontion is to be paid 
for electrification of villages aDd a1 •• fer 
cne(&isation of p~mpaet8. 

Anotber point I wou1d like to brio. 
to tbe Dotice or the hone Minister is tbat 
electric poles are planted and they remain 

, without electrification for months toaether. 
The Department aives the reason tbat 
materials are not available and in thIs way 
execution of the works are drasaed ODe 
Due to very low voltage in rural areas the 
electric lights are very dim. 

There are delays in the commission-
ing of projects and there is failure to 
achieve targets also. They would say that 
this is delay in land acqusition, inadequate 
site investigation and so OD. All these 
things may be excuses for such deJay. A 
detailed project report should be collected 
before geUing the project into operation. 
That would save the delay. 

Some thermal power stations are not 
functioning properly because most of thom 
haye become outdated. So, they have to 
be renovated and modernised for better 
and regular functioning. 

Another point is. mini hydro electric 
projects in laeac numbers should 
be established wherever there 
IS a possibility for estapJishmcnt 
of mini hydro electric projects lor 
which the investment is not bjab. A 
scheme has to be formulated for the estab-
lishment of mini hydro electric projects. 
Electricity is a vital acctor. So it is ~bso .. 
lutely necessary that more and more finan-
ce is allotted to this sector. Due to finan-
cial constraints, several schemes are not 
being implemented. 

MR. DEPUTY .. SPEAKER: PJease 
conclude. Today being Friday, most of . 
the Members want to speak now. We have 
to help others also, 

SHRI N. DENNIS: More and more 
funds are to be allotted for implemeotiD. 
all tbese schcmes because electricity il an 
important sector. Tamil Nadu is a deficit 
State as far as electricity is conceroed. 
There art frequent power cue. aDd 
PQwcr rC'strictioqs. Industrial aael 



.' [Shr! 'N. Dinnis] 
'qricultural developments 8r.e q ,.reatly aft'eo· 
,ted becau.se of .,.ower cuts, T~u.b there 
is ,ex.pu&iBn of puma sets, tlley cannot be 
put into oporation. ,4uring agricultural 
leasons. The agriculture and in~ustry are 
sreatly affected due to 'electricity c,ut. 
Tbere is another point· which I 'would lake 
to bdng· to tbe notice of tbe hon. Minis· 
tel' is in Tamil Nadu, coal supply is not 
of good variety. It bas been represented 
before the, Centre and also before the 
cOncerned .Departmerit that ~oal supplied 
is not of good variety. A request has been 
made to tbe Government tbat permission 
should' be given foc import of good variety 
of coal from foreign countries. If it is not 
against the policy of the Government. 
permissian bas to be given fol' import of 
coal. 

I would like to mention on~ or two 
points. The atomic power plant at Kudan-
lulam in Tirunclveli district Is one project 
for which proposal has been sent. Site 
engineers have approved it. A high-level 

- committee also has found the fesasibility 
of the scheme. So, expeditious step be 
taken for the speedy implementation of 
tbis scbeme, 

There is a proposal for the establish-
ment of thermal plant in . Rajakka Mang-
alam in Kanya Kumari district. Survey 
ha~ been conducted; investigation has been 
carried out. Government land is also 
avana'hle. Infrastructure facilities are 
there, It is classified as a backward dis .. 
trict. I request that expedilious steps be 
taken ior the speedy implementations 
of this project also. Similarly, a project 
report is prepared for the implementation 
of the Paraliar hydro electric project. 
It is a mini bydro electric project. 
Tbat could be implemented with nominal 
cost. This scheme may also be implemcn-

. tod expoditiously. 

. With these words. I support 'the. ·lDem. 
ands for Grants relating to the Ministry 
of Energy. 

SH·RI N. SOUNDARARAJAN (Siva .. 
kasi): Sir, I ,am . thankful to you for 
,ivins me an opportunity co· take part in 
the discussion on the J;>omands for Grants 
pcrtainilli ~o the Ministry of. EilerI)' •. OD 

bekalf 01 'my patt)' t All J;.dia iAu. 
DMIt. 

EnerIY i~ one of the molt importtat 
inputs for· tbo development ,of our 'cGUttf ' 
and it bolds'the key to madmllife. 'Witll. 
out .power it is Dot possiblo to' iDcroatO 
our ~roductioD eitber in iu4ustry , ort ·aerie 
cultur.e. Now .. a.days. the . per ~itl 

. consumption of power is an· index . for. 
the development of a country. In Canada, 
the per capita consumption of power ,is 
14,000 units; in $weden it is 11.500. < In 
USA,' the per capita consumptjoD is 
] O,Soo units. But in India it is only 17S 
units. The Government of India havo 
taken many steps to find ou. With the 
continuous progress of 'exploration and 
production, the Government of India have 
produced H.8 million tonnes of oil in 1979-
80. In 1983-84, the Government of Illdia 
was abJe to produced 2S.6 million tonnes 
of oil. In 1947, the total power generation 
capacity in our country was 1,362 MW. 
But in 19B5, the generating capaCity fns-
taned in our country is 46,900 MW. -Out 
of this 46,900 MW, thermal power station 
was installed with a capacity or 29;93' 
MW, hydel projects 15,634 'MW and the 
capacity of nuclear project was, 1,330 
MW. These figure show that the Govern-
ment of India is showing more interest in 
estabHshing thermal station'S instead or 
,hydro-electric plants. In India, so far we 
have not been able ·to utilise 10% of the 
hydro-electric potentialities. 

There was . a proposal to set up a 
hydro-electric project with a capacity or 
5,ON MW on the river Sohansari. There' 
was a proposal to estab]jsh 20.000 MW 
power station on the river Dihaog. These 
two rivers are situated in the upper leach· 
es of Brahma putra. 

'While we are estabUshill& these hydro-
electric projects. We are getting .Dot .oily 
power but also water which .. we can use 
for irrigation. purpo,seJ. But in .therma) 
power install,ation, the .. ~$t 9£ ,power J. 
very high. In Tamilnadu, .~os~ of, ,1" 
power units are 'thermal power \lOUs ... I.e 
coal is comiog (r,om North India. tbC..CDlt 
of coal is less than the cost of tral\Spora-
tion. For example, one tOQoe 01. coal J.. 
Rs.3oo. The traDsporation "comes to .,.s. 
320/,,', . The total COlt of. Qt).I. COllIeS to ]\8. 



aft lJiA •. {Gen.) . CHAITRA\>14. '_~(S~£4). ,'l98UV IN 
GO/.. Not only tbat. The coali which it of ,ural electrification and eoergisatioD of 
",,~ftO:ra :,jKo!th I_Gia contaiils more pump sets. I request tbe Mi&ist'er te , .. cxc-
Mb. "1'''. are al.o 'stbdin. ttODes alOD, mpt th'rse Electricity Boards from inc om. 
witb !OI&I. So' it is uDfortoate that the' tax just like the public sector uDdert~ 
~aclu StaM .Electricity Board is pay- ,who s're given th s exemption. I am au" 
.. tr • .,pott ,000't eveD for stones besides then the State Electricity aaar.. 
,., .. "- .actual C'Olt for coal. This is which are now running on JQsses ,wHi 
...... oftlte reason! "(or 108S ef electri.. 'become profitable and viable. In t.bat case 
,eity;8oa1'. in ·Tamilnadu. they will 'be abJe to get assl~tance "~ 

So rar as conversation of Baer., is 
. conccrned, it is a very important . matter 

Ol1.wl\i£h tbe 'Government ot Iadia ..um.-
ted RL ,$00 'C[Gr.OB for maderaisatiOll and 

, rfJlQv~tion of ex;s.ting units. But 10 far 
I thiAk ·only Rs. 100 crores are aUotted. 
Tbis is v..ery meagre. The hon, Mloister 
ab(U114 tak.e note to allot motc funds to 
'e~isting units for renovation and mod,erni. 
AtioD to intensify production in the 
e~jsti1l8 units. 

, In India, to produce one tonne of 
steel, we are spending 9.3. mi:lion kilo 
calodes. But it is more than double the 
size in Japan. We have to apply' modorn 
technologies which are available in the 
world to intensify the use of power. 

So tar as TamHnadu is concerned, it 
has attained 99.8% rural electrification. 
The national average is only 64.5%. So 
far 8$ euersisation of pump-sets is concer-
ned, througout India we have cnergisation 
of only 59 lakhs of pumsets. In Tamil 
N.du we were able to energise nearly 
10,33,000 pump sets and foul,' lakhs appli-
cations are pending for energisation. But 
d.ue to ,paucity of power the State EJectri-
ci,y, Board is not able to give them power. 
So (he Minister should take note of it. 

There are Dine: schemes which have 
IbecD fOl'warded by the Government of 
T,anW Nadu to the Centre and tbey are 
~Qdipg with Union G~vernment for' 
r..leara.D.ce. 80 -"~ekal is ono . of them. I 
lCQUOst tbe Minlstor to clear these· sebe-
DlN very early. 

,Now~u.tays the workshops ownQd by 
~ .$tate Electricity BQ&J;ds are also pro,. 
d:ij_ rQ\~"QtJ.a1s lor distribution 
.. ad "r~~i~Qo of PQwor. Toese 
materials arc lov,.d ~lltral. Mcile 
duty. These products should be ~~1'~ijlP~d 
from central excise d,uty. M;ost of the 
8tat.,thctricity Boards in our country 
are ruaoiq Oll toases due to inten.iftcati'on 

the World Bank and other internatiODat 
financing institutions. Neither the State 
Goyemmeat Dor the Central Governmeot 
are able to invest the necessary 
amount. ,So in order to get assistance 
from World Bank and other financial 
institutions, the~e Electricity Boards should 
be exempt from income tax. 

With these words, I conclude my 
speech. 

MR. DEPUTY SPEAKER : Belote 
calling tbe next member speaker, I .woukl 
request the members to take only S or 6 
minutes because we are going to take u,p 
the Private Members" business at 3.30. 
Before that some members want to speak. 
Therefore, I request you to be vory brief 
and take only 5 or 6 minutes. 

Shri Virdhi Chander Jain. 

SHRI VIRDHI CHANDER. JAIN 
(Barmer) ; Mr. Deputy Speaker, Sir, I 
rise to support the Demands for Grants 
of the Ministry of Energy. First, I would 
like to comment on our transmission u~ 
distribution losses. The hon. Mini$t,er 
bas said that the transmission and distri-
bution losses are more in Rajasthan. This 
is mainly because Raiasthan is a vast 
stretch of predominantly desert land. I 
want ,that strick measure~' must be taken 
in eases of power theft. I highly appreciate 
the Minister's proposal ·of making ,the 
theft of power a cogAizable offence. but I 
want that it ~hould be made a non.bailable 
offence as well. The imprisonment for 

"tbis offence should also be for a minimum 
pede<! of five years. 'fhis would alone 
control tbe c'orrupt industrialists aDd t~ 
agriculturalists who indulge in such 
activities. :because such people are major 
hurdles, in 4evelopment. 

Now I would like to 'peak about. 
botter performance cf the thermal power 



, :(hri Virdhi Cbaador JaiD] 

.. itt. ,·You 'ba\1& riahtly mentiolled that 

... Kota Tbermal Plant in Rajasthln hIs 
achieved a record 77.49 per cent of power 
10a4 factor. Other 'thermal power pro-
ject. can 11so progress similarly. You 

, laaft achieved some desree of success as _I. Efforts should be made to achieve' 
111.9 per cent to S~.8 per' cent of 'Plant' 
LOad faetor. Efforts can be made even 
to achieve upto 60 per cent of l'tant Load 
Pactor. If WO'ltO successful, then there 
would be plenty of surplus power, which 
would prove 'beneficial to our regiQI'l. 

A, time Is, very short, I would now 
apeak about my· area only. As regards 
the aBC S'cbeme~ I would like to say that 
6.30,000 villages were identified and on 
that basis 3,87,677 villages bave already 
been electrified. Although 5S per cent of 
electrification work is over, yet in our 
district of laisalmer only S per cent of 
the total atea has been electrified. The 
problem il that the Central Government 
,doe. Dot accept any REe Scheme sent by 
tl'ae Oovenment or Rajasthan. Tbe area 
,of· this State is extensive, and population 
.parae. The Rajasthan Canal has reached 
there and the region is developing. The 
Canal has reached the areas of M ohangarh 
.ad Nachaa. which have a population of 
bare five thousand. But REC Schemes 
are not saactioned for such' areas and 
hence electrification is not done. But 
whlre the canal has reached and where 
population has also il:lcreascd, even much 
,areas have not been electrified. So, my 
r.equest to yo,u is that work mllst be' done 
in this direction and alI the REC Schemes 
for the J aisalmer district should be 
laactioned. When the country is pro-
aressill8 and in the Seventh Five Year 
Plan you have decided to electrify all the 
villa,es, then Jaisalmet and Barmer should 
Bot lag 'behind. Therefore, all the REC 
Sehemes of laisalmer should be sanctioned. 

. Shiva Scbeme of Banner has not Yet been 
Anctioned'. The same should be sanctioned 
10 tbat these districts could also make 
proar •• in the matter of e~ectriftcation. 

. N'ow I 'Would like to speak about the 
propoaed NatioDai Grid. Efforts are 
beiDa macie to .. , up. such a arid. system. 
n. pr.opos.d )I.tional, Grid oqht to be 

',., (\ 

set tip and you have consutted ~tbe State .• 
in ,thfs matter. By' the establishment of 
this grid system, the States with defl~it as' 
well as surpius power would both benefh 
and develop equally. OUr country is' ODe 
entity. \\1:h¢n we wish to intesrate our 
nation, a national grid ,system becomes 
essential. Therefore, ~ adequate efforts' 
muSt be made to' set up a 'National Orid 
of power. 

Six crore tonnes of lignite deposits 
, have been found in KapuIdi in Barmer. I 
would like to be en!ighlened. about its 
quality. It is beina looked after by the 
Mineral Exploration Corporation, tbe 
Planning Commission and 1he Mineral 
Department of Rajasthan. ' The progress 
of the work is very slow.. I would like' 
its pace to be accelerated. After accele-
rating, its pace, drilHng could be done to 
achieve the results. A project report 
shou1d be prepared ear)y. This work bas 
been going on for the last three and a 
half years. The work is progressing very 
slowly. The pace of the work should be 
accelerated and it should be included in 
the Seventh Five Year Plan so that the 
power crisis being faced by us could be 
solved. 

We do not have resources for Pilana 
Lignite Plant. Discussion is going on 
with West Germany. You kindly help 
us with whatever aid is available. I would 
like to request you to include Pilana 
Lignite Plant in the Seventh Five Year 
Plan. Ramgarh has been 'included in 
Seventh Five Year Plan . You have 
decided to set up a gas-based plant at 
Ramgarh. I would )ike to tell you that 
very huge (~C"osits, of lime have been 
found at Ra mgarb. 1 here are ~ not such 
huge deposits of ,lime anywhtre else in the 
country. If Ramaarb.is elcctrified~ lime 
could be used in a very good manner. Its 
purity is 99 per cent and it is in a very 
good quantity. Unless, gas is made 
a vaiJabJe at concessional rate and talks 
are held with the Departm'ent of Petro-
leum for this purpose, gas-based . plant 
could not' come into exis~ence. I would 
also ]ike to request YOU that steps should 
be taken in this regard. 
15.00 hr.. , 

1 wO\lld also liu to $v •• it that O\lr 



State ,it "aupplied, power from Satpura. Our 
. fuU .ahare from Satpura must 'be ensured., 
What they. do is, that w. aro suppliocl 
power who' it ,i. not re,quired ·aad 'When 
it il requj,red, tbey do Dot sapply UI any 
'powor. Power to J odupur city' i. 'supplied 
from Satpwra, bat its' supply· is vory 
erratic. It has boon stated tbat duriGI 
year, 1985.86, there was shortage of 8.3 
per cent. Y.u should ask the Oevernmtnt 
of ,Madhya Pradesh and we should be 
provided with tbo relief. 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE) : You get 
their dues 'paid. 

SHRI VIRDHI CHANDER JAIN: 
There is no objection in making the 
payment. Our State Government is 
prepared te make the payment and we 
woult4 extend our help in this regard. 

SHRI V AS ANT SATHE 
crores has to be paid. 

Rs. 40 

SHRI VIRDHI CHANDER JAIN : 
You should <;:onvene a meeting of both 
the Chief Ministers and take a decision,. 

I would also Ii ke to submit that wind 
and Sunlight is available In plenty in our 
desert area, but whatever efforts have 
been made in the desert area in this 
regard are negligible. Wind mills should 
be set up there. With the help of wind 
mills, irrigation facilities, and drinking 
water facilities' could be provided in the 
villaaes. You should take steps for 
settiftg up wind mills. In addition, efforts 
s,hould be made to tap solar energy. No 
concrete' steps have been taken in' this 
direction 10 the desert areas. Such steps 
have been taken in Gujarat and i'n Kutch 
area, but no steps have been taken in our 
State. The efforts made so far 'to tap 

,lOJar enel'lY are negligible-

I would like to say one more thing. 
There is ,reat demand for improved 
ellul/lal in our State. There· was a ' 
propolal to provide' 18 lakb chul,has by 

pt.,"rv. the forelts~ You should, ' tber ... 
,for., help us· ,with r_.rd to dprofid 

,chllJhas. ~ue to' abundant availabillty'Of , 
dun'f Bio-Gas Plants are pret!q t~ b. 
very successful.· The manure which i. 
formed is also 'of lood qua1ity. Yo. 
should, therefore, set up maximum 
Dumber of bioaas plallt •• 

. Wjth these words, . I .upport the 
Domands for Grant. of the MiDiI'l1 .t 
Bneray. 

[Enllllb) 

SHRI K. MOHANDAS (Muk.unda. 
puram) : Sir, in the modern worJd, 
eneray is the vital requirt"ment for aU 
developments. India has achieved lood 
progress in usinl different sources of 
energy Hke coal, water etc. for meetio. 
its growing needs of energy.· Coal pro-
duction has no doubt lone up, but there 
is one problem in it. Coal is D'ot 
inexhaustible and ,after, say, SO years or 
so, it may not be there if we 80 on miniDi 
it at the present· rate.' So, it is qUIt. 
natural that we turn to other sources of 
energy- I am happy that the Government 
is now paying greater attention to exploi. 
ting other sources of energy which are 
called non-conventional energy' sources 
like solar energy, wind energy etc. 

Power is the most· important enel" 
that plays the pivotal role in the deve)op.. 
ment of the country. The Government 
has made huge investments in the power 
sector. Still we are short ·of power. As 
the pace of industrialisation increases, the 
power requirement also goes up. The 
existing power units are not able to meet 
the requirements. The major problem in 
this sector is that most of the power 
units are working at' half the installed 
capacity. Then, there is tho problem of 
transmission loss. In some States trans-
mission Joss is as higb as 20%. I am happy 
tbat the Hon. Minister .has taken a aeries 
of measures in this regard aDd I find that 
there is visible improvement j~ both 
capacity utili sation as well as , reduc:d04 ill 
transmission loss. 

, .{~, " 

3l&t Marcb. 1986. There' is ,reat de.m4ft.d 
for sucb chulha, ospoci,ally in our State. , , 

15.03 Iar.. ..', ,'1 

SHRI VAKKOM PUI.USHOTHAMAN· 
i,1I tit. Ch4tr) . The. people in tho desert areas do not 

,,~t . to (,11 troea aDd lhey waat to 
," " 'I ' 

Sir. Udro •. olectric poftr ecoupiel· • 



[$bri K. Mohandas 1 
MY 'tmport'ltnt ' place in· the scb-eme of 
t''O\fet ge'tl«!ratiotl ib the' cOUlltry. I tim 
rbt<f :tlmt wt tire' not using mort than 10 or 
1'1 pt!rcertt of out' wafer res'ources of our 
COUbtry. If prop'ct in~estm'ent i's made" 
fit! wm 'be able to p'foduce' ~l1dU8h t1'!Ctr'i-
city through hydro-power gener'ation. 
This country is blessed with a large num-
!Jet" or big rivers whose water can be uti .. 
IIsed rot generating power. But, we have 
not bten able to exploit this va)uabfe te .. 
source due to the lack of perspective plan. 
The result is that there is under-utilisation 
of the resources. In (his cootext I 
.euld'like to Sly that many projetts sent 
b7 differeftt Stlt~8 are pending dearanee·by 
flte Centre. ' I understand that mll0Y pre-
1'088'111 of my State of Kerata are awaiting 
Cent'ral clearance. The silent valJey 
hyd:ro .. etectric project was given up in 
d~rerlct to the wishes of the late Smt. 
'Indira Gandhi. But Kerala was assured 
tftat an aHernate project would be saoctio-
d. Accordingly,' X~rala had sent a pro ... 
POlS') for the alternate project. But I am 
tOld t~e' {:entre ha-s rejected that too. 

Sir, there is a mistaken belief that 
Kerala is surplus in electricity. This is a 
pure myth. As a matter of fact if there 
is no further expansion of the power capa-
city in Kerala in the immediate future, 
Kerala is going to face a serious shortage 
of power. As industrial developm,ent 
picks up, momentum. the power shortage 
will become more and more acute. There-
fore, expanslon ' of power capacity in 
lCerala has got to be raise d. 

In this context I would draw the atten-
tion of the Minister to an important 
Mf)'Oct of the power . problem in Kerala. 
Xerala has at present only ,hydropower 
and it has to entirely depend on monsoon 
for its reservoir to have adequate quantity 
of water. About two years ago, Ketala 
'faced an unprecedented power shortage 
due to faiJore of monsoon. This has made 
it ampl, clear that we, cannot entirelY depe-
ud on hydropower any longer. Therefore, 
the Government of KcraJa mnde a req~est 
that an atomic power plant should be 
eet up in Kerala to meet its tner&y requi-
rements in the years to come. On this 
occaion I want to repeat that demand 

'and request the ,hoo. Wais"t to take,. 
Quick" d-ecision to set up an, . atomic pont 
pl.n,t in Korala. Kera,la is .:perbaps the 
only' State 'wbere tbor. is no .,power .,pro-
jec.t in. 'bo Central sector. CeB,tre'. ,jl'West ... 
meat in the power' seetor is practically nill. 
Tberefore, it is all tbe more neeossary thai 
Kerala sbou:ld .be given ,a JUde more COil .. 
sideration in this r.espect. I hope tae boa 
Minister will favo,urably con~der tbe cue 
of Kerala and take all necessary steps to 
meet its growinS power requirements. 
With these words, I conclude and support 
the Demands. 

SHRI VIJ A Y N. PATIL (Erandol): 
Mr. Chairman, Sir, I rise to . support the 
Demands of the Ministry of Energy. We 
find that for givi'ng alternate source of 
energy like wind, sohlf, etc. on1y selection 
of r~mote villages is done, I would like 
to sussest that e\en villages which have 
got electric power supp)y'should be given 
alternate supply of this non-conventional 
energy soure.es. Even in developed coun-
tries like Cyprus. I have seen that every 
house has got a solar water heater. In 
that country every seventh man has a car. 
They cao heat the water for domestic use 
with the help of geyser and other electric 
material but they are trying to conserve 
power. They are trying to save power. In 
our ceuntry we have got Jot of sunlight. We 
should take advantage of it. In the Annual 
Report it is mentioned that witb 5 Jakh 
gobar gas plants installod in the COQDtry 
we are able to save COW.dUD, or forost 
wood to the tune of Rs. 100 crores per 
year. So, if we can establish one crOft 
lobar gas plants throughout the oeuotry 
the savina of forest wood (or cow-dulll 
will be to the tune of Rs. 2,000 trona. 
Sir, cow-duns is an impor,tant manuro aDd 
tbe lobar gas plant has lot one advantaae 
that cow-dung coming out of it, after thi 
process, is rich qy 1% more of Ditroteo. 
That means, we can have a saving of Rs. 
50 crores 011 nitrolenovs fertiliser produc-
ed in this country. Sir, a saving of Ra. 
2000 crofes in the use of cow·duna means 
a substantial savins an4 creation of IUI).-
tantial wealth in the country. Earlier; the 
hon. 'Minister was in cbarao of petroleum 
and fertilisers aJso. Sir, we have been i.,. 
formod that we ba~e to ,ive wbaid, lOa 
nitrogenous fertiliser.. By 19909 ,ta. 
amount jiven by way ~f lubaidy will,'" 



tCJ ttlt' fUti18 '.f K~'" ?One': 'crOrcs. 'lib, not , 
we platt' 'DOW it.tF by AltocM,tQI more 
m<1de1' ,to !fiis' alternate source of Boer" 
Dle'paMm.at? The Govern~.'nt uu:n.,4d 
af'V. 'motc subsidy to tho lobar 885 plant so 
diat ,wo CR ,ave ,he natienaJ weaUll, sayo 
fbtest weallth and sa've cow-du,q.. By, tbis 
we' oan redUCQ the indirect subsidy and 
etfttet reduction on fertiliser price. I 
would like to request tbe hon. Miinister 
kindly to tell the Government of Mahara~ 
tltft Dot to stop the subsidy on gobar gas 
pint. On the contra'ry, the subsidy should 
be taaeraled and it 'should continue. 

Then, Sit, we have to Jook at coal, 
Dot as a cumbustion material but as a 
raw material for petro-chemicals and 
cbemical industry. Whether it is coal, 
petroleum or gas, it can be utilised as raw 
material for industries. So far as the 
leneration of power is concerned, we must 
try to give more emphasis to atomic 
energy and to hyde) energy and 
also non-conven ti onal energy. 
Atomic energy plants unfortunately,-
some plants like the one at Kota-
are Dot fllDctiQning properly. But at the 
same time we are glad that 95% to 97% 
we will be using our indigenous material 
in the construction of our new atomic 
power plants that will be -:omina up in 
places like KaJpak kam and other places in 
tbe country. All the potential of power 
acceration through the atomic enery is 
somewhat huge. Even the hyde! energy 
bas not been tapped to the sufficient 
extent. If we can use and harness the 
tast flowio& rivers of Himalayas-for exa-
mple t'be River Ranii and Tista comilll 

-from Sikkim-and establish hyde} power 
,eneration station, a Jot of eneay can be 
aeDerated and the energy can be supplied 
to West Bengal, Bihar, Assam ~nd even to 
Banaladesh. 

Sir, we b'ave got Sun figlrt in abunda-
nce ant! also wiftd energy in our country. 
If we' reduce 'the cost of solar pump 
,tIWOUlh red'bCtion in cost of silicon 
.,. ... 'pliotovo-It.tc . eells thon thousands 
' .... : I*h., ,of epiCtdfwal pump •. ce'n be 
leD'Hrtect- 'from' ele~riC motors to photo. 
",*o:oo1tt eJetttlc-11Iotors. We are glad 
dIa' 'eur tn_try' ia Mett1tt il able to 
..... ;::.... . crystals' of, 'bf.b· J)ttrity 

~" ,.c;:'_ pwl., ,.,..t., .':'" '_re ... 
lat, Ltc \II Jao,. that ia. til. Hlr future.; 

i'" 
. we wUI be: 'able t& 'reduce ttie eost of tJho-
",voltaic ceUs pum,,~ to - that thO', pQtnps 
that cao ,be in.talled ill the rar. 0' .. 
fanners wil1 be economical and chea,.. •. 
the 1001 run as coml'a~ed to the: e~. 
l'umps 'which are presentiy workina --,., 
caUy~ 

For aV9idjq traosmillion loS... '" 
should vigorously foUo" the idea of esta-
bUlbi,." ,powers pl.nts at situ, aM 'ave 
a nat,iooal arid system. Tills D&tioaaI ..... 
",atom bat te be c!tab.bcd fait OD tIle-.. 
side, and on the other side,' varioua- It .. 
Electticity Boards shot&ld be told to> ..... 
ver their dues ,tOp'fly . from the ...... n ' 
and industrialists. The 10&8 in tile power 
supply to the indu'Stries is more t.han tw,n-
ty per cent· .. nd there is a Jot of leakap 
in the matter of power supp,ly to the 
iadustries. This is done with the cono! ... 
'vanee of the Electrioity Department pea-
pIe. This shOUld be put an eDd to. 11ae, 
mat adjustment in olectricit, meters aad 
on account of that, we are Dot 'able to: 
get full return for any of the thermal 
power plants. This should be "ut a11 end 
to with an iron band. There' .hould be. 
way to taley bow mUf:A electdcity is 'prod. 
. uced) bow much i4 consumed & 1low·11RN1l 
we are able to ea,fD from tb.t~ FIOla' 
sUGh sort of statistics, wo cn ,cuUy fiad 
out how much leakage is there for example 
in a place like Ghaziabad and ot_ .... 
If we are abie to p J'Iig these 100 ...... 
certainly all the power plants and Stat. 
Electricity Board would rua on profits, or 
at least the losses would be eIimiOltN or 
reduced. Yt'ith these words I again emph-
asize on alternative sources of eoer" and 
request that we must look at coal aftd 
~troleum' products as raw material and' 
not energy mater;al 

t support the Demands for GraJltlor 
, the Ministry of Energy. 

DR~ PRABHAT KUMAR M.ISH .. 
rJanjgir): Sir, I rjB~ to support 'the .... 
mandl ' for Grants of the Minktry III 
!!neray. Enel'81 is a bj.bly t.;Jaaica1 .... 

'ject and ( sbaU Dot ao thcoueh ta.. .... 
and details of the technical aide, 01, it, buI 
being a repres~ntati,.,. of the p_".' 'I 
would definitely draw the attentiOll"" 
House and the hon. Minister tow.. the 
achivetmmts, . t'rtm1eml . as atso ;r.. _., 
luut.tioas. 



IDr. Prabbat KUAlJf Misbra1 
Bnergy is essential for nfc and 'it is' 

most essential for the surVival oLf the 
natiolt, I must congratulate _ the most' 
eneraetic Minister of anergy fot achievlna 
lIuDdred per cent power production, in 
RaJ State. particularly Korba and I am 
tliaankful for ,the estabUshment of the South 
Bastorn Coal Field at Bilas'pur. 

Eneray~ as I 'said, is most' important 
and, therefore, should be made a Central 
lubject.' As you know, the M. P. State 
Electricity Board is not in a position to 
atiliu the power produced by NTPC in 
lC.orba to Consequently, NTPC is asked to 
cut down jts power production, because 
tbe State Electricity Board is not in a po-
,UiOD to transfer it to the farmers. BiJas· 
,ur district has been electrified only to 
the .utent of forty two per cent. tbough 
NTPC and MPEB are situated there. I, 
tk~refore, suggest that it should be a 
Central subject and it should be monitor-
od from the Centre also. ' 

I would strongly urge upon the Minis-
ter that the work at the hydel electricity 
plants at :Bongo and Burjee be provided 
with more finance so that they are expe-
dited and that should be monitored regu .. 
lIrly. Further, some technical institution 
should also be opend simultaneously with 
~he installation of the 'plant so that the 
trained hands are available at local Jevel. 
Latest technology should be developed 
there to store extra electricity produced 
,by the plants. 

Solar energy needs to be ' encouraged 
lor villaae electrificatJon, for street light 
and, other purposes. Arranscmeots for 

" Itorase also through battery need to be 
made. 

Then. Sir, corruption is the main rea.' 
SOD for our Dot being able to .8chieve our 
,Qat. I have been informed that tbe 
supply ,orders for bume pipes have been 
liven to the same contraotor who had 
beel) Pl'osecuted by po1ice in Korba in 
1t83 in the cement case. He is still 
not supplying the pipes of requisite quality 
to tb. Vindhyachal 'Thermal Power 

·"8t_tI0l1. 

, ' 'TllMe are other faetofs altO wblgb 

arc, .. causioa losses to the public sector. 
Coal StnQlllioa is t,be mam'ploblem, in the 
publi.c sector. The. plants are not ,Iuppli~ 
adequate qU.Dtity of coal. Tb~ quality 
of the coal is also poor. . The coal whicb 
i,1 supposed to be su pplied to the plant is 
being smugled, and ,old.. They fulfil the 
quota required by tbe plant, they mix alh, 
etc. in this coal. AU these factors affect 
the output of the plant. 

Employment to tho local persons only 
up to the scale of R's .• 800 p.m. is a very 
old "ropo!a). I request that this proposal 
should be revised and' the amount also 
may be raised. While discussing th.. 
general budget, I had a1ready suggested 
that for the Director (Personnel) or any 
similar post, the officer must be se~ected 
from the State cadre so as to enable him 
to understand the problems of local un-
empJoyment, which is a chronic phenome-
non everywhere. 

I would a1so like to mention that the 
coal fields should be very strictly guarded 
against the mafia gangs wh'o have been a 
deep-rooted problem in an the coal mines. 
I can say' without hesitation that unless 
there is some negligence on the part of 
the authorities, it is not possible' for them 
to operate in the mines so easily. 

The coal-based fertilizer plant at 
Korba should be started now because it is 
a long-pending commitment by ,the 
Government. People are anxiously 
waiting for Ule plant to start functioning. 

" A big amount of money is still being used 
for the majnte~ance of machines, etc. 
Ou~ 'of the total money allotted for coaJ 
slash to the State Government, at least 50 
per cent should be used for the develop-
ment of the coal-mining area, particularly 
for the development Qf roads and other 
things. This sh~uld also be mOnitored 
by the Central Government as well. 

By quotina one ,example, I would ,like 
to draw your attention to the problem of 
co'rrup,tion in the transportation· of coal. 
Last year, Rs. 70 lakhs was spent tor the 
'transport of coal in Korba but the mini· 
mum required quantity' -of coal was Dot 
loaded in tbe trQckl~ The .rpment liven 
by the autbori_' was .tti'at the 'wei,hml 
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machine' was not in, or~er. But to my 
, IstQoi,bttJent," w,hUe five cont'ractors were' 
. Io,t ,81~tn the ruU pay.m~Qt. 'tbe sixth" one 

was "lven, the 'fu:n payment in spit~' of, tbo 
fact, tllat ,be also uscd tbe ,arne,' w..isbll)I, 
machine4' ' ' 

'The Madhya ,Pr.adesh EJec~ricity Boar~ 
has reported that 25 per ~ent of the coal 
suppliCi ,is burnt one, for which W.e.L. 
has liven a bis amount of compensation 
to the M.P.E.B. I would like to know 
wh~re the suppJies of coal, got with tbat 
money. have aOQC. 

Simultaneously, I shall stress ,on the 
need for easy availability of coal to the 
local consumers and small industries. 
Definitely, I would like to draw the 
attention of the Hon. Minister regarding 
the air and water pollution caused by the 
MPEB, Korba. The pollution level has 
reached its saturation point in 'Korba. 

Sir., the management must take the 
holp of tho labour unions to smoothen the 
work of tho, plant. But they should. not 
be liven such a long rope so as to inter .. 
fere in the administrative work. 

Lastly, I would like to give certain 
suuestions. Korba has got tile biggest 
coal field and it also has got good quality 
of coal. But they generalJy dig five 
metres deep and go a lona way super .. 
ficially., If they go deep, uptQ IS metres, 
they will' definitely iet iood quality of 
coal. 

I would like to submit that compen .. 
sation must be given to the land oustess 
either by employment or by giving some 
assistance or facilities to set up small 
industries, so that they can have a per· 
manent source of Hvelihood. 

Lastly, I 'shall definitely congratulate 
tb. hon. Minister fo,t promoting tho, nOD-
cODventional method of energy. resources. 
But I request that more and moro facilities 
should be aiyeo to attract people for 
adoptinS bio and ,obar las plants. This 
help caJl be provided in the shape of 
more subaidr, etc.,,· . ' 

,I support tbe demands for EnerIY and * •• k tit. ,Chaf .... ' 'or' bavin, "' .. ven me 

a cbance to speak. 

tTranslallo~l 

·SllRJ C.K., KUPPUSWAMY (CQim~ 
b~tote),:' Mr. Cbairm~n, Sir. in ',uPlOrt 
of the Oem,ands Cor ,Orants oltho MiDiat" 
of Energy for 1986-87" I Wi8~ to say a few 
words. ' ' . 

In 1985·86 we generated 170 biUi'1t 
units of electricity through hydro-electriC 
projects and thermal power statioJ2'. Out 
of this, 60 billion units of power wete 
produced throUlh hydel stations. I Deed 
not say that goneration of power In hydel 
stations depends upon the availability of 
water in reservoirs. The remaining 110 
billion units were generated in thermal 
stations. This is, just 50% of instane«l 
capacity in thetmal stations. 

I would like to refer here to another 
important problem.', ·.out of 170 billion 
units generated, 21 % is lost in transmissioft 
and distribution. This comes to about 
35.70 billion units. If you add 110 billi&D 
units lost 'in 50% under.utilisation -of the 
installed capacity with 35.70 billion units 
lost in transmission and distribution, then 
the total loss 'comes to about 145.70 billion 
uofts. When there is acute power cri.is 
throughout the country, we cannot afford 
to lose so much of electric power. We 
should endeavour to utilise at loast 1()t3" 
of the installed capacity. We should try 
to minimise tbe transmission and distri-
buti~n loss of 21 %. Th.n only we will 
be able to tide over the power crisis in tb. 
country. 

I would DOW refer in particular to 
the acute shortage of electricity in TaMil 
Nadu. Tho Government of Tamil Nadu 
proposes to invest Rs. 2000 crores 011 
power projects. Even after the implemen.-
tation of all power projects envisl8ed ill 
the 7th Five Y car Plan, tbo unfulfilled 
gap between production ~nd demand in 
Tamil Nadu would be about 32'9 million 
units. In 19.94-95 this 'will 80 up, to 
10153 million units. The GovernmcAt of 
India should come to the rescue of Tamil 
Nadu as the Government of Tamil Nadu 
does 'not have enou,h resources ·to cover 

·The' speech was od,inali, fleUv.," ' m Tamil, 



(Iiari C.K. K.uppu • ..,]. 
dd •. vd1lad ,pp betweeA aeaoration and 
... mud. 

.. ~ . .alter :tbe ... ,wetioa of S. Pive-
~.,1"~3'" ,Yille8elrbaNe not cot 
..... la .otber 'wOlds 35% ;(J.f the 
villaatl in 'be. country bave D()t IlOt 
electricity 10 far. Similarly 50% of tbe 
....,.... ill ·:.tbe .. ~ ·bave not been 
...,...". ,Ia· theM .circumstwes it 
"'mca ¥II, ... S~ to elimiute ::the 
uuemilliQa awl ""tdb.tioD 10M "of as.1D 
~D. uDits of c!eatricity. 

J dciDalld thae the Third Main Cut in 
MeiwJi L,iaDite I·Qrlaaiiatioll ~nd Power 
... do..- should be·BaDctioaed so tbat Tamil 
Nldll .• eta some relief from recurriq 
powef crisis. It is .proposed jn the 
Seventh Five Year Plan to set up atomic 
.u to.,aener:ate 10000 MW by 2000. I 
dcmuu! that tbe ex~sjoD scheme of 
Ea1PaUam Atomic Plant sbould be 
IUCtJoned. A.Bother atomic plant should 
"'~"llctlCl)Ded in Tamil Nadu. Then only 
'" ·power requirements of Tamil Nadu 
tu be met. 

lir •. ()IIC . Minister of Ener,y is literally 
•. ,.pe!'lOD of abundant e.ucrgy and aI-so a 
.... tOQ of ,tlllDt and amiabiUty. I want 
.. t __ ,ahould :u.e his aood offices in 
.,.&iQl .tbe ap.l)l'oval from Karutaka for 
tU ;.S..apackal Hydel Power Project ·at 

, 1M .cadifst. He sl10uld also . S8action 
.dcq,ua", .funds r.r tbe .iepJemcatatioD of 
Ibls lnter-state . .ptojeet. This ,prQject when 
completed win supply eleclricity to lQOOO 
pumpsets. in my Constituency of Tiruppur 

'IUld.l1eitllbourina Coimbatore, wbere the 
flrmers are 'sready handica,p'ped in their 
qriWltaraf a1:tivities. . 

Witb tben words I conclude my 
.~, 

·BalU MOTIL,AL SINGH (Sidhi) : 
~. GbatrmM, lir. 'EnellY is an ,essential 
.".uneat fOf· -quaitative ,;ift't1)rovement ·of 
fifo:'" ·_.ucialzllowth. Where tecbao-
... ia .a_Dable aDd ,:financial, .JOIOaroeS 
.. ill .. ·'WlilaWe, :WO ,gauld encourage 
-..... 'I'lUtW.um aoclt_eJ'opItlO1lt· of ;aU 
,roJMI'ft.bIe '.lOurees. 

A proposal was Itnt to the Oeotral 

• Y 

G'Qver,omeat .by the GOWI'D1lI_t .. 'fIl 
Madb;a 'Pradesh i. "1111 .,. ' ..... up 
:BIlldaV Thermal 'Power at .... MId" "ta 
19S4~ ,t}le Pl •• hIs Commiuie.·b .. : ..... 
in pri~jpJo to atlppIJ coal to,tbitifoww 
Stad OD. but this propOial hal·!t8t· :1 ...... 

qreod t,o by the Standinl Lilakaae 
Committee of tbo eGa I i)epartmlGt 10 
far. 

fEn,II,hj 

MR. CHAIRMAN: Now it is 3 .. 30 
and we bave to start Private Member'. 
Business. SOt ·you kindly' resume your 
teat :81ld you can continue next time. 

15.30 br., 

COM'MITTEE ON PRIVATE MEM· 
BERS' BILLS AND RESOLUTIONS 

Sixteentb Report 

[Enllish] 

SHRI R.P. SUMAN (Akbarpur): I 
beg to move: 

is : 

"That this House do .,ree with 
the Sixteenth Report of the 
Committee of Private Members' 
Bills and Resolutions presented 
to the House on the 2nd April, 
1986." 

MR. CHAIRMAN ! The questioQ 

"That this House do ·aar.ec,witb 
the Sixteenth Report of tie 
Committee on Private Member's 
BilJs and R.esolutions prOECDted 

, to the House on the 2Dd April, 
1986,tt . 

The motion WQS adopled 

GOV.EB.NM£NT·QF UNION Jr£Jt&I .. 
T:ORI·BS (~MBNJlrMtiNT) :BlLL~ 

.(SubltittttioD of D·. Mtt'" ·"'r~,.,eUoa.I") 
[E'ngli3Jr) .' 

'SItRI SHANTA'RAM"NAf'K'(Panaj-i): 
I bea to move for Jea\'e to iatrGduee' a . - ·Publi~btd in Gazette ~,. ~clUt .,:&tra-
.ordinary Paft·.lI :.S~t_i~., 2, ...... ci ~_. 
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""Tba~, l~ave, bo' "raatcd'.t() .:jnt~~ 
, ' '. duce' a Bill furthor. $0 amoDG , tb. 

G,overnment of Union Territories 
Act,. 1963." 
Th, motion WQS .lIdopt,d 

SHltI. SJlANTARAM. NAJK .: I 
introduce the Bill'. 

INDIAN PENAL CODE (AMEND,- , . 
MBNT) BILL· 

(IDsertloD or .ew sectiODs 298A aDd 
, 2988) 

. (ltnlilsh) 

SHRI SHANTARAM NAIK fPanaji) : 
I bOi to move for leave to introduce a 
Bill further to amend the Jndi'an Penal 
Code, 1960. 

is : 
MR. C.HAIRMAN ,The question 

"That leave be g.ranted to intro" 
duce a Bill further to amend the 
Indian Penal Code. 1980." 
The motion was adopted 

SHRI SHANTARAM NAIK I 
introduce the Bill. 

---

. COnM'tuttW 0( ,IJJd;.,"'· . 
:,Tb~JPf!iJo.!' 'w~ 4~fllt"'~ ",,' I .' 

: ), , .~ .," ,'j f ,". ~" j '" \ ' " ~, • ' ,', t ' 
"S9&1 ,SIJANT,A1AM N~lJ. .. ,.':.:""'.,,I 

~Od,*·t~Uili'.",: .,' '. ',.",' " :", ',"" 
.' , " .," ,t' ---, ' 

CO N'STITUTl 0 N' (A~ENPMJ!*,,)I:" 
BILL 

(IuertloQ of new article 16A, .tc.)--CtI';'«. 

[&,II,lIj 

MR.. CHAIRMAN: The House will 
DOW take up fwther consideration of the 
(oU.owin, motion moved by Shri G',M. 
BantawaUa on the 7th March,· 1986, 
namely: .' 

"That the BiU further to amend 
tbe Constitution of India, ' be 
taken into consideration." 

Mr. Somnath Chatterjee, you have 
already taken IS, minutes. 

SHR.I SOMNATH CHATTBRJE.I 
(Bolpur) : That· was an 'old chapter. I am 
hapl)Y that today the ·hon. Law Minist.r 
has been re·inforced by the PJannilll 
Minister's presence and also of tb, 
inattentive 'Water 'Resouroes Minister, 

On the laSt occasion. I said that this 
matter should not be treated as a mer. 
matter of legal formulation but $houJd be 
treated as a m'after '0' commitment. so far 
as 'government is concerned. I had 
requested the 'presence of the other' 

CONSTITUTION (AMENDMENT) ,Ministers. I find tbe, inattentive Watet 
BILL. ResoQrces Minister and the inattentive 

(lasertioD of Dew ,.rdele 44A) . PlanniD8 Ministor. Only 00 tho 25th 01 
Fobruary, 1986. in rep'ly to, a question in 

{Elzlli,h] , ' ' the other Hous., jt had, beoQ stated by 
, l ,., the Government that as 011 31st DocMa,br.r. 

'~HIlI SHANTARAM NAIic (Panajl): 19~5~ the number 'Of ,unemph .. ~yo~. ,Wit 
I ' ... ,to' InOV. ·for leave to introduce a 262.69 lakhs.' This ~obviousJy IS th~ IiiPt' 
'Bill further. (0 arne~d the ,Constitution of or urban unempioye,~. "t)ecause •. ,vf;1 40,. Q~~~ 
India. bavo iUly', statisti~s ,of. .. t~" lJlr.41, i'r ' I", • ,':' • ~ ~t ~ ,I t i' .. '" 'I • I,' I" \ .. ,i I· 

, N the qucstlou une1'bp!:riyed." 11t,~, ,~nsw~~ , ~~so.",=$aY~~I~'" 
, """"l\ll1'f, . C:»~Il\MA .. i, ," ,l on ~Otn}~Del~ '1985? t~e'~~m~i: :q~ ~'~~r: 

, i.~;.;: ,," .. ' ; ." I ,I ,. " ted u~~~p1~y~~ ,m~~n!e'~,,~o J~~.6~ .~,,: 
',"".HT.b&t<:_- ,be,:,pallfMi to, intt~:' 1 "aHf"'happy' 'to see .the Stat,c. ,l~Ji.'WI';' 

",:."', 4_'..J~ill,f\,Q'tb"~" ,...-",t,,",, ' ,Mitll~h;t,·;,~~~~: .. "~~~) 1~,",t~~,,~~.~t~44.":~~, 
k ;;"':i:'."b1&ti~d' Itl )G~2ettee « rhd~~ "~a~' , . the protitettt: .. Now J 1" attl not sa)'lna thit ' 

.' ordifttt1 Pare !r!e~iOn'·2'~d.ted 1".4.'191"., the bon .• " Ministers are not aW~N ~t, or' 
, "" II ' ,:'... I .'" "~" ~ \ ~" 
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~Sbrl Sooaua&ll ,C~}, 1out, WtHt,l, -permihtoft; 1', 'ma," 1" I teat!." ". 
QODceme4;,.ldMtt I" prro'Mtar} ,But the, ,few lin .. frorn:"tlle·epeetb':letWenct·",· .. 
troublo ia tbat tho p,oJicy which Ita,s been judse of tpe $,~r.me Court on" a ' ,ubJect 
Ittn.u_· and impf.tne,Dt~d' for Marly which is' caUed. ·lociaUMr.· Caaati~ 
'our decades. bas resulted io ,tbis 'state, of tution and LeBal Aid Movement in lodia.' 
'«aira. Therefore, the position today is He had Qlade certain observatioDs as to 
more and more agjra\'afed a~d 'altnost an f~ utiltiy" 'ot havili, some lofty ideals in 
ft,losive situ..,tion bas a'risen Cor which . the' Di~ctiVe Prtn'cipJes. ' , ' . 
u.r "tftt'Od~JbffHY has t6 b~ sq'uare1y 
'.ccept~ by the. preseDt Government MR. CHAIRMAN: Who is tho 
w~ the, ,same, 'Party is rulio.g. 'Tbe)' Judge? 
have opted for a decrep'it capitalist system 
which breeds inequality t poverty and 

, uo.emploYJl)ent.· And the obJc~ts of the 
bcnm..ty 'Of this policy are. tho, handful of 
P'~Al~ wh~ have ac~utpu.1at~~ lD:¥uetl$f. 
re.$9;\lrce$ out of. ex,ploitatiol), of, the" 
COMmon' p~ople and workers. Wf' hc:ar 
about socialistic pattern of society. Our 
Con~tltut,ion baa beeD an1ended to intro-
4~ loci,lism in its Preamb~., We hear 
.bout the" aplitarian s,>cieiy being the 
policy of this Government to introduce. 
B~t:wllat, we find. is greater and peater 
impoverishment o,f ,the" poople,inst,eaQ of 
pro-people economic policy which helps 
tbe ICOOl~on and poor, pOQPle; T~refore, 
the people of this country know that 
t~'". lOotc.lled commitment .to so::iatism or 
lo~ialtaUc principles is ,nothiD8 ' but skin 
d"p anc.\ reaHy the, poJic;ies ,are Det 
iircct~~, towards acbieviPI ~ia1.i$Ql.' 

L.t ,us t not thio~ of the POOl' pepple 
b)' your bU~le~ 'speeches, or durin" 
elections only. It is very nice to talk. of 
p~verty alloviation and aU that. Laud:' 
retQrmJ hay. remained mere matters 
ot ',v.rb~l\ e"~rcis,e . ,so far a.' tho ruUna 
pk,ty is concern.p, ,beca,",s, when,,W,e, find: 
tli. . uQempl~ymellt is lU()1Jllti».a ' . aa~ 
l'tlvati,ob is deep~~.ing" the. hsbalo,,:, ia 
the' Gbvernment arc playins· with the 
com"~t.ts as. if they are tQYs. An" the 
resUlt Is that there are more. and mo~~ 
frustrated disenchanted people.' Today a 
Jat.Ie,,,secti~s ot the yount peoplo of tho 
co~nt~r are, loin, out of tbe mainstream 
be¢~ie tbey ~e seriously cODooroed about 
t'~ ~~uatlon, lbau ,is drivica· tb~ , to . total 
~ •• ~, a04 9netElPJoymell~,: .001 approach 
.lq~l~ not. be :to ma~c. SIlAlXl" ProloUi 
Illl'~. You hive to remoye, the tear" 
ft'bHrth~ ey6S of'the unemploye4 educa,t~, 
I'IC)i)16 ud ,evep uneducated pc.;opl~. ,. , 

,1iaIe, ,,0. 'b.~e, run, tl* btll, 'Witlt, 

SHRI' SOMNATH CHATTElUSE.,.: 
Justice Chinappa Reddy. the hook, Is 
also not printed by me, it is a very welJ .. 
known book. I quote ~ 

"It is one of. the .extraordinary 
and tragi~ features of our Consti-
tution that every article which 
may bring about equality and 
usher in some element of socia· 
Jism is relegated to the. category 
of. non~justi~jable Direct.ive 
Principles. ~' 

Mr. BanatwalJa is trying to briog those 
arti~les from. the Directive, Priaci.ple, to 
Fundamental Rights Chapter. Then it 
deals with several articles. I know you 
wilt n'ot permit 'me. 

"Artjcles 41. 42 and· 43 require 
tbe., State. to'lmake provision to 
~ecure the right ·to work, to 
cd ucatiea aod to pubJ.ic .. ust.nee 
in cases of old apJunempIOYmeDt,· 
etc, to provide for just and 
humane conditions of work, to 
secure 'living WAge (Of' workers, 
and so on~ " 

Then h,,; places the other articles. 

MR. CHAIRMAN: Now conclude. 

SHRI SOMNATH CHATTBRJBI 
I ,am reading a few IiDes from the ••• 

( Int"ruptlonsl 

MR: CHAIRMAN: Last time you 
have taken Irtten minutes and today a1'$O' 
yon· have ·,tal_ . Matty' terr.· mitlutes. If 
,¥o,u. ~cm,ti .. uo '.Ji~e 'thie; how,\caa.sl? permit· 'I 
HoW capi!.I, p~~ .o~!,M~r.:.ei,tak. 
mprir·than .2.5. mlllltt,s,? . ' . 



j:il13 I ':~~"'t. (AiHJ/~),' ~YAttltA~14; 'illi"'(S.4i",; 

,~ .. : ~ .. ~MNATil·CI:l4.~BBJEB : 
J hive not ~D; rtoJl ,~~tCJ., Su'. Please, 

J ,. ~ • ", ,'1' \,' 1 "1 ' '.' anoW. mo, at Ju.st ten ,l1ua~4". 
I. '\'" 'I' I ' ~', l' , • . 

C·ArtJele 37 of 'the Constitution 
provides that the, ' Directive 

. Prioclp,es of State Policy ate, 
fundamental in the governance of 
tbo country ,and "that it shall be 

up last' timc and tilt disctilsion is cOotin-
' .... ', (MoW J· ... n_ldo ,'Iti1ytl~ltJl. ' 

I' " , 

SHill THAMPAN THOMA,S :'I~'~, 
Utc·,t,his item and that item to 'M ·,t .... 
'k>,.h.~ '1" pOsst'"' .. ' f In/~rrllp$.ltIfI') 

"Nt .. CHAIR.·MAN : You couW' u.. rai." ,4hia "before "tbe 4iICuIsiop .ered, 
. \(,"0 •• d there, not l10W in the "aNdctl. ,.of' 
. .th. 1di8cuttiOD. 

,the duty of ,the State to apply 
,thosc principles in makina laws. 
,Yet )4 years after the ,coming "j' Mr .. Shar~d Diablo " intD force of the Constitution. we 
are nowhere OD the road to 
equality ,or se~ialjsm. Why ~s 
this happening? The answer IS 
not far to seek. It is obviou~ 
that the provision for socialism' 
arid the high ringing Dlrecti ve 
Principles are a facade and that 
to the ruling classes equality has 
never' meant more ,than formal 
equality and socjalism has never 
been more than a verbal mask. 
'We must not {orget that the 
ruling classes, legislature, judg~s 
and the bureaucrats are an 'rom 
tbe same class, that is, the 
bourgeoisie. The ruHng classes 
function through the 'legislature 
and via the legislature, through 
the bureaucracy via the bureau-
cracy and through the judicia'ry 
and via the judiciary. 

A combination of reluctance, 
,intorjta and reaction on the pa'rt 
of .these three orSans of State 
bas ,s ucceeded in subvertins the 
Directive Principle,S in practice," 

1 'submit that ·every word in these 
observations of the learned jud~e should 
be borne in mind and let us not indulge 
ill ,mere gimmicks and sbibboleths and 

,jaraODS. It is high time that the 'peop~e 
'fof, .this country are givon w,hat as thcur 

. ,d ... 

~i·'JiHAMPAN THOMAS (Mavo-
; JikMi4 : 1 aa vc . t4.> '" raak.e 1,one 8\1bmis,siOD. 
,Sit". ·ThiJ Min ,an4. item. No. 13 of the 
Private MelDbcrs,' IJuaiaess at paae, ,~ :~re 
same. Of course, same means M~. Banat-
walla', BiU i. to arnend ••• (lnl.""ptlo",) 

~R.., CliAllt'MAN: I., hav. ~ot 
tat", up tbis subjcot today. It 'W" ,tako.o 

SHRI 'SHARAD DIOHS' .(~9m~ 
'''N()rth 'Cc'ntral): Mr. Chairman, 'Sir, I 
would like to express 'my vj~ws as 'tar ,-as 
the BIll bro~ht by the hon. Member. 
Shri BanatwaUa is concerned. This i. per-
haps Qnc o.f the rarest occasions wh.n I ' 
wpu]d like to .agree with ,A.he ADn. MOJAber 
Mr. 'BanatwaUa regardin& tbe s .. els~D 
whicb be bas made before this HQ~se~ T,be 
spiri t of this Bill or the ,central l~ea, 91 
this aill is very commendable. and,. ther~ .. 
fore, 1 would like at least to· support tb. 
central idea of Lllis BiU. Though there 
may be some diffelcnces reaatdiN ,the 
details of this lllU, as far ,the maiD idea 
is concerned, what 'Mr .. BanatwaUa wants 
to do is that all those laudable objectives 
whiph were propounded by the. ,foundiss 
ratlters of tb. Constituiion in the Directive 
Princip'es. are to be brought in, .the cate-
,gory of Fundamontal Riaht$. We_ tJUs 
Constit.utJoo was brouaht inLo .eXoistOlJo,. 
the rights were divided into two parts. 
Most of the individual propel'ty .rishts 
were to be in the Fundam,eDtal 
Rights and as far as the .;;aDts 
of the society, .the r41hts of the wcJfae 
'of tbe society, tbe dabts ,of ttle WQt;kiol 
,olass and the .. farmers and the " .. ker 
.~i~s - ·of the soci.ety were ,CDno ....... 

. ~llcy wer~ merfJy ~nunciated ,~ _he. ' .fGrm 
of Directive P,iD.OipJ~~. But it. wal .~ .... 
)ted ,.that witb~ a few ),oars 'btu D~. 
Principles will also be brouaht .into ~ 
by the Government from time to thD,. 
Therefore Artiole 37 pr,ovided tbat tho 

, pr,ovisi ... 'contained in this Part shall Dot 
\ be · . .-onforceable by any court, but the 
~dtI'iDOiplu tJacoin Jaid·.clowa.are nevertbe-
loq ,~~.l. in Ule ..... ~QCO of tile . 
,couatry ,ud it sball be .bo d~,y of th. 
stite t~ apply' this priooiple in (rami", 
lawi. 



{S~i:i" Sh~rad D.iahe] 

Now,III.U :tbe, dIll .. ,! which, the Ibn. 
Mealbel' wants to' brina . ill' ,this BiU, are 
:"0"1\, in the' .I>ir~ti¥., ,PtiDcip)~., And 
; "a,' ~ sqb.mis$ioD is t~. It ,ia blah time ,tltat 
these, , . pciDciples ,atC' .M" ,broupt, 'iR, ai 

, PUSldameatal ,Rights of tbe CitiZfQS so 
,that tho· ral spir!' of tbe, ,OoDstitutton is 
;brouaht i..,to force. W,heD .this Constitution 
,.a.·fra,med~as we,,~read from the teats-
lative history of tbe Directive IPritlciples-
it is learnt that tbe Constitutional Adv,iser 
Mr. B. N. Rau had drafted those two 
parts ,in, the Constitution, that is, the 
Fundamental· Rights and the Directive 
Principes. He went for ,a discussion to 
Dublin (Iretund) , and he discussed this 
matter with De Valera_ Some of these 
were' from their Constitution. And then 
OD hi~ return, he suggested certain amend-
ments in the draft and be wanted the 
Directive. 'Principles to have priority 
over the· Funda,mental Rights. He even 
drafted certa'in amendments to the Draft 
Constitution. But ultimately that amend. 
ment was not accepted, and Fundamental 
IUgbts prevailed over Directive Principles 
ud the judicial courts were also bound 
to follow all these thing,s~ 

But my submission is this.. Now at 
least, ·after such a 100g period; we may 
period to period at least bring in some of 
tbe principles which are in the Directive 
Principles and they should be brought in 
thl cattgory of Fundamental Rights. 

The Father or the Constitution, Dr. 
'Babasaheb Ambedkar was also concerned; 
'be expressed the view that even though 
these Directive Principles have no legal 

.Iorcc. yet, the Government wbich will 
tapture power, was bound to foUow the 
saMe; otherwise they will receive rude 

I shock~ from the etectrorate. Tbis is what 
. ke has' stated when he introduced' th~ 
~ Draft Constitution as settled by the Draf-
'tina Committee. I quote: 

'; If "If it is 'said that the Directive 
Principles have no logal force I 
am, 'prepared ,to admit it. But I 
am"not prepared to admit that 
they have no $ort of binding forc~ 

, at all. Nor am I prepared to con-
cede 'that they are usetes~ be,cause 

t \'f" ,t1l~¥ .. ~vo ' "'0., ,b,iD4inJ. irQ(OO ia, 
Jaw ... ~ •• .'.. '~, .::., ' ••• W'ilQover ' , ~.p'" 
tures po\V~r ,wl~l Jl9it be .ft~""",tQ 

. ,do ~b"t .he likos witb. it. In, ill" 
. ( exercise, Qf, it, he, w~~l :b~ve to res ... 

peet . th~se. instrl.lmen'ts of instruc-
, tiona whic~ are called Diroctive 

~rinCiples. ,He cannot isnoro 
them. He may not have .to answer 
for their breach in a Court of 

.," Law. But be will' certainly have 
to answer for them heroro tho 

. electroate at election time, What 
great' value "these' Directive 
Principles possess will be realised 
~etter when the·· forces of riabt 
contrive to capture power" 

Sir. I would not agree with Mr. Sam-
nath Chatterjee that nothinS has been 
done by thi$ Government. This Govern-
ment and our party is also conscious 
about the force of these Directive Princi-
pJes. From the beginning progressive redu. 
ction of unemployment has been one of 
the principal objectives of economic 
planning in India. Therefore, in the Sixth 
Five Year .Plan and also in, the Seventh 
I:ive Year Plan several 'measures have 
been' Su&aested for the reduction of un-
employment .. The Natioo(al Rural Employ-
ment Programme aims at generating 
employment opportunities in the rural 
areas. Then, d~ring tbe Sixth Plan it was 
felt that cross-rural poverty was there and 

'p8;rticu]arly for that purpose Rural Land-
J~ss Employment Guarantee Proaramme 
was introduced in 1983. Then the Inte-
grated Rural Development Pr ogramme 
(JRDP) also is one of the Jargest schemes 
f9r providing direct assistance to the rural 
poor. Then, again the scheme rot training 
rural youth for self-employme'nt was al~o 

introduced in 1979. Then tbe's'chemes' tor 
providing self-employment to educated 
unemployed ' y.outh was also 
introduced' in 1983. In certain States, 
particularly in the States' of' Maharashtra 
there is ·Employment Guarantee Scheme 
Since' tbe year 1972 and in 1983·1f4 as rar 
as unskilled ~anuaJ' work is concerned, 
164.5 ndIJion mandays' employment was 
r~porte~ to , h'ave been a~n~i~ted. 

Now, tho point which I want ,t~ . make 
. is tbat ~n vi,fw o,r ,II. th~ ;e'ofts whi,)l . tbo 

• l ," ,," 't I \. ~ I /:' .'" ,,',' 



, 00"",- ,Ie ".lreadf' making toward1 
roaaoYihl uaeMployment, i they may be 

, _bo:ldeRed al80 ,to say 'further', -Yes, 'we 
aGCOpt Uti. tor 'th, removal 'or" unemploy. 
, •• ott an. fiaht to work .. is a' fundamental 
ri.ht.". There ia 'nothimg wrong in that 
because the' wboJe 'policy is towards the 

, removal of uaemployment and therefore, 
my submission is that' if ,not tod'ay, 'but 
some day at 'least we shall have to 
acoopt ,this' right to work and all those 

, rishts which Mr. BanatwalJa'is suggesting 
in this Bill as. Fupdmental R:ights and 
they should be'removed from the Direc-
tive Principles and from that point of view 
I .upport the spirit or the Bill and the 
central idea of this Bill. 

{Translation] 

SHRI ANOOPCHAND SHAH (Born .. 
bay North) : Mr. Chairman, Sir, I weI-
,come the spirit behind the Bill moved by, 
hon. Member Shri G. M. Banatwa1fa in 
tho Hou~eJ but I oppose this Bill. 

It of course, . agree with. Shri Sbarad 
Diahe Saheb about his views regarding 
this Bill. But today ~he country is _ passing, 
tbrouah a phase in which the country is 
facing the crisis of unemployment and if 
tho burden of Unemployment Allowance 
is put on the Government, it would affeet 
the entire people of this country. 

Our country is very large and we can. 
not compare it with the otheF countries. 
We' are implementing many schemes in 
out coun'try to solve the problem of u-n. 
employment. \ We have decided to bring 
about a change -in 'our education 
policy. 

A detaiJed discQssion has already bee,Q 
h'eld in this House on the new education 
policy. If a ,change is br.ought about in 
our education policy. pro,bJem can be 
solved to a large ,extent. Ou~ present 
education system or University education 
is .preparins educat.ed persons only 
for clerical job~. Our education s)'stem is 
like a rac~ory which is' enS8gea in 'marked 
prod\1ction. " If _,he new ed\lcatioll policy is 

,adopted. which has mariy pl~u:tica'J pOints, 
we caD crea,te jobs for the, peQplo. tbo\ltJh, 
we , cannot provide clerical ,jobs' to .U tbo 
pooplo; T~da)' 'yeu ,(;tB see how m~DY 

'peol)lc . want I to 39 ,.to tll~! nlfal ,:.rl .... , T,o·, , 
" "day ,we 'find that' the villaaers, arc. .biftj~ 
, to ,the urban areas, "ecause aU the:, ,people 

Want clerical jobs' instead of dolo, ~rd 
work and that" is why unemployment it 
Increasing. I would go even a step f\q'ther 
and say that if all' of us have one, fooliq 
in our hearts. all or us should ac~pt 
family "lanning programme from the bott .. 

: om of the beart and every person irrc.-
pective of his caste, cread or community 
should be' covered under the 'family wel-
fare programme. Every citizen liviD' in 
this country'is an Indian and family plaA.-
niJ:lg rules should, be one and the sam. 
for an and these rules should be impJe-
men ted uniformly. We say many thin,., 
but these are not actually ,jmplementOd.. 
We are, Indians and jf' we consider our· 
selves Indians, then today itself we should 
rise in favour of a common civil cod,e, 
but 'we do not favour such a COPlmOD 
civil code. Even today, there is a separate 
Hindu Code, there is a separate Christian 
code and there is separate Personal law, 
I would Ji'ke to submit that' due to all 
these different codes, our family plannina 
programme is not being implemented' pro-
perly and our population is iocreasina at 
a faster pace than the increase in 0 our 
resources and tbis is the reason for un-
employment. The Bill for providing Un .. 
employment Allownance to the unemploy-, 
yed persons bas been brougbt before the 
House saying if the Government is not 
able to provides jobs to the people, it 
shoUld provide them Unemployment AUow-
ance. Many States have taken such a step 
and they are making efforts to provide 
employment to the people as bas been 
directed under the Constitution. Just DOW 
our friend Sbri Dighe has said that in 
Maharasbtra many people have been pro· 
vided employment under Employment 
Guarantee Schem,e and they are still beiD, 
provided jobs. I think, in the comial days ' 
they would be able to provide e,mpJoy. 
ment to those people in a better way, who 
want t,o work hard, but I think it would 
not be possible to provide eml'loyment to 
an tbose persons who want to do onJ), 
clerical work ''in' the offices. The spltit 
behind· the BiU moved by shrf Sanatw"Ua ' 
is vory rood 'and' we feel that every ~son ' 
ill tbis cOQDtry should be prO\llfded the 
,employment. But as we bave eertaib' nlhts, 
Wi' have ,oertJia .dat" al 'wtll. 'W. \~ ~oul~ \ 



:' , fS1tti :A,t)oopcband $bah1 ' 

~"~I,prct.r.cc ,w~fl"r d~i~s tbu· '0 ',our 
.• ~ ,If we perfQ.1'tD .our··duties wdl, ,;:thero 
",wo~~ ,Dot be any difficulty. Wba~ I 
.~1l to~,ay, is ,tbat it our .country has to 
._k~ Pt9,1l'e&S .aad die country has to be 
;tat.en forward, every; person should be 
. Pt.ared·' to eo to the villages and' work' 
.to "tile best of" his or . ber capability. Iri 
~ way, lJ1e . pr .• blerri of une~ployment 
would ,be reduced to a, areat extent and . 
th. 'ques,tion of living unemploym,cnt 
allowance would not arise. 

lD the end, I would Il~e to say that the 
spirit bebind the Bill is 800d and before 
iQWlcme.otil.3& it, we should understand 
. t1\at we all are Indians a.nd all of ·us have 
,.~ual rjpts and d,uties. With tbis f.eeHo.s, 
wo have, to march tor,ward. I would iike 

:to.ap.y on,.ly . this much ,hat today we are 
passma th,rouab such a phase, when we 
WQuld have to keep in our mind this-

.... Let us walk -together, talk toge'her 
.nd act with one mind for the develop-
meat of this country." 

, rEngtt s hJ 

'SMtt' l"KAMPAN THOMAS (Maveli-
.bra) ~ ':Mr. Chairman, Sir. I too have 
aeve4 in this rC5pect, a BUI for consider· 
.. at;., under item no. 13 of today's busin. 
...... ,Tbe subjeCt-matter is also the same. 
j~_lOo1y th·ins is, I have requested to 
~cl She Constitldion and include arti-
lad. ISA as, iASertion t,o the Constitution. 
11M, hoo~ friend bas . put' it as article t6A, 
liD biaJameading 'Bill. The subject ... matter 
i.~.e. ·Mme. ,Tllis is a very import subject 
,al it :i. borDe by the fact ·that my frie·ods 
,..... 1\lfiC ,partiQipated· 'in, the debate have 
r..-erted .the itnportance, 'Once ala-in. , 

.• '''.n. 
. , Now the recent development in the 

·mtema.tional situation is the United 
·Nati01ls .also accepted the princip Ie of 
t1Ibt to work as a ,fundamental riabt and 
"lilt to work as a human, daht. We have 

ta" Co_abtution w.hich ,prescribes fundamen-
tal lIahta. It should oecaaarily include a 

'CIH4M that t:Wht to, work is ,a fundamen-
tal dpt. Simply kocpiq it as a .diroctive 

p'rinci~ie and leavi~, it. to' , ,tbe _c)r:,. or 
the' Gov.ertllllcnt to' 'i~pleUle1lt " it, ... ~ :is,,:' p."t : 
sufficient. It has to be inchiacd, as a .. JIl,au;" 
er of ti;ght .ror every individual" cltizCll' 'ot 
the country ~ Then only) the Pream&blo '01 
the ConsfitiJdon wbich s~y$ that wc':Jook 
tor a socialist society can be achieved.' If 
the Government is aimina 'in tbat declara-
tion for a sociaJist democratic republiC.tben 
it is the duty to correlate. It 'is a neces-
sary factor that tbis has to t-)e included as 
a part of Cundamentsl rights in 'the eoosd.' 
tution of India. Therefore, I say that jt 
is the most important subject and 'that 
steps will ~have to be taken considerina 
the variolls point of view expressed by 
the Members who have' participated in 
this debate, to implement the principle. 
Government should take appropriate to 
steps to aJlow this amendment in the 
Constitution and to Inake this a part of 
it. ,. 

This gives us an opportunity to analyse 
the India society as a whole. If the right 

"to work is a fundamental rjght, what 
would have been the society's respou· 
si'bility to an ·individual and also ao itldi· 
vidual's responsibility to the society? Why 
a society with so much of differe.nce is 
created in India ? H is because such fK-
tors we·have omitted a1ways. In the 
Constitution, in the Fundamental Rigbts, 
at the time of its framing,' we were giving 
importance to property right, 'personal 
right su~h as pope:rty and ether pri¥Me 
priv410ges wtjich a POC$OD bas got. AS'D1Y 
friend., the earHer speaker has pointed 'Mot, 
if a division was to .. give I_llore importaD~e 
to the pri vate flght, propefty, riaht ~of; dlc· 
person. not the right as a . whole the sooj· 
ety has got to individual, unless we are 
givin~ that importan.ce at this stage. l.Vhere 
.tWa co untry wi IJ ao? This w.ill al&o",siw. 
an.~pportunity to '. analyse the WeSWD 
a.nd socialist countries ~s well as tb4 capi· 
ta.1ist countries. I hope since attompt is 
made in this regard . 

I am sony to say that three or four 
days back a newspaper carried a D.'WI 
item about our per capita income .and 
Pakistans pcr capita income. In· ~bis 
t'I)gion t 'because of the vicious "pol1oies 
which ,we aa'lt followed to cater .,to the 
eods of the !have, 'and, also to :give ; ,mi-
leaes and "pportunitios tor exploitatioo, 



• '::to;,mtit,otdtOft., by 'fbe:' prlvatei:nd.ivj· 
duals tor using the ratllftles ,of J the sodtety 
and. discarding tbe responsibilities, of the 
sMfety,lwe 8"I'"fat-'bl.loW to thb 'per 'capita 
irsooftle, of,' Nlftltalt. the netghboutiQ 
cOHt.ry~\I, If, _ 'an'alyte, we ,tee I that we', 
raet,beIeW to ~f· Lankta'~ H~ thi9 hUt 
~n'.':1'1 AU .. n." ·thhtgs 'tia.ye ,ba,,,,,"-
e4i,beoauso ,of peepJ.",ho hav~ the 'aotH .. , 
tie.. ' to, e~_t til.' soetety.. They ha~ 
elpk)ted', it., HatVUl1 the fundamental, 
rlaIftt. to keep abOltt 'as their own, haviftg '. 
fundamental'dgbt to run, 'fhe fattoFY, and, 
haviag tbe fundamental'right to 'Mploit his 
own brother. if this is not' put, an, 'end to, 
this1wiU con'tinue and the pcop,1e who are 
private indmdua}s, who have the neces-
sary faCilities and infra.structure and 
inthlence in' this societ} will again flourish 
and, the- common people of this country 
wilt :perish. Some ,hing is hapl'Cning. 50% 
or Our pOl'ul'ation is still living below po-
verty line. The Government have no 
data about the living condition$ of the 
poor' people in this country. 
People are sutf~ring from shortage 

of drinking water. They have 
nb job. I heard a story very recently. I 
beard it from a senior lAS Officer who' 
was wi.th me in the ILO Conference. She 
was working in Rajasthan. She was teU~ 
ing, us that in Jaipur when she was wori<· 
ina in the Social Welfare Department , .• 

MR. CHAIRMAN: Why do you 
quote the Officer 1 

SHRI'THAMPAN' THOMAS: No. I 
am not quoting. I am only just telling 
orie thing about which I felt 'very much. 
In a family where five children 
are tbere, the mother is giving food to 
the elder child On Monday and on Tues-
day the" second child gets and on Wednes-
day the third child gets. Like that the 
cbild~n' are fed. If there are five child-
ren in the famUy, because of the hard 
catnittgs of.'the fatber and th~ mother and 
t:bele is no right to work and the 'Work is 
n~; provided by the Government for the 
pe,op1e wbO are there. tbe 'elder child' gets 
it on. Monday; the' second chi,id' is looking 
at'the-'older ohild whon'it fa'kea the 'ooif, 
ana' bow patbettc It is ,and bow'the society: 
hl:

r 
Illdia is built up after achievfaa oUt, 

" fr6e4om r It ia' because" we bavo" dot 'gi.ed:; 
hnport~tlc,e to,; the 'ro$pODsiJ)iU-,: t9W8fttt 

lJlll (it,: 

the socicty to: ~~ Job for t_,'.-,J .. 
Thcref<:>rc, if we can protect tbe r.~' 01 • 
9ititea to let a jQb.· tbet)~ therCl: w;tt,·, .. ~., 
total chat'lle: in the s'ociety and 'fbe , • .,' 
whicH' 'You say' you aim at, will COme ',tote' 
b",..~ If'yoU" rellfy want 'it, thi' is .the til»' 
when 'you witt have to include in the PuG-
da1neatal Rights. 

I was' just, mco1ionina about the com .. 
, paratl.e study with other countries. 18' 

tl)e socialist countries the whole wealth 
belofttS to' the society and tire ri,ht: to 
work' is there. Thefr' minimum roqUfr~ , 
merJts wi H be met by the society. In tW ' 
capitalist society there are checks aad" 
balanees in the society itself. Thoro, ,are 
necessary protections for them to give Job 
and to protect them. Therefore, it ia Dot. 
much of a .problem jf the society fecI •• I 
have seen in the western COLIotti" where 
the capitalist phi10sophy is beina followed: 
ever~ one speaks about the neiabbour-
hood. They are conscious about the nei .. 
ghbourhood. If there are societies whore 
they feel they will have to contribute to· 
make the society rich and if somebody is 
there not having a job, the society· feels 
thpt it is tbeir collective rcsppnsibiJity. 
Here' what is the position? It is tbe 
other way. There is reason (or that. Tbe 
main reason is insecurity felt in the mind 
of the citizen of the co.untry. There is. 
feeling of insecurity in the mind of the 
,citizen. Wben we have a feeJiDg of ,inse-
curity in our min~ we have 80t the ten-
dency to amass wealth at tbe 'cost 01 the 
society and keep it for tbe tomorrow wbicJt 
is to come. How can this be avoidod' ? 
This can, only be avoided" by aiviq'an 
equal stalus and an equal fecHna amon_, 
one's own brothers and provide them wah, 
the necessa.ry work. W,hen .wor;k bOQ •• , 
a fundamental right of the, citizc..o. th"'n 
mata~ies can be cured aQd if thaLoutiook, 
or the modern societY is. accepted, there 
should be a sanction to enforce it. 

16.09 br.*' 

,[SHRI SHARAD DIG"'I~ .j4:th. Cited,] 
A fundament a) point in it is tbllt wben it 

is,accepted as a fundamental rigbt~, tbe citi· 
zen lots a nabt to .. t it di.har,.ed. Other-
wise tbey aro at .the morey of' tbe Govern-
ment. Only if this. is included; iin the Pun-
dam,4;Dt~l ,RlBWs ill tilt COtlStU\ltfbo. tJaIl 
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aiplr$:~.Q who h.s ,ot ,Oil jQb can, :a&lt tho" 
,O-ov..r~m~pt ~nd 'tbe Court, ca,~ ,$.~,rob~, ask 
, tla~" 09VetQmOn~ t9 $ur~ly i,mplcD)eDt it. 
'this if it is a 'fundamental riaht be gets, 
ud ,it will be at) Oll,torceable right. There-
,foro. my submission is: I su.pport Mr, 
BanatwaJla's BiU and request that by all 
lllcans it shoul.d be accept~d and a new 
.89cicty ,may be formed in our country. 

KUMAR.I MAMATA BANERJEE 
O'adavpur): Sil', thank' you very muc~ 
for living me a chance to talk on thiS 
important BiU. 

SH!:I H. A. DORA (Srikakulam): 
We have to take up the half an hour 
diScussion also. 

KUMAR.I MAMATA BANBRJEE: 
I heartily support Mr. Banatwalla's views 
,on riaht to work. B'ut I oppose the text 
of the Bill. I appreciate the sentiments 
of Mr. Banatwalla. I ha ve great regards 
for him~ Not only myself, but everybody 
in this House, either this side or that side. 
we are very much concerned about tbe 
unemployment problem. The right to 
wort is a fundamental right. We know 
it very well Our Prime Minister and 
our Minisfer also know it very well. I 
oppose the text of the Bill. Mr. Banat .. 
walla has stated in his BiU that "I have 
moved the Bill to seek to make the right 
to work a fundamental right of each and 
every citizen of our, country, a right which 
can be enforceable by law." . . 

I~ the directive principles of the St~te 
Policy and under the Constitution of 
India, there are a number or Artic1es 
which should be imp-Jemented by the State. 
But, unfortunately, we have not been able 
to implement many of them.. Article 41, 
42, 43 are tbe directive principles of the 
State Policy. Article 41 says. ' 

'. 
"The State' shall, within the 

'Omits of its economic capacity 
and development, make effective 
provision for sectlring the right 
to work, to education and to pub. 
lie ,assistance in casel of unemp-
loyment.· old .,e, sickness aad 
disablem~lltt and in othor c~s of 
'W),dorscrved want." 

." , . ,", ' '. 

'. .Tbe ,"!bole thjq it c~v.ted' bt . Mtiolt 
41 Qtt~o Conliti~utj,oQ. . , . ,.' ",' 

, I' wou,ld·'Uk;" to, rais. o~e .' io.lpq".al)t 
point '~t1d I. wo",ld requost the hon. ' Nilli-
stet' to please note it. Tbe. Supremo, Court 
bas said tba~ the fundamental riaht IncluAe 
Article 2.1 of tho COllstitution~ Tb." ,.l1av~, 
said that dabt' to Ute inclu4es dabt ,to 
livelihood. ,Government should take note 
of this. Our G overnmeJlt 'haa provided 
irrisation, i'ertiH~~rs, power, tbe 20 poJnt 
Programmo and so many other prOjram-
mes for the development of our country. 
Our beloved late Prime Minister Mrs. 
Gandhi waged a relentless war against 
poverty. She bas nationalised banks. 
Sbe bas introduced· IRDP, NREP and 
RLEGP and' tho DRDP Programmes, the 
20 Point Programme far the upliftment 0 f 
the poor people. Oar dynamic leader and 
Prime Minister Shri Rajiv Gandhi is also 
keen to see the development of ;the 
poor people. But we shoufd rea1ise the 
main thing and that is about the actual 
implementation. That is the main thing. 

There are so many' schemes; we have 
so many plants; so many projects but 
who wi1l implement them" Government 
can introduce the programme; Govern-
ment have got some plans; and the Gover.. ". 
nment have some developmental ~orks. 
But it is actually the bureaucrats, who are-
implementing them. There is some co mm 
uni9!tion gap between the, officials and the 
public. The implementation is not loing 
on properly. I t is a fact that our popula-
tion was 3S0 millions but now it is 740 
million. We are increasing the popula-
tion day by day. 

In the report for tbe year 1982·83 of 
the United Nations, they said that the 
population oj' the world has increased by . 
85 million and India is tbe first country in . 
tbe world, with an add,ilion of 1~ rninion 
to its ,popUlation. It is also a fact that ~e 
~ ve succeeded in reducins the gro~th Q( 
population. . But . the net addition to 90~, 
pulation is increasina day by day. Dar1na 
. the Sixth Plan and the ,Seventh Plin, we 
made ~peci~l ,~fforts tor. educe pove~ty an.d 
uDeunptoyment. We have a Dum"'r ~f 
proje<:'ts. -, p<~.ns, an~' pro.ra~me~~" Vf'e, .. 
shouid also appreciate that 'Itl the, 
Budaef tba~' "w.e . 'ha~e just: bad, thfi'e' 



• ....... ar .. l iocrea ... of 65· p~reellt ia tho 
,laa 0.."., £01 meJoJ:' . proarammeS, 'atUt. 
,N»"OfA1,·-proar-..,Dlet., The allocation tor 
,..,IP.P are up ,by 51 %; the. aIJoeatJon 
~or,~ NaBP .,e up by 9)% and' the aUoca.' 
doo tor ltLBGP are 'u.p by 58%. 'Tb_ 
is DO denial of the fact. But still the prob. 
loma remai,p. 

I,_ no,t,in accordance with the opi. 
moo at, Mr. Ban.twalJa that the Cour,t 
JM\Ud. be airen inde,pendut p,owers. to 
dial wlth these matters because we 
~ :b.e ,practical.. Practice is the main 
tQWlI.; iH,artily feelhlg is anotber th~ng •. 
I koew tbe,feel'ings of Mr. Banatwalla. We 
ale very much sorry for that in the whol. 
cOUlltry ·there is unemployment problem' 
&Ad .IlGW it is. tile 'risina sun' .. Until and 
ullltsilwe eliminate poverty ana unempe. 
loymont ftQm our path, it is not possible 
~o .establish. the rjabt to work' in our 
country. So, sir this is our main duty-to 
fight asain'the poverty, to fight against 
illiteracy, to Daht agiGst communalism 
aid to fiaht against unemployment. Boiq 
•. . ;youth ,I. have to make somo suggestions. 
I ~AQl not . gofng to make an elaborate 
speech;, but I have.a rew suggestions to 
Il)ake to the boo. Minister. 

I have already heard the spoeches of 
the Marxist leaders. ReaJJy I am very 
lQt!tY because. whenever we try to hear 
IOUlCthinl .Crom them, . thoy always try to 
pl)liticaUy manipulate everythiog. One 
Hon.:M.mber has already.sted that it is 
a~.oQaijs. rCGuntry, tho Conere~ !deoJos¥ 
i$,.of· .. sPQia~t pattero" but. COngJ:OI8 is 
bltllh' "otpon",bJe .' for unemployment, tlley 
••• n~t loina· ahead, tbey ato gOing, baok ... ' 
w.,;d and so 00. May I know from tbese 
~bus what is their policy? Is. ,the 
.di.roctivo. principles it is the State wwch 
be, "to. impitmeot all t~se ,thiDlS. 

III my State ,I lk®w t.hat '.tbe, 00"£0-' 
mcmt,;bdjatrodaced tood fot work Pr,0-
lU'nuAc,'to give moroi,and moro' entp,loy .. 
m.t to. the·, poor pooplo. B~t thoso 
8""." ~uso." ,their power. On))' tbcir 
PIiIY. PfOplG' ·got all the facilities. The 
P,9Qf poo,le don~t IC~ ~IlY rae,iliti's. SP. 
•• rGOW.DdllJ)e'ot, Of India 'has. now stopp,c( 
_:l'rOitamme. . . 'f,. , • ..,le,-,,' ') ill .. m,·. Statt, , I 

'can say ve(,)\ ·fta·Mly! . P~"MIS~, ,J'rJ_~ v.y.· 
much an~iou8 over. this, is very largo. O'Ut 
Or21"'Or~s:of'l)Oop;lo" Who a~ '; -aiatered '. 
educated. unemployed youtb., in· . my' ,,81110 
40 lath'. , UDem ployed, youth' are,,' th, •. ' 
:The ;:Central' GovernmCllt recr:uit~t; ,lie 
~~'baDDed .. for a IODg",time'o T~ore" t. 
employment offioes are now 'tOe" eN 
'Plft)' of'iGes. So, generally youth are;;not 
letting their employment from t8is 
G.overnmeDt. That is ,why uoempJoym'" 
problem still romains. . " 

You may be surprised to kn ow that 
these State Governments have no work 
for the unemploy~d youth. ' 

SHRI AJIT KUMAR SAHA (Visbau-
pur) : This is a Private Member's business. 
The Member should' not say against CPM 
Government because it is n·ot at aU con-
cerned. 

KUMAR I MA-MATA BANERJEE: 
We can say that our Prime Minister' has 
already' introduced self.employment scheme . 
through DIe programme. These p.eople, 
are saying that Congress-I are taking this 
country back. May I ask the Hon. 
,Member that when they are sayin.g re-
larding Marxism and Leninism what is 
their policy. . 

I maY'live a q.uotation : 

u·WhON is yeur Marxism, 
wbere is your Star 
Tate is your bosom friend 
and Goenka is Dot faru 

This is the idtology, it is their p()1iey 
now. 
You should be surpd£e4 to know, l 

am very much conc~ned, that two thous-
and workers of Peerless a~e. now o.n the 
road,.' Four lakh field worker,s, of Peed C$S 
are now on the .road. It is due to tbe 
banning act of the State Government. 
N'ow they are opposing totally the baD in 
tbe Central Government recruitment; but 
why are they not opposing on the banniol ' 
act' of the State Government? The State 
Government bas implemented in 1979.' 
My ,request is that please do somethin8 in 
faMur of tbese poor people. Dou'·t pJ,flY. 
,aIDe ,to check. these poor Poople~ ',W. 
s •• l. r.alJse wbat is what. ' . ," . 
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J baNI .. few sUiPstions to make to 
t_ HOD. Mini'tel. The Central Govern- . 
ment . should atop the postal 'order fees· fo~ 
ervices. So many poor people, in tho 
rural &I well as utban ,reas-they arc 
'iDtetUlont educated youth no· doubt-
elaDot apply for DOW jobs. If , Central 
Oovermnent . and· State . Governments 
jolutly .top the postal order fee for new 
lervicea. tben more and more youth will 
pt preference •• 

The second point I would request is 
tbat the Central Government should lift 
tbe ban on recruitment.' Those who have 
crossed the age bar are now very much 
concerned, really they are very much de-
pressed. 'We should do something in 
favour of them. ' 

Please increase your target point for 
• elf.employment durin~ the year 1986-87 
to belp youth more and more. Our 
Government has already introduced so 
may.schemes. They are IRDP, NREP, 
aLBOP, etc.· Poor people are not 
letting .n facilities from these schemes. 
Because there is some mis-communication 
between Panchayat level and the commOll 
people. So, our Ministry should set a 
DOIl • .,tftcial team or a supervisory team to 
Iupervile all these things and take neces-

, .ary action tbat really the poor people get 
the r.eilid •• from 2()..point programme. 

Lastly I request· Mr. Banatwalla to 
withdraw his Bill because what is ,the use 
of loin, to the court of Jaw. The Jaw 

, will remain on paper if you cannot im-
plement it. The real thinl is that tbe 
needa of our young meD . and women 
should pt fulfilled. 2,Q·point programme 
is • mal'"' carla. If we are able to im-
plement it then l'eop]e will get all these 
tlIinp. 

-Sir, I tbank you very much tor having 
liven me tbe opportunity to partici~ate in 
the debate. 

[rrlllf"tI~/o,,} 

SHU ANADI CHARAN DAS (Jaj. 
p~) : Mr. Chairman. Sir, I am bappy that 
I have been aiven time to speak' on the 
'iU wbi~b us booa' movcf1 in tbe House, 

I want '.to . statt my speech .from where 
Kumari Mamat. bas ended. This is' a 
100d Bin. but mere pUling tbe Bill will. 
Dot serve the 'purpose, unless It is impJe'. 
monted properly and with good intentff;m. 
This aspect we must keep in mind. ' 

Ours is a democratic socialist country. 
Under tbis system everyone has got equal 
rights. The Constitution also, refers to 
'Right to Work'. Therefore, tho pro-
grammes relating to~ removal of'poverty 
must be implemented. In our country the 
poor are exploited a lot. This exploitation 
must be stopped. Ir.,there is a hole in the 
pitcher, how can water be filled in it ? Be-
fore independence a]so, people used to be 
exploited. That exploitation too was 
checked by our Congress Party. There-
fore. the presen~ exploitation should also 
be checked by you. I t is a matter of 
concern and it should be discussed serio .. 
usly . 

Presently we find that the rich are be-
cdtning richer and the poor,' poorer. In 
one family, every member is employed and 
in another family no one is employed. 
This disparity will have to be removed.· 
You have fixed, wages' at Rs. ~ and Rs. 
] 3.60 per day, but these too are not beinl 
paid uniformaBy. 

Our late :Prime Minister Shrimati 
Indira Gandhi bad anno'unced on the 15th 
August from the ramparts of ~ed Fort 
the introduction of RLEO P. You should 
guarantee work to at least to one member 
of each family. You' do not give 'hundred 
per cent guarantee under this programme. 
At present the officers doing work are 
different fro·~·' the officers getting the work 
done. We peopJe do not have time even 
to oversee. I want to submit this also that 
at pla-ces income tax is being deducted 
under NREP and other schemes. This is 
happening beca.use in this country ~he 
entire work has been left to the bureau-
cracy. They are the biggest exploiters. 
They think tbat We are elected just for S 
years wherea's they work upto the Ise of 
58 yeatS and no one can tbrow them out. 
Therefore. they do whatever they like. 
The Ministen also are appointed for a 
,a period of S years or 3 years. . The Mini. 
sters too 10 on chaasma. Tberefore, the 
illlplemclltation wOfk il. ,08'lrol, .. ~a' .heir . 



handa .. ·, W.e frame tb. I."s, but theM are 
implemonted Iby otbers. Thoy do not do. . 
any work whole-hearted)y and sin'cere1y.. I 
bad~' I~ this 'connection; given a suggestion 
that '40ne 'amity~' one perSOD, one job' and 
'similarly 'One family, one house'. There 
should be a ceihng on property.. In the 
absence of cening on property, people get 
an opportunity to amass property. If you 
provide for registration, then you ~in re· 
main aware as to who is holdine what 
property. In banks also, people arc 
amassing wealth similarly and 'their, bank 
balanc..: goes on increasing. This system 
should be enforced in small towns. Public 
Undertakings are also running in losses. 
The people working in, the Public Under-
takings are becoming rich, but those 
for whom they are working are becoming 
poorer. Therefore, I want to say that 
unless explotatioD is stopped, whatever 

, facilities you may 10 on providing, they 
are not going to b~nefit in any way. The 
Government has the will to stop exploit-
ation. Therefore, J request that you should 
consider ~t again and 'bring forward a new 
Bin. 

With these words. I thank you for 
aiving me time to speak. 

SHRI KAMMODILAL JATAV 
(Morena) ; Mr .. Chairman, Sir, I oppose 
the Amendment Bill introduced in the 
House by Shri Banatwalla. 

Sbri Banatwatla bas seen the time be-
fore 1947 and he is seeing the present time 
also. Before 1947, the population of 
India and Pakistan was 35 crores. Today 
India's population is 70,crores and 
Pakistan's population would be around 
20 to '25 crores. Before 1941, India's 90 
per cent people was illiterate and presently 
90 per cent people are ed~,cated, Being 
educated, most of the people seek service. 
In addition, there are certaIn people who 
have resources and do the farming .. Their 
family members also seck employment. 
After 1941, the Government has made 
arrangements for many trades and occup-
ations. The Government has set up 
departments like Fisheries Department, 
Turtle Rearing Department and Crocodile 
ReariDS Department, but even then there 
il acute shortaie of jobs. I would not 
•• y that people are not uneducated. I 
WQu,ld oaly IUuest to the Government 

that at' least waste land should be Ii'. 
on Ie ... to the urieducat'ed people. More-
over, maximum 'people should ·be recruited 
to • the Arme4 Forces. In Owanor 'tb.re 
was a platoon by ,the name of fourt' 
Platoon and it was quite famoul. In our. 
Chambal Division, thero arc very ,ood 

boys ~ho can work in the Armed Forces. 
Theref!)re, I request that maximUGl 

. number of people should It, recrui-
ted in the Armed Forces. 

[English] 

MR. CHAIRMAN: The time allot .. 
ted for this Bill is over. The Mini.tet 
has to intervene and the mover hal to 
reply. If the Housr agreos, we may IX. 
tend the time for this Bill by another forty. 
five minutes or so. . 

MANY HON. MEMBERS: Yes, yOl. 

MR. CHAIRMAN: The time . for 
this Bill is extended accordina1y. 

{Translation} 

SHRI KAMMODI LAL JATAV: I 
would request the Government that more 
and more trades and occupations should 
be made available so that unemployment 
could be removed. 

With these words, I would request 
that Shri Banatwalla should withdraw his 
Amendment Bill. This is what I want to 
submit. I would like to express my thanks 
to you for provi~ing me an opport~Dity 
to express my views. 

[English] 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND 
JUSTICE (SHRI ,H. R. BHA.RDWA1): 
Mr. Chairman, Sir, at the very outset, I 
must express my thanks to Shri G. M. 
BanatwaUa Ji, who has moved this Bill to 
focus the attention of tbe nation on the 
question of unemployment. ~ am also 
grateful to the bon. Members Sbri' M. C. 
Daga, Shri V. K. Krjshna Iyer, Sbri V.e. 
Jain, Shri Y. S. Mabajan, Shri Satya-
gopat Mishra, Shri V. N. PatH, Dr. tlaj. 
bans, Shri Kcyur Bhushan, Shri Satyendra 
Narayan Sinha, Shri llamasbray Prasad 
Siqh.. Shri BaJesahe'b Viklle Padl, 
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~tj~ ,Som.Jl"'b Cpatt,erj~e. K.~i MUl~ta 
Bij;a«W~. ,;,Sb~i.A. C.:QMII ,.8_1 latav,aad 
'otb,r hon. •. Momber. ,.,of this Hou$~, ,who 
,~,v.o ennl~e~ed tbis House and me alto.ut , 

, fJi",A~~e,ssity.to teaSBeSS .' tbe question, of 
tWJ)lQymeJ)t. in this country. .' 

. "'. Thls.,has thrown ne~ light on various 
areas whore tbere·is vast scope to work~ 
Nobody 'can deny ~bis a,spect that tbe-re is, 
tremendous scope' to generate employ-
ment, to give more opportunIties for our 
youth, educated unemployed and so on. 
But the question is that in, India, we have 
t~rQ~g~f)ut be~ governed by the process 
of:p,~anped. econ01)lY, ~Dd t.8at is w~Y. 
Art,i~lf: 4~ ,Wbich.is cOQ,tained in ,tbe Du-
octive ,PJ;inciples ,of the State .Po1wy has to 
be ,tcad. asain "nd again, bas to be gone 
into again and again to seek proper dir-
ecUon in the state of affairs in whjch we 
Af~ running, our country~ ,I, will just 
Quote Article 41 : 

HThe State shall, within the limits of 
its economic capaCity and develop-
ment, make effective provision for 
securing the right to work, to edu-
cation 'and to public assistance ,in 

j case' of unemployment, old age, sick-
'ness· and disablement, and' in other 
cases of undeserved want." 

It embraces a very ideal situation. The 
words are-the State shall, within the limits 
of its economic capacity. Our fQrefathers 
were very much alive to the fa~t that the 
difficulty was with the economic capacity 
of the country and not with the wiUing-
ness to give that thing which 'our country 
might need. They knew it. And Sbri 
Banatwalla is much more informed ahout 
the situation in which our country 
was placed, when we bec,ame free. Ire-
mcnlber my, childhood. In tbose days, 
India was a vast ocean of poverty and 
if there' were a.ny dots of richness, they, 

the Metlcan wheat. ;N.~" :wlMn lftllca 
'my vilJaae .. I loe that ,tho·;,fiekls.aN;"~'~ 
. ing ,8.nd. e,verywhere,it. i. :.at~" ,&O.d:1 ...... 

Whatever may' be the rsitQatioa, " we, ,do"aot, 
bave 'starving pee'ple In our COUDtJ:y., to- . 
day ~ Self .. sufticiency ,in .i~u1tufC ,is· a 
landmark iiD;,the,.hist.ory of. ,this" co,atry • 
And. those, sittilll,QO the other side .... whe 
call them~cl~es Marxist., shut their .c;y.es .;to 
these achic.vements. ,1,w.as sWlpriaed ,whoa 
I heard Shri . Chatterjee. W,hat, is jbe 
askina about ? Is ,there any deviatioD 
from the policy of socialism in this COUll-
try ? Socialism. does ,no.t mean that you 
borrow an ideology whic.h do.s not :fit in 
our country. The country h~s to be 
governed by a secular demooJlatic p,o-
cess. That is what we must strenttben. 
The ,c.ountry has to be ,go.verned by a ,pre-
cess of economic development in a plan-
ned manner and IDOt ,by a b,aphazard ide. 
logy, which is .neither here nor there. Y 011,. 
see the situation ,in their own State! It 
is difficult to roam about in the ~atk 
Street after 6 O'clock! Can they deny,it? 
I am speaking .• , 

(Interrupt lo"s) 

SHRI AJIT KUMAR SAHA: I 
chal1enge tpe Minister to go there and see 
for himself. Even, at 12 O'clock at niaht, 
nobody will touch him r 

( Interruptions) 

SHRI H. R. BHARDWAJ: 1" am 
sa¥in.· this with fun responsibility. What 
is the sit,ua "ion today in that Sta,te, which 
they can ct~ people's ,State'? Is thi. the 
system of 80Nernment 'you. are pro~'" 
We do not want mane States to ,go· ,by the 
way of West Bengal. 

SHRI AlIT KUMAR. SA·HA: It it 
not correct .•. (rllu,rujIliolt,) 

werQ only there in a few cities" Now, I SHRI H. ll. BliARDWAl : lCind'lY 
cal) proudly say that today India is not ,bear with,me. I am not yie·lc.1ina 'on tt1i! 
t.t~~t . vast oceau ot poverty. ' The areas of issae. I want to put the fuft facts bet'bt~ 
pov~ty s~ill remain but a vast area of, the House~ Is tbere no'starvation ittWest 
poverty bas been wiped off from the Bensat '1 Ig the whole city sUttering with 
country. This, by' no means, is a less electricity in West 'Bengal'? Are . emplOy- , 
achi~vement. . ment ol'portuni'tes abundant in West ' 

·1 come from a rural area. I know 
that abQl&t a do.de before we uaed to' ,at 

Bengal? This' is tbe syste~ 'tha:t you W,ant 
for tb! mole courttry to adopt I He want~ 
the 'aUe11tfOrJ ' 0' tHlf ",bolt '~ountr)' to b~ 
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fHulsCw1, ,40 ~t, ,,iM .. l State, ,wltich, they 
,~~.l,:'~", 

. , "':'_I;;AJrt:'KUM~R'; 'SA1-tA:: It is. 
, _ •• tI~fe' arid ':6tibei"''S!8te' ate follow-
i_J.,'·'St.~~ .' fltttf'f,Up1fcmsj 

be that you will ft'Dtrate~"ft1dfe j681:~ That 
is what is beins clone., There" a~e: sp~a~, , 
t'fdJfttMtHe httVlff, ~rro~s! 'sc~e~s:, 

,',,1 9I'arrt~l\rlly' to 'i)ohiFdut ;tJi~ N«f~tl 
'BmptcS,me-nt 'Pt'dgrarb:me~ 'rnt~rtaf.tt!f:~\Wll.,t 
Dm1~e'ttt 'PtO~atd'me1 ;1tural\'It'l1~ 

SHRI H; R. BHARDWAJ: I am Eti\tlldYlbent Pi'dtl'attilrtll •. Tnrnl!!l '~ 
R!fl"t • J' do '!lot wlillt to talk about the '. Il'iilTltn e' for It"iira'fV outh for s~~r:F.mp1~~~ 
idWe108ioI1.eorilent, wbieh 'is neitber se.. , rt1'~, «tid sei'letnts ,for proVldlDI ~lt~ 
"utlr Dot de'tnocrstic. ' 'Nowh~re, near eltiptt1ymef1t to educate:d . t1n~mplcW~, 
cIem~ !:I want 'tt,. ten hitil that when youth. 
.. ,tllb, apiDst !omttlffng whicb our 
tertlHbcn'b.d sU!8ested ib this', couhft)', 
."must come out with a better; sySt'em~ 
Today, 'it is ver, 'easy ·to say that this is 
notdba'ppening arid'tMt is not 'happeni'ng 
by simply sbutting'their eyes to 'the pro-
gerss that the country has made. We are 
,netAti8fted as yet tbat, WbaUwer was to be 
achieved, bas been achieved. I am quite 
remcrseful of the difficulties of the un-
elQPJoyed youth in 'the country. We are 
•• Uy sincere about these Issues. No .. 
b_y cam halVe a difference, of opf~ion with 
Sui Banat:waJla on that issue. ' The 
quastien is tbis. Are we or are we not 
making ,any effort? I do not want to 
speak about t,be figures, which will really 
oldigbten the minds Oft too other side, 
abelK waat :is being don-e. See the pro .. 
pess that the '.country ,is making. See the 
aCDievement's we hav'e made in various 
spheres of activities in the rural sector. I' 
have always maintained in tni's House that 
progr.eas is sJow, ,but it as very steady., be. 

, callie it has to percolate to the fa t+t best 
ead of "-tis ,country. One who q~s' not 
l:.ra.el beyond, a particular tl\flO.opfty, 
wjll llOt see other parts of tbt;.,. ,couatty. 
Kindly permit me; ,1 wiU jnt say wbat is 
the sisniticane of ,givi~g work t,o every. 
body. without having the 'scope for pro ... 
vkfli'lg work, or 01 aivi'lll aUowance to 
everybody without having the meaDS to 
live tbat allowance. What is .ts cost? I 
will jUt" say tbat' ir it runs for one year, it, 
wiJ4 cost Rs. 9,000 crores...:......i.c. for 20 
.nlion people. Should, we' pay ev~ry 
year' R.t •. 9t OOO crores of the country's 
money to tbose. who are sittin8 idle at 
home 1'Is it possible ? 

'The other way is ,t~at you plan in .aU 
direCtlonl-industry, agricultur~ and oth~r 
• eetorl~ 'where these pe~pl~ can, be given ' 
job-oriented educ~nion and pu.t into th~e 
, ...... v. job.. 'There, the r'etu .. o will 

We are not saying that we" 'will' J('~ 
vide everything to the cadre of, tbe 

. Conlres~ (1). That 'is· b'clbg' dOne" 'tJse~ 
where. I bave seeD what hf t1eibrdotfe1W 
their State. Everything is going to' their 
workers. . ~l1ft"ata 'Ji has ril1l11y it'dfflted 
this ,out. 

SRRI AJIT' KUMA!R S_Al"~: t 
objeet; ,this is 'totally tmtrue. H-e 'is :mt. 
leading :tlJe House. 

SHRl H. R. B'HARDWAI: Tite~ 
will object; tbey will tlot accept':it. KiMl, . 
permit me to say' this. They 'wiH ... 
not. accept the targets achieved, ~s indi-
cated by varioLls figures. I' wll just -'ac. 
them before the House: I will j". 
briefly say this. The number of fantili .. 
which were t&racted, 88<1 the acbieWi\ttots 
are a~ foU'0W : 

1980 and 1981: IRDP....;.Tareet: 3~.' 
latbs; 

Achievoment : 27.27 Jakhs. 

TRYS'EM : Target; 2 Jakb~ 
Achievement : 1.25 llkhs. etc. 

These lbidgs have beeb repe-atta" I~ 
tIre're any'd'oubt t'hat the cOll'ntry is pto..: 
gre$sin~ l' . Do you have an'y do~bt· 'lbllt 
th~ "country is gain'ing morii~btum ill Ni~ 
peet 'of im'lustrilif infrastructbre; c4ucal1&i 
and other sphe~s? 

A:N"~HO~. Ml!Mti!~: I ani aet 
d'oUbtld* "ft. 

shitI H. 1:. BHAltDWAJ: n.'t 1i. 
What I watit to tell. to Bouse. Wb" titt 
are saying is mIt tflef'e i)' sllll,i, .u.~ ... 
that ours is a . comp~.~telY ,ltalQut cooa" 
'try~ '(Intef'"Pllon'l) I am" •• ~ ,.1. 4.ut~ 



, [Shri H. ll. Bhardwaj} 

I have come 'trom a famil), w~ich , bas 
tilen because of the policies of'this Gove- ' 
rnment. What can you teach me ? I have 
walked on foot for tcn Years. to aet ,my 
oducatioD. and·1 ~m here. Don't t"oaoh ' 
me. ,I am a lelf-made man. I am Dot 
built on these hollow policies. 
(l"t,.,'IIIJ'lons) You perhaps think that 
IlObody can be wiser than you people. 
(I"t,rruption,) Every Member in this 
House admits the progress tbat the cou-
atr,., bas made. 

MR. CHAIRMAN 
dress the Chair 1 

Why not ad-

SHRI H. R. ,BHARDWAJ: I am 
only addressing the Chair. But jt does 
not 6t with the fralnework of their minds. 
That is the difficulty. I have also studied 

, Marxism, and I have rejected it already. 
(lllte,rUpllons) You have borrowed Mar ... 
xil1ll. They want their borrowed Mar-
Dam and hollow Marxism for India. They 

, alway. talk of .progress, and follow the 
IDost reactionary programmes. 

MR., CHAIRMAN: Come to the 
Bill. 

saRI H. R. BHARDWAJ: I am 
only submitting that they should see in 
bow many countries tbe right to work is 
tberet except in USSR, China and per-
haps Japan. There, they have the right 
to work, and also the right to duty. That 
II most important. But are they accept-
Ina tbat the right to work and right to 
duty should 80 together? Absolutely not 
The rigbt to duty is always accompanied 
by the right to work; and these two go 
together. So, what is important is that 
'fie must see bow we can' generate more 
and more employment. That would al-
ways depend on the optimum use of the 
resources' available to us. 

I will just briefly point out about the 
presidents address. Everytbing was repea-
ted by the President in his Address before 
tbe Joint Ses.ion or Parliament. and they 
•• em Jo have forgotten. On page, 5 Para 
ara,h 2S, he states as follows: 

, uViaorous implementatIon of 
'a8tlpoverty programmes yiolded 

i jill 

si,nificant result.. The Sixth 
Five Year Plara aimed at ,anistilll 
1 S ' million families' under' the 
Integraied 'Rura I Development 
Programme; '16~6 million ramities 
were actuaJly covered .•• " 

If these 16.6 million families ,were 
given assistance and they bad been helped, 
is it something very significant? Then 16..4 
mil1ions belong to the SC&ST; that is the 
basic commitment of our Party. We want 
to go to the lowly and the lowest person 
in the society, and that is where tbe pro-

, gress ne~ds to be maintained. The ,ques. 
tion 'is wbeth.:r that is bei~g done or not. 
Then it further says as follows : 

"These programmes are being 
strengthe,ned and surplus food-
grains stocks will be used in 1985 
86 to expand the National Rural' 
EmpJoy~ent Programme and the 
Rural Landless Employment 
Guarantee Programme to, cover' 
one million additional families. 
An amount of Rs. 100 crores bas 
been provided annually d,urina. 
the Seventh Five . Year Plan for 
the construction of housing for 
the Scheduled: Caste~/Scheduled 
Tribes and freed bonded labour!' 

On education also, I have certain sati. 
sties; they are quite glaring and nobody 
can deny them". Now, in 1985-86 there is 
a centrasl uutlay of Rs. 329 crores and 
them 1986-87 Rs, 3S 1.96 crores. Vast 
schemes are there, but, as was stated by 
tho hon. member, this is a country with 
huge population. The population grows 
every day and the progress tbat is'made 
remains insignificant considering the pro-
Iress made and the population increased. 
So, we must p1an our poopulation; we 
must plan our resources and put them to-
gether and see 'results. We must have 
the. right to work; we: must have· a duty 
to work. Has' any country been built 
overnight without the help· of the people 
of that country? Every country has been 
built up by the peopI~ by right to work 
and right to duty going' together and we 
must proceed with the. same direction. 
The discussions. on such topics do bring 
certajn fisures and certain facts to light. 
Nobody denios it. But if we WlDt tiat Ul, 
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'wholo .ystem sbould. be re-structured o\'er 
apia" that is not possible simply because 
we have travelled a long distance and that 
·'distance cannot be started over again. 
, Our country' wUI be very veri' successful 
if each one of us performs his duty. in the 
right direction. ll,ut the question is that 
we change our political ic;1eology over 
night and still we .say that we are going in 
the same direction. The Congress has 
never gone beyond the policy laid down 
by tbe forefathers of this country. The 
Congress has mai atained democratic tradi-
tions and has maintained secularism and 
planned economy. That is the difference 
between that side and this side and that is 
what they do not understand;. that is 
why the countryment must always support 
us. Thererore~ this system of planned 
economy 'is doing· very well. But, we 
must increase pace of progress; we must 
take tnese programmes to these areas 

. where today there is no drinking water, 
there is no road to reach t hat place, 
where there is QO communication with the 
people. We must go to them; we must 
thake tbe programmes to ,t~em and that 
is where in the plans. programmes, one 
after another, Mrs. Gandhi gave, 20 point 
p~ogramme, this vital programme, which is 
the planned economy, which she thought' 
and which panditji though and now our 
leader Shri Rajiv Gandi is giving to us. 
Weare proud of thcse prOlrammes. " 

SHRI BIPIN PAL DAS (Tezpur) : 
they arc not implementing. 

SHRI H. R. BHARDWAJ , They 
d~ not believe it. See their attitude on 
national issues for all time !( Interruptions) 
If their ideology had been s'Ucce,sfuJ in 
this country, they .wo~ld have travelled 
some distance from B·eogal; they have 
not travelJed any di!t!.nce; that is where 
nobody will accept them. (Interruptions) 
I said it on the Floor of th~ House that 

'walking in ,the Park Streel you will know 
your rea.lity. 

AN HON. MEMBER: Why not now 
persuade Mr. BanatwaI1a? 

{T'(l(llll/.,Ion] 

SHIll 'BALKA VI BAIRAGI (Maad. 
aut): Mr. Cbairman, Sir, I would Uke to 
toll Sbri Bhardwaj that tb~ onl, dlfferen .. 

ce between, bUn alld the,,, peopJe ia"that 
they consider 'Bandb' as their riMt, wier. 
a$, ~$ ideal is rjaht to work. 
[Bnlll,h} 

... 
SHRI H. R. BHARDWAJ: Soe,' a 

poct is sayiD& tbis~ 

I was only submitting that' the debt to 
work is idea) goal for us. We have J 
loal before us wber~ a person s~ould b. 
offered a type of work which is suited t,o 
him. If I am a farmer ~ I must work on 
my farm rather than running to Delhi and 
becoming a DTC conductor. If there is 
an educationist. he must work 00 oduca-' 
ti9n and so on. That is the direction in 
which we are moving. Our new education 
policy is working on the rural talent. If' 
the rQral ta1ent is increased in this country 
then you wiJJ have equality in the society 
all through. See the progress in the deve-
lopment of science and technology. They 
are taking the country forward and ror-
ward. There, is no going baok on this. I 
am only pointing out this thing because I 
am not against giving a right to Indian 
~itizens that they shouJd have a guarantee 
of work and employment. That is rath.r 
an ideal society which we can dream of. 
Blit that ideal society must have the reso-
urces and resources must be compatible 
with the programmes which we are aivina 

. throughout the year. Dut the resources 
are not there. Whate\'er resources we 
generate, we re-employ them for the deve-
lopment of the country. We try to chanae 
them if some other needs are there. I 
am personalIy making a submission that it 
is no use amending the Constitution and 
adding article after article in the Constitu-
tion that this will ensure employment to 
everybody and this will give unemploy. 
'ment allowance to everybody if we do not 
have the money in our pocket to pay and 
that money is usefully spent. 'Iou have 
to look to tbe actual situation. 1 tell you 
that a tim,e win come in this cou,ntry, jf 
we go In a planned way and pJ,n our 
population, when we win say tbat we can ' 
offer employment' to everybody. It is DO 
use givina money to idJe peopJe. Tbat is 
the situation nobody desires. Let us wait 
for s.ome more time when these Directive 

, Principles will bccomo a reality. 
t., SHRI : R. A. DORA: How ml_)' 

years? 
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. 'IMIl 'H." It. BHAIlDWA1: It ia for 
.';to: 'deild"m this Hbu.e" ,"4' set how' 

, • .o\'r.l7aI4'lwe work 1£1 t~i (;O\I.&try. Tho 
,co~tr11Den w~kinl' hal!4 ,~an, .,"ake ' aDY 
cbaDa' in the economy of tho.. ,q9\1,~~ry, 
'The' _neels muat 'be dedicated. Tho 
far ..... GUlst be dedicated. Ta.···lumen 
kaYe done their part of tlao,,,jQb., . ,Le' the 
iadustr)', science and technology peoplo 

, 1IIuiW,: • .,mOdua·llHiia. Some ,.people start 
aitioit1:Dl· compute,s. I <thillk, t,be, .. e 
....... ~ ••• , You cauot .. aclll4We those 
_~ ia lGioace. an4, teonnolosy· without 
die .lateat equipment. 'You want to per. 
'-m",tai,.oles in suraery with. a small ra .. zor blade., You must have the late.at equip. 
.. at .for ,the latest achievement. That is 
,,-,.time today. Those, who criticise th;~, 
•• "kBOW that they aro not ignorant of the 
.ipiftoanoe of . science 'and technology. 
But, -tkey do no. want this, country to pro-
....... - 1 'win '10 to that extent of say'ing so, 
because .they arc scared. Some system are 
auch where the people are disturbed and 
th.y ,will be, happ'y . 

,q~~ .pea~Fr was sayina something 
!NF9.aur,PFis,c.d. ;IDe., Tb~y enjoy that the 
t.~~1~!.~~~~ a.ro tbc;r~. They derive some 
!9!:! ~r,~a4i,s~i~ p~~asure ~n it tba.t yqu 
"y~ .}?~,~.',te4 .t~es~ ter~o,rists ~s if they .are 
t~,~ ~~uppo!ter' ()f t~rr<?rists. Npbpdy can 
~q!Ar!!~ ..t~,fror~sm i~, this .co~ntry of .Maha-
tDul.Oandbi. It IS a country Whlr;h has, 
DeVer' pr'cached terrorism. Those' who 
"'II,I'Ir."'" to"; ... \.' "" -iii' .;0 ... '" ' , ,'", 

!~PP9.!t .t~J~ typ~ ,of moyeme~t, th~y are-
li~~t:'i ~,I!, ,s¥~h ,8. ~it~~~jon wh~,re they, will . 
cease to exist in this country. Terrorists 
40"·"D.c?t, h~ve' any place in this cou~try 
whether on this pretext or on ,that pre~ext. 
Take :it io~ granted. This cOllntry has 
a~p~e4. . . 'non-violence and non .. 
violence is the only panacea for ,all 
our ills. This is whnt whflt Mahatma Ji 
.... i'.~d and, our leaders have maintained 
over'tbe years. When I was a child, I 
rem~mber . there was a quotation of a 
~~~ .Il}8D t~at P9Wf;t ~omes fr,om the 
~~!ll~f ~h~ '~Q, That is Dot applicable 

, to. ~IOCP~" ,~~ it. It CO~~S through the 
q .. JQ.! !~9~ llVbi~~ sorve~ harder tbaa tbe 
M.rr~~.qf tho .~. So, my b~unb'o sub~s· 
"~OR ; ,to lll)' v~ry $eru()t coll"aJ~o in. the 
ijSP"f. .. iJ, !tha~ Vf~, ~~o .r:e .. tf~J to bh:n 
!., ~y~, ~!:SF,pss~4· .tb.s iss\J~ 
we havo hiQYl9~cfel all tQ~ .~~c:ts or,~ 
problem aDd wo are seriously .concerned, 
abeat it_, O~r: cOmmHnlut to remove , un-

'I, ' _.,_,fn)Ql tlle ~o'"'t..,.~i:I~_<_, 
......... ,al\d "J2lOre ""111' .• r, .... ' 
lJM~ ,: .. 1 h~v.e, 'poi~~ ,9&lt .at ~b~.ti. ' 
of,P~esidOJ1thd Md~$S. WJtb.i~1 t,~8~"" 
DlisSi'08, :1 tb~~' ¥r .. D,~i~w.aUa:,·P4ll, ~ 
to ,w~thdr~w tJAAs :~~11 ~~~ J~. ~ p~,. c:ans1itlJtlop A~¢Ud~~t lUll. ~4 'V-
Y9,u, aQlena ,'.l1e C~~,i~~tip~, y,pu. MV" ,. 
~~~~ type,. ,of td4'~\l~QI\. , ' 

SJ:Ia;I GM. a.NAr,W~ 
(p...QDn~ti) ,:: Mt. ,Ch;Ufma.p.. Sir. I .. 
ar.a.teful . t9, ~ll the ~'I w_ ·.v. 
PMli~.,.tod in tlae ~slon ~OD: this lUll." 
I .~ alsQ hiahLy, thankful to the ··h_. 
Mio41te .. :.for hi,s enlightened' int,rveatioo: . 
As I had ma4e cjear whilo mavin. tho 
llil1 .no one can dcay, tbe efforts that 1( • 

~, put in by our Ogvernm~nt to aIle_. 
viate,pover.ty and to meet ,the, challenge of 
uaompjoyment in oUt' country tw.t i$ a 
fact.. Nobody can dc,ny tbe plolr~ss -thJ~ 
I04ia has mad~ during all these Y*$, 
Everyone who has se~n the face of oW 
country since 1947 will definitely a& .. ~" 
that ,8 lot' 01- progreS$ has b~~m made. th.~ 
our planning ha$ borne fruit. It ,is oAly 
those who may be motivated' by' politic.l 
con.idcrations who may try to isnore tho 
realities of the situation. . , 

Whil~ I was movins my motion (or 
the· cQD~jd~ration oJ the, BUI, I had myself 
listed tl;le yar~ous efforts the Governme.nt 
is making for the purpose of meeting this 
Ql.!4,tj()ll of unemployment, ,and of. aJJcvi-a-
tin~ povery. O,ne m'ust ,appreciate thQSO 
efforts. The question is not that tbe 
Governrne~t is )lQt alive. to t~,~ situation .. 
The poi))t that js ,beiDI maq~ is APt as., ' 
matter of criticism of the varioU$ p~o:­
sramm~s that are bci~1 ul)4er~ake~, ", b\lt 
in order to point OJ .. t that,. despite all t,bo 
efforts of the .Oovernme.nt, ,oQr ecoQc:nll)~ 
bas failed to provide worl( for all. It i. 
~his faihire that bas to be ,m.et and (Qt, t~A* 
purpose the Bill wanted to seClJrc ro,", 
every citizcQ the right to work.. It is n,QJ· 
a Bill to secure for every citizen tb~ dillt 
to refuse work, it is a Bill to secure tor 
tboql tho right . '0 work, and if our 
economy fails to provido tllat "ah.t. t,Q 
work, then our oraanised and 'civUised 
society must assume its r~po~.;b~UJ)' tp 
the jndividual and see to' it . that the indlvJ. 
_.,lSqe ••• (i .... isb·,iR" .. ,st.te ;io(" .. ant. 
U WM .. lJ.\.t..,....rt ,obj_ :tbat!_ 



.lUI wal brOulbt. I "oI00me the Itatem.at 
of the boa.·" Min.tor tbat the riaht to work 
it our goal, nobody denies tbat. I welcome' 
that partiC\1Jar statement. 

17.00 Ian. 

The only thiDg is that we are rar away 
. from this 80al; despite a1l the pJannina 
one does not know how much furt~er time 
It will take and as Lord Keynes says, in 
the 10.n~ ,run we are all dead. So, b~fore 
the situation becomes serious, the question 
of unemployment has to be seen from this 
particular angle that the right to work is 
.ccured to one and all. The hon. Minister 
was referring to t~rrorjsm also. I had 
never thought that terror1sm would be a 
part of this Bill. But then. be rightly 
pointed out that when our youths aro 
denied tbe right to work then tClrorism 
increases in our country. We find this 
lamentable position that youths who do 
not have proper connections find it 
extremely difficult to get work despite all 
tkeir merit. It is this situation that needs 
to be corrected and tnerefore tho need for 
the right to work. There are various 
aspects of this problem of unemployment 
and they have all come before this House 
as a result of the light-bearing speeches 
that we have heard from our Members. I 
will not again repeat them. The majority 
of the Members-or a:most all the Mem-
bers, I sho.ld say-have appreciated the 
need to tackle unemployment on a serious 
basis. There are some differences with 
respect to the measures that should be 
taken, namely. the right to work beiDg 
made a Fundamental Right. However 
some bave mocked at tbe very idea of the 
right to work. Some have pointed out 
that granting this right to work means that 
people will not work; they will resort to 

. taking doles and just sit 'at home. They 
therefore were apprehensive that ours will 
become a nation of shirkers rather 'tban 
workers. Sir, I was taken aback when I 
heard sucb a view, referring to our people 
in iucb a contemptuous manner-the 
J)eople who bave put us here-and we, 
refer 10 them as if they are Dot responsible 
people. as H·they have this idea of lIv.ina 
with doles. Really speaking our Indian 
aocl.ty is • society with great self-respect. 
Dolos do Dot 10 band ia balld with that 
i •• ,I ,,11 .,o.~, alsp. W9 btU". iJ. 

~/II ' 

uviDg OD tho earnings' that we make our • 
.elves. Howe,ver· it is tbe economy' that ' 
falls us, as r said. ,When. ,the eCOQOmy 
fails, theD the civilised fo a 

. cIvilised society must take ita 
responsibility . also. I must tb'erefor. 
dismiss ,this idea of people becomina 
shirkers with tbe contempt that it deserves • 
Our peo.ple arc with character and the 
Bill seeks to secure the right to work and 
not tbe right to refuse the work. Un-
employment allowance is not to be given 
when persons refuse to work. This is only 
for a general amendment of the Constitu-
tion to see that this right to work is 
secured to one and aU. 

Another argument that I must refer to' 
is with respect to the population explosion. 
A few of our Members have said that this 
unemployment is consequent to tbe 
population expJosioQ that we are having 
and is a result of over population. They 
have pointed out that the need is for 
family planning and for even compulsions 
in matters of family planning and with 

, that the whole problem of population will 
be solved and the whole problem of un-
employment will be solved. That is the 
argument tbat bas come from a few of the 
Members. 

SHRI VIRDHI CHANDER JAIN; 
Nobody has spoken about compulsion. 

SHRI G.M,. BANATWALLA: The 
hon. Member says that nobody has spoken 
about compulsion. I do not agree. There 
have been remarks to that effect that 
there should be a Bill for making a law 
restricting the size of tbe family. Such 
Bills have also been introduced in this 
House. However, the point that I was 
dealing with is the question of population 
policy • 

SHRI KAMAL. CHAUDHARY 
(Hoshiarpur): What happens after the 
population of the country is doubled in 
one year? ' 

SHRI G.M. BANATWALLA: I have 
beard you all and I am prepared to yj:eld 
to' you as many times as you want even it 
y~ bave . some 'new ideas right, now. 

" MR. CHAIRMAN: It it not'a',o04 
p~cedll""t Yo, '·89 OJ! D9W. 



4tl,:, . c.,.. (AnuI,.) 

s~t.,.O.~ •. B~~1.WA+~ .. : Tb.ft,. 
pq~~th.IS~,b~tj~~~~ ~,d", is. wi~.(,,,,rcspec~ 
to~ .. tJ\ll§~~all~A tq'~fQf P9PllJaqoll .. exp19':", 

,Iiqp. .~ suP~j~~~O,D is .. that j,t ,is ratb~r 
Ul\IRrtua,J,.,bat in,,,,m.a.tter .•.. of ,popula,ttQ~. 
poJ~ I' ,.WI, .1.'" fallen· a Tproy to,; nco-
M.J*",ti~ id~s ,.,d we kD$.)W bo .. hear.t~ 
1~ ,'Q~ ~" err9Q09us. have., b.en these 
M~!tI"'lt~u,*aD; id~l. 

SHltl,BIPIN PAL DAS: EJtcuse me, 
M~~ BaDatw,all,,~ would you .sa~, th~t ,the 
ne~·.qt!p(lS~,.pollcl'. of, PQPutation is 81s,0 
tn JJIM.~~,lfll t1;l~ :nc9·Malthusi~n idea~ ? 

SHRI G.M. BA'NATWAL~A,: I 
think about China the otbers will take care 
of ,-,It~ Let,. ,;US . talk; about, India. I am 
adaIMI~"pr.QIUaa, ,or" anti·China· and. all 
tbatw; I 8lll.r..prA)t.lndia., I balle just started . 
oube ,pbject., 

Mr. C~ I wIJ·,aa),ing; .that aSI a 
relult or i ,tho nep.Malthusian ideas to 
whiM·" ~'; are, faUiDS ~a prey, tbe· concep. 
tt"tion. of ,tho-,entire popuJation policy. 
aD4t.,tho,po!.icy, inter-yenti.ons ,have becomo 
erroAepp~. I laid ,tha,t these neo-Maltl'lu- " 

. lillJ:l., iMU are also heartless. As yo~ ere 
a.~. Mr., Ch~man, in the pre·Indepen-
dence days ~even the famine po]icy. of the 
Government of India was based on such 
n~MaJtb\lSian ideas and we . bad' such 
argumentl during the British, days, that 
these famines and starvations 8re a result 
of ,over-population and even famine doles 
will not be an answer to the problem of 
famines aDd the probJems created by them. 
They. therefore, said that famine doles 
cannot be given, aid In the days of famine 
eannot be given because it is the popula-
tion tbat it is itself responsible for having 
brGusht this misery on them. Such heart-
le_Dess' is the n'ature of the neo-Malt.hu • 
• ian thought and I must appeal to one 
and all .that before they fall.a prey to the 
ne.o:fd~JtllusiaD theoJ"Y of popul~tion, all 
tb~~e. vat~q~s ~sp~cts must be considered. 

THE MINISTER OF STATE IN THB 
Dap~.M~;NT·, OF AGRICULTURE 
A~,: COOPE~TlON (SHlU, 
YQ~Jit4 MAKWANA): Maltbus 
"a. a ca~ ch.rhtlan,.: He .propo,ulldod 
a tbeorJlknownfas the CCMalthusian theory 
,or.:~.,Pop\Il"a.r Acoorclina to· tbe ,Me'· 
thUll,,, tbeo!')' QlfU$. of", prod.ctk;aa· ~i~J 

lD9t'a,~~ ~ by ar~t~q\e,*.i9 r r.,jQ wll~f,tuell~ 
pop.p.,atipp. will., iDC1'P~ '" by, . .ae~~$r.J.rN.., ' 
prop~,rti.o.p. He. adyoca~cd .. tha~ D~tyrl '" 
wfll take care of the .sitW,l~~ol;1; ar~~I~r~\ .O .. ~, .• ' 
of population increase and a balance 
between economic level and popqla$4PA- ' 
wiU be balanced by floods cyclones 
epidemiCS ·and . other natur,. calam.l&ies. 
Now, whoa you say ncO-Malthusian .th.oeyt 
do, you wapt to sa)" the, same thi. or,:" 
-sometbina else Which th~y have,. in tbcjr . 
mind? 

SfQU, G .• M. B~AT.WA~~A: Ye_, '; 
it is tb., Malthusian, tBoo~ boiD8~ pm: in,. 
tho."pro,cnt p·orsp~cUvo·.' 

I was .pointing out that we.are on the .... 
question of unemployment. The right, to l . 

wod is an effective reply to population., 
problem.. How:? The things are very. 
easy.. T~', Jarae families are .the:econom:c ' 
response. They. are an economic response 
to 1he present day. risks that we nnd 
attached to the ,various aspects of,life. ,Tb~,. 
present day insecurity with respect to 
various rjsk~ o.f life ]ead, to these la~a~ " .. 
families. Therefore, economists, have I 

pointed out th~t one ,must, study the intet.;: 
generation flow, of income. in ca~,' of 
small families and in case of Jarg,r, 
families.:, In ca~e, of laraer families, the. 
phenomenon is inter~encration flow ot 
income from, children; to rather. 

Mr. Cbairlllaol Sir~ but I w01J141Iike .. ; 
to .siv,e the"qu~ion sutficieJlt time.. Thia",;. 
is an impp.rfant .topic. 

MR. CHAI~MAN: You are intro~, 
ducing further controve~sjal point .. 

SH~J C. rvl. BANA l'WA~~i\; I a~ 
tryiqg .~o soi ve this controvers.y. tbat. hal d ' 

been broug~~ into this par;ticulat Jhi,D.I.__. 
As I sai~t large .families are a demq8~.,phJ~,. 
respone to big.Jt infant mortality .. 

MB.., C~.IB.MAN ,: You. are" till. , 
ba"",sinl ,:those who ;have .supporteeJ, tbe 
Bill. ' 

SHRI;G.~., BANATWt\1,~A: W1»',,?, 
do I yield to Chairman also, " Tb.;, \ larp,; " 
faml,li~ are' .180 ,_n ,~C011011)u:, , res.p()"e, ,tOJ'i: 
th~! •. 8ocip. fJcO~9mic pro\l;lemB ~ tha~ ~ ... ~, I, • 

tber~ ~t PJ'C4"t~ T~e~ ~,~, ~Il ;9yolWJllit»~" 



r1ft .. *_e I'" tbt ilsecurity tIIat Is felt as a 
result ief',:tbe wrious rhkS"Of life. You 
provide I.riaht ,to work,. right to' set pension 
in old age. Then, a person does not look 
to a/l.rae family ·'as an in$uriuice ':Cover •.. 
That is the particular point. <If ,you;bave 

so Imtleb' ·1tft'b ,I Is '1.ld' .;J'6n thl, 
;aspect .. "We' .. re~ cmr·pepfltlted. 
if'you'1ilce,1 'because "mar pr.dlac-
ti~ capacity II 'low. Ifwo'lDct~ 
our production~ ':agiicuJlOtal d aDd 
other, if this'popaladoD' "iltplltJto 
work for producti~n. -tit." wej~ 
Dot over-populated." 

a very strong' social sec;urity system and 
that ,takes care ,of the individual tbeD the 
individual does not look upon the f~ily 

'-".a' .·.octal' insurance. 

Therefore, the way to deal with the 
population problem'is aJso through provi-
sion of a good social security 'system-
right· to assistance in case of old age, the 
right to assistance in case of sudden disa-
bility, the right to, assistan~e in case of 
any unexpected· want, the right to assis-
tance in case of any accident. whatsoever. 
All·this require to provide soc'ial security 
phenomenon that is pre-conditioned . to 
8ny population policy. 

I may further s ay that the economic 
relat~onship between th'" population, 
whether today, population is rest)oDsible 
for the poverty, or the poverty that is 

. responsible for the large popu:lation, is an 
important point that must be gone into. 
,Here I have a book by one of the autho-
,rities on the subject. It is named "Popu-
lation Policy and Compulsions in Family 
Planning" by Shri Vasant P. Pethe. I 
quote from p. 90 : 

'f As regards the populati()D 
question, over.populat,on cannot 
be the sole cause of poverty or 
under04mployment but 'rather a 
"isible symptom of a deeper' 
maJady· namely, 'the incapacity 'or 
the e~isting social system to 
exploit the techno-economic 
potential to the material 'and 
human resources of the country." 

I would like to remind this House of what 
our late lament-ed Prime Minister Sbri 
Jawaharlal Nehru himself had' said and he 
was reported to have said .in his openins 

. address to the ECAFE 'Conference in June, 
i948 and I quote him with roference 'to 
this vory book at p. 90 : 

"I am in favQur of population 
beiDa cbecked. But I think there 
is a areat mi8ap~D'fOD when 

I 'must h«e, point· out ! aDatller' idte¥flMa. 
·thins/ana thafia fhat poverty'is' a;,tt1hdo-
menon 'eaused: not by' sheer 'num6er~ut 

, ta1her among Otber I thtngs by 'fneqWaus 
distribution:' of . ibc'obie 'and, 'em~t~'nt 
opt)6ttunities. 

. I may also draw the attention' 'of: this 
House to what the United Natidns FUnd 
for Population Activities Iras to 'Say_ The 
United Nations Fund for Populatfon 
Activities has listed 14 pre-conditions to 
family 'planning. They, say that, ~tbre 
you think of family 'planning, there' ·.re ~14 
pre-conditions laid in a 'paper by I .1th, 
'United Nations Fund' for' Popuhrtion 
Activities. Tirey have' given 'the Ust of 

. those 14 'pre-conditic1Ds "and among "the 
fist in ·those '14 pre~conditions, we"lnlve' the 
right to work and ,the right'to'an adequate 
social security system including the health 
and' old "age. 

So it is the United Nations FWld "for 
Population Activities thcmsel¥es 'ny, 
uProvide ·to the country the riaht"to wmk; 

,provide to tbe country the most e'O~. 
hensive social securjty system" and 111at 
they say, is tbe pre-condition to' an)' 

. meaniagful population policy also. 

There are various other i.mporNDt 
aspects that we can bring 'forward and I 
bave to request you to permit this ques. 
1ion 'of 'unemployment' deblitc, f.)ecomc a 
debate abo on population p'oUeyfnd'''to 
start with the same, because various' ofler 

~ aspects are still left to be brought before 
the House. 

However, as' far as the unemployment 
Question is concerned, I have I_i'd 'that ~ {be 
Government is making very serious 'CdrQrts, 
DO doubt about it. 'But then the time 'hll 
'como for a meaninpul oatioDai policy com-
plyina with tboso pre-conditions to propeu 

. namely, tlie riaht to work and the ri,bt to 
" a my 'eOinpnbenitv, 'soclal ,oc;urit1 
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.ysteOl. We have some very cQntradictofY 
things also. On tbe one band we have 
e, larle number of ct1\p.lo),ment seneration 

. schemes and on tbe other, we. ha vo a ban 
, OD recruitment. These contradictions have 
. also to IQ. 

In. deference to the bell that you have 
been persistently ringiag, I may conclude 

. , by' thanking all the Members, by thanking 
the hon. Minister, for their .1ight ... bearina 
speeches and I want that these spee<:hes 
should also becon\e fruit-bearing in order 
to provide work to our people. I welcome 
this particular annouDcement, this parti-
cular statement by the hon. Minister . that 
ahe loal is towards right to work. That 
is a welcome thing. I know that an· 
attempt is being made and though the 
House is aware of the seriousness. of the 
unemployment problem, perbaps the House 
n not in a mood or the majority is not in a 
mood or the hone Minister is not in a 
mood to have it done at this very hour. 
Tho), are waiting for some other opportune 
hour but let that opportune hour be not 
rar away because.. as Lord Keynes said, 
in the long run we are all dead. , 

With these words I thank yOU all and 
with the emphasis upon the hone Minister 
to reconsider his view and the hope that 
be himself wou1d come forward-this is a 
practice by you-that I come with a 

. Private Member Bill and you come with 
an official Bill. So keep up tbat practice 
DOW and in the next week they may bring 
their own official Bill. Let me hope that 
the Goverment will move in that direction. 
With tbese words, I seek leave of tbis 
House to withdraw the Bill. 

MR. CHAIRMAN: There is an 
amendment moved by Mr. Mool Chand 
Daaa. He is not here. I will put it to ' 
vote. 

The amendment "a, put and ne gattved 
SHRT O~M. BANATWALLA: Sir, I 

bel to move for leave to withdraw the Bill 
further to amend the Constitution of 
India. 

MR.. CHAIRMAN :' The question 
ia : 

(CtNldlt;oM .0/ .1'10"".t) A_'. 

draw tbe Bill further to &mead 
the· Constitution of India .. U 

The motiOn M'GI adopl,d 

SHRI O.M. BANATWALLA ,: I 
withdraw the BiJl. 

BEEDI AND CIGAR. WORKERS 
(CONDITIONS OF EMPLOYMENT) 

AMENDMENT BILL 
{English} 

(Amendment of section 2 etc.) , 

SHRI AlIT KUMAR SAHA (Vishnu-
pur): Sir, I beg to move: 

"That the Bill further to amend 
the Beedi and Cigar Workers 
(Conditions of Employment) Act, 
1966, be taken into considera-
tion. " 

(Translation)' 

Mr. Chairman, Sir, an of us, are 
aware that in India the number of beedi 
and cigar workers are more than 40 Jakhs, 
and these beedi workers 'are the most 
exploited people. This is so because these 
beedi workers do not get any protection 
of the existing legislations that have been 
enacted by the Govt. for the benefit of 
the workers in general. The legislation 
which was enacted for the bcedi workers in 
1966 has many loopholes & therefore it is 
not of much benefit for the 'beedi workers 
Taking advantage of these loop-holes tbe 
employers approach the bigh courts, SU" 
preme court etc. again and again & obtain 
stay orders against the workers and the 
poor workers are deprived of their legiti. 
mate dues .. This is not for the first time 
that a private member'S Bill has come 
before this House for the beedi workers. 
This subject has been discussed· here many 
times earlior also; In 1957 our late leader 
comrade A.K.Gopalan who was a mem-

. ber· of Lok S.bba,' also brought -forth· 
one amendment Bill· for the beedi workers. 
The then Minister incharge 'also said 

• The' sp~ech w~s· originally deliv.red 
ia .B .. pli. 
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many aw~t thin .. about provJding bene-
St. for the beedi workers. But no 'benifits 

,were forthcomins. In 1962 again he brought 
forth another Private member's Bill which 
was discussed in this House. All the mem-
bers were unanimous in agreeing that the 
condItions of the beedi workers must be 
changed, and that the Goverhment should 
themselves bring a compre~~nsive Bill in 
this respect. Even before ~,e got i,ndepend .. 
once, in 1945, a Committee was constitu-
ted to SO into this. The Committee was 
called Righe Committee. j am quoting 
from that Rigbe Committee Report. 

hIn that report the Committee said 
that th is industry is one of, the worst 
industry in India with low wage, insecuri- , 
ty of employment, partial employment, 
emrloyment of children, higb incidence of 
T. 'B •• absence of labour legislation." etc. 
This was the condition in 1945 when that 
Committee submitteed its report. After 
that this subject has, been discussed in 
Parliament two times. Then in 1966, tbe 
Beedl and cigar workers (Conditions of 
Employment) Act, was passed by Parlia-
ment. But even after that Act was passed 
by Par,iament, the employers took advant-
age of the loopholes in the various sect-
tions of that Act and deprived the poor 
beedi workers of their rightful dues like 
minimum wages and all other benefits. All 
'the ,benefits tbat they should get as indus-
rial workers like, bonus, gratuity, provi-
dent fund etc .• were denied to them. As 
they were not given recognition as indus-
trial workers. the employers took advan-
tage and approached the courts and obtai-
ned stay orders against tbem. After 1965, 

. the stay orders etc. continued for nearly 
10 years when in 1975 again an amend-
ment Bill was passed by Parliament. But 
the provisions of that legislation also 
failed to protect the interest of the work-

I era against the employers. There were 
loopholes in that legislation also which 
was expolited 'by the employers who kept 
on 80in8 to the courts and deprived the 
workers of their just dues. 

Sir, not only that this was discu'ssed 
in Parliament twice several tribunals were, 
allo set up in this connection. There was 
• tribunal'eet up at Madras, anotber at 
Bombay t another at Nagpur etc. All tbese tri,_,J. "ert unanimous.. in their ,'opinion 

that the condition of tho beedi workers 
who number over 40 lakhs in the whole 
country, is t.he worst. They have DO 
guarantee of employment, they are paid 
the lowest wages and they, have no ,job 
security. These drawbacks continue to b. 
there even after the Act has been passed. 
Even tbis BiiJ of mine is . not completely 
foolproof. I do not think that the beedi 
wor kers will get aU the desired benefits 
through this Bill. I have only sought some 
changes in the :various sections or tbe 
beedi and cigar workers (Conditions of 
Employment) Act, ]966, so that the 
employers may not be able to cheat and 
deprive the workers of tbeir rightful dues, 
under the existing system due to the 
loopholes in the present A:)t. ' 

Sir, there bas been many qnestions 
and answers in this House about the beedi 
and cigar workers. The Ministers in 
charge have al!o said severa) times that 
the beedi workers are also entItled to get 
all the benefits available to industrial wor-
kers or to the workers in other org&Dised 
sectors. But 'in the same breath they ·said 
that the beedj workers are not getting 
those benifits due some the stay orders of 
of the High Courts or the Supreme Court. 
Now my question is that the Parliament 
is Supreme, therefore, if Parliament feels, 
if the members of Parliament feels, if the 
members of Parliament feel that the 40 
lakhs or more of becdi workers all over 
the country should get all these benifits, 
that there'interest must be protected, then 
can we Dot plug the loopholes in the law 
to protect their interest and rights? Par-
liament is the hishest body. It can cer-
tainly. plug the loopholes in the law to ' 
protect Lbese )ar~e number of beedi wor. 
kers. As I said there are over 40 Jakh of 
beedi workers. No organised sector bas 
got such a larae number . of workers. 
There were 20 Jakh workers in tbe Rail. 
ways. Now that num~r bas come down 
to 14 Jakhs. But for this larae number ot 
beedi workers nothing has been done till 
date reSardin, their conditions of IOnic., 
job security etc. I will request the hOD. 
Minister to· briDI a comprehensivo Bill In 
Parliament whereby tho hardships and 
han4icap, of the beedi worken ma, be' 
removed. and they may bo ,iven fOCoani .. 
tion as industrial workers aod at Ib •• me .' 

. that the employ,rs ma), be Pt,~.~l" 
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'l~ift~"Ajit Kumar Salta] ~want ,of '8 eompteftftlsive 'Ceattal IeJlda. 
, 'Ition, tbe- em])loyers' get 'ldvanf·a.,e~ t~~ IMS 

exploit .tbo boedi workers& ·to d~prive them heen seen tha.t wb"p,the owners .find:ttiat 
.' ~of their dUM takiq adv.autaae of the loop- they hav~· to pay' mitdmum ' wa&es! to \ftieir 
. holoa of the eXisti1l8 leaillation in this workers in a particular State wHere'St1bh 
teaard. legi'slation is in force, what. they do i~ that 

. Sir, our hone Minister Shri.San~a 
, visited ,Maida in West Belilal some· tIme 

, tNlck and issued some identity cards to· 
tbe peedi workers~ When the Beedi worker 

. (Amendment) biU was passed in this hous~ 
'in 1975, it was decided that every heedl 
worker working in. faclories should be 
issued identity cards. As there js no cen-
tral l~&islation to enforce that, the emplo-
,ers are unwilling to issue identity cards 
to their workers. If identity cards are 
issued then the workers would get recog .. 
nition as their employees. This is not lik-

.. eel Jby ·the employers. The hone Minister 
·distributed some identity card! himself, 
but it is not enough. There are 40 lakh 
beedi workers all over the country, It is 
not possible for the hon. Minister to 
issue identity cards to all of them perso-
Dally. .What will happen to them ? The 
. Jew should be amended in such a manner 
whereby the employer will be compelled ·to 
iasue identity cards to all their workers. 

,Sir, at present there are two systems of 
'lioonsing.. One is for these who purchase 
. braaded heedi from the market and then 
sen it. the other is for those who manu-

.. facture beedis. Because of this dual licen .. 
sing system the employers get advantage 
and they are able to ,deceive the workers 
in various ways. .Therefore, I will request 
that there should be only ane licensing 
authority. The person who will be issued 
tbe manu,facturing license, te., the emplo. 
yer or owner, will have to see to it that 
'whosoever works in his factory ,and· in 
whatever capacity he may be working, be 
it ·as Munsbi or as an agent, be must get 

. a worker of that factory it self. AJ 1 these 
wo~kina under him must set all the assured 

, benefits and facilities avaiJable to a factory 
workor. I will reqllest tho han. Minister 
to coact a legislation to this Ideet,. 

'Now a word about the Minialum 
'·Wa.os Act. Some States have palsed Ie-
~ aialitions in tbia connection for the bcedi 

work.ra. ,But since aU the. States have .0' _acted · .. snch loaislation and. also for 

they shift their factory to some otber 
State where there is no' such legislation' for 
paying minhhClm wages. In this way they 
cheat their ~wol;kers. There is another. 
aspect. When the beedi man ufaeturfna 

. work is entrusted .to Munshis or 'Agents, 
they, get the .. beedi manufactured throu.h 
some workers"appointed by ~hem. The 
finished beedis are supplied to the' owners 
'by these Munshis or Agents. Now, when 
those workers who' are w(.')rking for these 
Agents, demand the Minimum wage tbe 
Agents tell them that they are not the ow-
ners and that the beedis have not been 
prepared for them~ Then when the mini. 
mum wages are demanded from the owners 
the workers are told that the Agents have 
aot 'the beedi manufactured. The owners 
deny any knowledge of who have been 
appointed by the Agents or how much 
payment have been made by them. They 
refuse to take any responsibility in the 
matter. J n this way the workers are push-
ed about from pillar to post and are dep. 
rived of the minimum wages. To put a 
stop to this practice, the existing legisla-
tion is not at all adequate. Taking advan .. 
tage of the loopholes; the owners go to the 
courts. We have seen that 'When t'Qe 
owners or employers go to high courts or 
supreme court, they get stay orders. But 
when t'he poor lab our and workers aaitate 
for their rights or knock at the doors of 
the courts, they do not' get stay order. 
We know that our judiciary do not gene .. 
rally look to the interests of the poor. 
They do. not protect the rights :of tbe 
workers. They try to protect .the interests 
of tbe owners and the rich people. Sir, 
the Parliament is the supreme body of our 
COtJntry. If we can pass some legislation 
bere to pr'otect the interests of the beedi 
workers, then only the' hardships and 
handicaps suffered by the beedi workers 
can be mitigated to some extent. 

. 'Sir, ~there is a Beedi W olla,. Act. 'Hle 
Govern,meQt ,collects a hup, ·tmcnat '-'y 
way' of ,tal. :on rheems. T •• n, a ;'eelS '>Oil 

'beodia has' . bee" . I levied. . A ,UbltatJlial 
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amount bas. been coJlec~ed by,. Govern- like Madra.l, Kerala; C*C, S,ome ",Joaillatioa 
ment through,. these. to the last few has been made for tbe heedi workers wbo 
years more thaD 11 crorC$ or rupees have work, . under ageats outsidet so' that ~ 
been collected by Governm~Jlt. But I ro- may·! ,pt the:" minimam' wales etc. But"tll .. , 
gret to say tbat they bave SPCllt very little. ot .... r,States, tbere'are· no such State"leait" 
for tho Beedi welfare fund. After raising latton for the' beet!i 'workers. The interest' . 
questions aaain .and again in 'ParJiament, of:tbe workers canDot be protected under 
after meeting the· Ministers again and the' existing' Central· logislation also. 
again, some medical faeilittes for the Therefore, J wiJJ request'the Central Go-
bcedi workers have ,been made available vernment to bring forth a compreb~liv.'" 
at some places. Some ~edicines havc CentrallegislatiQn to prot.ect the interest 
been made available. But it· is'' often found of the beedi workers and ·to direet 'all tbe''' 
that i'n the m~dica] centres set up for th~ State Governments also to enact leaislatioo ' 
beedi workers, those types of medicine~ in this respect. Among the beedi 'workers' ' 
which are gener~ny requjred by the beedi aU, over the country nearly S()Ok arc" ." 
workers are most1y not available" Some women. There are a large number of'" t 
medical centres do not have doctors even. 10/J2 years old' children' also' engaged'"m 
Wh~fe doctors are posted, they do not beedi making. But, it bas been ,seen tbat 
understand the language of the workers. a woman worker is not paid the same rate; 
If a dOctor knowing the local langu,age is for maktDg'1000 beedis which is paid to a ' 
po~ted at such centres, then the workers male worker for making the same number 
will be able to explain their ailments and of beedis. We talk here about right -to 
dUJiculties in an effective manner. But work and equal pay for equal wo,rk; ctQ~. 
mostly doctors come from outside and do Then why a wo.men worker will not .~ll., 
not understand and the language of the equal payment for makina 1000 beed,- that:·· 
workers. This hampers proper .treatment. is pvid to a male. worker? No whore .they . 
From the funds sanctioned for such cent- - are getting equal. . payment. , Thi·" shoukl, ' 
res, tbe workers do not get medicines for also be . gone" into and prpe,r, proYi8ioD'" 
more than 3/4 months. It has been seen should be made in the Jaw to enforce this. 
that nearly 70% 'or 7S~{, of the beedi wor- Those small children aged l 6 or.7 yearll ~ 
ken suffer from T.B. Their condition who are also engaaed in beedi making are( 
and atmosphere of work is such that tbey paid some negligibJe and nominal amount.: 
generally fall a prey to T.B. Regarding for their hard work. No attentio.n at alL", 
T.B hospitals, I know that the Government has been paid to them so far. I roque.", 
had given assurance for opening a T. B. all the hone Members of thjs House be~, . 
hospital at Murshidabad in West Bengal. longing to both the .. sides,. to pressur'Sc~'" 
For that purpose a site was also selected the Government to come forward wit.b a 
there by the State Government and tbe comprehensive Bill to protect the'rigJlt., 
Central Government.jointJy. But does the and interest of the beedi worker an4 to , 
hone Minister Shri Sangma . know that ins- mitigate the hardships and handicaps of, 
tead, of setting up the hospital at the s.elec- these lakhs and Ja'khs of poor peopJe. Thet'r' 
ted place, it was shifted to some other should get the minimum wages, identity.·, ' 
place on tbe direction of another Minister" cards should be issued to them. More, , 
Sbri Ghani Khan Choudhury. He per- over, the factories where thcy"wq,&:k. mUlt, , 
haps did not even know about the suita- maintain the necessary records, rCI¥tcfl( \ 
hility of the other side, but the foundation ete. The fa~tories must bave the, pro_,\~, 
was laid there. In this way instead of .set. atmosphere for, work and must. provld.:", 
ting' up the hospital at the, most suitable the minimum amonities. for tho. workMt~ 'l 

sP9t, where "maximum number. of workers Uke, a working shed, ~lelD drinkia. w.· .~~ 
wO,uld be ben~fitted. it was shifted to . some etc .. etc.' No employers are attendiDl' ·to· 
otbe( unsuitable place Just because of. the these tbi(lgs anywhere. I ,request the*-.· 
Whims of a Minister. If the Gove{nmen~ Gov¢rllment to .ensure that ,the. bcedi',wor.i ; 

works on these, Jincs, then whatever step.s. kers are provided witb 'proper and cleaail , 

lref tteillB t .. aken by,them, for tbe wolfare atmos~ ,of work. by tbe factory O'Mle'I.{· 
of .tho boedi workers,· will not re.aoh them , and employers. As already ,-tel, there 
fully. Thero Are over 40 Jakb. boedi.wor- are oyer: 40 1lakh: beedj'werke1'l' illilbe 
k~fS<.ll Oyer tbe,.c~ulltry. In "ou. stMct,,·, ~ountr)'. In West Beppl, there .ar.i~"'Y!.': . 
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5 lath of them. Now, the Government 
is . not only collecting 'a sood amo-
unt from tbe, beedi industry by way of 

. excile duty, cess etc., but they are also 
earning a lood amount or foreign excba. 
Dae throu.h the export of beedis. Beedis 
today have II good demand in many fore-
ign countries. The Go\ternment should 
lee tbat a Bood . part of' tbis earning is 
spent ror the welfare of the beedi workers 
and for providing greater benefits to them. 
They should be provided with all the be-
eoftts tbat the industrial workers get, e.g. 
security of jobs. ESI scheme etc. etc. The 

. GovofDmcnt must ensure that. 

Now, Sir, with these few words I 
place this Bill before the House for 
discussion. 

-DR. FHULRENU OUHA (Contai) : 
Mr. Chairman, at the very outset I wel-
come the spirit and the purpose . behind 
this Bin. tbat has been brought forth .by 
my esteemed eolleague for providing some 
benefits and advantages to the poor beedi 
workers of our country. Now I will like to 
lay a few things on this Bill. I req uest my 

. lion. colle,ague, the mover of this Bill, not 
to try to gct this BiU passed!in this House. 
He should rathor request the Government 

. to bring forth a comprehensive BtU for the 
benefit of the beedi work~is. We will also 
lupport him and press the Government in 
this reprd. I admit that this Bill contains 
some good provisions. But the' 'licences' 
that he bas mentioned in this Bill, the 
'houses' that he has talked about in this 
Bill, if these provisions are passed. then 
the women workers wi,l face great difficul .. , 
ties. Not only that they will face diffi-
culties, many of them win lose their 
jobs. "Now, women prepare these beedls, 
men also' prepare them but I am 
particularly talking about the women, 
the w()men mostly prepare the beedis in 

cd in this BiU~ will creat,' groat pt'obleml 
for the \yomen workers.' Not o,oly that 
ni.ny of thern will have to give UP ~elt 

. work, which willcreate areat hardships (or 
them. . Now. men. and women botb take ' 
tbe material and prepare beedis in~,their 
own ho,\,es. '. This bcedi-1l1akina is an 
industry no doubt but it is. not wholly '0. 
This also contains lements of a cottage in-
dustry. Here we find a synthesis of both. 
industry and cottage industry. Many Qf 
you must have come across scenes of men 
and children prepariog beedis on the road-
side in the villages or under the trees in . 
the fields. This beedi mak1ng is tho major 
means of livelihood for many of them • 

The mover bas mentioned j n the Bill . 
that the beedi workers do not get 'proper 
payment etc. This is a 11 very true. More. 
over, Sir, the -equal pay for equal work' 
is total1y false in the case of beedi workers. 
The women workers nowhere Ict equal 
payment for equal work. Mr. Chairman, . 
Sir, it is a ridiculous thing that a man gets 
one rate of payment for making 1000 bee- . 
dis whereas a women gets another rate or 
making the same number of becdis. But 
this is what is really happening • 

Another thing Sir, I have visited many 
places in the country where beedi is pre-
pared. The picture of small children of 
5/6 years preparing beedis throughout the 
day sitting in small. dinghy and overcrow-
ed rooms, is floating before my eyes. 
Those teader children do not know any 
thing else, in life except rolling beedis in 

. dark, congested rooms from early morning 
to late in the ni~ht. When you look at 
this pitiable sight, it only brings tears to 
your eyes •. This 'is the conditi on of work 
in beedi making. Therefore I say that a 
comprehensive Bill for the beedi workers 
!s necessary. This sort of partial or pi~ce 
meal Bill may bring some benefit for some 

t~elr,~"own ho~es. If all tbe women . 
\\'orkers have to come to a particular place 
or roqnt provided by the owner,to prepare 
bee4i., then: a problem will arise who 
wnrlGok after children at home? There 

people, but most of them will face .reat . 
hardships and disadvantages. Therefore, 

. rore, . coming to this 4House' for work 
ror .bieb ~licences' etc. have bee'n,:,:.,iovid .. 

, ~e speech WIf orisina1l1 delivered 
ta a_,lli, 

I win tell my colleague that it is Rood 
that we discuss the pro·blems and. 
hardsbip$' of the beedi- workers 
and 'focus attention on them 
through this Bill. but in the end ,be sbould 
not try to set it passed. Rather he shouJd 
tell the Governmeni to ,brin. a com pre-

'bonaive BiU in thi, respeCt. We will also 
.. _ak 'll~ GpV'fDJD,pt for tbi,. 0.. tbi •. 
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problem ~oth tlte si~s'of the' House:' are 
UDite<L ,',Wo 'a1$9 support' H,~ ,'We wiu a'U 
ask ~ho Gov,er~moD(~o brin& forth a ,com-

, prehensive leaisiation 'for the benefit, of the 
beedi workers. This comprehensive Bill 
should include, provision of minimum 
wases for all beedi workers, equa,l pay for 
equal work done by nlen and women both. 
Even if children are engaged in beedi 
making, tbey mu~t have restricted bours 
of work. Havins worked among children 
for long part of my life, I can say from my 
experience that if child labour is stopped 
then many of our children will starve. 
This is the reality. Even then a legislation 
should be there to control and regulate 
their condition and bours of work. The 
children who will be engaged in becdi 
making by the employers. should be made 
to work for lesser bours and arrange-
ment should be made for tbeir proper 
education and they must be provided 
with adequate medical facilities. Nearly 
no where facilities of medical treatment is 
provided for tbe beedi workers. When 
they {all iJI, they have to suffer and to 
continue without medicines. 

It is well known that the beedi workers 
mostly fall a prey to T. B. Among them 
also women and children constitute the 
largest number. Whosever suffers, the 
Bill must provide for proper medicines and 
medica} care for the victims. 

In the end I will say that it will not be 
proper to look upon beedi-making wholly 
as an industry. Because beedi making is 
even today in large proportion a c4Jttage 
industry. If it is considered entirely as an 
industry, then it won 9 t have benefits of 
cottage industry and that will entail diffi-
culties and probJems for many people. It 
must be dealt with as a combination of 
industry and cottage industry. How it is 
to be done only the legal experts will be 
able to say. I cannot say that. A syn-
thesis bas to be effected between industry 
nnd cottage industry. It is for the legal 
experts. I wilJ only say that a compre .. 
'henslvc Bill for the beedi workers is neces-
sary which contain provision of mimimum 
wages, equal pay for equal work. medical 
treatment, creches for women workers etc. 
etc. 

I once ~o ",,'(:S5 my su.pport for 

tbe 'spirit and objectives of 'BIU. "With 
that Sir. I. conclude. 

[Engllrh} 

. SHRI THAMPHAN THOMAS (Mav&. 
hkara): Sir. tbis beedi and cigar jndus. 
try requires a complete analysis by the 
Labour, Mjnistry., as far as the working 
force engaged in it is concerned. The 
mover of the Bill has submitted that this 
industry provides jobs for about 4 million 

'. p~oPle. Sti11, these people are unoraa .. 
nlsed. If they were to be organised. the 
classiffication will be different. There is 
no uniformity because this industry is 
spread all over the country. Hence, it 
is the duty of the Ministry of Labour and 
also the Government to see that they como 
under a codified law. Not only that. In 
adition to what has already been pointed 
out here. I would like to add some othor 
points also. 

If you have a look at this industry, It 
can be seen that tbose who are engaged in 
the manufacturing work of beedis come 
under one section. There is yet another 
section, who are working in the forest, 
collecting ~he beedi leaves from the trees. 
These people are Dot at aU covered or 
given protection under any Jaw. Regarding 
wages, etc. DO heed j s paid in any statute 
as far as they are concerned. They are 
the people who collect beedl leaves and 
then go to the intermediaries to sell the 
leaves, They get a price whjch is much 
less than what is required for a Jiving. 
And mostly, these people are Harijans and 
Adivasis. Tn this category, lakhs of peop1e 
are engaged. 

Yet another type of workers who are 
engaged in the beed; industry are those 
who work in the tobacco cultivation. I 
would like to project that these three 
types of workers to be codified in ono-(l) 
those who work in tobacco cultivation and 
processing, which is mado part of the 
beedi industry: (2) people who coHect the 
leaves and give to the manufacturers; 
and (3) those who are actuaJJy involved in 
the processes of manufacture. So" when 
a Bill se,eks to regularize the service COD-
ditiOQl, livelihood and wages of 'these 
WOl'kers, these, have to be together. A 
study bas to be made; and clas$ifications 
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and sUffiCfent 'proteeti()t); "wiU have' to f ,be 
'li~D to all tbese categories. ' 

<I .QI . pour., , t~e, bcedi manufacturing 
~~~c~~s ~a;v, u~d~'f"" ce~""iD' ,xperi .. 
'9:en~ ,by' D,q,W,. In l\:~ral., there a~ lakhs 
of, pe,~pl~ ~,orkjJ;li ,ill this', $O,Qt.Qr~womcn 
a~4 cbJ,~.~,~9P,.,Tpere are "'~r$on$ who i,ad 
~~lr"~mpl()ymen~t, in t}lc;ir: pwn bous~s and 
$h~p~. y a~i~~s,. c~t~sor;j~s aJc there. 
T~er~ is P,Il~ v'ery',:.,~eH ,00{Jan~~d c901>~r~ 
a'lv~. sO,ci~~r ~~ped ~he. Kera~fJ Dinesb 
Be~~f Coope~~~ive Soceity, ,where the 
workers themselves own it and r'ull it. In 
tbat Soceity, ,thousands of workers a~e 
eosaged. Tbey are workini and earning 
their, Iiveliho04. It is an experiment. That 
cooperAtive society is a Government. 
spons~red society. where Government is 
also a pa~ty. It,. is faci~g beav)' cometi .. 
tion from private indivjduaJs. 

The private individuals who run these 
organizations p'o out of the jurisdiction of 
Kerala, make the beedis in the. neigh. 
bouring territory of other States; they hire 
workers and give them facilities to make 
beedis iq, their houses, collect them· and 
brins them to sell. in competition with tbe 
~oope'ratiye societies. So, Ibis becomes a 
competitio~ betw~en the cooperatives and 
the organized sector. Naturally, mani. 
pulation and other pra'ctices are there very 
much' in the private secror. They can 
afford them. In the name of self.empJoy-
rnen~t and. on a piece rate basis, they can 
~anyfacture,beedis at a Jower cost, where .. 
as ,the cooperative so~ieties may not be 
able to do so, bec'luse they the laws 
and regulations. They pay bonus, Es'r 
and other benefits. So, they are not in a 
Position to compete with other persons 
w~o arc circumventing the Jaw. So. there 
sht~"uJd" be -. law" prohibitin,' tbe exploit;. 
atioD by priva·te individuals. Whether it 
is a private i,ndi,viduaJs. or a cooperative 
society.or a Government ~ody, everybody 
wbo is engaged 'in ~his work should be 
brought O'b par. under a law. This as~ 

• ", ,,,I ' , 
peet IS very important. Where coopera. 
tiv~ ventures come forward: Gcwernment 
shc:ndd take steps to promote and, en-
coural' them. 

,Nat~~lly, c~ttaiD. probloms arose 
with rep..d to die pers~Q who form 

, these "cdoPct!itiye s,bCieti~s."" :UltiqultOl1 
~the 'vety~'existeildt 'of ' the to:opelttive $dciiCt•· 
-tier wilt! be' chafttbsed' 'It .. ' $otrie: ita'le, "be-
'ca'Use they maj DOt' ber a'ble~ to' lite' com-
"petition .·nd ofber· diffiCu1ties' in thi'~ in. 
dustry~, Then wbat wiU happen' ? 

There are 'DO minimum wages' pre .. 
scribed for the industry as sucm; anel' no 
regulations as such are made applicable to 
them. SOt the industries are moving from 
one part of the country to another. The, 
are migrating. This aJso is a problem. 
This also ultimately tens upon the intere-
sts of workers. Ultimately they are even 
losing the jobs, when they bargain for 
more When they want more. the ulti .. 
nlate result is that they lose their jobs. 
How can this be avoided? This can be 
avioded only by giviug a reasonable Jiving 
wage in any area. wherever it is-Kerala, 
Karnataka or Tamil Nadu. This is an 
area where I persona]Jy know workers 
migrate from one State to the other; and 
the beedis whkh are manufactured on the 
Tamil Nadu border can be transported to 
Kera!a also. if they are saleable there. 
This situation can be avoided only by a 
Central legislation, i.e. by providing neces. 
sary safeguards in this regard. 

In this connection, I would also point 
out another aspect, viz. the beedis manu-
factured by these \'torkers attract people 
abroad. This is an exportabJe item. They 
are already being exported. In fact, the 
Indian beedis fascinate the Europeans to· 
day. They want them. They call them 
Kqkhf cigarettes. There is a craze to have 
this Indian tabacco. So, if an earnest 
attempt is made, a JQt of people can be 
given jobs; and their service conditions 
and living conditions can also be regulad. 
zed. 

I can very well brlng, to the notice of 
tile Government that this industry bas got 
certain other problems, which were brou", 
ght to the notice of this House as' early 
as in 19.57 by Shri A. K. GopaJan or our 
party who was fighting for the working· 

! classes. 

18J~O· hrl. 

MR. CHAIRMAN: Please stop here. 
You can conti~ue' your speech· n~xt time~ 
Now, HaJt,."lan~8our·· 'Dl.cuss1on 1 
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AZAD) ': I request the bon."'member tbra- 'MR. CHAIR.MAN: We will 4ocJdo 
~gb you aoo, to the HOllte to agree to take the date regardiq Ha1f .. A~.Hour Di ... , 
up Half .. An.Hollt Discussion on Monday. cu'ssionlater ,ODe ' . 

MR. CHAIRMAN: Is it the pleasure 
of the House that we should take up Hall .. 
An-Hour Discussion on Monday 1 

,SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: So, we will take 
it up on Monday. (InterruPlions) I am 
now told that there is another Half .. AD-
Hour Discussion on Monday. 

Gupta ,Println, Worts. Delbi·tl0006~ 

KUMARl MAMATA BANBRJEE : 
Yes. 

MR. CHAIR.MAN : The House stands 
adjourned to meet on Monday. 7th April, 
1986 at 11 A.M. 

18,.01 br •• 
The Lok Sabba then tuJjolU'lIe.d till 

E/~velt 0/ the Clo:Jk on Monday, .,he 7,h 
~prll, 1986/Chai,ra 17, 1908 (S(lka) 




